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LOK SABHA

Wednesday, Apri] 22, 1881/Vaisakh:
20, 1903 (SAKA).

The Lok Sabhg met at Eleven of the
Clock

(MRr. DEPUTY SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

SHR1 JYOTIRMOY BOSU (Dia-
mond Harbour): Sir. I have given
notice under Rule 383 to suspend the
Question Hour to enable the House
to take up thjg .I.C. issue in which
the Government hag really committed
a misconduct. (Interruptions). Sir,
thig is a very gerious matter. Never
before in history this sort of tricky
busines, has been adopted by Goveru-
ment at an extraordinary time.

MR, DEPUTY.SPEAKER. Thig is
the Question Hour, I have not per-
mitted you to raise it.

SHRI JYOTIRMOY BOSU. I have
given notice,

MR. DEPUTY-SPEAKER: Thig is
the Question Hour, I have not given
my consent under that.

SHRI JYOTIRMOY BOSU: I am
on  point of order. My point of
ordet is for this sort of exigency,
this rule 388 has bLeen ereated in the
Raey of Procedune and thiy is a #t
cage wheyn bonup is due for them
to-day.

MR, DEPUTY-SPEAKER. You
stick to yows poing of order,

SHRI JYOTIRMOY BOSU: I am
saying that the provision under
rule 388 wag created 4o theet thig sort
of exigency., Therefore, would you
be good enough at least to let wus
make submissions in this regard so
that the Government will come pre-
pared to makg a gtatement?

MR. DEPUTY-SPEAKER: You
raised a point of order—Any Mem-
ber can, with the t of the
Speaker...I have not ftven my con-
sent,

SHRI JYOTIRMOY BOSU: No,
Sir. You have not...(Interruptions).

MR. DEPUTY-SPEAKER: Now I
go to Questions. Shri Bhiku Ram
Jain, Not here, Shri R. P, Gaekwad.
Question No. 888,

U.S.S8.R. Offer Cooperation in the
Field of Plannjng

*888, SHRI R. P. GAEKWAD:
SHRI BHIKHU RAM JAIN:

Will the Minister of PLANNING be
ple!led to state-_

(a) whether it is a fact that the
USSR hag offered recently Yacilities
for cooperation in the field of Plan-
ning;

(b) whether Gaverament had &c-
cepted the offer; and

(c) what are the detally in this
regard?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DAET TIWARD). (@) to (¢): Yes,
Sir. In the Fifth Meeting o7 the
Indo-Soviet Plapning Group heig bet-
ween March 24~30, 1981 Iy New
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Delhi, it was agreeq that the Sixth
Meeting of the Indo-Soviet Planning
Group would be held at Moscow
sometime in September|Ociober, 1881,
wherein experienceg and knowledge
would be exchanged on the following
topics:—

(i)Planning of the energy gector;

(ii) Planning of foreign trade gec-
tor;

(iii) Dovetailing the Plans of the
Soviet Republicg within the Natio-
nal Plan; and

(iv) Coordination ¢f the Plang of
the USSR and othér CMEA coun-
tries,

The leader of the Soviet Delega-
tion offereqd sacilities for 2 or 3 officers
working in the fleld of planning for
pursuing an advanced course in the
GOSPLAN for two weeks, The lea-
der of the Indian Delegation wel.
comed the guggestion,

SHRI R. P. GAEKWAD: Would
the hon, Minister please state whe-
ther this facility of planning iy offer-
eq to public as well as private sec-
tors? 1If go, why hag the meeting
not been held in India go that more
officers ean benefit from giscussions.

Doey it also mean change from the
established pattern of planning pro-
cedure which hag been followed till
now.

SHRI NARAYAN DATT TIWARI:
8ir, it is not a recent procedure, This
is the result of the Agreement which
wag signed on November 29, 1973 qon
technical cooperation (between Plan-
ning Commission gnd the State Plan-
ning Committee of the USSR. It is
a gort of exchangifig technical infor-
mation and expertise. It ig not a
question of any deviation from any
established procedures. Five annual
meetings have already taken place
and the sixth meeting ig proposed to
be held at Moscow. The fiftth meeting
wag held at New Delhi. It doeg not
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concern the public and private gec-
torg directly. It only concerns the
two Planning bodies.

SHRI BHERAVADAN X. GAD.
HAVI. 8ir, it is stated that in the
field of energy also there i talk about
cooperation between Russia and
India. With regarq to Tarapore Ato-
mic Power Station we are finding
some difficulties g0 far as tl‘m Ameri-
can part of contract is concerned be-
cause they are not likely to help us.
I would like to knoy if the existing
contract does not materialise whether
Russia would be in a position fo help
us in that matter. Further I would
like to know whether this matter is
under contemplation of the Govern-
ment of India,

SHRI NARAYAN DATT TIWARI:
The discussion as far as the energy
sector ig concerned were regarding
the technical aspectg of planning and
general aspects of planning—in the
field of design, technology ang esti-
mates part of it, the input output
modely ang mathematica] models. It
wag a technical sort of exchange. It
wag not programme or project gpeci-
fic, This matter of getting nuclear
fuel ig a geparate matter which will
be dealt with appropriately by the
Ministry concerned,

SHRI R. L., BHATIA: The hon.
Minister has agreed in hig statement
that Indo-Soviet Planning Group is
going to meet in September-October.
In thig connection I would like fo
know if he hag formulated energy
requirements of the countrv. If go,
whether this discussion will be per-
taining to hydro or atomic or thermal
requirements,

SHRI NARAYAN DATT TIWARI:
Sir, T would like once again to em-
phasise the fact that thi; Agretment
doey not concern about programmes
or details of the hydrg or thermal
requirementg regarding energy -~ gec-
tor, It is only the technical sector that
ig covered—the technical sector as
far ag planning requirementg go.
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SHRI JYOTIRMOY BOSU. Sir, 1
would like to put a very basic ques-
tion to the hon, Minister and I ghall
sincerely trust ‘that he will try to
meet my points,

Sir, Planning Commission coopera-
tion betweep two countrieg following
two distinet pathg of development—
one ig following capitalist path of
development where every economic
activity ig taken with one object of
profit and th. other where socialist
path of development jg accepted
where economic activity is aimed at
doing good to the country and the
people and the working class, I would
like the hon. Min'ster to tell ag to
how there could bz a cooperation in
the sphere of Plarning Comrmission
when we are travéllerg in different
directiong altcgether.

THE PRIMw MINISTER (SHRI-
MATI INDIRA GANDHI): Sir, may
I reply becauss: thig is a policy matter?
Su-ely it is for the other country to
decide whether it i; possible for them
to coope-ate with us? Thig perticular
issue ig a lim'teq one. We have cco-
nomic relationships not only with the
Soviet Union but with other coun-
tries. Now, in those countrieg where
all economic gpetivity comes under the
Planning procress ag it doeg in the
Soviet Union, they must adjust the
assistance etc. that they pgive us
within their overa'l economie plan.
That is why it becomeg necessary to
have guch meetings, I gtrongly refute
the hon. Member’s quggestion that our
programmes are not for the welfare
of the down-trodden, The entire
thrust al] these yearg hag been for
their welfare. It ig true that the goal
of the opposition is dgifferent from
ours, We are not Communists, Other-
wise we would git with the hon.
Member opposite. We in the Con-
gress, are deeply committeg to rais.
ing the gtandard; of living of our
people, We have gucceeded in some
small measures. We have a very,
very long way to go.
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Meeting with the Associationg $¢ the
Paper Indusiry b

*889. SHRI S. M. KRISHNA.
SHRI B. V. DESAI:

Wil] the Minister of INDUSTRY be
pleased to state:

(a) whether representatives of
different associationg of the paper in-
dustry met the Union Industry Min-
ister during the month of March, 1982
to impresg upon the Minister to end
the supply impasse;

(b) if so, what were the subjects
discussed; and

(c) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P. A, SANGMA): (a) and (b)
Yes, Sir. The discussiong with
the representatives of the Paper
Industry mainly related to the
modernisation plans of the Indusiry,
research and development activities,
shortage of raw materialg and other
inputs such ag power and coal, gup-
Ply of white printing paper ang the
quetion of taking up industry orient-
ed plantationg and commercial affore-
station.

(c) Government are following up
these matters with the paper industry
and suitable stepg are being taken.

SHRI S. M, KRISHNA: The 1970
Paper Production and Control Order
is effective today. I would like to
konw this from the hon. Minister:
How many milly are conforming to
the production pattern which ig sti-
pulated there? How many are really
conforming to the 1979 Regulatipp or
Act?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
This question of the Paper Regulation
Act and the functioning of the
Mills are not entirely co.related. I
can give the Statewise data ag far as
the requirement of paper is concern-
ed, That cap be laid on the Table of
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the House. The only thing ig that 30
per cent of the total production has
to be white paper, white printing
paper and the supply of that ig being
monitored. Efforts are made to see
that the allotted quota ig adhered to
by these mills,

SHRI 8§, M. KRISHNA: The Min-
ister gaid that 30 per cent ig earmark-
eq for getting white printing paper.
Now, the question that I would like
to put to him ig this. The issue that
ig facing ug today is whether the
paper bills are conforming to this.
Do they produce this 30 per cent
which has to be done accordmg to
the 1979 regulation, which ig obliga-
tory on their part? That is the ques-
tion, Sir, Are they conforming to
it? -

SHRI CHARANJIT CHANANA:
Well they are not. (Interruptions).
But we are impressing upon them.
One of the reasong which they are
giving to ug is the lower utilisation
of the capacity. Ag the hon. Member
hag raised the question with the basis
of 1979, I would gay that ipn 1979 the
utilised capacity was 759 and the
capacity utilised as of now ig that it
hag come down to 702. These mills
are in fact attributing the ghortfall
to the infrastructural inputs being
in short supply, the infrastructural
handicaps and so on. But in spite of
that we are trying to see that they
adhere to the quota allotted to them.

SHRI S. M. KRISHNA: I am glad
that the hon. Minister has answered
my first question., My second ques-
tion flowg out of the answer given by
him to my first question And the
question which I want to put jg this.
It is conceded that many of the mills
are not conforming to the 1979 under-
stending or order or regulation or
whatever it is. Now, in view of the
non-conformity of the mills, ig this
not affecting the wvulnerable sectors
like the Governmental reguirements.
the requirementg of the students and
school going children etc, in this

VAISAKHA 2, 1903 (SAKA)
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country? If paper millg are not ful-
filling their obligationg then what
stepg Government proposa to take to
see that these paper mills behave?

SHRI CHARANJIT CHANANA:
The allotment ig done through our
Ministry; but the distribution ig done
by the State Governments. The Min-
istry has not received any complaints
from any State Governmentg ag far
as the gap in gupply is concerned.

SHRI R. K. MHALGI: The repre-
sentatives of different Associationg of
the paper industry met the hon, Min-
ister. May I know from the hon.
Industry Minister what ig the pro-
gress made so far in taking suitable
steps to end the supply impasse?

SHRI CHARANJIT CHANANA:
The main reason as I have mentioned
earlier ig that they are saving that
there are infrastructural bottlenecks
and the Government of India in fact
is looking after this part of thing,
that is, the movement of core inputs,
movementg of final output and also
we have told the paper manufactu-
rers Associationg to monitor the in-
frastructural hottlenecks and let us
know about them. They are yet to
establish the monitoring centre here.
But as and when we receive the com-
plaintgy about the infrastructural
bottlenecks being faced by them, the
Ministry is looking after that.

SHRI SONTOSH MOHAN DEV:
The basic materia] for the paper in-
dustry ig bambeo pulp. I come from
a State where bambog ig available in
plenty. But we find that there I8
large scale cutting of bamboog for the
paper industry  There jg no corres-
ponding bamboog production by the
State Government: What step, do the
Ministry propose fo take in collabora-
tion with the State Government to
grow in sufficient quantity thig impor-
tant basic rew material for the paper
industry for whieh scarcity is theve?
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SHRI CHARANJIT CHANANA: In
fact, foresty fdIl under the State Gov-
ernmenty and the hon. Member's
poing ig that they are deforesting, etec.
I think that jg a crime that they are
indulging in. The hon, Member must
draw the attention of the State Gov-
ernment to the large-scale cuftting
and also bring it to our notice, As
far gg afforestation o bamboog and
other forest treeg 'Yor the paper jin-
dustry ig concerned, the Ministry of
Industry has already appointed a
Committes under the I.G, (Forests)
who hag further appointed a Working
Group who are going into the details
of planning the afforestatign gpecially
for the paper industry. In fact if the
hon. Member wants, I can give the
terms of reference of the Working
Group also. They are:

(1) to work out the requirements
of forest raw materialg other than
agricultura] waste of each existing
paper mill and the shortage experi-
eceq at present;

(2) to identify the location of new
milly to meet the needs of the coun-
try;

(3) to identify the industrial catch-
mentg of each of the millg consisting
oy waste lands or private landg which
could be brought under pulp wood
plantation for meeting the sustained
needg of the industry;

(4) to identify suitable species
which can be grown in these catch-
ments;

(5) to make a similar exercise in
respect of new paper mills which can
be get up;

(6) to work out the economicg of
plantationg to be raised; and

(7) to work out the modalitieg of
financing thege plantations,

Frag wra § fF w¥w gl oFl-
fawreatt  gofiafirl & wmenw ¥
M W e W WA feew ax
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AHEY W S ¥ AT vear G -
A =T Y wifawready gty
A gElr wFd W koA
T AFrdar feedeged ¥gEEiy
AT a0 EAIC F1AT qTT T A6
79 &1 & w@dw et st &
SRt [gar 5 qar ag feafa gway
MaT A ? afg § av =ar F=w
IR wedr & wrf qoerd
FITITAT FE(T H AATH F7 {4 FT
Wi arfs arax, rwrdar geiafagi

Nda Haag ?
S WTAAw WA ogel
a1q_av ag § for ot @arer g wifa

H gor fif |IAET FOE FTOFTC
[EN AT ATEY § ar 81, %
I9T ¥ & 98 ¥g ¢ fF fggeam qax
FIENAT F5  FICEM a7 G §
"I FOEAFTIETEIE !

AWHA T #=E;  q &
LERE dd ww Fg
between the State Government and
the merchants and capitalists, I would
only advise the hon.-Member to send
the details of thig complaint to the
State Government who gre the moni-
toring authority for this particular

thing, ang send a copy of that to me
also.

st waqw fag : FgrUT A
e qog faw #1 d9-9) Wy
iz wwdr faw Wy & w9
IAT TAMAT AT ST FI2w £

MR, DEPUTY-SPEAKER: He has
already replied,

SHRI K. LAKKAPPA. The erra-
tic behaviour of the paper mills
during 1979 has put the distribution
systemm and the whole thing in the
doldrums. Even the capacity of the
paper milly was sometimes overplay-
ed and sometimeg underplayed during
1979. Taking into consideration the
erratic behaviour of these paper mills
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ana the neeg for ensuring quality of
paper and the gdistribution gystem,
will the hon. Minister take steps to
streamling pot only the distribution
system in a proper manner, but also
see that the erratic behaviour of the
private paper mills as it existed in
1979 with regarq to increasing the
capacity and the utilization of the
capacity in full or _otherwise, not

!ni'ung the quahty of paper or
proper distribution gsystem in the
country is not allowed to happen
again?

SHRI CHARANJIT CHANANA. As
far as the erratic bzhaviour of 1979
is concerned, having done a post
mortem in 1880, we are monitoring
the whole thing ang we are not
allowing any paper mill to repeat that
erratic behaviour,

MR, DEPUTY-SPEAKER: You
care more for the future than the
past.

SHRI CHARANJIT CHANANA:
Present as well a3 the Yuture.
Ag far g¢ distribution of the paper js
concerned, I have already submitted
to the House that it ig done by the
Ministry of Educatiop in collabora-
tion with the State Governments, We
have, in fact, adviseg both of them—
the hon. Member would be happy to
know-—tog adhere to the Karnataka
pattern of distribution which ig the
best one,

Post-Matric Scholarships for SC and
ST

.*801, SHRI R. R, BHOLE; Will the
Minister of HOME AFFAIRS be
pleased to state.

(a) the date or year when the cur-
rent value of the post-matric scholar-
ships for Scheduled Castes gnd Sche-
duled Tribeg (for botn technical and
non-technica] gtudies) wag Iast fixed;

(b) whether any action wag taken
thereafter to review the value of such
scholarships;

VAISAKHA 2, 1903 (SAKA)
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(c) whether hig Ministry are awara
that the University Grant; Commis-
sion, CS.LR, and similar gther bodius
have recently raised the value of
their various research fellowships,
stipendg and other grantg on the hasis
of a review;

(d) whether there ig any proposal
to similarly raise the value of Sche.
duled Caste and Scheduled Tribe
scholarships also; ang

(e) if not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHE1I YOGENDRA MAK-
WANA): (a) The rategs of Post-
matric Scholarshipg for Scheduled
Castes and Scheduled Tribeg (for
both technical and non-technjcal stu-
dies) were last fixed from the acade.
mic year 1974-75. The rateg of scho-
larships fof Medical ang Engineering
sludentg (Hostelleis) were further in-
creased by RS, 60{- pin. with eflect
from 1-1-1978. s

(b) Yes, Sir, A review wag unaer-
taken in 1880,

(¢) Yes, Sir.

(d) A proposal for raising the rates
of Post-matric Scholarships for Sche-
duled Casteg and Scheculey Tribe; is
under examination,

(e) Doeg not ar se?

SHRI R. R. BFOLE: It appears
from the anwser that the rates of
scholarship for medical and engineer-
ing students, specially the hostellers;
were increased with effect from
1-1-1976. When the Governm.ent have
increased the rates of :ucholarship for
the medical and engine:ring students,
what prevented them a so to consider
the question of ravisioa of rates of
post-matric scholarships for scheduled
castes and gcheduled tr'bes in general
at that time. Secondly, ig there any
principle in the policy of deciding
matter by instalments? The decision
in respect of the medical and engis
neering students, the hostellers, was
taken in 1978, but nothing hag been
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decided about others. Now, we are
told that a review was undertaken in
the year 1980, but we have not been
told, whether this review was in res-
pect of the technical, non-technical
students, day scholars or others, So,
we would like to know also, Sir, how
many months it will take for the
Government to decide on the raising
of the rateg of post-matrie scholarships
of Scheduled Castes and Scheduled
Tribeg because they are under exami-
nation, according to your Statement,

SHRI YOGENDRA MAKWANA:
Sir, so far as the first part of the
question of the Hon. Member is con-
cerned, I have already replied that
the proposal for raising the rates of
post-matric scholarships of Scheduled
Castes and Scheduled Tribes is under

' examination. So far as the second
part iz concerned, I am not able to
tell him the specific period. But I can
assure the Hon. Member that it will
be done as early as possible.

SHRI R. R. BHOLE: Sir, I had
askeq when the increase in the
rate of scholarship of Medical and
Engineering students were considered
and decided, why did not the Gov-
ernment decide at that time the ques-
tion of increasing the scholarship of
other scholars and day scholars?

. SHRI YOGENDRA MAKWANA:
It was done in the case of engineering
and medical colleges because their sti-
pends and other things were increased
in the case of other students also. Sir,
so far as the other courses are con-
cerned, I have smid it is under revi-
sion, .

ot T ferte qiRATY ¢ IATEAE
ey, f g A AT ¥ S
awr FgAT wEm fFoaw W@
IAET W I THA A A g
I aF woere & gra Aifaat
<Y 7g oY | 5 HAw § § SR
W I & gwat § e
worertfire o3 fawr ar, oo &
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QHo THo TogINATAT| W IqH'
feaar S gar &, @ W
T ¥ § | WA D W §, OF
qY wwrelwy, w0 wfr w1 FrAee
¢ sofe & g qegw ¥ qoAr
ARar g fFowmr gy wihwiiar
AT dn ¥dw @ feard ? gEd
ug fe o AT gaer st WRo,
WITo WY T 5% 9, 7% faeger vy
oY A A v g fF wed ow
a wEl & 5 1980 # griter &Y
T§ FAR TWEsHfAT wmH A
Hagr gfF S ¥ oriw Ay o
W g WTagFagd aerATArE,
ST FTW@ §oafs gad gearT
ASgFT  FEIE AW GRS IIee
F werET Iy wor agr faar g ?
agi YT Fv A Feir Ffie org
FIHT HAT BET 3T Iv@! @
& wea R A fara a8 gE, aw
qgr far: 971 GIYEE FEIFAR
dsgE®  gTEs F1 WAl "M@, 8
&7 6 10%0 ¥ e 1€ AT
1981 ¥ Wi¥ IA W & WX aar
adf 9 SUFT FHFIET ghr
zafqe FANFATARTAS aK &
T WAt ot ¥ T gt g R ag
srafr EwgrE Fefeearwramd
wd g¢ fmdnr & #AgmE =@
@ ¥ TqE Y T ewl Wk
wrfgarfedi o 1 ogfer #
W AFE AN, T Ha e F TORTCH
T T § WK TFX AP
IgR WEAt | gET §EE  agr
AT TR &1 § 1 oY o Y
forerdy &, ag fafeag ang ox A,
forw gua ¥ faandf o3 w@r &, 9@
qan st faw, ag 7 & fo o
F A X R, SERT AT e
arae @A e ) dfera
gragfa i ww AR A AN,
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WH oW v & fag g T
weoh &7

ST dRsy WEAIAT : IJIIAN
wiiu, WA wIeq 4 gaT
g g —uF Afey weduT WK

4- z-f& WEgEE wEEE,
Wik wEgEe Fsw 1 dfcew

i ¥aw )@ @ e ac @
g1 WA wEr-wATEST §, A
whred @I qEAr TSATE, wrEA
fafared & wrgrd, ar ca¥ 9O I
Aadr & g Afes fed 89

Lo i mzﬂrawatg TEATR
for eviwlns ggadz faadr g s9s
R § g 1] fEMT A
¥3T frodi M1 &qA QA &
ax Ty ¥ wedy exntercfoa firs

Sy T Faeg, SRR ¢ ST
WA, RU T AT J0F q—H -
A g AWIT I F (7) W
G aT— AT IJTHF HATHT
T g fs frafaaws wqze
waw, dmfm W) S ag-
qam, ofwx qar o3& W faer
7 gl & WA W fafae
wga YRadly  ewmqfedl aur
Wl St § gfa W d?
W YW ¥Ew oW sErd -
gl ww gad amt 1y v

@y & s wgEr e Aagee
e WX REEY @wew ¥ fay
ufg w¥ A€ g ?

Wt NG WA ST AT
t——=a¥ dfw w1 gma )
It has nothing to do with my Minis-
try.

MR. DEPUTY SPEAKER: The Mi-
nister said they were revising it.

@t T fNoe qunE - qfed
it & fafaedy sq §aafrar

SHRI YOGENDRA MAKWANA:
It has nothing to do with my Ministry.
(Interruption) Please hear me. My
Ministry is concerned with SCs. and
STs.; and we have considered the in-
crease in the scholarship on the basis
of merit also, And, therefore, we are
examining it. It ig at different stages.
But I said that it would be done as
early as possible,

SHRI HARIKESH BAHADUR: On
a point of order. (Interruptions).

MR. DEPUTY SPEAKER: No point
of order during Question Hour,

«t Tt fag: Sanze wEey,
AFAY AT ST A 999 IU & war
fs s gar TfATD wtayY
®fog orazfaal frad 1-1-78
dofy wrg agd wf A &
sraai wrgar g fr afo sy o e
taedy & @g foadr & oar ;r g
gt widwd gy Tatw &7 afx
wQ EEwEy I A 4 wraghont
fewT wear & 1 var vAWT YW WAy
# fawre wugr e ad fgrgeanr
F wrfyarfaat Wi gheomi w) auwr
®{ § ewrercfng fas 7

Y qNIY WwATAT: THET 1978
# aygr agqrear Wik gafed agrar
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war a1 f§ HRfmd aar Jlewa
oWl W Qe cawiaee AN |
qrAAy wrex I qur § fw feaar
¥FAT 4T §, ¥WH A1 F HT IOT
dxamr ¢ fF 1~1-1978 ¥ 60

»93  AFAT MAT Y |

o ow fawte Gigsta : SYF X
IAATET  ~FqT AFIQTAT ?

o QY WEOAT 0 9gH @
el frar @1 oW swEAw S §
ITF WX FRT I3M & &4 gW
wruIfaA sT@ &7

(Interruptions)

SHRI P. NAMGYAL: 1 would like
to have one clarification. To what ex-
tent is the hon. Minister considering
to increase the present rate of scho-
larship in comparison with the cost of
living in India?

MR. DEPUTY SPEAKER: The Mi-
nister has already replied,

SHRI YOGENDRA MAKWANA:
We consider it, keeping in mind, and
along with the merit scholarship.

SHRIMATI GEETA MUKHERJEE:
While replying to the guestion about
Scheduled Caste and Scheduled Tribe
scholarships, the hon. Minister has
used two expressions; examination
and consideration. Those of ug who aTe
acquainted with Government vocabu-
lary are very panicky about these ex-
pressions. I woulq like to know when,
from the stage of examination and
consideration, it will pass on to the
stage of active consideration—that
meang the file wil be found—and
when actual implementation will take
place.

SHRI YOGENDRA MAKWANA:
I think the lady Member is under
confusion. I said it is under examina-
tion; and I also further elaborated it
by saying that we have to consult the
Planning Commission and the Finance
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Ministry at different stages., (Fufer-
Tuplions). It is under active con-
sideration.

Represtnistien Regarding Refractery
and Ceramic Unily of Burp Standsrd
Co. Lid,

*392. SHRI MUKUNDA MANDALj$:
SHRI KRISHNA CHANDRA
HALDER,

Wil] the Minister of INDUSTRY be
pleased to state:

(a) whether his Ministry have re-
ceived any representations from the
Members of Parliament and MLAs re.
garding the Refractory and Ceramic
Units of Burn Standard Company
Ltd., Raniganj, West Bengal,;

(b) it so, the details thereof;

(¢) whether he has taken any
action on the representations;

(d) if so, details thereof; and
(e) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P. A. SANGMA): (a) and (b) Yes,
Sir. A representation guggesting sub-
stantia] investment to modernise the
plant and machinery in the 5 units of
the Raniganj Group of Burn Standard
Company Limited (BSCL) has been
received based only on the demand
for Silica Refractorieg for the coke
ovens,

(¢) to (e) On consideration of the
demand for refractories, the existing
production capacity and the return on
fresh investments at alternative sites
indicateg that in view of the past per-
formance and potential of the Rani-
ganj Group of BSCL, fresh investment
in these units would not appear to be
justified at thig stage,

SHRI MUKUNDA MANDAL: Mr.
Deputy Speaker, Sir, the hon. Minis-
ter hag deliberately bypassed the main
problem. However, I want to know
from the hon, Minister whether it is
a fact that Burn Standard Company.
I4d. was taken over by the Central
Government as esrly as 7 years ago
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ag -they were rendered sick by the
private management; if so, whethev
any action has been taken by the
Government to revive, revitalise and
develop the Refractory and Ceramie
Units of Burn Standard Company Ltd.
during these years? Is it not a fact
that Refractory and Ceramic Units
of Burn Standard Company Ltd. have
been functioning with age old equip-
ments and machinery and gasping for
want of funds?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(DR. CHARANJIT CHANANA): The
reply to the first pary of the ques-
tion of the hon, Member ig yes.
The reply to the second pary of the
question is also yes. The reply to the
third part of the guestion is also yes,
but then the hon, Member should
know that we have been making
efforts to revitalise the particular
unit. In gpite of that, the com-
mitment made, the agreement
made by the authors of the letter un-
der reference in the question, the
résponse has been not only zero hut
negative. .

'SHRI MUKUNDA MANDAL. He
has given a very brief reply.

MR. DEPUTY SPEAKER: Your
question was also brief,

SHR] MUKUNDA MANDAL:
His answer to (c), (d) & (e)
is as follows: “On consideration of
the demand for refractories, ths
existing production capacity and the
return on fresh investments at alter-
native siteg indicate that in view of
the past performance and potential of
the Raniganj Group of BSCL, fresh
investment in these units would not
appear to be justified at thig stage.”
When this unit wag sick, this wunit
wag nationalised. Affer mnationalisa-
tion, we are saying that as this is a
sick unit, we will not invest more
money. What is the difference bet-
ween nationalisation and before na-
tionalisation? Is it not a fact that
due to the discrimination against
these West Bengal Units, the future
of 2500 workers and 50 officials has
become uncertain? Is it not also a
fact that workers of the R&C units
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have been demanding the improve-
ment of these units but not any bene-~
fits for them? Since belore nationali-
sation the R&C units have been fung-
tioning with the Engineering Units
which use a quite different type of
furnace, But TISCO hag got a : high
power furnace which is also suitable
to R&C units, In view of this, may
I know whether Government would
consider the joint functioning of R&C
units with the IISCO.

SHRI CHARANJIT CHANANA: As
tar as the question of discrumunation
against the area is concerntd, 1 wouwd
lixe him lo note down to il in the
cummunication gap that Burn Stan-
dard Company Lid. 1itselt have in-
vested Ks, 4.40 croreg in West Sengal
in Howrah and Burnpur Workg of
baCL situated in West Bengal, Also
the Company has a proposal for
substantial investment of Rs. 7.80
croreg in  the coming five year
pian—again for Burnpur Works
the coming five years of the same Com.
pany (2) the hon, member must ap-
preciate one thing that 1investments
are always corelated to the economie
viability of the unit and the produc-
tivity and the commitment of labour
is very important thing. In view of
these investments—in tact, the hon.
member should appreciate this—I
would just like um to note down the
investment figures ag also the produc-
tivity data, In 1970-80—betore that
the investments were under considera-
tion only, and as the hon. Member
saysg the gick mill has to be cared and
when it hag to be cured a proper dia-
gnosis hag to be done—according fo
the production plans an amount of
0.77 lakhs was invested. But, for
1980-81 the performance-wise projec-
tion was Rs. 10.92 lakhg {for
revitalising the whole unit, out of
which about Rs. § lakhs have been
invested. The remaining ig in fact
under the plan. The final question is
about productivity. It iz worthwhile
comparing the productivity figures of
Raniganj with one of its other units
which is the Salem unit. I am giving -
the comparative productivity figures
per worker. In 1977-78 for Salem it
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was 86,15 and for Rani Ganj it was
3,144. For 1978-79 for Salem it was|
12.464 and Rani Ganj went down to
2,505. In 1979-80 for Salem it was
16,578 and for Rani Ganj it was 2,482. '

The last question is a very relevant
question. The hon, Member asked
about IISCO. We have in fact been
in negotiation with them and we are
still under negotiation with them
for a management takeover or
a management coordination of this
particular unit. But in spite of that—
we have also in fact to leave it open
to the West Bengal Government to
come into the management of that
unit—but we have not received any
request from that state also.

SHRI KRISHNA CHANDRA HAL-
DER: Myself and Mr. Haradhun Ray,
MLA, had met the Minister and we
made constructive proposals/schemes
for re-vitalising, etc, The production
figures which the Minister quoted
were those of the period after nation-
alisat.on, But at that time no invest-
ment was there. So these compara-
tive production figures are not rele-
vant. I want to say that the Minister
hag not applied his mind properly and
seriously to save this nationalised
concern.

MR. DEPUTY-SPEAKER: You se-
riosuly put the question.

SHRI KRISHNA CHANDRA HAL-
DER: Yes, It is a very serious ques-
tion, if you allow me. Before take-
over this was an engineering unit of
Howrah and there were refractories
in West Bengal, Madhya Pradesh and
Tamil Nadu of the same concern. It
was amalgamated and it was brought
under the Industry Ministry. Before
that this refractory at Rani Ganj pro-
duced silica for the IISCO,

MIt. DEPUTY-SPEAKER: Put the
question,

SHRI KRISHNA CHANDRA HAL-
DER: We gave him figures that at
present we require 24,000 tonnes of
silca per year, but the production
capatity is only 18,000 tonnes per
year. So, there is a shortfall of 6,000
tomnes per year. So, if the Govern-
ment can invest only Rs. 3 crores to
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modernise and re-vitalise, then it will
be viable, and if it is brought under
the Industry Ministry. (Interrup-
tions) I am putting the question.
Mr. Bhole, when you put a question,
you also, , . (Interruptions)

MR. DEPUTY SPEAKER: Please
put the question straight. What do
you want?

SHRI KRISHNA CHANDRA HAL-
DER; I guggested that it may be
brought under the Bharat Ceramics,
a public undertaking which is under
the Stee]l Ministry. I would ask the
hon, Minister whether he will discuss
with the Steel Ministry and transfer
these refractories to Steel Ministry
under Bharat Ceramics which is a
public undertaking, so that it will
produce sufficient silica for IISCO and
then only it will be a viable unit,

(Interruptions)

MR. DEPUTY-SPEAKER:
understood the question.
ly.

SHRI CHARANJIT CHANANA: 1
have to draw the hon. Member’s at-
tention to what I said a few minutes
ago, i.e. we 'nave been negotiating
with the Indian Iron & Steel Com-
pany under the Ministry of Steel on
this very thing. I would only like the
hon, Member to correct the figures
given by Mr. B, Roy, which he was
quoting about silica. He hag men-
tioned that the installed capacity of
silica ig 18,000 per annum. That is not
correct. He must correct it and put
it at 88,000 per annum.

SHRI NAWAL KISHORE
SHARMA: In view of the fact that a
large number of industrial units have
fallen sick and the Government, be-
cause of its social commitment and
obligation, has to take over these
units, would the Government find out
a way so that the industrial units
do not fall sick and plough back
of capital as well ag renovation
of ‘machinery are being done regular-
ly?

SHRI CHARANJIT CHANANA: As
far as curing of sick units is concern-
ed, we are in fact doing what the hon,
Member has said. It is known as the

I have
Please rep-
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early warning system. We have
already resorted to that early warning
system, umfortunately the capsule 1Is
not that strong and overnight the re-
sult is not there. It ig the chronic
gicknesa of the mills which takes them
nearer to mortality. Secondly, he has
talked about our social obligation.
That we are not going to change. We
do attach importance to our gocial ob-
ligation, which alone forces us to taka
over these units,

Uraninm  deposity
*8683, SHR] A, K. ROY: Will the

PRIME MINISTER be pleased to
state: )

(a) whether it ig a fact that India
is rich in Thorium ores compared to
Uranium and other minerals which
could be used ag the raw materials
for nuclear energy;

(b) if so, the factg in detail accord-
ing tq the latest estimate of Thorium
within the country;

(c) whether there has been any
break through in the use of Thorium
in place of Uranium jn producing
nuclear energy anywhere in the
World and also within the country;

(d) whethey Government have any
detailed scheme to promote special
research in thig matter in the Sixth
Five Year Pla,, as a solution of
energy problem within the country;
ang

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) Yes, Sir,

(b) 1t is estimated that the reserves
of Monazite sandg in the country
will yield over 350,000 tonnes of
Thorium in terms of Thorium Oxide.

{c) Thorium cannot replace Uranium
as such, but has to be converted, in
a reactor or other devices, to a 1nissile
material. Attempty are being made for
economiec conversion of Therium in
reactors, When the Fast Breeder Test
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Reactop (FBTR) gt Kalpakkam goes
into operation, the techno-economic
feasibility of using Thorium can be
established,

(d) angd (e) As part of the research
programme for utilisation of therium,
an experimental Fast Breeder Test
Reactor is being get up at the Reactor
Research Centre, Knlplkkm Provi-
sion has been made in the design of
FBTR to irradiate Thorium so as to
generate valuable information on the
fabrication, irradiation and reproces-
sing of Thorium-based element

SHRI A. K. ROY; Sir, with your
permission, I would like to enlarge
the scope of this question, because it
dealg with the future of atomic-
power in this country. You know
that there are two basic materials for
generating atomic energy-—thorium
and uranium The availability of
uranium deposits is very poor in this
country and of very poor quality.
Assessed availability which is assured
is only 36,000 tonnes and economical-
ly exploitable quantity is only 15,000
tonnes. In the world alsp there are
hardly § million tonnes of Uranium
minerals available. So, attention is
diverted towards Thorium. We are
having ten times more of thorium—
350,000 tonnes—for which three stages
were advised by the working group
of the Energy Policy Committee. The
first stage is thermal reactors such as
those operating in Tarapur and
Ranapratap Sagar in Rajasthan, using
enriched natural uranium, with heavy-
water or light water as moderators.
The second stage is to use plutonium
in the fast breeder reactor. The third
stage is the thorium reactor. In 1972
Dr. Sethna expected that by 1980 we
will enter the gecond stage and our
fast breeder reactor in Kalpakkam
wili come up with the collaboration
of France. Now also it has not come,
In view of that, when are we expect-
ing to reach the second stage of
atomic power generation? Secondly,
is he aware that there are some fast
breeding reactors operating in the
world and.that the Sewiet Union has
8ot expertise? Has he probsd e
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that? Thirdly, in case the fast breed-
ing technology does not come in time
where we can use the natural Ura-
nium, are we going to use thorium
there?

SHRI C. P. N. SINGH: The hon.
Member has more or less answered
his own question. However, I would
like to allay his fears about the fast
breeder reacior, which will be using
thorium in the future. He said that
it would not come up as soon as it
should. 1 would like to inform the
House that by 1983 we are sure the
fast breeder reactor will begin func-
tioning. The other countries that
have been looking into the field of
Thourium of their reactors are USSR,
Germany, France and USA. But we
are not lagging behind in that parti-
cular technology. Regarding the
thorium reactors, the recent theoreti-
ca] studies carried out by the Bhabha
Atomic Research Centre and in
Canada have shown that thorium fuel
cycles can be established in heavy
water reactor such that when the fuel
cycle reaches equilibriumm stage, no
externa] fissile material will be need-
ed. So, if Uranium is available, the
heavy water reactor can work on a
self-sustaining thorium cycle from the
beginning itself. The work done im
Canada, USSR and in India are of
the same level of technology.

SHRI A. K. ROY: Are you in com-
munication with them?

SHRI C. P. N. SINGH: OQOur scient-
ists and our people are in constant
touch with the progress made in this
field in the world but, I am sure the
hon. Member will realise, there are
many things that various countries
would not like to divulge. As far as
we can get published material from
the various countries we do get them.

SHRI A. K. ROY: My second ques-
tion ig a bit political. What is the role
of atomic energy in an under-deve-
loped poor ceuntry like India? Is it
a Rolls Royce exhibited on a bullock
cart road? Recenily we have beem
hearing about the endless mysterious
negotiations geing on in USA -on the
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fate of Tarapore. Sometimes we are
reading that Tarapore donfract is
being terminated and some day we
are reading that it has been resur-
rected. Now some of the Asian
countries have developed their atomic
energy, countries like China gnd
Pakistan. But, unfortunately, it has
created an air mistrust. Wil] the Gov-
ernment take the initiative to create
an Asjan Atomic Club to exchange
the achievements they have got in
atomic research so that the air of mis-
trust can be changed intg an aura ef
co-operation?

SHRy C. P. N. SINGH: The hon
Members . . .

SHRI A. K. ROY: I want the Prime
Minister to say something.

SHRI C. P. N. SINGH: The hon.
Member has raised a question. It is
not as political as he thinks,

MR. DEPUTY-SPEAKER: It may
be political tp him.

SHRI C. P. N. SINGH: But not to
the Government. Mention was made
about the achievements of Pakistan
and China. I am proud to inform the
hon. Member that our technology is
well advanced. We need not enter
into any agreement with those coun-
tries, unless they want such an agree-
ment with us. As far as the American
negotiations are concerned, there have
been various press reports. ‘Those
negotiations are still on.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): The politi-
cal part of the question ig whether
We want to remove distrust between
these countries, 1 think hon. Mem-
bers are fully aware that it js we
who have constantly been taking the
initiative in thig matter and the dis-
trust, if amy, doeg not rest on our
atomic energy experimentation, but
on many cother issues, However, we
share the hon. Member’s concern that
all distrust should be removed and
that we ghould all try for better rela-
tions which will lead towards peace.

SHRI NIREN GHOSH: Mr, Deputy-
Speaker, Sir, I would like to know
whether the Government is aware of
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the opinion of Nobel Laureate Abdus
Samad that particularly for the
developing countries atmoic energy is

bound to go along way or
should be adopted asa me-
thod of satisfying our energy

hunger, That is the only source But
In spite of the fact that many atomic
energy plantg sre left behind by a
decade in being commissioneq and
Thorium reserves were found in India
almost 15 or 16 years ago, even now
Thorium has not been put into use.
Can I take it from the Government
that it is adopted ag a policy that
atomic energy will gupplant other
energy resources to a great extent?
To what extent are we self-sufficient
in Thorium and Uranium? Have we
gone in for that? Ag regards Tarapur,
it they do not give, I would like to
know whether we are going for rep-
rocessing the spent fuel on our own
because of the non-fulfilment of that
obligation. There cannot be any one-
sided treaty obligation. If they re-
pudiate it from their side, we should
be free tp undertake reprocessing of
this spent fuel I would like to
know whether we have made up our
mind on that or not,

SHR; C. P N. SINGH: Regarding
the hon, Member's first question
about Thorium being utilised, I have
already informeq the House by way
of answer to lhon. Member Mr. Roy's
question that it is being exploited and
the possibilities explored. But ag 1
said earlier, the problem today is, un-
less we have our fast breeder reac-
tor at Kalpakkam functioning, we will
not be able %o truly get a proper
techno-economic feasibility report.

About the second question of the
hon, Member regarding reprocessing
of spent fuel a¢ Tarapur, we have the
technology, but there are certain
agreements, Now, thogse are being
looked into and the Government is
doing it best to see that the United
States adhere to the agreement but
ag far as technology goes, 1 am happy
to inform the House and the hon.
Member that we are mnot lagging
behind and we will be gble to do
what the Member wants if certain
agreements are not adhered to
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{Interruptions). 1 forgot to answer
one question ang that wag about the
utilisation of atomic energy for power
generation, In India—not only in
India, but the world over—there is an
energy mix of suitable hydro genera-
tion, thermal generation, atomic
generation and also now, the renew-
able energy programme for power
generation, We cannot be dependent
on one source, With the massive
water gystem we have in India
hydro power has a lot of potential

DR. KRUPASINDHU BHOI: From
the answer to the main question it is
seen that abundant Thorium is avai-
able in the country. Because there js
no setback in the country in respect
of production and utilisation, we are
thinking of Uranium also. But I
would like to know whether it is a
fact that Jack of Uranium in our
country is due to lactk of exploration
programme in aero-magnetic survey
and whether we are deficient in
Uranium and if so, whether the
Minister will have a separate explora-
tion cell] for Uranium in the country
so that we can get our reserves
which are abundant in so many States
like Orissa and Himachal Pradesh.

SHRy1 C. P. N. SINGH: I have al-
ready informed the House in reply to
the last question regarding this as-
pect. At present through the Atomic
Minera] Division, a part of the Atomic
Energy Department we are exploring
the possibility of mining uranium all
over India. Certain areas have been
identified, We are concentrating at
present in Bihar at Jaduguda and
some other places where with copper
tailings we are trying to recover
uranium,

WRITTEN ANSWERS TO
QUESTIONS
Assault on newsmen and news
cameramen by Police
*890. SHRI K. P. SINGH DEO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have taken
note of increasing number of cases
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where newsmen and news camera-
men, despite showing their identity
cards are being assaufted by police
in this country;

(b) whether it is also a fact that
such incidents are creating an image
as if Government are " against free-
dom of press;

(c) if so, whether his Ministry have
issued directives/advice to State Gov-
ernments to take suitable measures
to ensure that police do exercise ut-
wast restraint and ouly very Seador
police officers would be permitted to
deal with them; and

(d) if not, when they propose to
issue such orders?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) Some stray incidents of asspult
on newsmen and news-Cameramen
have been reported.

(b) No, Sir.

(c) and (d) General jnstruction
were issued to State Governments in
September, 1980 regarding reorienta-
tion of outlook of policemen with &
view to give a better account of their
Performance and behaviour in dealing
with the public,

TREqT Hovor wtetfrw gque

*894. ot wilw wgel ¢ FAT
gevn wd) frefafas sraTd zwiv
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(&) & (%) oF wor sffaifiie
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(frerared fafqaws) wfafam, 1951
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»y AT & qre w€ | T
&

Amalgamation of M/s. Gourepore
Containers and Closures Ltd,
Naihati (W.B.)

*g895, SHRI MOHAMMAD ISMAIL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government were con-
sidering amalgamation of M/s. Goure-
pore-Containers ang Closures Ltd,
Naihati (West Bengal) with some
major public sector undertakings;

(b) if so, whether the proposal has
fructified;

(c) if not, the reasons thereof; and

(d) if reply to (b) is in the nega-
tive, what other alternative steps
Government are considering to save
this unit?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (d) Government are still ex-
ploring the possibility of merger/
amalgemation of Containers and

Closures Ltd, Calcutta, with a public
sector underiaking in g relevant line
of productien.

Inter-Ministerial task Force in
Nucteus Plants

*806. SHRI JAGDISH TYTLER:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the inter-Ministerial
task-force has recommended any inte-
grated industrial development plans
for the establishment of nucleus
plants in various States;

(b) if so, the salient features cf
their recommendations; and

(c) the action proposed by Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c) Two out of the nine task
forces have submitted their recom-
mendations, Recommendations Receiv-
ed from these twg task Forces relat-
ing to Goindwal Saheb in Amritsar
District of Punjab and Chandak in
Puri District of Orissa, suggest speci-
fic projects with ancillary potential
as also supporting infrastructure
development. Action thereon has been
initiated.

Rural Upliftment through secience and
Technology

*897. SHR1 D. M. PUTTE GOWDA:
SHRI H. N. NANJE GOWDA:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased fo state:

{(a) whether any research and deve-
lopment to the Microlevel with g view
to providing drinking and irrigation
water in rural areas has been made
in Science and Technology;

(b) if so, whether any new guide-
lines have been given for application
of sciences for rural uplifiment;

(c) whether there ig need to consti-
tute a Science Advisory Panel Con-
sisting of top level scientists for this
purpose; and
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{d) if so, the measures being taken
dn hand for pura] upliftment through
-science and technology?

THE PRIME MINISTER (SHRI-
'MATI INDIRA. GANDHI): (a) to
{d) National Laboratories of the
ASIR have undertaken research and
development work in rural water
supply, water purification, evapora-
tion control, pumps for drinking
water and Irrigation ete. Projects for
the utilisation of solar and wind
-energy for irrigation and water sup-
ply have also been undertaken
through the Department of Science
and technology. In the Sixth Five-
Year Plan, emphasis has been laid o¢n
the application of science and techno-

for rural development. Measures
dmelde the fYormation of a rural
rescources core of young professionals,
and the application of science and
technology for weaker sectorg i.e.,
Jandless labour, Scheduled Castes/
Scheduled Tribes and for women.
The Science Advisory Committee to
the Cabinet has already been set up
and rural uplifiment through the
application of science and technology
#will also ¢come under its purview.

Eronomic deveopment of hill regions

*883. PROF, NARAIN CHAND

PARASHAR: Will the Minister of

~PLANNING be pleased to lay a state-
ment showing:

(a) whether the Commiftee of the
Nationdl Development Council for
‘Hil] Areas recognised certain States
ang regions of the country as Hill
Regions on 12th March, 1965 for spe-
cial consideration for economic deve-

lopment;

(b) it so, the complete list of these
States and areas which are recognised
ag Hill areas;

{¢) the exclusive steps taken by
Government for the development of
these States and Regions in the sub-
jects mentioned in the Central List
of the Constitution;

(d) whether any liberal criteria for
the sanction oy various items of in-
frastructure like new railway lines,
national highways, postal and tele-
communication facilities etc. and in-
dustrial projects have been adopted
by relaxing the existing norms and
criteria of remunerativeness;

(e) if so, the names of the pro-
jects including railway lines sanction-
ed after said relaxation for these Hill
States and Areas; and

(f) if not, the reasons therefor?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir,

(b) A statement giving the list is
enclosed.

(c) Policy guidelines setting out the
exclusive steps t{o be taken for the
development of hill States/hill areas
in the country are containeq in the
Plan Document. They are applicable
both to the State Governments and
the Central Ministries.

(d) to (f) The detailed information
is being collected and shall be laid
on the Table of the House.

Statement

List of Hill areas as appended to the Summary
record of the NDC Committee on Development
on Hill Areas held on 12-3-1965.

State Hill areas

1. Jammu &

Kashmir All the nine Districts.
2. N.E.F.A.. Entire NEFA.
3. Nagaland All the three Districts.
4. Manipur Entire Manipur.
5. Tripura Entire Tripura.
O rmdah . All the six Discricts.
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:
7. Punjab Districts of
Simla and Lahaul and
Spiti.

8. Uttar Pradesh Districts of Uttar Kashi,
Chamoli, Pithorgarh,
Tehri Garhwal, Garhw 1

and Almora-

Districts of Garo Hills,
United Khasi and
Jaintia Hills, United
Mikir and North Cachar
Hills and Mize Hills.

10. Madras Nilgiris
11. West Bengal Darjeeling

9. Assam
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Paper Allotted to States inciuding
Punjab

*900, SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of IN-
DUSTRY be pleased to lay a state-
ment showing: i

(a) state-wise demand and supply
position of while printing paper in
each of the last 12 months;

(b) whether it ijs a fac{ that Pun-
jab is experiencing repeated’ acule
shortage of paper even for printing
text-books for schools and does not
receive even the allotted quGta which
itself is very much less than the re-
quired quantity;

{(c) which other States are also
experiencing shortage of white print-
ing paper;

(d) reasons of this shortage and
steps taken in thig regard; and

(e) what is the percentage capacity
utilisation of paper industry in the
Jast twelve months?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) A statement giving the State-
wise demand and allotment of white -
printing paper from the period April,
1980 to March, 1981 is attached.

(b) to (d) No acute shortage of
white printing paper for printing text
books in Punjab or any other State
or non-receipt of allotted quota has
been reported. The allotted quota is
supplied by the Mills after the orders
are placed by the allottees. The per-
formance of the millg is being review-
ed from time to time and discussions
are being held with the manufacturers
in order to ensure that _supplies of
white printing paper are maintained.

(e) The capacity utilisation of the
paper industry during 1080 was 70
per cent.
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S

State/U.T.

CEE S 4

&

10.

I7I.

id.

Andhra Pradesh
Assam . . .
Bihar . . .
Gujarat

Haryana . .
Himachal Pradesh .
Jammu & Kashmir
Karnataka

Kerala .
Madhya Pradesh
Maharashtia . .
Manipur

Meghalaya

Nagaland

Orissa

Punjab

Rajasthan

Sikkim

Tamil Nadu

Tripura . .
Uttar Pradesh .
West Bengal
Andaman & Nicobar Islands
Arunachal Pradesh .
Chandigarh . .
Dadra & N. Haveli
Delhi . . . .
Goa, Daman & Diu
Lakshadwecp
Mizoram

Pondicherry . . .

Statement
~ .
Stabs<wise réquirements received and the total quantity of paper allotted to State Governments and Union Territories

Jor the year 1980-81.

38

Requirements Quantity
{In Tonnes) allotted (In
tonnes)
12684 5834
4480 2385
16694 Q719
15120 8570
5530 3066
1040 650
2109 1343
19598 10445
9372 3311
14605 8Bogs
27455 12427
615 477
217 151
589 436
5233 3343
11383 5176
9912 5081
33 21
24116 11046
365 ado
31380 17302
15 9097
88 79
29 22
610 303
¥ 7 L
8682 5011
278 200
12 12
140 104
281 210
237843 75  127067° 00




39 Written Answers

Mhootwl'w]mluhzuﬂ
Production of Paper

*901, SHR] AJOY BISWAS: Wil
the Minister of INDUSTRY be pleased
to state:

(a) the reqquirement of bamboo for
the paper industry during the Sixth
Five Year Plan; _ -

(b) what is the production target
for the paper industry; and

(¢) what steps Government have
proposed to take in order to bridge
the gap between the demand and
supply?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHRI CHARANJIT CHANANA):
(a) and (b) The Sixth Five Year Plan
(1830—85) envisages capacily and
production targets of 20.5 lakh tonnes
and 15 lakh tonnes respectively of
paper and paper board by 1984-85.
As against the above, a capacity of 25
lakh tonnes of paper and paper board
is expected to materialise by the end
of the Sixth Five Year Plan which
would be adequate to meet the esti-
mated demand of 15.40 lakh tonnes,
As the industry utilises various forest
raw materials such as tropical hard-
woods, agriculturBl” residues, waste
paper, etc. in addition to bamboo,
and as there is a trend towards
higher utilisation of tropical hard-
woods the exact requirements of
bamboo by the end of the Sixth Five
Year Plan are difficult {0 determine.
However, according to the National
Commission of Agriculture (1976) the
estimated requirement of bamboo for
pulp and paper in 1985 would be
between 31.23 (high estimate) and
23.52 (low estimate) jakh tonnes,

(¢) Government have been encour-
aging the growth of further capaeity
in the paper industry. Some of the
steps taken for increasing the produc-
tion of paper are ag follows:—

(i) Promoting the setting up of
paper mills based on secondary
raw materials which does not in-
volve foreign exchange expenditure
has been delicensed.
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(ii) The facility of imports of
second hand paper plants upto a
capacity of 30 tonnes per day was
allowed till recently.

(iii) The import of pulp has been
liberalized.

(iv) The import duty om wasle
paper used for paper making has
been waived.

(v) Excise rebates have been al-
lowed to small paper mills for the
use of unconventiona] raw mate-
rials.

(vi) Special intentives have been
offered for the uytilisation of bagasse
for paper making.

Fishing trawlers apDrehended after
1st August, 1980

*902. SHRI DIGVIJAY SINH: Will
the Minister o DEFENCE be pleased
to state:

(a) how many fishing trawlers have
been apprehended under the Territo-
rial Waters Continental Shelf, Exclu-
sive Economic Zone and other Mari-
time Zone Act, 1976 after the 1st
August, 1980,

(b) out of these, how many have
been tried and how many have escap-
ed; and

(c) what extra patrolling measures
are immediately envisaged to prevent
such escaping?

THE PRIME MINISTER (SHR-
MATI INDIRA GANDHI}: (a) and
(b) 61 foreign fishing trawlers have
been apprehended in our waters since
1st August 1980. Of these, 11 have
been handed gver to the local police
for prosecution under the Maritime
Zone Act. The remaining apprehend-
ed vessels were releaséd after being
given stern warning not to enter our
waterg again. No apprehended vessel
has escaped.

(c) Patrolling is being intensified
in gensitive areas by the Coast Guard

with the help of the Navy and Air
Force,
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noreass In stipend to trainees In
Mmmm;m;

*503. SHRI ARIF MOHAMMAD
KHAN): Will the Minister of LABOUR
be pleased to state:

(a) whether Government are consi-
dering a proposal to increase stipend
for the trainees in Industria] Training
Institutions; and

(b) if so, when the decision is like-
ly to be announced?

THE MINISTER OF STATE IN
THE MIN{STRY OF LABOUR (SHRI-
MAYL RAM DULARI SINHA): (a)
Yes, Sir. A proposal to increase the
Stipend from Rs. 25 P.M. to Rs. 40
P.M. for the trainees in the Industrial
Training Institutes in the Union Terri-
tories and the Model Training Insti-
tutes attached to the Central Training
Institutes for Instructors is under con-
sideration of the Government, The
proposa] also includes increasing the
percentage of trainees entitled to
stipend from 33-1/3 per cent to 50
per cent of the trainees on the roll.

(b) The decision accCepting the
above proposal has already heen
taken recently and the orders are
under issue.

Recruitment of Officers in Coast
Guards

*904. SHRIMATI KRISHNA SAHI:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Coast Guards form a
part of the Indian Navy; -

(b) if not how the officers and men
of the Coast Guards are selected and
recruited; and

(c) whether in the matter of re-
cruitment and appointment any dis-
crimination is made between an
Engineer from IIT and an Engineer
from any other recognised Engineer-
ing College of the country, parti-
cularly those located in Bihar, Orissa,
West Bengal and North-East?
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THE PRIME MINISTER (SHRI-
MAT] INDIRA GANDHI): (a) Nbo,
Sir.

(b) The entry of officers and men
into Coast Guard is regulated as fol-
lows; —

(a) By borrowing on deputation
from the Defence Services.

(b) By permanent absorption of
deputationists,

(c) By re-employment of ﬁmd}
released officers from the encCe
Services.

(d) By direct eniry on all-India
basis. Selection for categories (a) to
(¢) is based on previous experience
and record of service of the candi-
dates, As regards category (d), appli-
cations are invited on al] India basis.
Eligible candidates have to appear
before a Coast Guard Selection Board
for preliminary and final interview.
Subject to medica] fitness and num-
ber of vacancieg available, successful
candidates are enrolled in the Coast
Guard regular cadre.

(c) No. Sir.

Rejection pf A tion f
- pplication for Import of

*905. SHRI K. LAKKAPPA: Wil
the Minister of INDUSTRY be pleased
to state whether it is s fact that some
import applications received from
certain capitalists for aluminium
extrusion presses have been rejected
by the Capital Goods Committee in
consonance with the earlier decision
of Government taken gfter having
allowed imports of three big plants
despite protest by indigenoug manu-
facturers as well as M.Ps?

THE MINISTER OF STATE N
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
Under the 1978-79 Import Policy,
aluminium extrusion presses were
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under OGL and’ mduntrm units desir-
ing-to set up facilities for manufac-
ture of aluminium extrusions were
eligible for DGTD registration. Thus
the import applications received from
M/s. Karnataka Aluminium Ltd., M/s.
Jindal Aluminium Ltd, and M/s.
Mahavir Aluminium Ltd., were ap-
proved by the Government after tak-
ing the various aspects into consi-
deration carefully and in detail and
on the considered view being ex-
pressed by both the Department of
Heavy Industry and the DGTD that
it would be premature to stop imporis
of h capacity aluminium extru-
sion pPresses at this stage of develop-
ment of both these industries, ie.
aluminium extrugion and machine
manufacturing.

2. With effect from 1Bth February,
1980, units in the aluminium semis
industry require licensing. All appli-
canils fqr import of aluminium extru-
sion presses would first have to
obtain an industrial licence or Letter
of Intent., ¥our applications regis-
tered on 5-12-1980, 24-12-80, 12-1-1981
and 20-1-1981 have been rejected,
since the applicants for imports of
capital goods did not possess either
an industrial licence or g letter of
intent.

Price Rige of White Cement

*906. SHRI RASHEED MASOOD:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the price of
cement has been increased;

white

(b) if s0, the extent therept stating
the reasons for increasing the price
of white cement; and

(c) its likely impact on the consu-
mer as a whole?

THE MINISTER OF STATE IN THE
MINISTRY OfF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (c)
White cement ig not 3 statutorily
controlleq commodity ang as such price
of thig variety of cement is not fixed
by Government. Consumption of
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white cement being very limited, in
increase In 1itg price ig not likel:

have any sericus tmpact oh P aﬂ
a whole,

Stegstonemwewmm

*907. SHR] ZAINUL BASHER: Will
the Minister of PLANNING be pleased
to state:

(a) what steps are being proposed in
the Sixth Five Year Plan to remove
regiona)] imbalanceg in the country;

(b) whether States have been ad-
vised to spend more from the Plan
allocation provided by the Centre to
remove regional imbalances; and

(e) the details of (a) ang (L)?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (c¢) It has
been recognised that as one of the
methods of removing regional im-
balanceg in the countiry, the Central
Palicies concerning resource trans-
ferg to the states will need to be suit-
ably tailored to the benefit of the rela-
tively backwarq state. One step take;
in thig direction js the introduction
of the IATP formula in 1979 and the
doubling of the segment of the back-
ward states in the Gadgil Formula
for allocation of Central assistance
for Staie Plans. Another methog of
tackling the regiona] imbalances in the
country js through some special inter-
ventipn programmes in certain types
of backward areag with specific prob-
lems. such as the Drought Prone
Areas, the Desert Areas, the Hill
Areas, with concentration of tribal
population, and the North-Eastern
Region.

For the above types of backward
areas, Specia] Central Assistance is
being provided to augment the State's
own effort to develop them,  There
are alsp target group programmes like
the IRD, the Special Component Plan
for Scheduled Castes, the National
Rura] Employment Programme and the
Minimum Needg Programme which
also greatly aid in removing regional
imbalanceg in the country. Besides,
thesp the pifspectivie entrepfeneura
in the industrially backward areas are
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also being assisted by Specia] incen-
tive schemes of Concessiona] Finsnce
angd Investment Suvbsidy,

The States have been advised that
while making plan gllocations at the
sub-staie level, they may keep in
View the local deveopment potential
and provide appropriate administrative
and financial support needed for up-
grading the development process in
the backward regions.

Security Environmenty of th, Country
Worseneg

8185. SHRI P K. KODIYAN. Will
the Minister of DEFENCE be pleased
1o state:

(a) whether the acquisitio, of
modern weapong and war planeg by
Pakistan, the deployment of U S,
naval forces in Indian Ocean and Per-
sian Gulf area, the expansion of U.S.
military base at Diego Garcia,
Chinege military aid to Pakistan etec.
have worsened the security environ-
ments of our country; angd

(b) if so, whether Government have
taken steps to ensure that our defence
forces are fully capable of dealing
with any external threat to our coun-
try?

THE MINISTZR OF STATE IN THE
MINISTPY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir,

(b) All developments having a kea-
ring on our security environment are
taken into account while updating our
defence preparedness,
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Raids by Armed Gangg on Tripura
Bangladesh Border

8187, SHRI M. RAM GOPAL
REDDY: Will the Minister of HOME
AFFAIRS be pleased to gtate:

(a) whether there has been a spurt
in raids and decoities by armeq gangs
along Tripura border with Bangla-
desh;

(b) if so, the number of raids and
dacoities during 1980; and

(c) the steps taken by Government
to check such incidents?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) and (b) According to the infor-
mation furnisheq by the Government
of Tripura, there was an jncrease n
such incidents in 1980 as compared io
the previous yair. The number of
such cases wag 17 in 1979 and 56 ‘n
1980.

(¢) Intensive patrolling by BSF
and Border Wing Home Guards is
being carrieq out along the Tripura-
Bangladesh border to check such
incidents,
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Ingtallation of a Computer by Ameri-
eumtmmtanw.am,

8188. SHR] SUBHASH YADAYV:
SHRI KRISHNA PRATAP
SINGH:
SHR] RAMAVATAR
SHASTRI:

‘Wil} the PRIME MINISTER be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to a news item
which appeared in the Times cf India
dated the 25th March, 1981 to the
effect that the American Central In-
fellipence Agency hag installed a
computer at the U, 8. International
Communication Agency building 1n
New Delhi for-maintaining biodatas;
and

(b) if so, the facts thereabout gnd
the reaction of Governmeny thereto?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir.

(b) Government have received 3
proposal from U, § Embassy for the
installation of a gp2cial computer, This
proposal for computerisatliopn covers
WANG VS Computer System with
termina] linkg between American Em-
bassy, Chankyapuri and the American
Centre, located af Kasturby Gandhi
Marg. The computer facility ig pro-
posed to be useg for the following
operations:—

1. Administrative Personnel Infor-
mation File,

2, Property Inventory Siatug File

3. Residentia] Maintenance File

4. Subscriber List for Span and
othey Publications of the Embassy.

5, Word Processing Applications
at American Centre.

In addition to this WANG computer,
the Embassy also have three Micro-
computers which they are using for
introductory level training, Ag per
their projecteg plan they have no in-
tention of setting up any othe; com-
puter in India in the near future 1In
their prposal, they wish to link this
system with Washington DC after
about f e years and to insta] 3 Word

APRIJ, 22, 1081
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Processing System %based on Micro—
complters to support approximately 12
CRT terminalg and 6 printers. Ward
Processing Systems are intended fox~
report creation and to improve rou-
ting correpondence handling,

The US Embassy has been permit-
ted by the Department of Electronics.
to import and instal this computer on
condition that they will obtain prior
permission of the Government of
India before establishing any commu—
nication link outside India,

Tamrapatrag to Freedom Fighters

8189, SHRI R. P, YADAV: Will the
Minister of HOME AFFAIRS &L
pleased to state:

(a) whether in spite of the assurance
given by the Home Ministe; on the
floor of the House on July 22, 1980
that the freedom fighlers would can-
tinue to be awardeq ‘“Tamrapatras™,
the practice has since been abiandomed;,
and

(b) if so, the reasons thereof

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA}:
(a) and (b) The Scheme for award of
Tamrapatrag 0 Freedom  Fighters,
which was discontinued in May, 1978
by the then Government, hay since
been revived. The State Goverm—
ments/Union Territory Administra—
tions have béen requested to expedite
the distribution of Tamrapatrag te.
eligible Freedom Fighters.
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Retation of Officery of CSS Grade I
Wo&hghhﬁnhh,qlhlthdnﬂlﬂ
Attached Offices . .

8191, SHR] SANAT KUMAR MAN-
DAL: Will the Minister of HOME
AFFAIRS be plenseq to refer to th2
reply given to Unstarred Qucstion
No, 218 on the 18th February, 1981
regarding rotation of officers of CSS
Grade I working in Ministry of Health
and its attacheg offices and state:

(a) whether Government have at
any stage made any investigation into
the circumstanceg under which the
two officers joined service before
attaining the minimum age of 18 years
for entry into Government service;

(b) if so, the outcome thereof,;

(c) whether this service before 18
yvearg ig considcred as ‘qualifying’ for
purposes of pension; if so, under what
Rule;

(d) whether Government have con-
sidered the desirability of iransferring
such officers who had continuously
worked in one Ministry for the last
more than 2-3 decades; and

(e) if so, what machinery exists in
hig Ministry for automatic rotation
for such officers ol the Central Secre-
tariat Class I after g lapse of certain
period’s stay in one Ministry/ Depari-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRs (SHRI
P VENKATASUBBAIAH): (a) No,
Sir.

(b) Does not arise.
(c) No, Sir.

(d) and (e) Government are of the
view thai the periodic rotation of
Central Secretariat Service (CSS)
officers of Grade-I and above between
ministries is very desirable from the
point of view of proper career deve-
lopment of the CSS Officers and the
efficiency of the administration. There
is no system whereby the CSs officers
are automatically transferred after
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they have serveq for a certain period
in a particular Ministry/Department.
However, "efforts are being made 10
transfer guch CSS officers of the level
of Under Secretary and above who
have served for a very long period in
the same Ministry/Department,

Implementation of Reservaiion Orders
for SC/ST in C.SLR,

8192 SHR) THAZHAI M. KARUNA-
NITH]; Wil] the Minister of SCIENCE
AND TECHNOLQGY be pleased to
state:

(a) whether the reservation orders
for Scheduled Castes/Scheduled Tribes
are not being followed in the Council
of Scientific and Industrial Researcn,
particularly in Madras at the time ol
1nitia] recruitment, promotion gng in
confirmation stage;

(b) how many scientisty are there
who are Scheduled Casteg ang Sche-
duleq Tribes and the percentage
thereof;

(c) whether there is any backlog;
if so, the total number of scientists
and the number of Scheduled, Castes/
Scheduled Tribes amang them; and

(d) when the backlog 15 proposed to
be cleared?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICs AND
ENVIRONMENT (SHRI C. P, N.
SINGH): (a) CSIR and its National
Laboratories /Institutes [ollow the ins-
iructions and order issued from time
to time by the Government of India
relating to the reservation of posts for
Scheduledq Castes and Scheduled
Tribes. These instructions and orders
are also being followed by the two
Laboratories/Institutes  locateg =i
Madras, namely the Central Leather
Research  Institute, Madras and
Structural Engincering Research
Centre, Madrag,

(b) to (d) The existing reservation
orders in respevt ct Scheduled Castes
and Scheduled Tiibes apply to appoint-
menis made to Scieniific posts upto
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and including the lowest grade of
Group A (Clusg I).- These orders fur-
ther stipulate that reserved vacancies
in such posts need pe advertised only
once; and in the event of non-availa-
bility of candidates belonging to Sche-
duled Castes and Scheduled Tribes,
vacancies in such posts may be treat-
ed as dereserved.

The Central Leather Research Ins-
titute (CLRI) Madrag has 46 scientists
(upto and including the lowest grade
of Class I), out of which 2 belong to
Scheduled Castes constituting 4.4 per
cent approximately. There are 10
Scheduled Tribes candidates, In the
Structural Engineering Research Cen-
tre, Madras there are at present 17
Scientists (upto and including the
lowest grade of Class I), out of which
2 belong to Scheduled Castes consti-
tutimg 120 per cent approximately.
There are no Scheduled Tribe candi-
date. Suitable candidates gre not
available to fill up the vacancieg of
Scientists posts reserved for the
Scheduleg Castes/Tribes,

FTHTC & ST ® T HER W NSy
¥ wrRT

8193. sitrat femr famgr : v
g WAt TETOR M FU LT e

(%) a1 dwrIw & AT F7 v
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- Promotion of SC/ST of Group ‘C’ .
gtaff in gensug operation Andhra
Pradesh

8194.. SHRI K. B. S. MANI; Will
the Minister of HOME AFFAIRS
be pleaseg to state:

(a) whether an office order dated
20th January, 1981 has been issued by
the Director of Census Operations,
Andhra Pradesh, promoting certain
Group ‘C' staff from the 20th Janu-
ary to 28th February, 1981 or till the
posts are filled in on regular Dbasis
whichever period is shorter.

(b) if so, the details thereof;

(¢) whether the above promotions
are in operation for more than 45 dayg
and if so, why no roster jz maintaineq
for providing reservations for Sche-
duleg Castes|Scheduled Tribes;

(d) how many Scheduled Castes]
Scheduled Tribes have been promo-
ted on the basis of the above Office
Order and as per statutory recruit-
ment rules and the datails thereof;

(e) whether due to non-observan-
ce of rosters, the Scheduleq Castes/

Scheduled Tribes women candidates
are affected;
(fy whether any representation

from any affected staff has been re--
ceived and if so, the details thereof;
and

(g) the action taken by
ment in the matter?

Govern-

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(ay Yes, Sir.
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(b Three (3) office orders dated
20-1-81 were issued by the Director
of Census Operations, Andhra Pra-
desh, promoting 11 Statistical Assis-
tants to the posts of Tavulation Offi-
cers in the scale of pay of Rs. 550-900
on a purely temporary and ad-hoc
basis in that office.

(c) Yes, Sir. The above promo-
tions are in operations for more than
45 days. However, the present ins-
tructions do not require the main-
tenance of a roster for short{ term ad-
hoc promotions.

{d) No Scheduled Castes|Schedul-
ed Tribes Statistical Assistants have
been promoted on the basis of Office
Order dated 20-1-1981. under re-
ference,

(e) Since the appointments have
been made on ad-hoc basis ony, the
question of maintenance of a roster
does not arise and as such the in-
terests of Scheduled Castes and
Scheduled Tribeg women candidates
due to non-observance of roster have
not been affected.

(f) No, Sir, no representation from
any eligible officials have been
received.

(d) Does not arise,

Review of Working of Employees’
State Insurance Scheme

8195 SHRI CHIRANJI LAL SHAR.
MA: Will the Minister of LABOUR
be pleased to state:

(a) whether Government have re-
viewed the working of the Employees’
State Insurance Scheme with parti-
cular reference to the administration
of Medical and other benefits; and

(by if so, the resullt of the review?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) and (b) A Committee has been
set up recently to review the work-
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ing of the Employees’ State Insurance
Scheme with particular reference to
the administration of medical and
other benefit; and to recommend how
it may be improved. The Committee
will also review the position of the
arrears of contributions to ESI Sche-
me and suggest measures for the
recovery and prevention of accumula-
tion of such arrearg in future. The
Committee is expected to submit its
report in about 6 months time.

Imcriease in workers’ Representation
in the Central Board -of Trustees of
EPF. & ES I Corporation

8196 SHRI K. A. RAJAN:; Wil
the Minister of LABOUR be pleased
to state:

(a) whether Government are con-
siderating to increase the workers’
representation in the Central Board
of Trustees of the EP.F, and the
E.S.I. Corporation and the Regional
bodieg in the States; and

(b) whether Government propose
to gset up any review commitfee to
examine the performances of both
E.P.F. and the E.S.I.S. similar to
the Review Committee constituted jn
the case of ES I S in 19667

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI.
MATI RAM DULARI SINHA): (a)
Certain proposals for increasing the
representation of the workers on the
Central Board of Trustees of the Em-
ployees’ Provident Fund and the
Employees’ State Insurance Corpora-
tion, as also the Regional Bodies of
the two Organisations in the States
are under consideration.

(by The working of the Employees’
Provident Fund Organisation  has
been reviewed by a Committee under
the Chairmanship of Shri G. Ramanu-
jam and jt hag submitted its report to
Government recently, Another
Committee under the Chairmanship
of Shri V. R. Hoshing was set up in
January, 1981 to review the working
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of the Employees’ State Insuranpge
Scheme and this Committee is expect-
ed to give its report in about six
months times.

Pucea road a condition for AppToval
of duilding plang of Farm Hoausey in
Delhi

8187. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of
HOME “AFFAIRS be pleased to state:

(a) whether it is a fact that a ma-
jority of farm houses in Delhi cannot
get their building plans approved
because the Municipal Corporation of
Delhi has been insisting upon its
owners in following a stringent congi.
tion that they should first have a
pucca bitumen road built at thejr
own cost to link their farm house
with the main roads, which in some
instances are a few mileg long;

(b) if so, whether as a result of
this condition, over 90 per cent cases
of farm houses building plans have
been rejected by the Municipal Car-
poration of Delhi for not falling in
line with these directives during the
last few months; and

(c) why this condition is insisted
upon?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF¥.
AIRS (SHRI YOGENDRA MAX.
WANA): (a) The Municipal Corpo-
ration of Delhi has intimate.d that a5
per the approved standards for farm
houses adopted by the Corporation in
1965, building plans for Farm Houses
are sanctioned provided thev have
approach roads as under:

(A) Roads:

(i) an approach road to the farm
'should have a minimum right of
way of 830 ft. of which at eust
12 Ft. should be water bound
mecadum surface;

(ii) when the approach road ser-

ves mora the farm then the
minimum right of way should be
60 Ft.;

(iii) within the farm, there should
be drive wayg with a minimum
width of 10 Ft. to serve the farm
houses, office and stovage build-
ings.

(b) No, Sir.

(c) The Corporation has stated that
existance of an approach roaq of
appropriate specification wag neces-
sary considering the type of vehicles
which may have to be used on those
roads,

Setting up of Cement Planty

8198. SHRI DAULATSINGHJI
JADEJA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether almost all the States
are facing great hardship to get
cement for the Construction in public
and private sector;

(b) if so, what steps are being
taken by Government to set up new
cement manufacturing units in the
country during the next year; and

(c) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) There is a general scarcity of
cement in the country and to this
extent it is possible that some af the
construction work could have been
affected adversely.

(b) and (c) According to the essess-
ment made by the Working Group
on Cement Industry appointed by the
Planning Commission and a further
review of capacities likely to materi-
alise, it is estimated that a total capa.
city of about 3.26 million tonnes is
likely to come up in 1981-82 as de-
tailed below:
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(In million tonnes)

Name of the party

1. Gement Corp. of India Ltd.
2. M/s. J&K Minerals Ltd.

3. M/s. U.P. Statc C=ment Corpoiation Ltd.

4. M/s. Damodar C~ment & Slag L+d

5. M/s. Kesoram Cement Ltd.

6. M/s. K.C.P. Ltd.

7. M/s, Dalmia Cement (Bharat) Lid.
8. M/s. Narmada Cement Ltd.

9. M/s. Century Cement Ld.

Bogus Claimg for pension to Freedom
Fighters

8199. SHRI ARJUN SETHI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether some bogus claims
have been noticed by Government
where sanctions of pension was made
to the freedom fighters;

(b) if so, the number of such cases,
State-wise; and

(e) the steps Government  have
taken to bring to book bogug clai-

mants?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI YOGENDRA MAK-
WANA): (a) to (c) Every
care Is taken, by close scru-

PR R P

Location Capacity
Yerraguntla . . 040
Khrew . . . 0.20
Dalla/Chunat . 0.Bg
Madhukunda . 0.26
West Bengal

Poddapalli . . 0.20
Macherla . . 0.09
Dalmiapuram . 0.07
Jaffrabad . R 1.00
Tilda . . . 0.20
Torar: - __3_ ;g

tiny of each individual case to ensure
that pension is granteq only to
genuine freedom fighters. In some
cases complaints have been received
againgt individual freedom fighters
that they have managed to get pen-
sion by furnishing incorrect and
false information|evidence, A state-
ment showing State-wige break-up of
such complaints is enclosed, Such
complaints are examined pronmptly
and, in doubtful cases, a reference is
made to State Government concerned
for reverification. In cases where
there js a strong presumption that the
freedom fighter is not entitled to
pension, immediate action is taken to
suspend the pension pending further
investigation., If on completion of
enquiry, the pension js found to have
been wrongly obtained, it i cancel-
led and necessary action regarding
recovery is taken. where it is found
that the person concerned adopted
fraudulent means to obtain pension
State Governments are advised to
consider the desirability of prosecut-
ing the persong concerned.
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Statement

6x

Statement showing break-up of complaints made against the grant of pension State-wise uplo 28-2-1981

Sl State/Union Number of Number of Number of Cases in which Number of
No.  Territoties cases in cases in pension been  cases
which which pending
complaints  pension Stopped/  Restored disposal
have been  has been cancelled
made suspended
1 2 3 4 5 6 7
1. Andhia Pradesh 149 107 30 12 107
INA . I
2. Assam . 1927 14856 15 427 1485
3. Bihar 1465 448 71 50 1344
4. Chandigarh 2 I . 1 !
5. Delhi 130 64 28 39 63
INA 16 3 1 12 3
6. Gujarar 85 6o 9 1b 6o
INA 2 . 1 1
7. Haryana 65 33 6 35 24
INA 25 12 4 9 12
8. Himachal 16 13 2 3 13
INA 12 2 1 9 2
9. Jammu & Kashmur 1 e .. 1
INA 1 .e . 1 e
10. Karnataka . 1718 1450 103 156 1459
11. Kerala . 378 74 8: 23 74
12, Maharashtia . 366 288 53 25 366
INA . . . 3 ] .. 2 4
13. Madhya Pradesh 129 31 49 49 31
INA . . 2 1 1 . 5
14. Orissa . 252 8 86 148 18
INA 6 3 2 r 3
15. Punjab . . 5 67 15 4 66
INA . 396 206 47 143 206
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1 2 3 4 5 6 7
16. Pondicherry. . . 62 1z 37 14 1
1%, Rajasthan . . . 26 16 7 3 16
INA . e 4 2 2 2
28, Tamil Nadu . . 310 116 115 79 16
INA . . . 6 4 2 4
19. Uttar Pradesh . . 659 358 127 215 317
INA . . . 18 5 2 L8] 5
20. West Bengal . . 684 520 121 43 520
INA ... 4 3 1 3
2t. Manipur . . . 7 7
mwAa . L 4 4 4
22. Meahalaya . . 29 15 13 1 15
29. Goa . . . 13 LAl . . 13
24. Tuipura . . . 25 200 34 17 200
ToTAL 9118 5423 1069 1558 6491

Molestation of Women in two Delhi
Colleges

8200. PROF. MADHU DANDA-
VATE: Will the  Minister of
HOME AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the report
in the Times of Indig (Delhj edition)
of March 20, 1981 regarding molesta=
tion of women in two collegeg in Delhj
on the eve of Holi festival ang other
acts of vandalism; and

(b) if so, what precautionary steps
have been taken to prevent such in-
cidents?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
{SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) The patrolling in the area has
been intensified. Guards have been
posted at womens’ colleges and hos-

tels. Joint patrolling by police per-
sonnel, alongwith the University
authorities, has been started, ‘To
check eveteasing, plain clothes per-
sonnel have been deputed at diffe-
rent bus stops.

Setting up of Electronic Complex at
Salt Lake area of Calcutta

8201. SHRI HANNAN MOLLAH:
Will the PRIME MINISTER be pleased
to state:

(a) whether there was any pro-
posal for setling up an  electronic
complex at Salt Lake area of Cal-
cutta;

(by the present pogition of that
proposal; and

(c) when that will be implement-
ed?
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THE MINISTER OF STATE IN
THE DEPAFTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRO-
NICS AND ENVIRONMENT (SHRI
C. P. N. SINGH): (a) Yes, Sir.

(by and (¢). M/s. West Bengal
Electronics  Industry Development
Corporation (WBEIDC) have select-
ed Salt Lake City as their next growth
centre of El:ctronic Industry in West
Bengal. Letters of Intent|Industrial
Licences for the following products
have been issued to WBEIDC  for
setling up of units in the Salt Lake
Cit}':

(i) Manufacture of Film Resis-
tors.

(ii) Manufacture ¢f Electrolytic
Capacitors.

(iii) Menufacture of VHF|UHF

Reloy Eguipment.

In adfition, a Letter of Intent for
manufacture of Floppy Disk Drives
(compater pericheral equipment)
has also been issued to a private com-
pany in the Salt Lake Cily area.
These projects are at various stages of
impler1enta ion and pcoduc‘ion is
likely to commence within next 2-3
years.

The Government of West Bengal
have also offered approximately 100
acres of land in the Salt Lake area for
locating Defence electronic units. A
decision on the location of these units
has not yel been taken.

Condition of Naval Messes

8202. PROF. AJIT KUMAR MEH-
TA: Will the Minister of DEFENCE
be pleased to state;

(a) whether it is a fact that the
condition of Junior and Senior Sai-
lors’ Messes in Naval Establishments
are horrible and have no comparison
with their counterparts in the Army
and the Air Force;

(b) whether it is also a fact that
the food served in these messes is un.
wholesome, undelicioug and non-nut-

ritious as compared to the one ser-
ved in the Air Force and the Army
messes; and

(c) if so, what steps Goverment are
visualising to take to streamline the
standard of the messes and bring
equality in the matter of food.

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
No, Sir, Ration scales and other
amenities, like accommodation, fur-
niture, mess utensils, etc. are common
to all the three servics. The Naval
messes for Junior and Senior sailors
are cquipped and maintained in no
inferior state than the Army and
Ajr Force messes for their counter-
parts.

(b) No, Sir. The food in naval rtes~
ses js cooked by sailorg belonging to
the Cook (Sailorsy Branch and s
supervised and tasted by the Duty
Officer of the Day., The cooks are
well trained.

(c) All aspectg concerning Naval
messes are  kept under review at
Naval Headquarters and  measures
considered necessary for  bringing
improvementg are taken from time to
time,

New guidelineg for jssue of passes for
Liaison Officers

8203. DR. A U. AZMI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether, in the wake of the
recent happening™ip the Ministry of
Petroleum and Chemicals, Government
are considefing the desirability of lay-
ing down fresh guidelines for the
issue of Building Entry Passeg for
North /South Block, Udyog Bhawan,
Shastrj Bhawan and other vulnerable
Ministries both temporary and perma-
nent—in favour of Liaison Officers/
Executives of large Industrial Houses
and if not, the reasons therefor;

(b) whether Government propose to
lay on the Table a statement showing
the names of Business Executives/
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Lisison Officers of the Industrial
Houseg who are jssued temporary and
permanent photo passes for entry in-
to the varioug Ministries ag on 1st
April, 1981 and whether Government
have at any stage pruned ¢the
list; and
(c) if so, the ogutcome thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
{(a) Instructions already issued for
regulating entry of visitors to Gov-
ernment buildings falling within the
security zone are considered ade-
quate.

(b) and (c¢) A list of the names of
the Businesgs Executives/Liaison Offi-
cers of the Industrial Houses who are
issued open/restricted photo passes
for entry into Ministries/Departments
is attached These have been issued
after proper scrutiny.

Statement

- Sl. No., Name of the Business Execu-
tive|Liaison Officers of Industrial
Houses, holding photo passes.

‘OPEN PASSES’

S/Shri Capt. Suresh Vasudeva
2. R, 1, Bansal

3. X. Thirunarayanan

4, Rahul Bajaj

5. K. C. Mehra

6. J. R. D. Tata
7
8

-

. G. C. Choudhury
. H, K. Singh
8. Mrs. Anju Khanna
10. Dr. Jagjit Singh
‘RESTRICTED PASSES'
1. R, B. Thiagarajan
2. S. S, Raing
Rajeshwar Verma
Kirpal Singh
R. K. Chopra
N. D. Wadhwana
. N. S. Mehtag
B, K. Vashishta
. T. Balasubramanian
10. S. Ganeshan m
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11, Parmod Parkesh

12. J. Parkash

13. Amoq Parkash

14. Bilgu Ram

15, Jawahar Lal

16. M. L., Dhawan

17. Jaswant Singh Sabharwal
18, Dr, J. S. Kanwar

19. Vijay Kumay Sethi

20. Y. Suzukj

21. G, D. Kothari

22. Abraham Jacob David
23. Anil Kumar Magu

24. Mrs, Shiela G, Malani
25. Vijay Kumar

26. G. K, Rajgopalan

27. S. T. Rajan.

Demand, Production and Import of
Cement in Stateg

8204. SHRI A, C. DAS; Will the
Minister of INDUSTRY be pleased
to state: '

(a) what is the approximate annual
demand of cement in various States;

(b) the annual production of cement
in our country;

(c) the total quantity of cement
imported from different countries; and

(d) the details thereof?

THE MINISTER OF STATE IN-
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
State-wise demand of cement jg not
collected. Country wide demand of
cement for 1980-81 was, however, as-
sessed at about 27.99 million tonnes
by the Working Group on Cement
Industry appointed by the Planning
Commission,

(b) The production of cement dur-
ing 1980-81 was 18.56 million tonnes
(Provisional).

(c) and (d) During 1980-81, 1.9% .
million tonneg of cement was import-
ed into the country, These imports
were made from South Korea, North
Korea, Japan, Indonesia, Vietnam and
UK.
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Rowevation of ftoms for Small fesle
Industries

8205. SHRI CHINTAMANI JENA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are con-
sidering to expand the list of commo-
dities reserved for small”scale and
cottage industries;

(b) if so, the number of commodi-
ties included in the reserved list dur-
ing the last two years, year-wise; and

(c) the measures further Govern-

ment propose for protecting small in-

dustries?

THE MINI!STER OF STATE 1N THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Con-
sideration of items for reservation is
a continuous process and a Standing
Committee for reserved industries has
been set up by Government to identi-
fy and suggest such items.

(b) During 1979.80, no additional
itemg were included in the reserved
list. During 1980-81, 28 items were
added ang one item was deleted bring-
ing the total] number of items reser-
ved for small scale sector to 834,

(¢) In addition to wvarious other
measures being taken from time to
time to promote the development of
small geale industries, 382 items have
been reserved for exclusive purchase
from this sector in the Central Gov-
ernipent Purchase Programme. The
items includeqd in thig list as well as
those reserved for production in the
small scale gector are constantly re-
vigwed. The Goverament in itg Indus-
tria1 Policy Statement of July, 1980,
have reiterated its intentjon to continue
with the of regervation for pro-
duction in the gmall scale sector under
which after ap item is reserved for
thig sector. no fresh capacity iy allow-
ed to be created in the large and
medijum sectors.

Integrateg teibal Development
Prajocty

8206. SHRI GIRIDHAR GOMAN-
GO: Wil} the Minister of HOME
AFFAIRS be pleased to state:

(a) the Integrated Tribal Develop-
ment Projects proposed by the States
and prepared accordingly, State-wise;

(b) the reasong for delay on the
part of some Stateg for preparation
of the 1L.T.D.Ps. for the rest of the
tribal areas til] the end of 1980;

(¢) the measureg and steps taken
by his Ministry to get the project re-
ports from these States;

(d) the micro projects prepared by
the Stateg under the ITDP areas to
cover the primitive tribalg  Statel
wise; and

(e) the reasong why the Govern-
ment of Orissa have not yet prepared
the micro project for Puttasing tribal
pocket?

THE MINISTER OF STATE IN THE
M'NISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) to (e¢) Under the Tribal sub-
Plan about 180 Integrateq Tribal
Development Projects have been
identified. During the Fifth Plan
period, 120Projects Reports ware pre-
pared. During the Sixth Plan 1980—
85 period project reports are yet to
be prepared. Tribal sub-Plans
1980—85 ‘Yor some States have
been finaliseq but those of
some other Stateg are yet to
be finaliseq by the State Governments
in consultation with the Planning
Commission and the Home Ministry.
These discussions are being held cur-
rently. The preparation of project re-
ports ig closely related to finalisation
of tribal sub-Plan 1980—85 of a State.

(d) Micro Projects for primitive
tribal groups are not prepared ag part
of ITDP project reporis. They are
prepared separately for each primi-
tive tribal group. ©Out of 52 tribes
identified as primitive in the country,
project reports have been prepared for
3% groups. State-wise statement in
snclosed.
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(e) Micro Project for develapment
of the Lanjia Saora in Puttasingi area
is being formulated by the Tribal and
Harljan Research-cum-Training nsti-
tute, Bhubaneswar.

Statement

1?6. Name of State Pr"{'?:{;cv:
1. Andhea Pradesh . . 3
2. Assam . . .
3. Bihar . . . . 9
4. Gujarat . . . . 3
5. Himachal Pradesh

6. Karnataka . . . 2
7. Kerala . . . . 2
8. Madhya Pradesh . . 4
9. Maharashtra . . .

10. Manipur . .

11, Orissa . . . . 9

'12. Rajasthan . . . 1
13. Tamil Nadu . . . 6
14. Tripura . . . . 1
15. Uttar Pradesh . . . 1
16. West Bengal . . . 3
17. A & N Islands . . . 5
18. Goa, Daman & Diu

TorAL . . . . . T “5_2'

-~

Job pegervation for Ex-servicemen

8207. SHRI BHOGENDRA JHA:
Will the Minister of DEFENCE be
pleased to refer to the reply given on
1st April, 1981 to Unstarreq Question
No. 5820 regarding job reservation for
ex-servicemen and state:

{a) what is the ratio of reserved
seats in Government serviceg for ex-
servicemen in various States, Union
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Territories and Union Government
Departments;

(b) what specific gteps are being
taken to ensure gelf-employment to
ex-servicemen in cottage, mini and
small scale industries in various
States and Union Territories and par-
ticularly in Madhubani Palamay and
other districts of Bihar; and

(e) what i the latest position with
regard to response from Bihar and
other State Governments to (a) "and
(b) above?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) The per-
centage of reservation is as under:—

Statement

Group Group

sc; ‘P
(i) Central Govern-
ment . . 10% 20%
(ii) Central Public
Sector Under-
takings . . 143% a43%
(iii) Nationalise
Banks . . 109, 20%,
(iv) Para Military 109, of the posts of
Forces 1. . Asgistant Comman-
dants.
(v) State Governments As per statement
a‘ax,a.ched 2t Appendix

(b) and (c) Ex-servicemen are en-
couraged to take up self-employment
ventures. The Directorate General of
Resettlement provides guidance to ex-
servicemen entrepreneurs in preparing
project reports, Interest subsidy on
loans obtained by ex-servicemen from
financial institutiong is provided from
the Welfare Funds. A special sub-
sidy of 5 per cent is also given on
items' of Defence origin manufactured
by ex-servicemen entrepreneurs,

Various State Governments have
also agreeqd to give preference to the
ex-servicemen in allotment of indus-
trial plots and sheds.
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In regard to émploymenf, the matter consideration of the State Govern-

of reservation of jobs for ex-sérvice- ment. The position relating to other
men in the State of Bihar is still under States is indicated in the statement,
Statement

Rsservation of Vacancies for Ex-Servicemen by Stale Governments and Union Terrilories
Class III and IV posts

— e ——— — - — i — — — ———

§l.  State/Union Territory Percentage of vacancies Remarks
- Class 111 Glass 1V
1 2 3 4 -
t. Andhra Pradrih . . . - . 2% 2%
2. Andaman & Nicobar . . . . 10%, 20%,
3. Arunachal Pradesh . . . . . 109, 20%,
4. Assam
5. DBihar
6. Chandigarh . . . . . . 10%, 20%,
7. Dadra, Nagar Havelj e e 10% 20%
8. Delhi . . . . . . . 109, 20%,
9. Goa, Daman & Diu . . . . . 10%, 20%
10. Gujarat . . . . . . . 107, ‘.’0%-
11, Haryana . . . . . . . 2095 20%
12. Himachal Pradesh . . . .. 20% 209% only in non-technica !
13. Jammu % Kashmir . . . . . 5% 109%
14. Karnataka . . . . . . 10%, 10%
15. Kerala
16, Lakshadweep . . . . . 10% 20%,
17. Madhya Pradesh e e e e 9% 14%
18. Maharashtra . . . -+ ¢ 15% 15%

19. Manipur . 10% 20%

(.
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1 2 3 4
20. Meghalaya
21, Mizoram . 10% 20%
22. Nagaland
23. Ovissa
24. Pondicherry 10% 209,
25. Punjab 209, 209,
a6, Rajasthan . 124%, 1 609 posts in the
o i A% ised” Constabulary
alsn reacrved.
27 Sikkim 15% 15%
28 Tamil Nadu — 10%
29 Tripura * 2% 2%,
go Uttar Pradesh . . 3"a 8%
31  West Bengal 10%, 20%,
RESERVATION IN CLASS I AND II POSTS OF STATE GOVERNMENT AND
UNION TERRITORIES
1t Andhra Pradesh . . Non Technical 2%,
Medical 6%
Engineering 32%
2 Haryana . . In all posts 5%
3 Himachal Pradesh . Non-Technical Class I 25%,
Class II 30%
4 Kamataka In all posts 10%
5 Madhya Pradesh, . Public Health, Public Works
and Education 50% Only BCQs an
SSCOs eligible for
reserved posts.

6 Punjab PCS (Execcutive) 20%

7 Uttar Pradesh In all posts. 8% Only SCOs and dis-
abled ex-servicemen
eligible.

8 Waest Bengal N Class 1 109,

Ciass II 15%
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State Lotterieg

8208, SHRI BAGUN SUMBRUIL:
Will the Minister of HOME AFFAIRS
be pleased to state;

(a) the State Government’y who
had sought the approval of the Cen-
tre to introduce State lotteries to raise
non-tax resources; and

(b) the amount of money these
lotterieg are likely to bring in?

THE MIN STER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Ninteen States viz. Andhra Pra-
desh, Assam, Bihar, Gujarat Haryana,
Himachal Pradesh, Karnataka,
Kerala, Maharashtra, Madhya Pradesh,
Manipur, Nagaland, Orissa, Punjab,
Rajasthan, Tamil Nadu, Tripura, Uttar
Pradesh gnd West Bengal haq sought
permission {g introduce lotteries.

(b) The amount of earnings of the
States from their lotteries would differ
from time to time depending upon the
quantum of income from sale of tic-
kets, expenditure on prizé ~money,
commission ty agents and administra-
tive expenses.

Indian Assistance te Sudan for Deve-
lopment of Sugar Mills

8209. SHRI CHINGWANG KON-
YAK: Will the Minister of [NDUS-
TRY be pleased to state:

(a) whether it is g fact that India
had offered assistance to Sudan for
development of sugar mills in that
country;

(b) if so, the details thereof; and

(c) what are the gources of supply
of equipment and finances for these
projects in Sudan?

THE MINTSTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

(b) angd (¢) At the Solidarity meet-
ing organised in March, 1981 at Khar-
toun by the UNIDO in cooperation
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with the Sudanese Government for’
the industrial development of Sudan,
India offereq to assist Sudan, among

other things, in the development of

four sugar millg through supply of

know-how and equipment from India

and with the project financeg being

raised from multi lateral financial

agencies or third countries.

‘Mahadev Koli’ Scheduled Tribe

8210. SHR1 K. B. CHODHARI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Mahadev Koli was
specified as Scheduled Tribe in the
Constitution  (Scheduled Tribes)
Order, 1950, jn the erstwhile Bombay
State;

(b) if so, whether people belong-
ing tp Mahadev Koli in the districts
of Bijapur, Karwar, Dharwar and
Belgaum were eligible to claim bene-
fits as Scheduled Tribes;

(e) whether Government are aware
that the Mahadev Koli Tribe js omit-
ted in the Constitution (Scheduled
Tribes) Modification Order, 1956; and

(d) if so, the reasons therefor and
the circumstances under which the
Mahadev Koli Tribe came to be omit-
ted in the Modification Order, 1956
in Karnataka State?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) According to the Constitution
(Scheduled Tribes) Order, 1950 as
amended uptg date the ‘Koli Mahadev’
hus been spetified gs Schedualed Tribes
for the erstwhile State of Bombay.

(b) Yes, Sir. The Koli Mahadev
tribe was eligible to claim benefits as
Scheduled Tribes in these areas.

(c) Yes, Sir.

(d) The Koli Mahadev community
wag omitted from the list of Schedul-
ed Caste and Scheduled Tribes (Modj
fication) Order 1956 because the erst-
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while Mysore Government did not re-
commanded its inclusion in the’ said
list. -

Formula for Distribution of Funds to
Harijang

8211, DR. KRUPASINDHU BHOI:
Will the Minister of PLANNING be
pleased to state:

(a) whether the formula for the
distribution of Rs. 100 crores allotted
in 1980-81 budget for the betterment
of the Harijans has just been evolv-
ed by the Planning Commission;

(b) whether the Central Ministries
and the States did not furnish any
proposal to utilise this amount till
31st March, 1981; and

(c) the details of the formula that
has been workegq out by the Planning
Commission in this regard?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) The Planying
Commission in consultation with the
Ministry of Home Affairs, have jointly
evolved a formula for the distribution
of Rs. 100 croreg alloited in 1980-81.

(b) Special Central Assistance is
meant as an additive to States Plan.
The proposals of the State Govern-
ments were received before 31st
March, 1981,

(c) The components of the formula
are:

(i) 40 per cent on the basis ot
scheduled caste population;

(ii) 10 per cent gn relative back-
wardness of a State;

(iii) 10 per cent on the size of
Special Component Plan;

(iv) 25 per cent on the number
of Schedued Castes families to be/
cavered;

(v) 10 per cent on the pro-
grammes for relatively weaker and
more exploited sections weaker and
more exploited sections amongst the
scheduleg castes; ang

(vi) 5 per cent on performance
in implementation of (iii) (iv) and
(v) above.

Setting up of Industries in Tamil Nadu

8212, SHRI A. G. SUBBURAMAN:
Will the Minister of INDUSTRY be
pleased to state.

(a) the nameg of the districts in
Tamil Nadu which had been declared
as ‘industrially backward’;

(b) the basis adopted for declaring
so; and

(¢) the aclion proposeq by the
Ministry to improve the conditions in
the said declared areas?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUS™RY (SHRI
CHARANJIT CHANANA): (a) The
following districts of Tamil Nadu have
been identified ag indusirially back-
ward eligible ior Concessional finance
facilities from the All India Term
Lending Financial Iistitu.ions:—.

Dharmapuri, Kanyalkumari,
Madurai, North Arcot Ramanatha-
puram, South Arcot, Thanjavur,
Tiruchirapalli an¢ Pudukkotiai dis-
trict.

Oul of these districts the following
three Areas/Tracts comprising 33
Taluks have been further identifled
ag industrially backward for Central
Investment Subsidy:; —

Area I:—Comprising 12 Taluks
(including Sub-Taluks) viz. Rama-
nathapuram, Mudukulathur, Siva-
ganga, Parmakadi, Thiruvadani,
Karail udi and Thirupathur Talkus
(from Ramanathapuram districts)
Melur Taluks (from Madurai dis-
trict) Padukkottai, Thirumayam,
Alamgulj anq Kulathur Taluks
(from Pudukkottai district).

Area II; Comprising 11 Taluks
viz,, Dharamapuri, Palacode, Hosur;
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Denkanikottah, Krishnagiri, Uthan-
garai, Harur (from’Dharamapuri
district) Tirupattur, Vanayambadi»
Vellore, Wallajapet (from North
Arcot district).

Area III. Comprising 10 Taluks
viz,, Aruppukkottai, Sattur, Virud-
hunagar, Srivilliputhur, Rajapala-
yam (from West Ramanathapuram
of Ramanathapuram dlstnct) Thir-
umangalam, Usilampatti, Nilakothai
Dindigul ang Vedasandur (from
Madurai district).

(b) Planning Commission had sug-
gested in December, 1969 the folfowing
guidelines to be adopted by State
Governments for identifying districts
as industrially backward:—

(i) Per capita foodgrains/com-
mercial crops production depending
on whether the district is predom-
inantly a producer of foodgrains/
cash crops.

(ii) Ratio of population to agri-
cultural workers,

(iii) Per capita industrial output
(gross).

(iv) Number of faclory employees
per lakh of population or alterna-
tively number of persons engaged
in secondary and tertiary activities
per lakh of population.

(v} Per capita consumption of
electricity.

(vi) Length of surfaced roads in
relation to population or railway
mileage in relation to populafion.

It was alsg indicated that gnly those
districts with indiceg well below the
State average may be selected for
suitable incentives from financial
institutions.

(c) The Central Government offers
the following assistance and facili-
ties:—

(i) Central Scheme of Invest-
ment Subsidy,
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(ii) Concessional finance facilities
from 'the all India Terrh Lending
Financial Institutions.

(iii) Tax concessions,

(iv) Hire purchase of Machmery
by small scale industries,

* (v) Consultancy for technical
- services.

(vi) Special facilitie; for import
of raw materials,
. (vii ) Rural Industries Projects
Programme.

" (viii) Rural

Artisans Pro-
gramme, .

(ix) District Industries Centre.
(x) Seed/Margin Money 'Assist-
anee.
TE-HT ¥ w7 ®F fagito i
|/ET w1 LAty

8213. st ¥Wa TE QA : Fq¥
g Wl TE TG A pAT A

(F) =1 28 5 W4 9g
T8 FIF FT fouaior @ qew
¥ g ¥ fag faeeht  Awc Faow
o wE femr omr w@ qu
graarg ;

(@) 7t 38 iﬁmrmﬁmm
faaw e war qﬁaﬁ‘ﬁsﬁ%m
adl ¥ Wi fgr maran ;

() afzeg, T Iud w1 ofomm
<E ; HIT - .

(w) wgd & T T wWET B
faad wicfaa *%2 amg g §
F< frafeor At ger fooel
frm gror frg qTg WiET AT §
WX 7 ges far g faaw g
wg &7

ng warsa ¥ TsT Hat (G (8
weatr) ¢ (%) ot A, s

(=) oit g, »fmrT



83 Written Answers VAISAKHA 2, 1003 (SAKA) Written Answers 84

(w) siow Wi ¥ e fer
war &1

(v) fa=ll wae fororwr & ghaw
fem g frfre Fead wfindie feeelt
farpre  wfaaror & fae=r wrg s, s
wrr AfY, ST /et & e wale
qaEd T ATt @ ¥ qER
fgo faro wro %1 war fmav war 4o
wanr et fed s A weTae o
¥ MR 9 q@iwT T wit A
wrart 1 fxo fao wro & fpnim
Tl T oW W T e
T feqg o W & ol ¥ i
o *t wafg & fag  —e=wdt qur
fevgoe & diw go feug &
FUElT * WA 9 fwar wmaT 4
dify wwfeal ar geaE W St
fo feeclt foom  fradwwr wfafew
1958 ¥ arr 6(2) (W) ¥ W
yew & fmtw & ofra T 9
g ufe war ffor srow 70
arfrg ¥ afwe ¥ gfmfae qfw &
O qR & W q G s
g1 98 WAl § et wawr qfw
g Wik Fmlrd g & &R
4 W, i #r ¥ faior
qrg we fewlt feagr frdeor
wiafraa 1958t ar 9 (4) &
wftr et § fawmm feaw W
gaar & wa 9% fraife fear
wrar &1 wa AN FE @
st A I & fegwe frator
M W W OAHFET IR AW
=t fdet & amxre TR

Report of Working Group on Cement
Industry

8214. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of INDUS-

TRY be pleased to state:

(a) whether the high power work-
ing group on cement industry under

the Chairmanship of Industry Secre-
tary Mr. S. M. Ghosh, has submitted
its report;

(b) if so, the main recommendations
made by the group; and

(c) Government's decisions taken
in the light thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b) A Working Group on Cement
Industry appointed by the Planning
Commission under the Chairmanship
of Secrctary, Department of Indus-
trial Development submitted its re-
port in November, 1980, The main re-
ccmmendations of the Working
Group are as under:—

(i) creation of additional capacity
by licensing of new ynits establish-
ment of mini cement plants and
expeditious complelion of projects
under implementation by close
monitoring.

(ii) increased use of slag & poz-
zolana material for manufacture of
cement.

(iii) better utilisation of existing
capacity by providing adequate in-
puts of coal & power to the indus-
try.

(iv) in order to encourage cement
industry in the country, it is neces-
sary to have a price structure which
would attract investments jn this
sector.

(v) the need to introduce quality
control measures.

(c) Additional capacity in the ce-
ment industry ig being sanctioned and
as on 1-4-1981, 33.1 million tonngs of
additional capacity has been sanctio-
ned for installation, the creation of
the new capacity is being closely
monitored and it is expected
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that an additional capacity of 22.69
million tonnes would materialise
during the Sixth Plan Period, The
establishment of mini cement plants
ig being encouraged and a capacity of
4.5 million tonnes has been sanction-
ed by way of grant of Jetters of intent/
registration with the Directorate Ge-
neral of Technical Development,
Every effort is being made to provide
adequate coal and power to the
cement industry to increase its capa-
city utilisation. The use of slag &
pozzolana for manufacture of cement
ig being encouraged both by giving
remunerative retention price as well
as giving transport subsidy for move-
ment of slag in rational for forward
direction. A system of testing the
quality of cement produced has al-
ready been introduced. Ag regards
pricing, Government are giving remu-
nerative prices for new investments
for creation of cement capacity. Gov-
ernment have also appointed a com-
mittee under the Chairmanship of
Chairman, Bureau of Industrial Costs
and Prices to review the development
of the cement industry and recom-
mend measures to accelerate its pro-
gress, including incentives and prices.

Purchase of Land fo, constraction of
EPF. Staff Quarterg in Bangalore

8215. SHRI SATYANARAIN JATI-
YA: Will the Minister of LABOUR
be pleased to state:

(a) whether it ig a fact that 5 plot
of land for constructing quarters for
EPF staff at Bangalore wag purchased
irom a person whose title to the land
is under disputes;

(b) if so, reasons for purchasing
and paying money to the person con-
cerned without proper legal verifica-
tion; and

(e) amount paid and action being
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): The
Provident Fund authorities have sta-
ted pg follows: —

(a) Yes, sir.

(b) The deal was finalised afte
verification of title by the Centra
Government Standing Counsel
Bangalore. However, in August, 1
the Regional Commissioner, EKarna
taka informed the Central Office, o
an ownership claimed by two othe
persong who fleld a writ petition i
the High Court, and obtained a stay
The Employees Provident Fun
Organisation approached the Hig
Court for jmpleading them in th
said Writ Petition bearing No. 1156
of 1979. The High Court has sinc
accepted this plea. The outcome ¢
the Writ Petilion is still gwaited.

(c) The total expenditure incurre
is Rs. 8,62,322/- inclusive of stam
duty of Rs. 77,950/- and regis
tration fee of Rs. 7,992/-. The repor!
of the Central Provident Fund Com
missioner is under examination.
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unning away of a sepoy in C.O.D.
Deihi Tantt, -
8217, SHRI A. NEELALOHITHA-
ASAN NADAR: Will the Minister
t DEFENCE be pleased to state:
(a) whether Government are aware
' the incident of running away of a
poy of Central Ordnance Depot in
é¢lhi Cantonment on 25th of January
181;
(b) if so, whether Government had
iquired about the incident; and
(c) the details thereof?

THE MINISTER OF STATE IN
iE MINISTRY OF DEFENCE
HRI SHIVRAJ V. PATIL): (a)
18, Sir.

(b) and (¢) The incident of a
poy running away from his guard
ity took place at about 1910 hours
25-1-1981. The individual was
rested by the Civil Police gt 1130
urs on 28-1-1981. The Civil Police
ve filed a case against the indivi-
al under the Armg Act as well a3
+ criminal breach of trust. The case
under investigation.
nctiong of Training Section in JCB
218. SHRI BHEEKHABHAI. Wil
Minister of DEFENCE be pleased
state:
n) the functions of Training Sec-
i in Jeoint Ciplrer Bureau, the uti-
of this Section and since when it
unctioning;
b) the wuse of recruiting direct
finival Assistantg through UPSC
giving them training through this
ton, when all leave this organisa-
after getting specialised training,
" pbsing threat to the secrecy of
Cipher; and
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(¢) whether in view of this threat
to the seétrecy of the Ciphér, Govern-
ment propose to impart training to
Departmental employees only and also
make provisions for 100 per cent pro-
motion to the post of Technical Assis.
tants?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
The Training Section in JCB was
constituted in 1969 to impart training
in Cipher production/operation of Ci-
phers/handling of cipher documents
and crypto materials/regsearch in cryp-
tology etc. to officers and staff of
Joint Cipher Bureau as well as others
from cipher using departments in the
interest of efficient discharge of their
duties,

(b) and (c) It is not a fact that all
directly recruited Technical Assistants
leave JCB after getting specialised
training. Besides, the security of the
cipherg is not adversly affecteq on
account of any trained person leav-
ing the organisation because of an
inbuilt system of changing the cipher
codeg frequently.

The recruitment rules for the post of
Technical Assistants have been frameq
keeping in view the job requirements
of the post. Filling all the posts of
Technical Agssistants by promotion
alone is not considered in the interest
of efficiency of the organisation,
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Deputation of officers in CBJ and IB

8220. SHRI XAVIER ARAKAL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) how many officers gre on de-
putation in CBI and IB services and
the details thereof; and

(b) what are the reasons for depu-
tation into this service system?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P, VENKATASUBBAIAH). (a)
There are 693 deputationist officers in
the CBI and 1424 deputationist officers
in the Intelligence Bureau. A state-
ment giving details of these officers is
enclosed.

Weithe & Avawerss APRIL 22, 198Y
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(b) The Central Bureau of Inves
gation requireg the serviceg of seaso
ed and experienced officers to run t
organisation. The induction of t
deputationists in the Organisation
according to the provisions of tl
recruitment rules, duly approved I
the Government of India. The loc
contacts and knowledge of the deput
tionists is essential for the CBI
working,

Deputationist officers in certain pr
portiong are required also for the pr
per functioning of a security organ
sation like IB, The recruitment rul
for various posts in the IB provide
for filling up of the posts upto a ce:
tain percentage by taking persons ¢
deputation from State Police Fore
and other Departments of the Goverr
ment of India. Deputationisty a
taken in the IB against the quot:
prescribed according to the rules.

Statement
Details of officcrs on deputation with the CBI and IB.

Central Bureau of Investigation
- Police Posts
(a) TIPS Officers:

(b) Non-IPS Officers:

1. Dircctor .

2. Joint Dircctors

3. Dy. Inspr. General of Police
4. Supdts. of Police

1. Supdt. of Police. .
2. Dy. Supdt. of Police .
3. Inspectors of Police

£

Sa

4. Sub-Inspectors of Pohl:e

5. ASIs . .
6. Hd. Constables .
Constables

Sr. Public Prosecutors . . .
Public Prosccutors . . . . 2
Asstt. Public Prosecutors . . :
Executive Eng.

Chief TechmcalfOﬂiocr Wt:s md I Tax)
Jr. Technical Officer .

Accounts Officer

Accountamt (UDCQC)

Junior Analyst

10. Junior Enginecers

I1. Non-Police Posts .

w e P‘?“??’!‘:“ Rl

Intelligence Bureau
Group A -
Group B .
Group C -
Gl'oup D.

¥

B -

TOTAL : 69;

9!
2!

TotAL : .
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Hiring of Coolers by AF.HQ,

1221. SHRI SATISH PRASAD
NGH: Will the Minjster of DE-
NCE be pleaseq to state;

(a) whether it is 3 fact that Armed
rcegs Headquarters is the biggest
sert cooler user Organisation and it
s been contract to the same old
ntractor for hiring thousands of
olers for installation in the offices at
exhorbitant rate; and

(b) if so, do Government propose
vising the Armed Forces Head-
arters to desist from this practices
d make their own departmental
rangements ag has been done by
1erg to effect recurring economy?

THE MINISTER OF STATE IN
iE MINISTRY OF DEFENCE (SHRI
iIVRAJ V. PATIL): (a) It can-
t be stated categorically that AFHQ
the biggest cooler u-er organisa-
»m as information regarding the
imber of coolers used by other Or-
nisations is not readily available,
1e contracts for hiring of coolers
wve been given at competitive rates

for different contractors, whose
1otations in response to open tender
1quiry in the Press, were the lowest.

(b) The officers of AFHQ are spread
rer in different buildings and areas.
1e question of undertaking the work

purchase installation, maintenance
id upkeep of coolers departmentally
ad been examined more than once
id found to be not practicable.

eservatio, of vacancies for army
ficers in Class I services in IAg 1973
Examination

8222, SHRI K. C. SHARMA: Will
e Minister of HOME AFFAIRS be
eased to state:

(a) whether vacancies reserved for
rmy Officers in Class I Service in
e JAS 1973 examination were de-
iserved;

(b) if so, the reasons thereof;

{¢) whether there iy any candidate
ho is affected;

(d) whether any representations
were received by the Central Gov-
ernment in this matter;

(e) whether ex-army officers who
passed the written and interview were
given class 1 service; if not, the rele-
vant notification and Rules under
which the above was not done;

(f) whether Ministry of Home,
Department of Personnel and Admini_
strative Reformg circulated g letter to
the UPSC specifying percentage of
marks for grant of class I post even
in those cases where thse army offi-
cers had passed both the written and
interview test; and

(g) whether the UPSC has got any
authority under the relevant Rules
and Notification jssued specifically al-
lotted candidates to a particular cate-
gory of Service?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) Yes,
Sir,

{b) Sufficient number of candidates
were not recommended by the UPSC
to fill the vacancies in Class I Ser-
vices reserved for the EC/SSC officers
on the results of the I.A S, etc. (Relea.
sed EC/SSC Officers) Examination;
1973.

(c) No, Sir,
(d) Yes, Sir.

(e) Those who were recommended
for appointment to Class I Services
by the Union Public Service Commis-
sion were offered appointment,

(#) No, Sir.
(g) Yes, Sir,

Aneclllary and Small Unitg of Durgapur
Asansol Bent

8223. SHRI K. RAMAMURTHY:
Will the Minister of INDUSTRY be
pleased to state:
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(a) whether it js a fact that nearly
1000 ancillary and small unitg of
Durgapur-Asansol belt have been re-
maining idle for six months in 3 year
during the last three years;

(b) whether il is a fact that the
Bureau of Public Enterprises guide-
lines in regard to off-loading of orders
to parties other than the small and
ancillary units of the area are being
violated; and

(c) if so, the action being taken to
make the central public undertakings
observe these guidelines in the interegt
of survival of ancillary and small
units?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (¢) In pursuance of the guide-
lines issued by the Bureau of Public
Enterprises for the development of
ancillary and other small scale indu-
stries, encouragment jg given to them
by t'ae management of the public sec-
tor undertakings in various ways, im-
portant among which are placing
orderg for items which can be manu-
factured by the small scale ancillary
units, providing technical know-
how and guidance, arranging or help-
ing in procurement of raw materials,
providing testing and laboratory faci-
lities, carrying out regular reviews
and earmarking items which can be
off-loaded to those industries. Further,
to help the growth and development
of such industries, senior officers have
been appoint=d in each public sector
undertakings for supervising and co-
ordinating this work. Certain proce-
dural requirementg have also been re-
laxed in their cases. During the years
1978-79 and 1979-80, six major public
sector enterprises in the Durgapur-
Asansol belt had placed orders on 431
and 582 Small Scale Ancillary/small
Units and made purchases from them
worth Rs. 244.18 lakhs and Rs. 845.02
lakhs respectively. Therefore, there
was no apparent reason for 1000 odd
ancillary units to be idle for six
months in a year consecutively dur-
ing the last three years.

AHocation of funds to Rajasthan and
Madhya Pradesh for tribal area
development programme

8224. DR. VASANT KUMAR
PANDIT.
SHR{ N. K. SHEJWALKAR:
SHRI SATISH AGARWAL.

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Central Government
have finalised the prozramme for al-
loiment of funds to the Governments
of Rajasthan and Madhya Pradesh,
respectively, for the tribal area de-
velopment programme during 1981-
82;

(b) if so, the amount that will be
made available to each of these
States;

() whether the Centrg has also
detailed programmes that will be
iaken in each of these States out of
the funds that arc being made avail-
able by the Centre to them;

(d) if so, the details thereof; and

(e) whether the States of Madhya
Pradesh and Rajasthan have submit-
ted any plans and identified areas in
each State for tribal development; if
so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) and (b) Tentalive allocations
from Special Central Assistance for
the year 1981-82 are ag under:

(R's. in lakhs)

1979.00
358.00

Madhya Pradesh
Rajasthan

(¢) and (d) The funds of Special
Central Assistance will be spent on
the programmes included in the tri-
bal Sub-Plans for 1981-82 which have
since been finalised by the States in
consultation with the Planning Com-
mission and the Ministry of Home
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Affairs. The Centre gives no separate
programme.

(e) The Governments of Madhya
Pradesh and Rajasthan have submit-
ted Tribal sub-Plans and idenfified
62 and 5 I.T.D.Ps. respectively. The
major sectors for which programmes

have been drawn up for the two
States are:

(i) Agricultufe and Allied
Services,

(ii) Cooperation.

(iii) Water and Power Develop-
ment,

(iv) Social and

Community
Services.

(vi) Industries and Minerals,

(vi) Transport and Communi-
cation.

(vii) Economic Services.

(viii) Genera] Services,

dae mwedf gior sfedi oy fear
A Y o

8225 =t quw fug waw: =1
TE HAr ag TG A 39T F T

(%) Fur ug a=x g fo fager &
T3z azw gt 3Ny d@iagt #) fad
AT T qEAl FT WA, 1980 ¥ ;X
& sav adY fear s v § wiv wfad)
BT AR IAEr Witw & oFgEa &)
AT § ST A I A AR vl )
# faegst W1 st 7Y aT@TATAT Y

(@) #7ar g7are a7 feen¥ ug
gfafeas 3 & fay syaear w9+ F7
& fa @A HLEAT groT ReW K A5
whagqt 71 ferd A ey 9t 92 #
FAAE ¥ ITH! HATS FITAT A1
W
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(n) fefow sarerd & wfiedy wy
HIJET, 1980 ¥ 31 WA, 1981 a¥
#r wifw & o fams @ 9% wo
HIT 4% ¥ farew qwi & g feg ng ?

ny Harwg aq qwdw wid fewo
¥ uvg war (st t. AwT gaaw) ¢
(%) war (¥). =@ WA & w9
7w gy & faewmw § 5 @we
# Qv geedt, wg  fya@ Wt 3w &
gafya €, & oo qdl 97 RF earw
AT SEWF g 1 T wAgew, g 37
afsamy srat=s 9gfe 3 av1 43(1),
43(2), 45(1) war 45(2) & wil==7
farat war &, M% vgu fagard & :—

A9 AT ¥ AW IF-SNREIT

43(1) dge wIedi & W
gl %7 WIv e s sarq fEar SRt

71fgT 1

43(2) afz g& fadl & &
AR |AT TF g @ TAAT F_I
GOEANT &4 A o7 4T St
wTfgr 1 %7 AT ¥, w&@i W
U7 &% ¥ W LT wiEw & T
3 sfgard 3 gEEd ¥ QT

=rfew 1
qafamt @ wwlkw 39T

45(1) §4T FEEAY, wWIAAT
greg d¥TsY, drEsfaw gt T
FTAT Y M TH qaArie a7 agwe
FAT AT GWF A A, MW AW Y
I FTAET ATEA! WA A AP
wfz ¢ar ME g q& & fa=i fews
# = faar war & a7 IH a@TH
e ferr, wY w9 faar sidem
s grafga sufwat @ AN
AT ] € Arg |
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45(2) kWS faa¥
oRIw ® § wov X § A7 waA
wY gwraT @), aragy s A
wren fae o seafow 9aT A [RUT
SreTr | wgr v €W« grir, o
wecfew vae ¥ ug synia ae
AT &) AT AF A& f HAT €9
¥ gav fa¥ Ay w AWET Y

Tad waftsy oy Tai & fAaerd
Aar gad o< fode Ao @Y &
333 ¥, i aed & @ A B
A st mew famsra &)

(1) fuifre sacadl 3 WAl g
¥ag ALERT ¥ qreT qA7 HV AT F HX
F g CHT R AT L AR F
qeq 4v @ {Y AT )

Sirengthening 0" Assum Border (0
Check Entry of Foreigners

8226. SHRI SONTOSH MOHAN
DEV: Will the Minister of  HOME
AFFAIRS be pleased to state:

(a) whether it has been suggested
that a permanent wall be construc-
ted and border should be strengthen-
ed in Assam to przvent entry of
foreigners inlo the country; and

(b) if so, the reacticn of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) ard (b) Suggestiong hsve been
1eceived (including construction of a
permanent wall) for effectively
checking infiltration from across the
boarders in Assam. The Govern-
ment have taken various steps in this
direction. Patrolling at the border
has been intensified. Border arrange-
ments are constantly under review.
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Production ;of Titagarh Paper Miily

8227. SHRI NIREN GHOSH: Will
the Minister of INDUSTRY be pleas-
ed to state;

(a) whether Titagarh Paper Mills
produced S.L.C. varieties of paper
to the requisite gmount according to
paper control order of June, 1879;

(b) what was production of this
variety by this company in Mill No.
I and II in 1979-80 separately, mill-
wise;

(c) whether in case of shortfall of
production, has any measure bYEen
taken against this company; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
Titaghur Paper Milly Co. Lid. did not
produce the requisite quantum of
white printing paper as per require-
ments of the Paper (Regulation of
Production) Order, 1979 during 1879-
80.

(b The Titaghur Paper Mills Co.
Ltd. was being considered as one unit
for the purpose of the above order.
The production of white printing
paper by the mill during 1979-80
was 11,565 tonnes.

(c) and (d) The Titaghur Paper
Mills Co. Ltd. challenged the Paper
(Regulation of Production) Order,
1979 in the Caleutta High Court in
July, 79, which granted partial ex-
emption from the production of white
printing paper. As per the Court
Order, Titaghur Paper Mills were to
produce only 15 per cent of the tofal
production as white printing paper
and supply the same at the rate of
Rs. 4,600 per M.T. i, the educational
sector. Since the statutory price of
white printing paper at the relevant
time was Rs. 8,000/- per tonne, the
paper could not be distributed to the
educational sector through the re-
cognised channels. The order gran-
ted by the Calcutta High Court was
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in force till 25th April 1980. The
Company had also represented to the
Government that they were passing
through a critical financial situation
and could not produce white printing
paper to the extent required. The
Company was advised to withdraw
the write petition field by them in
the Calcutta High Court so that their
case could be examined and the com-
pany hadq accordingly withdrawn the
petition in April 1980.

Contraband opium Mystery

8228. SHRI BAPUSAHEB
PARULEKAR;
SHRI N. E. HORO:
SHR] JYOTIRMOY BOSU:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news item
published in Hindustan Times dated
the 17th March, 1981 under the head-
ing ‘Mystery about Rs. 2 lakhs worth
contrabang opium'; and

(b) the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) Car No. DHE 8656 belonging
to one Khalil, a smuggler of Nar-
cotics, was impounded by Meerut
Police. Some personnel of Police
Station Darya Ganj, Delhj are repor-
ted to have fabricated false evidence
to connect the car with a criminal
case registered with them in order
to get the car released. The car
was brought to P.S. Darya Ganj,
and on inspection of the car, it was
found that there were places inside
the car for concealing contraband
goods. However, only 2 gms. of
Charas were recovered from the Car.

APRIL 22, 1981
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The Inspector, Assistant Sub-Inspec-
tor and the Head Constable concern-
ed, have been placed under suspen-
sion in connection with this case, and
their conduct is under enquiry.

Normgs for Foreign Collaboration

8229. SHRI NAWAL KISHORE
SHARMA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether any new norms have
been laid down for foreign collabora-
tions in respect of Industrial ven-
tures; and

(b) if so, details thereof?

THE MINISTER OF STATE IN THE
MIN'STRY OF INDUSTRY (SHRI
CHARANJIT CHANANA). (a) and
(b) No, Sir. Government’s policy
with regard ty foreign collaboration
is selective ang based on national
priorities. Foreign collaboration is
permitted in sophisticated and high
priority areas, in export-oriented or
import-substitution manufacture and
for enabling indigenoas industry to
update existing technology in India
to meet effectively changing consumer
preferences and/or to become com-
petitive in the export market.

Sectoral allocations for Manipur .
under the Plan

8230. SHR; NGANGOM MOHEN-
DRA: Will the Minister of PLANN-
ING be pleased to lay on the Table
the sectoral allocation of outlayg for
the Sixth Five Year Plan and that of
the Annual Plan, 1981-82 in respect
of the sState of Manipur?

THE MINISTER OF PLANNING
ANpD LABOUR (SHRI NARAYAN
DATT TIWARI): The sector-wise
allocation of outlays for the Sixth
Five Year Plan and the Annual Plan
1981.82 by heads of development in
respect of the State of Manipur as
approved by the Planning Commis-
sion is given in the enclosed state-
ment.
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Statement

Sectoral Allocation of Outlay for Sixth Five Yecar Plan 1930-35 and Annual Plan

1981-82—Manipur.

Hz=ad of Davclopment Sixth Plan

1980-85

2

Rescarch and Education 120
Crop Husbandry 400
Land Reforms 40
Minor Irrigation & Command Arca Development 0
Soil & Water Conservation 550
Animal Husbandry & Dairy Development 300
Fisheries 250
Forests 175
Investment in Agri. Fin. Institutions 20
Marketing 5
Storage & Warchousing 40
Gommunity Development & Panchayatas 230
Special Programme of Rural Development 700
1. Agriculture & Allied Services 4500
II. Cooperation 189
Irrigation 4000
Flood Ciontrol 350
Power 1865
11I. Irrigation, Flood Control and Power 6415
Village & Small Industrics 1250
Medium & large Industries 700
Mining 50
1V. Industry and Minerals 2909
Roads and Bridges 3200
Road Trausport 300
Tourism 50

V. Transport and Communications 3550

(Rs. Lakhs)

Annual Plan
1981-82

40
90
838
35
600
8o
380
1062
200

60

675
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General Education

Art and Culture . . . . .
TFechnical Education

Medical and Public Health . . .
Sewerage & Water Supply.

Housing & Police Housing.

Urban Development

Information & Publicity

Labour & Labour Welfare. .

Wellare of SG, ST & Other Backward Classes
Social Welfare .

Nutrition

V1. Social and Community Services

Secretariat Economic Services

Yconomic Advice and Statistics

District Councils . . . . .
Weights and Measures

VIL. Economic Seruices . . . .

Stationery and Printing

Public Works )
Others—Public Admn. Buildings (Police)
VIII. General Services . . . .

Granp TorAL . v

Written Answers . 104
2 3
1620 200
. . Bo 6
100 18
970 155
2735 650
420 70
1Go 20
50 5
40 5
. . 250 45
135 21
110 1o
6670 1305
15 4
40 8
100 24
1o a
IG5 38
. 20 4
500 go
329 94
24000 4300

Setting up of Indusiries in Goa

8231. SHRI EDUARDO FALEIRO:
Will the Minister of INDUSTRY be
pleased tp state:

(a) whether the Central Govern-
ment have given clearance for setting
up any industries in Goa in 1880-81
ang 1981-82;

(b) if so the names of such indus-
tries and the gmounts of investment
in those industries; angd

(e¢) whether any of these industries
have come up in 1980-817

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

(b) A statement in enclosed. In-
formation regarding actua] investment
in each case is not centrally main-
tained in the Secretariat for Indus-
trial Approvals in the Department of
Industria] Development.

(c) Since jt generally takes § to 4
years for a project to materialise, the
Letterg of Intent and Industria]l Lic-
ences granted during the years 1080
and 1981 (upto March) would be at
various stages of implementation.
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Statement

Details of Letiers of Intent and Industriel Licences granted during 1980 and 1981 (uplo
whe of e iy for Tndusiics o Goa, S 900 AL 1981 (upl.

Name of the party & location

Item of Manufacture & capacity

Leiters of Intent

Modern Nets Ltd., Bombay (Union Territory Expnaded PVC floats — 240 tonnes.

of” Goa) .

Economic Dey. Corpn. of Goa, Daman & FPressed parts) components sub-assemblies/

Diu Ltd., Goa (Goa,.

assemblies therefrom for various aggregrates of
automobiles — 72,00 tonnes.

Ciba-Geigy of India Ltd., Bombay (Corlem, (1) Trimecthoprim-— G tonnes.

Gao, Daman & Diu),

Spri V.L. Kbetan, Bombay (Daman, Gao,
Daman & Diu).

Merck (India) Pvt. Lid., Bombay (Goa).

Airoplast (P) Ltd. lnana (Goa)

Goa Ant biotics & Pharmaceuticals Ltd.,
Pune, (Perucm, God, Daman & Diuy.

Hede awd Co. Rua, Ismacl Gracjas Paajm,
Goa (Sanguem, Goa).

Ciba-Geigy of India Lid., Bombay (Ulhas,
Goa).

Zaari Agro-Ciie nicals Lul,, Goa (Sancoale,
Goa).

Industrial Licences

Ciba Geigy of India Ltd., Bombay, (Corlim
Khas, Goa.)

Modern/Nets Ltd., Bambay (Goa).

M/s. Automobile Corpn. of Gua Ltd., Panaji,
Goa (Goa).

M{s. Chowgule and Co. Pvt. Ltd., Mormugao
Harbour (Quepem, Goa).

3. Shetya Tyre & Rubber Industries,
l\ﬂ'.llir.:ln:vlitlr)l:a{'.}:n:‘::.ﬂ= (Bicholim, Goa).

e e i ——— — e s 2 i s e

(2) Formulations of trimethoprim — 3 ronnes
in terms of bulk  drug.

Solid and flux Cored tin Solder Wires Solde,
Sticks, Strips and bars = 500 Tonnes.

Vitaman ‘E’ and its derivaives — g4 tonng

(after expn.).

Expanded PVC floats, Net buoys inders, Power

block floats ctc. ~= 240 nos,

i. Ampicitlin trihydrate — 1020,00 KGS.
2. Cephalexin = 102,00 KGS. ete. ete.

Writing. Print, Wrapping and Packing Paper
— 10,000 Lonncs.

Hydrochlorothiazide and formulations ~ 2
tonnes (cxis.) at Bhandup, Bombay 8 tonnes
at Goa, Daman & Diu 10 tonnes (afier expn)

Di-Ammoniwn Phosphate — 42,000 tonnes in
term of P.O. and 16,435 tonnes in terms of

Nitrogen.

Ilydrochloric  Acids (33%) 500  tonnes

Methyl chloride ~ 2.0 tonnes (as by products
from the effjuent streams at Santa Monica
Plany).

Expended PVC llpats—— 240 tonnes.

Pressed Parts/ g:;l:gronenu, SUB Sub-assemblies/
assemblics om for various aggregrates
of automobiles — 7,200 tonnes.

Cotton Yarp =~ 25,000 spindles
31, 036 spindles (aficr expn.)

1. O Rings = 10,726 Numbers.

2. Rubber Washern == 263 Numbers.

3- mtal to Rubber Bonded items — 413 Num.

4. Oil 'Seala == 30 Numbers.

(exis.),
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AT ATY AT

8232. *t TW T  qfaw
0 MR FA AZ ATA 1 oaMi FA
f&:

(%) #ar 73 a7 2 f& =awmic 7
qea &ioadl ¥ e 3O g
FIFE H 50 AN A1 H4ET T
afg % {9 gaqa A7 Fi agA I
fAora fEar g

(') afz &), @ weng=d ger
gE Fa1 F; Hiv

(W) Fig T41, A1 THE FAT FIT E
qA ®TL q Wy WA (ARG
g fasgr) o (%) A& ().
T(ST A GAI HEGAT F 313 SAHAVT
I ag (qwiva @ w% 5 gl wizmas
1, FWAGH AHZA & i FW H FH 9
A | U& ATT AT ITHNEJ0 qeq JHFFI
H 50 s & 3@ gt uT S o
qad g1, AL Fi A F(BT AT
ZaH qMES Far JEr ifgq 1 A
fgmifeat &1 7isw gl i =@9
T T & TWAFT &1 H@\E F75-
Al i & fag w3 fear war g
Filling up reservation quota py
Ministries Depariments

8233. SHRI RAJESH KUMAR
SINGH:
SHRI RAM VILAS PASWAN:
SHR] BHEEKHABHAI.

Will the Minister ¢f HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that reser-
ved quota in the appointments have
not. been filleq up by all the Ministrieg
of the Government of India;

(b) if so, the names of such De-
partment/Ministries where reserved
quota for Scheduled Caste/Scheduled
Tribes have not so far been filled;

(c) whether at the time of appoint-
ment, statutory relaxation allowed to
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Scheduleg  Caste/Scheduled  Tribe
candidates in qualifications and ex-
perience is not followed/allowed and
if so, the reasong therefor; and

(d) what steps are being taken by
Government so that the SC/quota is
fully filled up in all Departments/
Ministries of the Government of
India?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) In the Central Govern-
ment, reservation for Scheduled Cas-
tes/Scheduled Tribes ijs relateq to
vacancies and not to posts, and,
hence, any shortfall camputed w#&h
reference to total number of posts in
a Ministry /Department does not truly
reflect the correct position. However,
information regarding representation
of Scheduleq Castes'Scheduled Tribes
available as on 1-1-1980 is indicated
in Statements ‘A’ ang ‘B’

(c) Relaxationg for  Scheduled
Castes/Scheduled Tribes etc. are al-
lowed under executive instructions
and not through statutory enactment
Under strict instructions from the
Department of Personnel and Ad-
ministrative Reforms, they are re-
quiredq to be followed by all the
Ministries/Departments,

(d) Ministries/Departments  have
been asked to follow strictly the re-
servation orders and the procedures
prescribed therein such as wide pub-
licity of the reserved vacancies
through newspapers, All India Radio,
and recognised voluntary Scheduled
Castes/Scheduled Tribes associations
etc. with a view to ensure that the
reserved quota is filled up. Coaching
centres have also been started to pre-
pare candidates for various competi~
tive examinations, Examination cen-
tres have also been sct up in the areas
where there is a large concentration
of Scheduled Tribes. In certain cases,
special departmental examination for
Scheduled Castes'Tribes candidates
has also been held.
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Representation of Scheduled Custes]Schedided Tribes as on 1-1-1980 i seryices under the Goyernm nt

of [ndia.
Group (Cl.) Total No. Scheduled  Percentage. Scheduled Percentage
of cmplovees  Castes Tribes
A(CLIy 17.937 2,375 4.95 506 .06
B(Cr.II; 50,101 5,055 8.54 763 1,29
C(Cu.11T) 17.52.230 2,35.555 13.44 55334 3.16
D(Cr.IV, 12.72,39/ 2,4,,607 19.46 69,401 5.30
(Excluding Sweepers;
331,725 1,909,592 153.67  1,25.00¢ 3.99

Group

All Ministrles/Departiments except

Statement—B

NMinistrics/Departments  wliere  respresentation of
Scheduled Casies s less than the preceribed per-

centage of 137 (excluding Sweeperr)

Al Ministries/Deparinuents Pres’dent’s

Seett..

(except

ALl Miniwies Departinents (except Deptt. of
Parl. Afliivs, Viee-President’s Ofiicey.

Department  of
Parl. Aflairs President’s Sectt., Deptt. of Elec-
trontcs. Deptt. of Science & “Technology, Minis-
trv of Communications, Deptt. of Civil Supplics
& Cooperation. Deptt. of Economic  Affairs,
Anistry of Information & Broadcasting, Deptt.
of Steel, BPE. DGP&T.

Deptt. of Personnel. & AR CAR Wing), Deptt.
of Parliarnentary Affairs. Deptt. of Expenditure,

Ministries/Departments  where the
representation of Schduled Tribes
is less than  the puescribed percen-
tage of 7 1/2"" {excluding sweepers)

All Ministries/Deptis.
All Ministries/Deptts.

All Ministries/Deptts.

All Ministries/Deptts. except Deptt.
of  Personne], and A.R. (AR

Ministry  of Home AHuairs. Deptt. of Heavy  Wing) Deptt. of Parliamentary
Industries.  Deptt. of  Personnel & AR, Affairs, P.MCs Office, Legisla-
(Personnel Wing,. tive Deptt.

Meeting with French Minister for automobile companies ang Maruti

Foreign Trade

8234. SHRI S. B. SIDNAL:. Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether the French Minister
for Foreign Trade had a meeting with
him recently in New Delhi;

(b) whether the
collaboration between

question of the
the French

alsg came uyp for discussion;

(c) whether any specific proposals
were offered anq considered during
the meeting; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to
(d) He Mr. Michal Cointat, French
Minister for Foreign Trade met the
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Minister of State for Industry during
his visit to India in March, 1081, The
two Ministers exchanged views on
possibilities of (ndo-French Economic
Cooperation with reference to the up-
grading of technology and moderni-
sing various sctorg of Indian Industry.
Reference was also made to the
Maruti Project and to the interest
shown in it by the two French juto-
mobile companies namely Ms. Re-
nault ang M]s. Peugeot, The French
Minjster indicated the possibility of
foreign exchange assistance for the
proposeq project, partly in the form
of soft loang and partly in the form
of export credit.

Deposits of Uranium in Lalitpur

8235. SHRI DAYA RAM SHAKYA:
Will the PRIME MINISTER be plea-
sed to state:

() whether it is a fact that good
grade of uranium indications have
been found in the bore-holes in Pis-
nari area in District Lalitpur, TUttar
Pradesh drilled by Sourai uppe: pro-
ject of U.P. Gove:nment in 1979-40;

(b) it so, what gteps the Depart-
ment of Atomic Energy has iaken for
exploration of uranium in that area;

(¢) the progress made as far; and

(d) what ig the report of Atomic
Energy regarding the U.P. uranium
discovery concerning the year 1973-807

THE MINISTER OF STATE 1IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) No, Sir.

(b) and (c).Do not arise.

(d) Investigations by the Depart-
ment of Atomic Energy into the re-
ported discovery of uranium by the
Government of Uttar Pardesh in 1979-
80 indicate that the deposity are not of
good grade,
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Setting up of Micro Cement Plants

8236. SHRI RAJESH PILOT: Will
the Minister of INDUSTRY be plea-
sed to state:

(a) the extent to which Govern-
ment have been successful in initiat-
ing and encouraging the establishment
of minj cement plants;

(b) whether Government have con-
sidered to develop and encourage
micro-plants for cement production
keeping in view the high demand and
non.availabilily of cement at reason-
able fixed rates; and

(e) if not, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
\2) to (¢). The term ‘Micro FPiants’
presumably refers to muni cement
plants. It has been the policy of the
Government to encourage setting up
01 mini cement plants in the country.
Approvalg have been given for estab-
lishment of mini cement plants for a
lotal capacity o. 4.5 million tonues.

Finalisaticn of Select List for Deputy
Secretarieg

8237. SERI MUBARAK SHAH: Will
the Minisier of HOME AI'FAILS be
pleased to state:

(a) whether it is a fact that the
Members of Selection Board are not
meeting quickly to finalise the July
1980 select lits for Deputy Secrelaries
of the Central Secretariat;

(b) if so, the reasons therefor; and

(¢i the exact date by whica th2
said select list will be issued?

THE MINISTER OF STATEIN THDL
MINISTRY OF HOMS AFI'AIRS} AND
IN THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS (SHRI P
VENKATASUBSAIAH): (a) and (b):
The Selection Comm ttee will meet t2
finalise the select list as soon as the
assessmen* of ihe eligible officers, un
the bais of their service records, has
been completed by each member of
the Committee. This work iz in an
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pdvanced stage and ig likely to be
completed soon.

(¢) It is proposed to issue the
Select List within about a month's

time,
fessy gfem & wawfoal lw't qw=
feTiar AN *T AR

8238. st o ¥o g : v
g Hely 7 FATy A HAT B

() =1 a8 &% § fr a2
Fxa wraw #Y fawlE & g9
750 %o AT qiA arx faedr gfwg
warfedt #1 25 SfAaw awm fEoar
LSUECE #

(=) #7ar a3 ¥ T o qX
wRaifeat #1 waw frear g
qegT XA A AA@IAT A ¥
%L

(w) =afz g, a1 ag war fra fafy
¥ A7 AT T AF TAOFT AT A frg
HTA F FAT FTT L

qg daraa ¥ veaFa (N Qi
arxor) @ (F) F (W) faw @
F i@ 3-9-74 F FITAT aEA
F gy foedly gferm & wfas o
Frges wrarg F gFA &, Tawew
wiaw F az {10 wfawa 749
1 g X afaqes wa F wlfafaa aor
Faa ¥ 159 A 3 ¥ qaw feay
a9 ¥ ZFHAT q, a0 fF § 7 1A}
& g9 ¥ 1-11-1973 ¥ fwwar
i 9eqq FX ) 399 F 25 Wfaww
aF ¥ Trd ¥ gaga § feoar wie
TEJT F A A% @ &1 feafq ¥
T WA FTT F 15% ' I & HF™A
fraomT wed ¥ gFTCE !

feeely gfrg/faeelt o & giem
fiar @ e wrft o fredt oY o1 gfere

Fife® & 999 a9 & gaqa § fEoqr
THIE NEIT TG I |

mafe faw #samg & o=
22-3-1978 ¥ FIEMT AMT &
_ATEIE 1-2-1978 ¥ feaar @iy

sega fag faar, faes sama & aedr
ii‘lwir&em% 15% & X § www
" fraat wa WK 109, ¥ < ¥ sfgew

WS & gFATC § AL I qQ@I
fargqr AT 0

Conference of States Planning
Ministers

3239. SHRI CHITTA MOHATA:
SHRI AMAR ROYPRADHAN:

Will the Minister of PLANNING be
pleased io state:

(a) whether it is a fact that plan-
ning Minsters of Stateg met rezently
in oOeihi to discusg implemen-ation
and monitoring of the Sixth Plan
Programme; and

(b) if so, the outcome of that con-
ference?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAIN
DAIT TIWARL): (a) Yes, Sir.

(p) The Conference provided a
forum for inter-action between the
Planning Commission and the State
Planning Ministers, Vice-chairn:en
and whole-time Members of Stale
Planning Boards io take stock of the
States’' capabilities to plan, impiement
plan programmes and to assesg theil
various problems including personnel
and training problems, The impor-
tance of decentralised planning was
emphasised and appreciated by all
States. The need for strengthening of
the Planning machinery at the Dis-
trict Iseve] wag emphasised and
the Planning Commission wag regues-
ted to extend assistance for this pur-
pose. The need for strengthening
project formulation and monitoring in
the case of special projects introduced
during the Sixth Plan was empha-
sised. The Planning Commission was
requested to provide guideline to the
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States on the methodology of House-
hold Planning.

Talks with Mizo Leader

8240. SHRI N. E. HORO:
SHRI K. MALLANNA:
SHRI R. L. BHATIA:

Will the Minister of HOME AF-
FAIRS be p'eased to state:

(a) whether it is a fact that Mr.
Lialcenga, the Leader of Mizo Naticnal
Front has recently had talks with the
Central Government; and

(b) if so, the points on which set-
tlement hag been arrived at in solving
the problems in that State?

THE MINISTER OF STATE IN
THE¥ MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). Talks with Shri Lal-
denga are still continuing.

Heg SIW W AHGHEA  IEwml
FeaeAl T fod agTw w="

8241. *Y #rzT wal: a1 ITm
HqAY ag FATY T FAT 3 %

(%) wem 93w #H AT @A
Hd o AN F¥ TI194T & fa7 qeq gew
TIFRTT 3T AR T 1979-80 H FHIT
#1 fad AT92T 9@ Nq T &

(@) fead =@azsi &1 g od
qrar fa3a a7 g;

() agr feqa 3= earfaa fea
T WIT
() fFaq odz aa@ faaruda
] 7
IA wATHT W ST  AAT
(zro =TSt =wFAC): (F)1,4-1979
g 31-3—1980 I Hafy 7 77 w39
¥ 9 @R ga § fafaw saw #
AT &3 & fav safs asaai
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Fr @Ffa 2 86 HEIA 9 g™
gT ¥

(@) =T 3% 34 ATAT 7 A/
mafrs ada S @3 a1 &

() fF a1 fove @ mrwa g/
nrfs qEda #v dgar mafy
IAA: 1 3% [ 2 99 il & W TA: ag
g W1 1Y 8, AqUT IF 1979-80
¥ ¥ faw wuw mwm gw/oafE
ARG Teq: FaEga 31 fafaw
et i AU i

(%) fedr gua F faaruds
qEIA 6l T §&gT q9GT ITF TG
faagor & ar? § a@FR AT SK @
faota faq sa & arz & aAEr AT
qEIT 2 |

fessit mfFmma &ar & ‘gagfew

aArfadi/satfadt & safawgi & W,

arafa awr eqidlETr & W< A
gEm w1 Frarfafy

8242. =t v fa®wi® qi@iA :
T Mg HA! I8 a4 FT AT &I
fe :

(%) Far feeeft 7 famw &
7 feeeft afiamwa dar § sagfsq
srfagt[qasfaat & eafeaar #1 wdf,
IRIAG T @G F AR F g
AaEd & gAgal &1 999 fHar A

LAR S
(@) 79 @ gt & IRMA agt
aagfaa wrfaal @ar nagfam o=-

Frfaat F a1 fFad saf|m wdf
f&or @7,

(7) 3% faz #rfas s @ &
HAIT agt oA fHA9 9z @ o3
gu &
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(7) fFar qg admfaat g TR AR AT & AT 57 9% Wiy

W qaT fay At a3 §; fadta ffT s #1 s &

. faaza

(¥) a3Fx 39 awg wEEfagl )
% fot feat i wat o e @ (7) 7 (1) 1-4-1978 &
w2 e feear mivwoma @ar & garaqrers
& TG wifqdi ) sanrfat @

() =7 1T ¥ favig a7 aF %2 AoaTy Wt g8 warT &

faxr straar ? -

gy sfgard 2
(T wwwa ¥ wem A (s TS 5

uttqa LLETLRED) Fagfaa snfqat — 30

AR gagfaa saenfagt & gfafafua & S A s

gaH ¥ 9g Aara F wazwt F1 fred SRR 4

ARATAT AT § FHAAERF Hd=1iaay/ SECEs 2

=i #W WA, TR qR earfrE FHAT 1

R - -—
FTT qAT AT FFAT AT E | et ST .
(') & \7) us fagoor g & o wAt & fag el e E
za sfogt & oSt gz fray 4§
(z) o (3) we mfmEama -

RS F1 0F 37 wAfaFy F S

AUF F ®7 § oy F fau oF (7) g=a1 arT TAEE:

o qEr g 9T Y wAgfag R fewar
By sttfe /o3 & %A~ FETAT
sufaaan arfa 1w
FgEAr Hzfera

F12T
1 g Hyigs 7 7 - 2 2
2 IT-HITY 13 12 1 3 2
3 falenr wraia 62 51 11 15 4
4 F4T T BATH T 44 37 7 11 4

fagd FaT4T FT HAA FTF B oSy AN T

Q
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Tractor Price

4243. SHR K. PRADHANI: Will the
Minister of INDUSTRY be pleased 10
state: ) .

(a) whether it is a fact that the
prices of tractors have gone very
high; '

(b) it so, the steps Government
propose to take to bring down the
prices so at to keep the same within
the reach of 3 commoy farmer;

{c) whether Government - propost

to permit import of tractors in gene-

ral and ag gift in particular free or
at nominal duty; and

(d) if not, what other measures re-
garding the facilities to farmerg have
been extended by Government to
make them available within easy
reach?

THE MINISTER OF STATE IN
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Trac-
tor prices have been increasing over
the last several yearg mainly due to
increases in the costs of various in-
puts such as raw materials, compo-
nents (both indigenous & imported},
over-head charges ete.

(b) Steps have been taken by the
Government to encourage the manu-
facturers to increase the production
of tractors in the country. These in-
clude the following: —

(i) Facility for regularisation of
excess capacity has been extended
to the manufacturers of tractors.

(ii) Facility for automatic growth
has been extended to the manufac-
turers of tractors,

(ili) Concessional customg duty
has been allowed on import of eri-
tical tractor components regarding
which shortages have been felt in
the country.

(iv) Applications for expansion
of capacily by the existing manu-
fecturers are being considered ¢n
merits,
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\v} Proposals for duversificauon
by tne existing manutacturers inilo
lower norse power ranges Ul wrad-
Lors which are comparauvely chea-
per are bemg allowed on merils.

it is expected that with increased
production of tractors of different
makes and with nter~se competition,
the prices wili stabilise at reasonable
level.

1. may also be mentioned that aiier
the iescigsion of tne statutory price
control 1n 1974, a method ot  price
survellance has been introduced,
1his system is at present- applicabie
to thiee makes of iractors which ate
considcred market leaders.

(c) No, Sir, In view of the overail
production in the country matchmg
the present demand, no general 1m-
port of tractors including its import
a3 gift has been envisaged.

(d) Apart from the steps mentioned
in 1eply to part (b) above, the Gov-
ernment are also allowing subsidy
under L.R.D, Programme to small or
marginal farmers for purchase ot
tractors for self-employment purposes
provided their lanq holding is not
more than five acres and the annual
income of the family ig Jless than
Rs. 3,500.

Adivasi Housing Development
Schemes

8244. SHRI RAMA CHANDRA
RATH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Adivasi Housing Development
Scheme are under operation in vari-
oug States;

(b) if so, the number of houses
which have been distributed so far in
Orissa State under this Scheme;

(c) whether such schemes are pro-
posed to be implemented in each and
every district of Orissa; and

(d) the details about the financial
grants given to the housing deveiop-
ment schemes of varioug States in
1980-81 and 1981-82?
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THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No, Sir. According to available
information the Housing schemes are
launched on the basis of income and
not on caste or tribe,

(b) and (c). Does not arise.

(d) During 1980-81 in the tribai
sub-Plan area a sum of about Rs, 920
lakhs from -State Plan flow and Rs 34
lakhs from special Central assistance
wag agreed to be utilised for housing
sector, Financial provisions for 1981-
B2 are yet to be decided.

Production of Diesel Cars

8245. SHRI G. Y. KRISHNAN: Wil
the Minister of INDUSTRY be pleased
to state:

(a) the details regarding the pro-
gress so far made in regard to the
production of diesel cars in India;

(b) whether diesel cars produced
by the Hindustan Motors put on the
road have been found working satis-
factorily; and

(c) if so, how lIong it is likely to
take before the commercial produc-
tion of these vehicles in taken up?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
to (¢). M/s. Hindustan Motors Ltd.
have been granted permission to ma-
nufacture a limited number of Am-
bassador cars fitted with diesel engine
for trial and domonstration purpose.
It has been reported by M|s, Hindu-
stan Motorg Ltd, that the fielg perfor-
mance of fMese cars hag been satis-
factory. The question of gieselisation
Of passenger cars is under examina-
tion, having regard to the availabi-
lity of diesel and petrol vis-a-vis de-
mand and techno-economic and tech-
hological aspects of switch-over to
diesel,
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Filling up of Higher Postg in Maruti

8246. SHRI GEORGE FERNANDES:
Will the Minister of INDUSTRY be
pleased to state:

(a) how many posts i Maruti Li-
mited have been created which carry
iotal emoluments of Rs, two thousand
per month and more;

(b) how many of them have been
filled;

(c) who are the persons appointed
to these posts and what salaries and
perquisites are available to them; and

(d) the - qualifications and experi-
ence of all these appointees?

THE MINISTER OF STATE IN
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to
{c). Against the three posts created
in the Maruti Undertakings, carrying
total emoluments of over Rs. 2000/-
p.m. the following three persons have
been appoinged:

1. Shri U. K. Kachru.
2. Shri B. P. Singh.
3. Shri V. B. Chawla.

(d) The details of qualifications and
experience are;

Shri U. K. Kuachru, General

Manager

B.E. and Master of Business Ad-
ministration:

Total expérience—12 years consis-
ting of 3 years abroad and 9 years
with reputed Indian Companies.

Shri B. P, Singh, Dy Manager

Post Graduate with Diploma in
Materials Management.

Total experience—12 years in
Joint & Private Sector Enterprises.
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Shri V. B, Chawla, Accounts Affi-
cer

Graduate

Professionally qualified S.A.S.

Total service as S.A.S.—21 years.

Service ag an Accounts Officer—
7 years.
Ha@dt § ghaia qqgs v/aiusn

8247. N #:@ fHFWT @AY
F30 ME Tl AT AT & AT HT
e :

.

s
5
T

(F) F3THIHT F "IA1T qGT
afis @@ [ weadd @ Hawwdl

¥ ogar aedd wiyetd Hagas
AEHT/ DFAE B3 HATE

(") F&i aswA feagsi #
AR & fadfqor ¥ @ Fw
¥ 3q W aeAlE Tala § ewmET
J&T QW mW

(%) afz &f, qTTE TTATPIT A
Fa1 gfcimar &7

g wataa qar gada ww e
# wsa war (dro Iwz gsazar):
(%) A (w) afves o fadese
AT afes G91 I9F  HITCH T H
qai 97 far 97 fegfeaat Fa0a
ATHTL FET TOAMTIOT & WATT q%
fafaa @l & wda & wigw v Fy
i@ & | IAH  gafua eafEadi
FHIAF ITAFAT & HIA HwAE
91 & faa ArgeaFAHl qAU 91T
Faa & WAT wtanifeai ) udam
A HAA FreATAH 7@ QAT |
a3"wTR Mfa gurEiae g A fAdav
ITAFAAAT AT d=lga wfawifeay
T uafaaeai w1 afagan @ glafmEa
F79 & fiiT TRl SIINN MTHIA(T
frg g€ &
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a¥T AFA F AJT T & JI A
H1TA

8248. * AW AT T T
W Hdl agad F FITHIT f@

2

(F) #3174 & g A
F Tar wal  fAufva w9 3 fom
g FAATAT foar &, wEifw
IAFT Waw fRATATIETE MTIAQ
uF f&7 ¥ qrvg 9 & satar wm
fagr sErg; =T

(') afzadY, Q1 3aF F&TFIW
g AT FATFA & & FAT &
fer amFi /s g7

q7 Harsa A VT HWay (wa
R gwE fagr) ¢ (%) s

(|) A R®E q7 794 §EHRIU
aray qrERw Fva fawrvfearmar
wr O& @ gl & % s3I
gfefeafaai % wiq A< 3 fan
FIAA A AL EET |

Setting up of Asheka Leyland Truck
Engine Unit at Alwar, Rajasthan

8249. SHRI RAM SINGH YADAV:
Will the Minister of INDUSTRY bhe
p'eased to state:

(a) whether Government have ap-
proved the setting up of a unit at
Alwar by Ashoka Leyland Truck En-
gine;

:

(b) if so, whether the company hasi
installed the industry at Alwar; |

(c) if answer to (b) is in the nega-i
tive, the reasons therefor; and

(d) the steps being taken for the
early setting up and functioning of.
the company’s unit at Alwar?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (d). Government have issued



’

a letter of intent to Ashok Leyland
for expanding its capacity for the
manufacture of medium duty com-
mercial vehicles from 12,500 nos. to
40,000 nos. per annum through three
new units to be established in the
States of Tamil Nadu, Maharashtra
and Rajasthan. The new unit in the
State of Rajasthan is to have a capa-
city of 12,500 medium duty commer-
cial vehicles. The company has re-
ported that thig unit will be located
at Alwar and that preliminary steps
have been taken to start the construc-
tion activities. It is further reported
that the unit is expected to commence
commercial production in 1982.

wzqw  wwglas &n sifawif
¥ waglaa sufqal/maglea samfaa
& st @ fafea

8250. ®1 wigwtg wifwa: #ar
g Hedi g AT ) FIFLR fF

Y o(w) TE @A el W EEE oS-
shfs g9 & fwad mfwsrd g
&7 wr w7 saE maglwa arfadi
A7 wgisa 9 wifedl & A
& FWIE ;

(®) zmagfa srfaar siv =q-
gfaae w7 sifedi % @rit & few
fraar #rer wifaa EWIT 9§ |
feqar weraaT;

(W) magl=a srfaat = 51-
gfaa  swatfagi & fed miefad g2
FNE F AT ASNTHFATHTOE

(a) wmagfaa «faar =7
wighag 7 aladi ¥ faas gefgare
qIEa IwEAE qE0 qQar §
g5 a1 SA% Y fFa¥ SR
el gu ; WT

(z) magfaa wfadt AT =q-
gfga s wrfagi & fad sefag o™
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FIT FNATHFT GIFHT FTAT AT
FIA I5T W@ 7

T wAAA AWl aeiw W
famet ® Tew ®AY (o qlo Fiwe-
qsEan) - (%

)
TdeErETed fAgF wAgEG waiea
froag sufa [awrfa
AT
B GES
s wig-
&T{XTT
T FA

qesT

1977 136 22 10
1978 122 18 10
1979 125 18 9

(1979 = wdear & wAgfa =@
B UF SEHESIT B HIHT & @iF
RNATTE &)

(@) w@f=a «ifaai a=n oq-
gfad sarfaat 3 fagaifaias are-
gor Fea: 159fAwa gar 7 1/2
wfgwad &1 WTAM FTYITHIE AT
fagr war g gar wredia wwrEAS
qar #FE dxam AL

(7) sedF (@) &% ST A
garq ¥ v@d gy wuw agi 3zar |

(a) 1977a%r 1978% wmiaifaa
qredia gaEiay g1 wifs qher
aar 1979 # mAfya fafga gar
ader ( A1 9gd  wrvda gaafia
aar wifz o0er & T & Q0 sird
€N) fagd wew &g gaEhz
a7 ArIAa gaw Qg Gar 3
garg axg Faw ‘@ wife
q@t Fr T N, & gEw ¥ T
A TAT UF fF370 goww )
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fow Jwew ® we 2T s wrfagt
? grRlgaTd # fawfrwr wvw &
g wod fed IeataaTT Iugwa g
gQar & f{wani ¥ (afwee soaey
frg wad)

faraor

qQer  aldar ¥ s wwgn 9dlemd sl HENEY

T 43 wagfea fdmdi  sagfve  dSsqgha  Ffma sl
a8 Sifad yedi- Fger  afaw qaarfad wHET AT B
44T IEHZEIRT IR I BT

) q8uT wIEEYT  F) AEYT 1 g0
1977 2529 114 106T 662 84 38
1978 2964 124 135 743 85 46
1979 1139 112 723 80 80

— ——

1 magivg arfaxi & g sweiwg oa fafEs o ox A7 gwmears /)

T2 N (gl &1 w§

Sealt wagfyd FFAfFET & FEAiard & fan nTies (i imiar [

feawe 11 3eqraqiec wifwa §i

Ratio of Female Population to Male
Population in Censug

8251. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the ratio of women to
men jn the country has not much im-
proved according to the censug re-
port;

(b} what has been the ratio of
female population to male since 1901;
and

(¢) the reasons for the lesser num-
ber of females than male in the coun-
try?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) According to the provisional po-
pulation results of 1981 censug there
is some improvement during the de-
cade 1971—81. There are 935 females
per 1000 males,
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(b) The sex ratio -from 1501 to 1981
is ag follows:— .

Cenaus year Sex ratio T
(Females per 1000 males)

1901 . . 972
g . . 96y
1921 . . 955
1931 . . 950
194! . . . 945
1951 e 946
1961 . . . 941
1971 . . 930
16981 . .935
(provisional )

(c) Various reasons have been put
forwarq to explain the lesser number
of females than males in the country.
Among these are the possibility of
neglect of female children & deaths
of women during child birth in cer-
tain age groups. However, no one
specific or particular reason can be
said to explain this phenomenon ex-
clusively,

‘Guidelines gor Registration in Foreign
Assignment Section by States

8252. SHRI N. SELVARAJU: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) what are the guidelines and
normg gpecified by the Government of
India to the State Governments in
forwarding applications for registra-
tion in the Foreign Assignment Sec-
tion of Government of India;

(b) whether the Government of
Tamil Nadu have stipulated many
conditions and stringg which are not
in vogue in any of the States and
against the Government of- India
policy in the matter of registration in
Foreign Assignment Section and also
in getting reilet for foreign assign-
ments; and '

855 1L.S—8

(c) whether Government propose
to advise the Government of - Tamil
Nadu to follow the general guidelines
and norms in thigs matter to ensure
equality?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENTS OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) Ex-
perts having (i) graduate and higher
professional qualifications in their
field of specialisation (ii) three years
professional experience and (iii) who
are below 60 years of age are eligiktle
for registration on the Foreign As-
signment panels maintained for meet-
ing the requirements of developing
countries of Asia, Africa and Latin
America, Applications for registration
from employees of Government and
semi-government organisations are
required to be supported by a certifi-
cate from their employers that the
applicants will be released for service
abroad on foreign service terms in
public interest within 30 days of
selection, if need be, and also stating
the total period for which the appli-
cants would be released for deputa-
tion abroad.

(b) and (c). The requisite informa-
tion ig being obtained from the Gov-
ernment of Tami] Nadu and it will be
laid on the Table of the House as
soon ag received.

Welfare of Beedi Workers

8253. SHRI ZAINAL ABEDIN: Will
the Minister of LABOUR be pleased
to state:

(a) the main functions performed
so far by the regional Headquarters
of the Eastern States at Bhubanesh-
war in Orissa run by the Labour Wel-
fare department of the Government
of India to promote the welfare of
the Beedi workers; and

(b) the methods and policies pur-
sued by this regional headquarter in
performing its functions?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENEATA REDDY): (a) and (b).
The main functiong of the Welfare
Commissioner, Bhubaneshwar region
are to implement varioug schemes for
promoting welfare of beedi workers
and their families, as provided in the
Beedi Welltare Fund Act, 1976 So
far, 17 dispensariegs have been set up
under the Fund. Asrangements have
also been made for gpecialised treat-
ment to beedi workerg suffering from
T.B. A scheme for grant of scholar-
ships ranging between Rs. 10/- +to
Rs.'iipermonthtothechlldrenot
beedi workerg is being operated, A
“Build Your Own House Scheme” has
alsp been introduced.

Harassment of Christians in Motichar;
Bihar

8254¢. SHRI INDRAJIT GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are awaie
of the harassment and atrocities to
which the Christian minority in Moti-
hari, East Champaran District of
Bihay are being subjected to smnce
September, 1980;

(b) whether it is a fact that the
Christian Prachar Bhawan was raided,
property of the Navjivan Primary
School and Navjivan Leproay Relief

was looted and members of
the management were assaulted; and

(c) if so, whether the culprits have
been apprehended and punished in
view of the failure of the local autho-
rities to protect the Christian?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HQO! AFFAIRS
(SHR] YOGENDRA ANA):
(2) to (c). Facts gre being asoer-
tain, and will be laid on the Table
of the House on receipt.
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P e Boner Brojen

8255. SHRI ERA ANBARASU: Will
the PRIME MINISTER be pleased io
state the total number of workers as
well as the staff members employed
in the Kalpakkam Atomic Power Pro-
ject?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI CP.N.
SINGH): The total number of per-
sons employed in the Madras Atomic
Power Project iz 1293.

Memgrandum regarding closure of
BBJ Ltd. Calcutita

8256, SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased to gtate:

(a) whether B.B.J, Sramik Union,
18 F, Shahanagar Road, Calcutta a
had sent a memorandum to him
(dated 16th December, 1980) regard-
ing ‘closure of Calcutta firm Mis.
Braithwaite Burp and Jessopp Cons-
truction Co, Ltd.’;

(b) if so, what are the salient fea-
tures of the said memorandum;

(c) the steps that have been or are
being taken to revive the company;

(d) whether the Union has given
some concrete proposals in this re-
gard; and

(e) it so,
thereto?
THE MINISTER OQOF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir.

(b) The Memorandum has sug-

gested the following broad measures
for the revival of B.B.J.:

(i) conversion of constituents
dues into paid-up capital,

(ii) increasing the authorised ca-
pital,

(iii) increasing in revalued figures
of fixed assets to be taken as cagi-
tal regerve,

Government’s reaction
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(iv) reducing accumulated loszes
by reduction of paid-up share capi-
tal, so that the latter equals capital
reserve,

(v) fresh cash contribution by
constituent units, and

(vi) diversification into new lines
ot production,

(c) to (e) In view of the continu-
ing and mounting losses of BBJ, the
gquestion of its reorganisation and res-
tructuring is under consideration in
consultation with the concerneg
authorities. The various suggestions
made by the Union, will also be taken
into consideration,

Talks on Assam Agitation

8257. SHRI CHITTA BASU: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the leaders of the agi-
tation in Assam on foreign nationals
issue have since offered for direct
talks with Government!

(b) if so, whether such direct talks
have recently been held; and

(e) if so, the outcome thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) No Sir.
(c) Does not arise.

Inclusion of Tribes in Eastern Statles
in Scheduled Tribes List

8258. SHRI N. GOUZAGIN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have re-
ceived representations from various
tribal organisations/groups of Mani-
pur, Mizoram, Meghalaya and Assam
demanding recognition of their tribes
Bndb:dmion in the list of Scheduled
m -

(b) i? s0, how long Government
intend to take for the disposal of this
issue concerning the tribals? '

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) The proposal would be duly
considered when the Govérnment de-
cides to undertake legislation for the
comprehensive revision of the lists of
Scheduled Castes and Scheduled

Tribes,

Murders of Press Peopls

8259. SHRI AMAR ROYPRADHAN:
Will the Minister of HOME AFFAIRE
be pleased to state:

(a) the number of journalists, press
correspondents, editorg and sub-edi-
tors who have been murdered during
the last three months in the country;

and

(b) the steps which Government
have taken to protect their lives and
properties in future?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) The information is being
collected and will be laid on the Table
of the House.

Report of Magisterial Inquiry into
Killing of 2 Boy in a Taxi in Delhi

8260. SHRI KAMLA MISHRA MA-
DHUKAR: Will the Minister of
HOME "AFFAIRS be pleased to state:

(a) whether report of the magis-
terial enquiry to ascertain facts about
killing of a 14 year old boy Ganga in
a moving taxi in Delhi has been re-
ceived;

(b) it so, the details thereof; and

(e) if not, how long jt will take
and the reasons for delay?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIAS

(SHR! YOGENDRA MAKWANA):
(a) Not yet, Sir.

(b) Docesg not arise.
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{¢) The Magistrate enguiring into
the matter has asked for soma more
time to complete the Inquiry and
submit his report. He is lkely to
take another fortnight.

Impori of Multi-Coloured Offset Print-
ing Machine

8281, SHRI M, ARUNACHALAM:
Will the Minister of INDUSTRY be
Ppleased to state:

(a) whether Gowvernmentls policy
permits import of multi-coloured off-
set printing machines for printing on
cardboard, paper ete.; and

(b) if so, what ig it that is holding
up lssue of the necessary import li-
cence to M/s. Pioneer Pregg (Private)
Ltd. for import of cardboarg skiller
printing machine, especially whea
three similar machines have been al-
lowed to be imported by the large
scale gector?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir. Import of multi-coloured offset
printing machines for printing on
cardboard, paper etc., ig allowed on
merits considering various aspects
such gy indigenous availability/capa-
bility of indigenous manufacturerg (n
manufacture the machine to be im-
ported, recommendation of the spon-
soring authorities regarding essen-
tiality, economic advantages, likely
effects on labour displacement, etc.

(b) Although the application of
M/s. Pioneer Press (Private) Ltd., for
wmport of a four Colour Special Off.
set Printing machine has been ap-
proved by the Government, there
were a number of representations
against the import from the small and
cottage sector mateh industry, and
Memberg of Parliament, stating that
the import is likely to render substan-
tial number of people unemployed.
A study team is going into these and
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related aspects of the import of thede
machines.

Starting of Newspring Factory at
Keraly

8262, SHRI A. A, RAHIM: Will the
Minister of INDUSTRY be pleaseq to
state;

(a) when the newsprint factory at
Kerala ig expected to start produc-
tion;

(b) whether there ig sufficient raw
material to run the factory to full
capacity; and

(c) if not, what are the resources
for raw material?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT QHANANA). (a) The
newspring factory at Kerala is ex-
pecteg to commence trial runs by
end of 1981,

(b) and (¢) The Hindustan Paper
Corporation have entered into an
agreement with the Government of
Kerala for supply of adequate raw
materials to the newsprint factory.

Newg item captioneg ‘“‘Solar Energy
Appliances Developed”

8283. SHRI JITENDRA PRASAD:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government’s attention
has been drawn towardg news !tem
captioned “Solar energy appliances
developed" sppearing ip Hindustan
Times dated 18th March, 1981; and

(b) if gq, the steps proposed to be
taken to popularise the appliances
and starg ity production on commer-
cial basis?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P. N.
SINGH): (a) Yes, Sir.
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(b) Government is giving particu-
lar emphasis to demonstration and
feld trialg of sclar energy systems
and deviceg already developed, on the
basig of which reduction in costg and
improvementg in fficiency cen be
brought about and meaningful com-
mercialization gccomplished. Efforts
are also being made to encourage ihe
production of these items. The ques-
tion of fiscal incentives, both for ma-
nufactures and users of solar energy
devices and gystems, is receiving ur-
gent attention of Government. An in-
formation programme for greater
public awareness iz also being initia-
ted to popularize the use of solar
energy systems and decies.

Insuranece gchemes for fishermen

8264. SHRIMATI SANYOGITA
RANE: Will the Minister of LABOUR
be pleased to state:

(a) whether Government propose
to draw up a comprehensive scheme
for insurance of fishermen living in
various party of the country and spe-
cially Goa, Daman and Diu; and

(b) it g0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): {a) and (b)
No such proposal is under considera-
tion of Government, However, all the
coastal States/Union Territorieq (in-
cluding Goa Administration) have
been advised to extend the provisions
of the Workmenfs Compensation Act,
1923 o persong employed in any ope-
ration in the sea for catching fish.

Legisiation fer the persons employed
in circng industry .
8265. SHRI B, K. NAIR; Will the

Minister of LABOUR be pleased to
St&te:

(a) the number of persong employed
in Circus Companieg under different
categories;

(b) whether these are covered by
any laws applicable to labour, if so,
the details gherect;
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(c) whether there ig any -propusal
under consideration to enact legisla-
tion amendment affording them pre-
tection from exploitation ang safe-
guarding their rights; and

(d) if g0, an outline thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) Accord-
to a survey conducted gome years ago,
there were about 200 companiey =ra-
ploying nearly 10,,000 workers.

(b) The Central laws applicable to
Circug workerg are the Workmen's
Compensation Act, 1923 and the Ma-
ternity Benefit Act, 196].

(c) and (d) It ig proposed to under-
take Jegislation tp provide for thc
safety, health ang conditions of ser-
vice, ete. of workers engaged in the
circus industry for which some
detajls have been worked out.
The nature and scope of the pro-
posed legislation and the machi-
nery to enforce its provisions
are likely to be considered by the
Standing Committee of Labour Minis-
terg at itg next meeting.

Army Officery in D.G.IL

8266. SHRI M., KANDASWAMY:
Will the Minister of DEFENCE be
pleased to state:

(a) how many Army Officers are
employed in D.G.I. Organisation and
how many of them are permanently
seconded;

(b) whether any military dutieg are
performed by the Army Officers in
D.G.1. Organisation;

(c) whether military training ig ¢®-
sential to perform those duties;

(d) if s0, what arrangements are
made to provide regular P.T. amd
periodical military training to per-
manently seconded service officers;
and

(e) whether all the permanently
seconded officers are medically fit fer
milifary guties?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V., PATIL): (a) 334 Army
Officer; are employed in the DGI-
Organisation, az on 31-3-1881, out of
which 235 are permanently seconded.

(b) to (d). Though the Army Offi-
cers in the D.G.I. Organisation do not
normally perform military dutieg ex-
cept in the broad gense of performing
functions to enable the country’s de-
fence forceg to remain efficient, they
are liable to perform guch dutieg if
required by the Army Headquarters.
‘The Army Officers, who are inducted
into the DGI Organisatioy undergo
military training including specialised
training in weapons and equipment
which enables them to effectively dis-
charge their duties in the DGI Orga-
nisation,

There is a provision 'for half-yearly
physical proficiency test for officers.
There ig no arrangement for provid-
ing them regular P.T_ However, ‘he
officers themselves iry to keep medi-
cally fit.

(e) The medical standards applc-
able {o permanently seconded officers
in the DGI organisation are 5t present
the same as for officery of the Army
Medical Corps, who are subject to
military duties, -

Research ang development programme
of metallic glass -

8287. SHRI JANARDHANA POOJ-
ARY: Wil] the Minister of SCIENCE
AND TECHNOLOGY bhe pleased to
state:

(a) whether the Indian metaillur-
gists have developed a metallic glass;

(b) if so, whether Government have
decided to launch a majar_ national
programme for its research and de-
velopment; and

(¢) if go, the details in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P. N
SINGH). (a) to (¢). DST has been
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supporting a Coordinated research pro-
ject on ‘Amorphous Materials’ since
1978 including research on metallic
glasses, Sample tapes of metallic
glasses with different compositions
have been prepared using Melt-spin-
ning Techniques. An Expert Commit-
tee has been constituted to examinec
the aspects gn which further research
is to0 be undertaken and to recommend
a coordinateg project.

Indication of religion of Mus'img in
censug

8268, SHRI RAMAVATAR SHASTRI.
Will the Minister of HOME AFFAIRS
be pleaseq to state:

(a) whether it is a fact that during
Census, the religion of Muslimg was
indicated only by the letter ‘M’ in-
stead of writing ‘Islam’.

(b) whether it is also a fact that
the mother tongue of Muslimg who
indicated it ag ‘Urdu’ hag been indi-
cated only by the letter ‘U’ and that
too with pencil: and

(c) if go, the justification therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDEA MAKWANA):
(a) The instructiong to enumerators
for filling up the question on religion
stated that they should use abbrevia-
liong in the case of major religions.
The instructions read ag follows:

“In answering this question, use
the following abbreviations:

For Hindus, Write ‘Il
For Muslims, Write M
For Christians, Write ‘C'
For gikhs, Write S
For Buddhists, Write ‘B
For Jains, Write ‘T

For the others, record the actual re-
ligion ag returned fully.*

However, wherever local represen-
tations were received that the word
‘Islam’ should be written as such, this
wag done. The abbreviafiong have
been used for convenience of the en-
umerator,
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(b) The instructions to the enume-
ratorg for recording mother tongue
were that this should be recorded in
full ag returned by the respondent.
Use of abbreviations in the case of
mother tongue wag not allowed. No
specific instructiongy were issued that
entries shoulg not be made in pencil
but normally enumeratorg use ink or
ball point pens,

(c) Does not arise.

Definition of backwardnesy ..
8269, SHRI R. N. RAKESH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Central Govern-

ment have evolved any definition of
the term ‘ backwarness’ at national
level in view of conditiong of back-
wardness prevailing in the country;
and

(b) if go, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). There ig no single gefini-
tion of ‘backwardness’, Due to the
lack of data op levelg of living at vhe
requireg level of detail, an indication
of the nature and spread of ‘backward_
ness’ has {0 be obtained from measur-
es reflecting agricultural ang indus-
trial productivity, the degree of com-
mercialisation, jevelg of social deve-
lopment, the availability of infrastruec-
ture, etc,

Setting up of Industrieg in Basti, U.P.

8270. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of IN-
DUSTRY be pleaseq to state:

(a) whether district Basti in U.P.
has been considered apn industrially
backward area;

Ib) if so, the steps being taken 1o
locate some industrial units in that
district; and

(c) the details of the industries pro-
poseq to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI

CHA CHANANA). (a) Yes
Sir, unitg set up ih the in-
dustrially backward Basti district are
eligible to concessiona] finance facili-
ties and tp the Central Scheme of
Investment Subsidy.

(b) and (c) An action plan has been
prepared by the DIC identifying agro
based, forest based, textile based and
engineering based industrial unity as
candidate industries. The action plan
ig being implemented by the State
Government, The task force get up
under the nucleus plant programme
for U.P., will also be assessing suitable
project possibilitiegs and linked ancil-
lary potentia] in Basti district also.

Transfer of task to HAL from Air
Force

8271, SHRI L. S. TUR: Will the
Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that the
task of repair, overhauling, servicing
and manufacturing etc, are being
transferred to HAL complexes from
Ajr Force;

(b) whether it is also a fact thatl
Civilian Store Keepers connected with
the tasks in Base Repair Depots and
Equipment Depotgs are not being
transferred to HAL; and

(¢) if so, the reasong therefor and
the steps Government propose to take
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL). (a) to (c) As
stated in reply to Unstarregq Question
No. 7562 in Lok Sabha on the 15th
April 1981, for better utilisation of the
infrastructure and manpower avail-
able with the TAF and HAJ, for manu.
facture/repair/overhauj of aircraft
and its systems some taskg performed
by the IAF in the past have been
transferred to HAL during the pash
few vears. The employeeg of the IAF,
which included Civilian Store Keepers,
were not transferred to HAL as these
were not required by HAL.,
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FPremotions} avenitey for Stemegraphory
.. Grade Cand Din AFHQ ..

8272, SHRI T S. NEGI. Will the
Ministe;: of DEFENCE hbe pleased %o
state:

(a) whether Air Force Headquar-
ters Stenographers, especially Grades
‘C’ and ‘D’ have practically yery mea-
gre promotiona] gvenues within their
own cadre, what avenueg of promotion
are available to AFHQ Stenographers,

(b) whether those avenues are guffi-
cient enough in view of the existing
stagnation in the cadre;

(¢) if not, which other avenueg are
Proposed to be made available for
them on a permanent footing: and

(d) whether it is proposed {0 in-
troduce ‘time-scale’ or* in-sitw’ promo-
tions after, say ten years, of service
in this services as in DRDO, DGI, some
other Central Services ang Govern-
ment Undertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) The posts
of Stenographers in Air Foree Head-
quarters (Air Headquarters) are man-
ned by Stenographers belonging to
Armeq Forceg; Headquartery Stenogra-
phers Service. The promotional ave-
nuey of AFHQ Stenographers are as
follows:—

(i) Stenographers Grade ‘D’ are
eligible for promotion against 50 per
cent of the vacancieg jn Stenogra-
pher Grade ‘C’, 25 per cent on the
basis of seniority-cum.fitness and
25 per cent on the basis ¢ Limited
Departmenta} Competitive Exami-
nation;

(ii) Stenographers Grade ‘C yre
eligible for promotion against 50 per
cent of the vacancies in Stenogra-
pher Grade ‘B’ on the hasis of senijo-
rity-cum-fitnegy and 50 per cent on
the basis of Limited Departmental
Competitive Bxamination.

(iii) Stenographers Grade ‘B’ are
-eligible for promoction against 100
per cant of the vacancieg in Steno-
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grapher Grade ‘Al on the basis of
senlority.cum-fitness;

(iv) Stenographerg Grade ‘A’ ure
eligible for promotion ag Civilian
Staff Officer in the AFHQ Civi] Ser-
vice against every 25th vacancy, on
the basis of merit-cum-seniority.
(b) and (c) There is stagnation at

present in Stenographer Grade ‘C'. l'e
mitigate this, Selection Grade has
been introduced in this grade in che
pay scale of Rs, 650—860. Moreover,
63 posts of Stenographer Grade ‘C’
attached with officers of the rank of
Brigadier and equivalent holding *he
appointment of Director, have been
upgraded to that of Stenographer
Grade ‘B’, as a special case. These
measures have brought improvement
in the career prospects of AFHQ
Stenographers.

(d) No, Sir.

Expansion of instrumentation Ltd.,
Palghat, Kerala .

8273. SHRI V. S, VIJAYARAGHA-
VAN: Wil] the Minister of INDUSTRY
be pleased tg state:

(a) whether there is any proposal
before Government to expand the
Instrumentation Ltd. in Palghat,
Kerala: ang

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRIU
CHARANJIT CHANANA): (a) and
(b). The Palghat Unit of Instrumen-
ttaion Limiteq hag a” programme te
introduce new itemg in their product
range for increasing overall growth
in production and turnover, the details
of which are being worked out,

waYeT, wat, T W Agw F
wrafagt § oer g

8274. ST HORE FHETYIT
T AT HAT A WX FT FT SR
fw .

(%) ¥|¥dy, scetw, w1z wW
T Bl ¥ S gqw & fag
aduTy Swewr w1 §
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M/s Sehgal Guesi Howse, Now Delki

8275. SHRI R, L. P, VERMA: wili
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government agre aware
that M/s Sehgal Guest House at B.226,
Greater Kailash-I, New Delhi is peing
run in the residential area;

(b) whether Government zre also
aware that thiz Guest House ig always
crowded with Afghan national; who
are indulging in anti national activi-
ties with the help of owner of ihe
Guest, House;

(c) whether it ig also a fact that
the law and order situation is ver:-
sensitive 1 the locality because of the
existence of thig Guest House and
the people, especially ladies, go net
[ee] safe in the locality in the night
and

(d) if g0, the steps which Gove ..
ment propose to take in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) The Guest House has 10 :ooms.
out of which 8 are occupied by Afghan
Nationalg with their families. No anti-
national activities on their part have
come to notice

(c) No complaint hag been received
from any quarter about law and order
in the locality due to the existence
of thig Guest House,

(d) Does not arise,

Deploymeat of army to maintain Jaw
and order

8276 SHRI M. V. CHANDRASHE.
KARA MURTHY: Will the Minister of
DEFENCE be pleased to state:

(a) whether it is a fact that during
the monthg of January and February
1981 the army was called by the vari-
ous States when the gituation became
uncontroliable due to the riots;

(b) if so, how many timey the army
wag called;
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(c) whether many army persénnel
were also killed in maintaining the

peace; and”

(d) if so, in how many States the
Aarmy wag used?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCg (SHRI
SHIVRAJ V. PATIL): (a) and (d)
Other than Assam where Army was
aiding the Civil Authority from some
time earlie® there were callg for assis-
tance to Civil Authority only from
Madhya Pradesh and Gujarat during
January-February, 1981.

(b) While no Army assistance was
given to Madhya Pradesh, Army wa¥
requisitioned once for flag marches,
twice for disturbing unlawful assem-
blies and twice for enforcing prohibi
tory orders in February 1981 in Guja
rat,

{¢) No Army personnel wag killed/
injureqd while engaged for law and
order dutieg in Gujarat or Assam. No
civilian was either killed or injured
due to Army action during these Ais-
turbances.

Harnessing renewahle Sources Of
energy in ggriculture

8277 SHRI HARINATHA MISRA:
‘Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether it is a fact that in view
of the crisis in the energy field, in
terms of both cost and availability,
it is imperative to harness renewable
sourceg and utilise efficiently non-
renewable sources of energy in agri-
culture;

(b) whether it ig also a 'fact that
our farm geientists have developed
energy saving techniques; and

(c) if so the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P. N.
SINGH): (a) In view of the country’s
large energy requirements and low
per capita availability of energy, a
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major effort is being miade to inrease
conventional energy supply. However,
taking note of the decentralised ne-
ture of energy requirements owing to
the predominant rura] character of
the country and the large percentage
and magnitfide of non-commercial
energy consumption, Government has
accorded high priority for harnessing
renewable energy sources for a wide
range of applications, including agri-
culture.

(b) and (c) Under the sponsorship
of the Indian Council of Agricultural
Research, a co-ordinated research
programme on utilisation of golar en-
ergy, bio-gas ang wind energy is
being undertaken, with a view to sub-
stitute  progressively conventional
sources of energy in agriculture. The
following five institutions are parti-
cipating in the integrated programme:

Centra] Arid Zone Research Insti-
tute, Jodhpur;

Central Rice Research Institule,
Cuttack;

Punjah Agricultura] University,
Ludhiana:

Tamil Nadu Agriculiural Univer-
sity, Coimbatore; ang

University of Udaipur, Udaipur,

The programme includes research,
development ang extension work. Var-
ious designs of solar dryers, stills and
cookerg have beep evolved; work on
bio-gas plants involveg optimisation of
the KVIC and IARI designs, improved
gas holder and burners, use of bio-gas
for running engines, development of
a bio-cell, and use of other feed ma-
terials such as pig dung and water
hyacinth; sail wing and vertical shaft
wind mills have also been develocped
for water pumping  applications.
Several prototypes of these devices
and systems have been installed at
different places,

A new co-ordinated project on re-
newable energy sources for agricul-
tural applicationg will be taken up
during the Sixth Five Year Plan.
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Cantonments in India
-
8279. SHRI R. K. MHALGI: Wil
the Minister of DEFENCE be pleased

to state:

(a) how many cantonments were
there in 1947, and what jg their pre-
sent number;

(b) what ig the rise in dwelling units
in the cantonments since 1947, giving
the figures for 1947 and 1979;

(c) what are the facilitiey and ame-
nities of ‘A’ Class Cantonsients; and

(d) how many ‘A’ Class cantonments
were in India in 1947 and what is their
present number?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) There were
56 Cantonments in 1947 and there are
62 Cantonmentg at present

(b) The rise in number of dwelling
units ig 44,795. There were 78486
unitg in 1947 gnd these had increased
to 123281 by 1979.

(¢) There are np fixed scaleg {aid
dowp for facilities and amenities in
Cantonments. Facilities are provided
by Cantonment Boardg to the extent
their funds permit supplementeg by
grant-in-aid from the Central Govern-
ment, Thesg facilitieg include general
sanitation and conservancy mainten-
ance of roads and drains, provision of
water supply through public stand
posts and private service connections,
provision of street lighting, mainten-
ance of primary schools and hospitals/
dispensaries, maintenance of public
gardens and plantation of trees on
10ad sides, etc,

(d) There were 18 Class I Canfon-
ments 1n 1947. At present their nuru-

ber i, 30

Allocation for Orissa in the Sixth Plan

8280. SHRI CHINTAMANI PANI-
GRAHI: Will the Mmnister of PLAN-
NING be plerd to state:

(a) whether at any time Orissa
State Government hag conveyed iis
desire to spend four thousand and
seven hundred crores of rupees in the
Sixth Plan in Orissa including both
the Centra] Plan outlay and privabe
capita] outlay in the State;

{(b) if so, when his decision of the
State Government was conveyed to the
Planning Comm?ssion_; and
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(¢) what is the share of the Orissa
Goevernment in the Central 6th Plan
eutlay of 1500 crore:?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (c). The Oriss,
Government in their draft Sixth Five
Year Plan 1980—85 proposals, submit-
ted to the Planning Commission in
November, 1980, estimated a total in-
vestment of Rs. 4154 crores for 1980—
85 including Central Sector and pri-
viate gector invesiments,

As against the proposalg of the
State Government in the State Sector
amounting of Rs. 3321.70 crores, the
Plan gize of Orissa for 1980—85 after
discussions wag agreed at Rs. 1500
croreg keeping in view all relevant
considerations  including availability
of resources, The ghare of the Gov-
ernment of Orissa in funding their
Sixth Plan outlay of Rs. 1500 crores
amounte to Rs. 840.47 crores.

e o
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Process of cementing material by
Biria Institute of Technology

8283. PROF. AJIT KUMAR MEHTA:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

- (a) whether it iz a fact that the
Birla Institute of Technology, Mesra,
Rarnchi (Bihar) has developed a pro-
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cess of cementing materia] using rice
husk which hag the potential to re.
place/substitute portland cement;

(b) if 50, whether the process de-
veloped is economically viable to ma-
nufacture cement in small scale gec-
tor and it; strength ig in conformity
with the ISI specification:

(¢} whether Small Scale Industrial
and Regearch Development Organisa-
tion gponsored by the Birla Institute
of Technp]ogy ig putting up 2 small
plant to produce this cementing mate-
rial; and

(d) if so, the reaction of Govern~
ment thereto?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P. N.
SINGH). (a) to (d). Birla Institute
of Technology has claimed to have
developed the process involving grind_
ing of rice-husk ash, hydraulic lime
and alluminates in a ball mill; thev
have also claimed to have filed a Pa-
tent application.

Birla Institute of Technology, in
collaboration with Small Industries
Research Training and Development
Organisation (SIRTDQ), Ranchi hopes
to put up plants in the small scale
sector.

Research anq development has been
undertaken already in severa] insti-
tutiong in India like the Central Build-
ing Research Institute, Roorkee, Ce-
ment Research Institute, Ballabgarh,
Indian Institute of Technology, Kan-
pur etc. to arrive appropriate process
parametres for the production of rice-
husk ash based cement. National Re-
search Development Corporation 18
putting of a plant based on
the process at Indian Institute of
Technology, Kanpur in collaboration
with Vigyan  Shiksha Kendra,
U.P. for the evaluation of
raw materials from different
sources and to obtain the appropriate
process parameters. Based on the Ce-
ment Reseach Institute technology a
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production.cum-demonstration unit
hag been establisheq =t Gangoh, in
Saharanpur District, U.P,

Government ig aware of the need
for undertaking development of tech-
nologies in using waste materials which
hav, the potential to replace/substitute
the use of Portlang cement,

Reservation in promotion for SC/ST
Employees

8284, SHR] RAM VILAS PASWAN:
Will the Minister of HOME AFFAIRS
be pleased to state that inspite of the
judgement of the Supreme Court in
Hira Lal Vs. State of Punjab in the
year 1970 and subsequently judge-
ment of the Supreme Court, why the
Central Government are not making
any reservationg in promotion for the
Scheduled Caste and Scheduled Tribe
employees?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKWANA):
In Central Government. Services,
reservation has been provided in pro-
motions, whether throught seniority
subject to fitness, departmental com-
petitive examination or selection by
merit, though in promotion by selec-
tion, such reservation hag been Iimiteg
upto the lowest rung to Group
‘A,

Mistake in Statistical Abstract

8285. SHR; RAM VILAS PASWAN.
Will the Minister of PLANNING be
pleased to state:

(a) whether it is not a fact that
there are thirty five mistakes in the
various tables in the Statistical Ab-
stract of India published by C.S.0.
in 1980;

(b) whether it is not a fact that
the foctnotes are put very lossely in
all the CSO publications jinchuding
the two supplied t; the Members of
Parlisment for reference; and

APRIL 22, 1881
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(c) -what are the reasong for these
mistake in such publications meant
for reference at all levels?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) No Sir. How-
ever, there is an errata appended to
it which relates to 305 entrieg of this
publication.

(b) No Sir.

(c) The Statistical Abstract in
question contained 250 tables spread
over 640 pages. It covered about 2
lakh figures comprising 10 lakh gigits.
The errata has to be included to
correct certain errors which were
not detected at the time of compari-
son of proofs ete.

Plan to (Minimise dependence om
foreign countrieg for war equipmest

8286. SHRI SUDHIR GIRI. Will
the Minister of DEFENCE be pleased
to state:

(a) the plan of Government to
minimise the dependence on foreign
countries for war equipment;

(b) whether Government propose
to increase the indigenuous produc-
tion of the war equipment; and

(c) the amount earmarked for the
production of war equipment by
H.A.L. and B.E.L.?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) One of
the basic gbjectives of the current
Defence Plan 1979—84 is to achieve
a greater measure of self-reliance
with regard {p Defence equipments;

(b) Yes, gir.

(c) H.AA.L. and B.B.L. are sup-
plying a large snd ingreasing num-
ber of items for use by the Defemce
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Services based on investment made
for creation on of facilities
frgm time {0 time. These Companies,
particularly, BE], alsp supply items
to non-defence users ang total invest-
ments are planned on the basis of
overall year to year Budgets. Gov-
ernment have earmarked an overall
capital assistance of Rs. 40 crores as
loan to H.A.L. and Rs. 10 crores
(Rs. 4 crores equity and Rs. 6 crores
loan) to B.E.L. for the year 1981-82.
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Profits of Big Business and Private

8248. SHRIMATI] MOHSINA
KIDWAIL Will the Minister of
INDUSTRY be pleased to state:

(a) whether the profits earned by
big business and private gsector is
shared by a few and ig hardly put
back in the industiry for development
and research development purposes;
and

(b) it so, whether some short or
long term measures are under con-
sideration of Government to make the
private sector plough back Mons
share of profits in industry etc.?

APRIJ, 22, 1881
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a)
Government have no reliable infor-
mation on what part of profits is
put back into research and develop-
ment by the private sectar.

(b) There are no such measures
under Government’s contemplation
nor js it possible to devise any such
measures.

Persons from Bangladesh who have
not returneg

8289. SHRy SUDHIR GIRI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of persons who
came to West Bengal from Bangla-
desh during the period from 1977 to
1980;

(b) the number of persons who
have not gone back since then; and

(¢) measureg the Union Govern-
ment propose to take to rehabilitate
those persons who have not yet gone
back to Bangladesh?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) According to the information
furnished by the Government of
West Bengal 626,379 persons came to
West Bengal from Bangladesh with
valid documents during the period
from 1977 to 1980. Yearwise kreakup
of figures:

1977 . . . . . 094,262
1958 . . . . L3445
979 . . . . . 1,81,396
1980 . . . . . 2,19,305
TorAL: 6,-;6-,;;9._

(b) 1,698,374 persons have not gone
back as per records of I.C.Ps.

(c¢) Bangladesh Nationals visiting
this country with valid passport and
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visa like pther foreigners are requir-
ed to return back to their country on
the expiry of their authorised visa.
‘The question of providing any relief
and rehabilitation measure for such
‘Bangladesh Nationals who are over
staying in the country does not arise.

Expansion plan of Cpompton Greaves

8290. SHRI B. V. DESAI, Will
the Minister of INDUSTRY be pleas-
ed to state.

{a) whether Crompton Greaves,
one of the biggest electrical equip-
ment manufacturer in the country,
have placed before Government a
massive expansion and diversification
plan which calls for an investment
of not less than Rs, 20 crores jn the
next two years;

(b) whether Government have ap-
proved import of know-how;

(c) whether talks are on to locate
a suitable foreign collaborator;

(d) whether it is also a fact that
the new range of products the com-
pany have in mind include items
which will be manufactured for the
first time in the country; and

(e) if so, whether Government
have allowed the expansion plan pro-
posed by the company?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to
(e) Twao applications for the grant of
industrial licences for the manufac-
ture of various items of electrical
equipment  received from M/s.
Crompton Greaves during 1980 have
been approved and letters of intent
issued. : ‘

The detajls of all letters of intent
are published in the supplement to
the monthly news letter brought out
by the Indian Investment Centre.
Copies of this are available in_the
Parliament Library. Details of pend-
ing applications are not divulgeq till

Government’s decisions thereon are
taken,

News Item “53 Thousand Refugees did
not return to Bangladesh”

8291. SHRI S. M, KRISHNA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Goverament's attens
tion has been invited to the news
item ‘63 thousand refugees did not
return to Bangladesh’ appearing in
‘the Statesman’ New Delhi dated the
15th March, 1981; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). According to the infor-
mation furnished by the Government
of West Bengal 219,305 Bangladesh
Nationals visited West Bengal in the
year 1980 with valid travel documents
out of which 53,043 had not returned
to Bangladesh go far. These Bangla«
desh Nationals are not refugees from
Bangladesh, Arrival and departure
of Bangladesh Nationalg is a conti-
nuous process. Action is taken againsg
those who dig not return after the
expiry of their valid visa under the
relevant laws and rules,
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Houses for Ex-Serviemen

8293. SHRI CHIRANJ1 LAL
SHARMA: Will the Minister of DE.
FENCE be pleaseq to state:

(a) whether Government have
drawn a housing scheme ‘for the ex-
service-men; and

(b) if so, the outlinsg thereof, state_
wise?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V., PATIL): (a):
and (b). Two organisations, known as

. Army Welfare Housing Organisation

" and Air Force and Naval Housing
Board, registered under the Societies
Act of 1860 have been formed by the
serving and retired personnel of the
Armed Forces for constructing houses
in various parts of the country for the
.service personnel who enrol] them-
selveg with thege organisations, Gov-
ernment ig giving due support o
these organisations.

Se’t Employment Scheme for Engi.
neering Graduate

8204. SHRI DAULATSINJI JA.
DEJA: Will the Minister of INDUS-
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TRY be pleased to state:

(a) when the gchemes for gssisting
engineering graduates to help employ
themselvs were launcheq by Govern-
ment; and

(b) the number of engineering
graduateg in each State and Union
Territory who have employeq them-
selves under the scheme uptp 1979-
807

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
{a) The scheme was launched in 1970_
71,

(b) The number of trained engi-
neers who are known to have get up
small industries during the period
1970-71 to 1979-80 is ag follows:

1. Andhra Pradesh . . 45
2, Assam . . . 24
3. Bihar . . . . NA.
4. Delhi . . . . 27
5. Haryana . . . 36
6. Gujarat . . . 63
7. Karnataka . . . G2
8. Kerala - . . 26
9. Madhya Pradesh . 99
10. Maharashtra . . . 125
11. Orissa . . . It
12. Punjab . . . 44
13. Rajasthan . . 88
14, Tamil Nadu . . . 85
15. Uttar Pradesh . . . 92
16. West Bengal . . . 109
17. Goa = . . . . 2z

1058
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Opening of Canteen for Ex-Military
Personnel

8295. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) what ig the exisling procedure
for opening canteeng for ex-military
personnel in the (i) citieg (ii) wvill-
ages;

(b) the pames of the placeg in
Himachal Pradesh, Punjab, Haryana,
Jammu and Kashmir and Chandigarh
where the canteen are functiong at
present;

(c) if so, whelher any demand for
opening more canteong hag been re-
ceived by Government;

(d) if so, the nameg of such places
in each onc of the above mentioned
States; and

(e) the action taken by the Govern.
ment, on these demands?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL). (a)
There is no canteen set up exclusively
for ex-servicemen, All ex-servicmen
are, however., authorised 1o draw
«their requirements of Canteen Stores
through the nearest and conveniently
located Unit Canteens of the regular
Arm~d Forces to which the ex-ser-
vicemen may be attached by the Sta-
tion Headquarters,

(b) Until canteen are functioning in
all Military Stations with Units and
Formationg of regular Armed Forces.
Tha nameg of such places where unitg
and formationg are located cannot be
disclosed for reasong of security,

(c) to (e). A demand for opening
canteeng in Himachal Pradesh for the
ex-servicemen wag received. The de-
mand was examined and wag not ac-
cepted because of administrative and
financial constraints.

Basig of Recruitment to various
Regiments

8296, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) the basig of recruitment to the
varioug regimentg of the Army;

(b) whether there has been any
change in the basis in the recent
years; ,

(c) if 5o, the exact nature of the
change ang whether the percentage
of quoty for certain States has gone
down considerably on the adoption of
the new basis after 1971;

(d) if go, whether Government have
reccived any representation against
the reduction in thig quota;

(e) if so, the action taken by Gov-
ernment on the representation;

(f) if not, the reasong therefor; and

(g) the likely date by which action
would be taken?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) Re-
cruitment ty the officer cadre in the
Army is made through open competi-
tion on an all India basis, In case of
other Ranks, recruitment is open to
all classes, subject {o physical and
other requirement, based on recruit-
able male population of each State
except in case of certain clasg regi-
ments to which recruitment is confin-
ed to some classes residing in speci-
fied areas;

(b) The gecision to broad base re-
cruitment to the Indian Army was
taken in the year 1949, which was
Yurther improved upon in the year
1971 when it was decided that recruit-
ment {0 ‘all class’ regiments will te
made on the basis of recruitable male .
population of each State.

(¢) No, Sir. It is not a fact that as
a resuly of the policy adopted in 1971
the recruitment from some Stateg to
the Indian Army has gone down con-
siderably,
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(@) to (g) Yes, Sir. A representa-
tion was received from the President,
Indian Ex-Services League, Punjab.
On an examination, it was found that
recruitment from porthern zone ip the
Army was stil] much more than the
percentage of recruitable male popu-
lation to tota] recruitable male popu-
lation of the country,

Memorandum of All Arunachal
Chakma Youth Federation

8297, PROF. NARAIN CHAND

PARASHAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the ANl Arunachal
Chakma Youth Federation hag sub-
mitted a Memorandum to Government
listing the important demands like
land allotment, employment ectc.

(b) if so, the exact nature of these
demandg as contained in the Memo-
randum;

(c) the decision taken by Govern-
ment, if any, in this regard; and

(d) if not, the likely date by which
a decision would be taken?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). Statement indicating main
points of representation submitted by
All Arunachal Chakma Youth Fede-
ration in April, 1981 ig laid on the
Tuble of the House,

The matter has been taken yp with

the Government of Arunacha] Pra-
desh.

Statement

Demands of All Arunachal Chakma
Youth Federdation

(I) Immediate step for absorption
of the Chakma unemployed youths in
the Government gervices and special
reservation of posts in the overn-
ment gerviceg for Chakmag in view of
biag ang partial attitude of the Aruna-
chal Government against them,
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(II) Revocation ¢f the Policy: of
Denial Deprivation and Destruction:
followed by the Arunachal Govern-.
ment ggainst the Chakma Refugees
ang granting licences in trade and
commerce, small gcale industries, con-
tract works and all other vocations
involving economi activities.

(III) Provision of irrigation gystem
for wet rice cultivation,

(IV) Educationa] facilitieg such as
stipends, book-granis, construction of
Hostels and establishment of 8 (eight)

nos. of M.E, Schoolg ang one High
School.

(V) Confirmation of Indian Citizen,
ship,

(VI) Protection from  harassment:

such as removal of Chakmag from
Arunacha] Pradesh,.

(VII) Immediate allolment of guit-
able lang to the evicted familieg with
proper reljefs,

Setting up a North Western Council

8298, PROF, NARAIN CHAND
PARASHAR: Wil] the Minister of
HOME AFFAIRS be pleased to gtate:

(2) whether Government have re«
ceived a demand for setting up a
North Western Council on the pattern
of the North Eastern Council for
betler coordination among the States
of Jammy ang Xashmir, Himachal
Pradesh, Punjab, Haryana and the
Union Territories of Chandgrah and
Delhi;

(b) if g0, the decision taken by
Government on thig demand; and

(c) if not, the likely date by which
a decision woulg be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). No proposal for setting up
of such a Council is under considera-
tion of the Government of India.
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Moedification ¢f Persoune] Policies of
Scientistg

8209. SHRI S. M, KRISHNA.;
SHRI R. L, BHATIA.

Will the Minister of SCIENCE AND
TECHNOLOGY be pleaseq to siate:

(a) whether the personne] policies
concerning gcientisty have been modi-
fied to provide for their work to be
assessed by a Boarq and for their
promotions to be given in situ;

(b) if go, the broad outlines of- the
new personnc] policy; ang

(c) the proposed composition of the
Board ang when ils 15 likely to be seb
up?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P.N.
SINGH): (a) and (b) Personnel poli-
cieg and other related aspects such as
career opportunities, working condi-
tiong elc. are under constant review
by the varioug scienlific departments;
organisations and appropriate mea-
sures are taken by them from time to
time. In the major S&T orEanisations,
such as, Défence Research and Deve-
lopment Organisation, Department of
Space, Department ¢f Atomic Energy,
Council of Scientific and Industrial
Research and Indian Council of Agri-
culturaj Research, specific gchemeg al-
ready exist for promolion of scientists
based on periodical performance as-
gsessment angq merit promotiong with-
out being linked to actual vacancies.
Similar schemeg have also recently
been approved ip principle by Indian
Council of Medical Research and De-
partment of Electronicg and detailed
procedures are being worked out,

(¢) The Assessmenti Boards are con.
stituated separately for the Depart-
ments|Organisations. In general, these
are composed of outside experty and
officers from respective S&T depart-
mentsjorganisations. In some cases,

the member from the UPSC or their
nominee ig associated.

Methodo'ogy for Verification of Mem.
pership of Trade Union

8300. SHRI S, M. KRISHNA. Will
the Minister of LABOUR be pleased
to sltate;

(a) whether having recently failed
to arrive at a consensus oy, the metho-
dology for membership verifications,
the Central Tyade Union Organisa-
tiong have left the decision tp the
Government;

(b) if so, whether Government have
been gble to evolve a commop ap-
proach to decide the strength of the
Union; if so, whal; and

(c) if nol, at what slage the matler
stands at present and how Govern-
ment propose to tackle ijt?

THE MINISTER OF STATE IN
THE MINISTRY OF ILABOUR (SHRI-
MATI RAM DULARI S:NHA). (a) to
(c). Discussiong have been held with
the representatives of Cenira] Trade
Union Organisationg regarding the
procedure to be adopted for delermi-
nation of their membership It is pro-
posed 1o discuss the matter further at
the National Labour Confercnce tg be
held 1n May 1881.

Spies Arrested

8301. SHRI NIHAL SINGH: Will
the Minister of HOME AFFAIRS be
pleaseq tosi ate:

(a) the number of sples arrested
in the country during the period from
1st January, 1980 to 28th February,
1981 and the namegg of the countries
to which they belong; ang

(b) the action taken by Government
against them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRT YOGENDRA MAKWANA):
(a) and (b) Information is being
collected and will be laid on the table
of the House,
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M.C.U. at Railway Stations not Cater-
ing for Defence Civiliang

8304, SHRIMATI KISHORI SINHA:
Wil] the Minister of DEFENCE be
pleased to gtate:

(a) whether it is a fact that the
Movement Control Unitg set up at all
imporiant railway gtations do not
cater for the rail accommodation re-
quiremenis of the defence civilians
who move out on tour|duty particu-
larly when seats|berthg are available
and are surrendereg unused to the
Railways;

(b) if go, the reasons the civilians
on duty are refused the facility; and&

(c¢) whether it is proposed to re-
vieyw the policy and make it helpful
for civilians top who are alsé ag much
a part of the Defence as combatants
are?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V, PATIL): (a) Yes,
Sir,

(b) This quota i3 meant for Dea
Yence Services Personne] only.

(c) There ig no such proposal under
consideratio, of the Government at
present.
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Promotion Quota for Grade IV of
ISS|IES

8305. SHRI SANAT KUMAR MAN-
DAL; Wil] the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it ig a fact that the
Indian StatisticalEconomic Service
Board hag decided to increase the pro-
motion quota for Grade IV of the
Indian Statistical/Indian Economic
Service from the present level of 25
per cent to 40 per cent;

(b) it so, whether a copy of the
relevant notification issueq in this be-
half will be laid on the Table; and

(¢) the number of vacancieg avail-
able for promotion year-wise, since
1970 and when these are proposed to
be filled up?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) and
{b) Yes, sir, it j5 proposed to inrease
the promotion quota for Grade IV of
the Indiap Economic Service ang the
Indian Statistical Service from 25
per cent to 40 per cent, However, the
Indian Economic Service|Indian Sta-
tistical Service Rules have not yet
been formally amended to give effect

to thig proposal,

(c) No provision exists in Indian
Economic Service!Indian Statistical

. 1978 '—'W'orhh:)p for Senior Level Evaluation Personnel organised

Service Rules for preparation of
annual select lists. The approximate
number of vacancieg available for
promotion to Grade IV of the Indian
Economic Service and the Indian Sta-
tistica] Service is 52 and 44 respec-
tively. Action to prepare a select
list for filling these vacancieg has been
taken in hand. No firm date can be
given in this regard ag a large nume
ber of authorities are involved in the
finalisation of the gelect list. All
efforts are, however, being made to
bring out the select list without ge-
lay.

Programmeg Arranged by PEO

8306, SHRI SANAT KUMAR MAN-
DAL: Will the Minister of PLAN-
NING be pleased to state:

(a) the detailg of the fraining pro-
grammes arranged at different centres
by the Programme Evaluation Orga-
nisation during the year 1978-79, 1979-
80 and 1980-81; and

(b) the amount of honoraria paid to
the varioug officers of the Organisa-
tion ang other agencieg during the
above years?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI). (a) The details of
Training Programmes arranged by
the Programme Evaluation Organisa-
tion at diflerent centres are as
under:—

March 19-—24, 1979

Evaluation Persnnnel orga-

May 16—20, 1979

June 25—30, 1979

1978-79
» 197 ' by the Government of Punjab at Chandigath. .
1979-80 (i) Workshop for Senior Leval
nised by the Government of 1'amil Nadu at Madras.
(ii) Workshop for Senior Level Evaluation Personnel orga-
nised by the Government of Gujarat at Gandhi Nagar.
1-930-91 (i) Workshop for Senior Level Evaluation Personnel orga-

nised by the Government of Uttar Pradesh at Nainital June 17—24, 1980

(ii) First training programme for Supervisory Level Lvaluation

Personnel organised by the Indian Institute of Public
Administration at New Delhi.

April 14 to May 13
1980 ’

(iii) Second Training Programme for Supervisory Level Eva-

luation Personnel organised by Harish Chandra Mathur
State Institute of Public Administration at Jaipur.

Sept. 15 to Oct. 0,
1080
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(b) So far ag the Planning Com-
mission iy concerned, the Programme
Evaluation Organisation hag paid
Rs. 100/- to each of the four non-
official guest speakers at the Work-
shop held in Madras.

40-Point Roster re, Reservation of
Posts for SC/ST by P & A Directo-
rate of BSF

8307. SHRI SHIV KUMAR SINGH

THAKUR: Will the Minister of
HOME AFFAIRS be pleaseq to
state:

(a) whether the Pay and Accounts
Directorate ang other Directorateg of
the B.SF. are maintaining 40-Point
roster regarding reservalion of posts
in favour of Scheduled Castes and
Scheduled Tribes; and

(b) if not, the reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) Does not arise.

Filling up of Departmental Quota for
Promotion to Grade IV of Indian Sta.
tistical Service

8308. DR, A. U. AZMI. Will the
Minister of HOME AFFAIRS be
pleaseq to state:

(a) whether it ig a fact that no per-
son hag been promoted on a regular
basig against the departmental quota
for promotion to Grade IV of the
Indiay Statistical Service since 1970;

(b) if g0, the year-wise number of
vacanies available and the reasons
for not filling them up; and

(c) how much more time will be
taken to regularise persons already
working against these postg ang whe-
ther a target date in this behalf will

APRIL 22, 1881
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be set down; if so, what ang it not,
why not?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) and
(b) No regular Select List for pro-
motion 4o Grade IV of the Indian
Statistical Service has bheen prepared
since 1970 since the question of re-
organisation of Grade IV of the Ser-
vice wag under consideraiion and a
part of the proporal envisageq a large
number of posts included in Grade 1V
being taken ogut of the Service, How-
ever, no decision could be taken in
this regard ag a large number of com-
plex issueg involving the reconcilia.
tion of conflicting interests and views
had to be sort2g out, It hag since been
decided to defer the reorganisalion of
Grade IV of the gservice and to fill
Grade IV  vacancieg in accordance
with the provisions of the Indian Sta-
tistical Service Rules. Ngp provision
existg in the Indian Statistical Service
Rules for preparation of annual Select
List It is, however, anticipated that
at present approximately 44 vacancies
will be available for promotion to
Grade IV.

(c) Ag g large number of Ministries
and Departments are involved in the
preparation of the Select List for pro-
motion to Grade IV and il wil] have
to be drawn up in consultation with
the Union Public Service Commission,
it will not be possible to set down any
firm target date for preparation of
the Select List. All effortg are, how-
ever, being made to bring out the
Select, List ag early as possible.

Issue of Passes tp Liaison Officers

8309. DR. A. U. AZMI: Will the
Minister of HOME AFFAIRS be
pleased to state: ’

(a) whether Government are aware
that in flagrant defiance of the ins-
tructions issued by his Ministry, the
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Liaison Officers of large Industrial
Houses in connivance with the Re-
ception Officers posted in Shastri
Bhawan and Udyog Bhawan continue
to get passes for entry dfor their
principals in advance and without

the latter signing the Visitor Regis-
ter;

(b) the number of cases in March
last where such passeg were issued
on the entries being made in the
Registers by the Liaison Officers and
not by their principles signing the
Register; and

(c) if so, the steps which Govern-
ment propose to take to stop such
malpractices and fix the number oi
times a Liaison Officer can visit such
Bhawan daily?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA).
(a) and (b) No such instance has
been brought to the notice of Govern-
menil. However, the reception Officers
have been insiructed to issue passes
strictly according to the rules pres-
cribed in this regard.

178

’

(c) Does not arise.

Allocation to Haryana during fifth
Five Year Plan

8310. SHRI CHIRANJI LAL-
SHARMA: Will the Minister of
PLANNING be pleased tp state:

(a) the amount allocated to Haryana
under the Cenira} sponsored pro-
gramme during the Fifth Five Year
Plan period; and

(b) the detlails of the workg under-
taken and completed during the above
period?

THE MINISTER OF PLANNING

AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) A statement
(A B C) is laid on the Table of
the House.

(b) Relevani{ information is not
readily available in the Planning

Commission.

Statement

Outlay)espenditure durmg 1074—78 for Centval y Sponsored Schemes and Central Schemes of the nature of
Centrally sponsored Schemes in Haryana.

(R ¢crores)
A. Centially Sponsorced Scheme . . . 2295
B. Central Scheme in the nature of Cf‘nira!ly ‘\pomurcd Se lemes 21-67
C. Total (\ViB) . 4442

Statement B Sector-wise outlaylependiture for Centrally Sponvared Schem=s 1974 =78 i Haryana.

(Rs. crares)

. _-S;l. Sectors

No. _ L . e

1 Agriculture 703

2 Family Welfare and Hcalth 1215

3 Social Welfare . 014

4 Development of Backward L]asses . 0" 54

5 Education . . o0 30

6 Power . . . . . 0" 44

7 Village and Small Industiies . 0 41

8 Transport . f . . o- o8

g9 Nutrition . . . . . . o 26

10 Rural Water Supply . ] - . . . . 1" 40

(Total 1 to 10) . . . . . . . 22-~§
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Statement C showing outlay|expenditure for the Central Schemes in the nature of Cenirally sponsersd

schemes for 1974 =78 in Heryana
(Rs. crores)
S. No. Deptt./[Name of the Scheme
1 Agriculture and Allied Services . . . 16- B2
2 Housing and Urban Development . . . a-65
3 Water supply and sanitation . . -
4 Strengthing of Planning Machinery . —
5 Village and Small Industries . . . . 2+ 07
6 Xducation . . . . . 013
Total (1 to 6) . . . . . a21° 67

Cement and Paper Industries in North
Eastern Region

8311. SHRI CHIRANJI LAL
SHARMA: Will the Minister of IN-
DUSTRY be pleased to state the
details of plan for paper and cement
units in North Eastern region during
the period of Sixth Five Year Plan,
the tota] outlay earmarked and num-
ber of unitg and sites chosen?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
The position with regard to paper
and cement units in the North Eastern
Region during the period of the Sixth
Five Year Plan is ag follows:—

(A) Paper Projects:

Three paper projects are already
under implementation in ithe Cen-
tral sector, in the North Eastern
Region. The projects are located at
Tuli (Distt. Mokokchung), Naga-
land, Jagi Road (Distt. Nowgong),
Assam and Panchgram  (Distt.
Cachar), Assam, A total outlay of
Rs. 275.49 crores hag been provided
‘for these projects.

{(B) Cement Projects:

An outlay of Rs. 3 crores has
been provided in the Sixth Plan of
the North Eastern Counci] for deve-
lopment of cement industry in the
North Eastern Region. Thig includes
a provision for 30 tpd plant at
Tezi in Arunachal Pradesh which is
already under implementation. De-

tailed project reports for gther pos-
sible locationg in the North Eastern
Region have yet to the prepared and
approved. In addition, subject to
further studies and investigations,
provision has been made in the
Sixth Plan of Manipur for setting
up of 100 tpd. plant in Manipur
State.

Implementation of Reservation Rules
in Recruitment and promotion by

Syusunjasda(
8312. SHRI R. R. BHOLE: Will the

Minister of HOME AFFAIRS be
pleased to state:
(a) the names of Departments

examined by the Commissioner for
Scheduled Castes and Scheduled
Tribes during the last three years to
find out that reservation rules in
recruitment and promotion are strict-
ly followed;

(b) the result of such examination
and the nature of remedial measures
suggested by the Commissioner to
these Departments in this regard;

(e) whether the staff is quite suffi-
cient to cope with the situation; and

(d) if not, what steps Government
propose to take to augment the
strength and to make the Office of
the Commissioner for Scheduled
Castes and Scheduled Tribes more
effective?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
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(SHRI YOGENDRA MAKWANA):
(a) The Commissioner for Scheduled
Castes and Scheduled Tribes had
examined 73 Departments/Organisa-
tiong during the last three years
1978—1980. The names of the De-
partments/Organigations are mention-
ed in the Statement.

(b) Copies of the reports of the
study teams of the Commissioner for
Scheduled Castes and Scheduled
Tribes indicating the (discrepancies
AR ; e

noticed and remedial steps suggested
by the Commissioner, are included in
his Annual Reports for the years
1977-78 and 1978-79. Reports on orga-
nisations from S. No. 43 of the list
will be included in the Commissioner’s
Annual Report for the year 1979-80.

(¢) and (d) The proposal received
from the Commissioner for Scheduled
Castes & Scheduled Tribes for addi-
tional staff is under examination.

Statement

List of Organisations Studied by the Cammissionar for Scheduled Castes & Scheduled Tribes during the
last 3 Years 1978 to 198o.

Sl Name of the Deptt./Orgn.
No.

1978
r QCoal India, Ltd., Calcutta.
Food Corporation of India, New Delhi.

Durgapur Steel Plant, West Bengal.

Hindustan Aerohautics Ltd. Kanpur.

=B B - L B SO I -

Chalcutta Port Trust, Calcutta,
National Instruments Ltd., Qalcutta.

-]

10 Hindustan Machine Tools L¢d. Bangalore.

Hmdustan Asronautics L*d., Bangalore.

Gard:n R:ash S1'oh1ild s a1l Earinsz:cs Led., Cilcatta,

Mmerals & M-=tals Traling Corporation of India, New Dzlhi.

11 State Trading Corporation of India Ltd., New Delhi.
12 Hndustan Fertilizer Cosporation of India Ltd.. Surjapur.

13 Registrar General of India, New Delhi.

14 South Exstern Railway, Calcutta.
15 All India Radio, Madras.

16 Integral Coach Factory, Madras.

17 Owerseas Cymmernication Service, New Delhi.
18 New D:lhi Municipal Qommittee, New Delhi.

19 Overseas Cormmanication Ssrvice, Madras.

20 Qollector of G ntral Excise & Customs, Bangalore.

21 Indian Institute of Technology, Kanpur.

22 Indian Institutes of Technology, Madras.

23 National Suzar Institute, Kanpur.
24 Education Dcpartment, West D:ngal.
25 Bhart Electronics Ltd., Bangalore.

26 Directorate o Pudlic Instrustions, Mysere. Gov:rnment of Karnataka.

1979
27 QCentral Water Commission, New Delhi.
28 Hwmdustan Paper Corporation, Calcutta,

29 National Instrun-nts Ltd, Cilcutta (Repeat Study).




‘183 Written Answers  APRIL 29, 1881

Written Answers

81. No. Kame of the -D_epu.forgn.

—

g0
8t
32
33
34
35
36
37
38
39
40
41
42

1980

CACE Y-

—

Central Inland Water Transport Corporation, Calcutta.

Directorate of Edncation, Simla (H.P.)

Himachal Road Transport Corporation, Simla.

H!machal Prad:sh Tourism Development Corporation, Simla.
Dircctorate of Public Instructions, Punjab Government, Chandigarh.
Directorate of Puhlic Instructions, Huwyana Governn:nt, Chandigarh.

Directorate of Public Instructions, Union Taritory o! Chandigarh.
Labour Bureau, Chandigarh.

Hindustan Machine Tuols, Pinjorc, Haryana.
Bharat Elcctronics Limited, Ghaziabad.
Central Elcctronics Lid., Ghaziabad.

Delhi State Industrial Development Corporation, New Delhi.
National Textile Corporation, New Delhi.

National Council of Educational Rescarch & Training, New
Director, General of Posts & Telegraphs, New Delhi.

Projects Engincering 1ivision, Bharat Heavy Electricals Ltd., New Delhi.
Corporate Oftice, B.H.E.L., New Delhi.

Ranipur Units, BH.E L.. Hardwar.

Ramachandrapurain Unit, B.H.E.L., Hyderabad.

Moad~rn Bakeries, New Delhi.

Modern Bakeries, Ranchi.

Regional Inspectorate of Schools, Meerut (U.P)

Indian Drugs & Pharmaccuticals Lt'd., Central O.Tice,_Gurgaon.
I.D.P.I.., Marketing Division, Gurgaon.

LD.PL., Plant at Gurgaon.

ILD.P.L., Antibiotics Unit, Virbhadra, Rishikesh.

ID.P.L., Synthetic Drugs Unit, Hjyderabad.

State Bank of India. New Delhi.

National Buildings Organisation, New Delhi.

Electronies Corporation of India Ltd., Hyderabad.

Directorate of Adult Education, Andhra Pradesh, Hyderabad.
Directorate of Technical Education, Andhara Pradesh, Hyderabad.
Directorate of School Education, Andhra Pradesh, Hyderabad.
Directorate of Hrgher Education, Andhra Pradesh, Hyderabad.
Office of the Labour Commissioner, Andhra Pradesh, Hyderahad.
Social Wellare Department. Andhra Pradesh, Hyderabad.
Government of India Mint, Hyderabad.

Heavy Engineering Corporation, Ranchi.

Central Coal Fields, Ltd., Ranchi.

Central Mines Planning and Design Imstitute, Ranchi.

Trade Fair Authority of Indi2, New Delhi.

Delhi State Go-operative Bank Ltd., New Delhi.

Handicrafts and Handlooms Export Corporation, New Delhi.
Delki Development Authority, New Delhi.
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Representation received by Commis-
sioner for SC/ST

8313. SHRI R. R. BHOLE: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the number of representations
received by the Commissioner for
Scheduled Castes and Scheduled
‘Tribes during the last three years;

(b) the number of cases disposed of
within two months, four months, six

months and more than six months;

(c) the number of cases in which
justice was restored to the affected
employees; and

(d) what action the Commissioner
take when his contention in a parti-
cular case is not accepted by the con-
cerned Department?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI YOGENDRA MAKWANA):
(a) to (d) Information is being col-
lected and will be placed on the
Table of the House.

Cash Subsidies for Setting Up of
Industries in Backward Areas

8314. SHRI CHINTAMANI JENA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government propose to
coniinue to certain extent of per-
centage of cash subsidies to the new
industries to be set up in economical-
1y backward districts;

(b) if so, what is the present sys-
tem Government have adopted in this
regard; and

(c) whether any changes in their
pattern is being contemplated and if
so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The Central Investment Subsidy
'‘Scheme and  Transport Subsidy
‘Scheme are currently valid up to
31-3-1982.
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(b) Enterpreneurs setting up ‘indus-
tries in notified backward districta/
areas are eligible to Central Invest-
ment Subsidy at the rate of 15 per
cent of the total fixed capital invest-
ment subject top a maximum of Rs. 18
lakhs. However, in respect of indus-
trial units set up on or after 1-3-1981
in the notifled backward districts/
areas in the North Eastern Region
comprising the States of Assam,
Meghalaya, Nagaland, Manipur, Tri-
pura and the Union Territories of
Arunachal Pradesh and Mizoram,
subsidy will be available at 20 per
cent subject to a maximum of Rs. 20
lakhs.

Under the Transport Subsidy
Scheme industrial units located ip the
selected areas will be eligible for
transport subsidy equivalent to 50
per cent of the transport costs of both
raw materials as well ag finished goods
between the selected rail heads/ports
and the location of the unit and vice
versa.

(¢) In order to review the working
of various incentives and to set cut
suitable strategy for the development
of backward areas, the Planning
Commission had set up a high level
National Committee on the Develop-
ment of Backward Areas (NCDBA)
under the Chairmanship of Shri B.
Sivaraman, former Member, Planning
Commission. The NCDBA submitted
its report on ‘Industrial Dispersal’ in
October, 1980, containing inter alia a
review of the present Central Schemeg
of incentives and reommendations
bearing on the criteria to be adopted
for identifying industrially backward
areas. The recommendations of the
Committee are being examined in
Planning Commission in consultation
with the State Governments and con-
cerned Ministries.

Inslitutes Engaged in Research Work
on Tribalg

8315. SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS
be pleased to state:
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(a) the names of the institutes in
the State fully and partly engaged
for research work on tribals;

{(b) the institutes set up by the
States ang Centre for the research
cum-training for tribal development
and the expenditure shared by the
States and Centre for these institutes;

(c) the topics, subjects and themes
selected and completed so far, Insti-
‘tutes-wise, with the title of the re-
search papers therefor since the set-
ting up and functioning of these insti-
tutes; and

(d) whether al] these research
papers on tribals are collected and
kept in the Ministry for ready refer-
ence?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) A list of Triba] Research Insti-
tutes State-wise, is given in the state-
ment, The Departments of Anthro-
pology and Sociology of the Univer-
sities located in each State also under-
take some studies on tribals.

(b) The Tribal Research Institutes
listed in the Annexure have been set

up by Government. The Plan assis-
tance under Centrally Sponsored Pro-
grammes for the first eleven Tribal
Research Institutes in the Annexure
is on a matching basis. During
1980-81 the Ministry allocated Rs. 45
lakhs as Central share.

(¢) The main themes and topics of
research of these Institutes have been
ethnographic notes on tribes, evalua-
tion of programmes, socio-economic
surveys, identification of primitive
tribes, delineation of tribal sub-plan
areas, assistance in the preparation
of tribal sub-plan and Integrated
Tribal Development Projecis, conduct
of universal bench-mark survey, etc.
The assignments taken up are comp-
leted in a phased manner. The titles
of research papers, since the setting
up and functioning of these Institutes
since 1953, run into thousands, some
of these are mentioned in the Report
of the Study Team on Tribal Research
Institutes of the Planning Commis-
sion and annual reports of the Com-
missioner for Scheduled Castes and
Scheduled Tribes.

(d) A few important research
papers on tribals are available in the
Ministry.

Statement

List of Research and Tvaining Institutes

1  Andhra Pradesh .

Tribal, Cultural Rescarch and Train‘ng Institute

Government of Andhra Pradesh, Ravindranagaa

Colony, H. No. 6-2-62819,

P.O. Khairtab d-

Hydcrabad-4.

Tribal Rescarch Inmstitute, Government of Assam,

New Sarania, Gauhati-781003.

8 Bihar

Tribal Welfare Rescarch Institute, Government of

Bihar, Morabad Road, Ranchi.

4 Gujarat

Tribal Research & Training Centre,

Gujarat

Vidyapith, Ahmedabad.

5 Kerala

Kerala Institute for Research Training and Develop-

ment Studies of Scheduled Castes and Scheduled
Tribes, Government of Kerala, Kozhikode.

6 Madhya Pradesh

M.P. Tribal Resecarch & Development Institute, Go-

vernment of Madhya Pradesh, 35, Shimla Hills,
Bhopal.
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%7 Maharashtra . .
8 Orissa

9. Rajasthan .

-

Tribal Research Institute, Government of Maharashtr . 5
28-Queens Road, Pune.

Tribal & Harijan Research-Cum-Training Institute,
Governmen

t of Orissa, Bhubaneshwar.

M.L.V. Tribal Research and Training Institurte,

Government of Rajasthan, Udaipur,

10 West Benag 1

Cultural Rescarch Institute, New S-cretariat Building,

Ist Floor, Block-B, 1, Kiron Sankar Roy Road,
Calcutta-j00001.

11 Uttar Pradssh

Dircctorate of Har jan and Social Welfare,

Govern-

ment of Uttar Pradesh, Lucknow.

12 Nagaland
13 Mrcrghalaya
14  Arunachal Pradesh

Naga Institute of Culture, Education Hill, Kohima.
Tiibal Regearch Institute, Meghalaya, Shillong.
Diractorate of Rescaich, ArunachalP» adesh, Shillon g-

- " '
— —_ .
_@nmmal Incidents in Tamil Nadu

8316. SHRI THAZHAI M. KARUNA-
NITHI: Will the Minister of HOME
AFFAIRS be pleased to refer to the
reply given to TUnstarred Question
No. 2211 on the 3rd December, 1980
regarding communal incidents in
Tamil Nadu and state:

(a) whether the requisile informa-
tion has since been collected from
Government of Tami] Nadu and if so,
the details thereof; and

(b) the loss due to such incident
during the periog from November,
1880 to March, 19817

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The requisite information is still
awaited from the State Government
of Tamil Nadu.

(b) This information ig also await-
ed from the State Government of
Tamil Nadu and will be laid on the
Table of the House.

Registration of Small Scale Industries
in Dadhubanj ang Darbhanga, Bihar

8317. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRY be
pleased to state:

(a) how many applications for
registration of cottage, mini and
smal] scale industries have been sub-
mitted in the Madhubani and Dar-
bhanga districts of Bihar up to 31st
March, 1981; how many of them
have been registered or are pending
disposal;

(b) what is being done to help the
new entrepreneurs to get training,
machinery, land and building and
running expenses ete. to start produc-
tion within 3z minimum specified
period; and

(c) what is the block-wise list of
cottage, mini and small scale indus-
tries in the above two districts in-
cluding their production and market-
ing?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The regisiration of smal] scale
industries is voluntary and there is
no separate registration for cottage
and mini industries under SIDO pro-
gramme. According to the available
information ag on 31-12-80 there
were 192 units in the Madhubani dis-
triet and 396 units in Darbhanga dis-
trict, registereq permanently with
the Directorate of Industries. The in-
formaion with respect to application
for registration which have been sub-
mitted upto 31-3-1981 and also onr
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“how many of these have been regis-
tered or are pending disposal is not
available. Efforts are being made to
~collect this information, as may be
available, from District Industries
Centres, Madhubhani and parbhanga
districts of Bihar. The information
as may be made available will be fur-
nished as soon as received.

(b) The entrepreneurg are provided
facilities/consultancy services by the
office of the DC(SSI) through Small
Industries Service Institutes in res-
pect of training, machinery etc. Deve-
loped plots and sheds are provided
to the entrepreneurs by the State
Government. The working capital
requirementgs are met through the
commercial banks at concessional
rates. In this connection, the Re-
serve Bank of Indiag hag also issued
guidelines to all commercia] banks.

(c) Efforts are being made to col-
lect the block-wise list of cattage,
mini and small scale industrial units
alongwith their production and mar-
keting _frofm the Distriet Industries
Centres of Madhubani and Darbhanga
districts. The information as may be
made available will be furnished as
soon as received.
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‘Machal’ Scheduled Caste in..
Karnataka

§319. SHRI K. B. CHOUDHARI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether in the list of Scheduled
Castes under Article 341 in part VII
of Serial No. 53, ‘Machal’ ig a caste
specified as Scheduled Caste in Kar-
nataka State;

(b) if so, the ancestral and present

occupation of the people belonging to
Machal Caste,;

(¢) their location and approximate
population and synonym other local
names by which Machal Caste is
known in different regions;

(d) the derivative names and other
nameg in spoilt form in local dialect
if any; and

(e) the books, literature, debates,
if any, on the said caste?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1I YOGENDRA MAKWANA):
(a) No, Sir. ‘Machal’ community
has never been specified as a Sche-
duled Caste in relation to Karnataka
State.

(b) to (e) Does not arise.

Bariki Caste

8320. SHR; K. B. CHOUDHARI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Bariki Caste is speci-
fieq in the Constitution (Scheduled
Caste) Order 1950, if so, the names of
the States in which the Bariki Caste
is specified in the list of Scheduled
Castes;

(b) whethey Bellary District was
transferred from Madras State to
Mysore State on the formation of the
Andhra State in 1853;

(c) i¢ so, whether the Bariki Caste
which was in Scheduled Caste in
Madras State continued to enjoy the
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benefity of the Schaduied Casies in
Bellary District, after its transfer to
Mysore State,

(d) if not, whether Bariki Caste
was Scheduled Caste in Bellary Dis-
trict between 1953 to 1956; and

(e) the reasons ang circumstances
under which the Bariki Caste was
omitted from the list of the Scheduled
Castes, in the Constitution (Schedul-
ed Castes) Modification Order, 1956
in Karnataka State?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) According to the Constituticn
(Scheduled Caste) Order, 1950, as
amended upto date the Barikj com-
munity has becn specified as Schedul-
ed Castes for the State of Andhra
Pradesh and Orissa.

(b) Yes, Sir.

(c¢) and (d) Yes, Sir. Bariki com-
munity continued to be Scheduled
Caste in Bellary District till the 1list
was amended by the Scheduled
Castes and Scheduled 'Tribes Lists
(Modification) Order, 1956.

(e) The Bariki Community was
omitted from the list of Scheduled
Castes and Scheduled Tribes lists
{Modification) Order, 1956 because
the erstwhile Mysore Gaovt. did not
recommend its Wnclusion in the said
list,

Machala Caste

8321. SHRI K B. CHOUDHARI:
Wil the Minister of HOME AFFAIRS
be pleased to stute:

(a) whether Machala Caste Is
shown in the list of Scheduled Castes
in the Constitution (Scheduled Caste)
Order, 1860 and thg subsequent modi-
fication order;

(b) if so, the names of the States
in which they are treated as such;

(c) whether the people of Machala
Caste aye fisherman; and
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(d) i not, what iz their ancestral
and present occupation and their ap-
proximate population?

THE MINISTER QF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) Machala community has
been specified as Scheduled Caste for
the Siate of Karnataka according to
the Scheduled Castes and Scheduled
Tribes Lists (Modification) Order,
1956 as amended upto date. The
complete list of Scheduled Castes and
Scheduled Tribes is given in the
Manual of Election Law (9th Elec-
tion).

(c) Machala had been traditionally
a community of fishermen,

(d) Does not arise.

Seminar on Ancillary Industries

Development

8322. DR. KRUPASINDHU BHOI:
Will the Minister of INDUSTRY be
pleased to state:

(a) the principal suggestions made
by the two-day seminar held in
Ranchi in the last week of March,
1981 on ancillary industries develop-
ment in the small scale and ancillary
industries; and

(b) the action proposed to be taken
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The principal suggestions made
in the Resolutions approved in the
State Level Seminar-cum-Exhibitian
on Ancillary Develepment in Bihar
held at Ranchi in the last week of
March, 1981 are:

(i) Task Force for identification of
ancillary items:

Consgtitution of a task force by
the Government of Bihar to identi-
fy potertial items and to monitor
the setting up of uxnits for such
ancillary items,
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tii) Encouragement to Technical

Advancement:

Technical advancement of small
scale units by proposing to Bureau
of Public Enterprises to include in
iheir guidelines that all large pub-
iic undertakings should encourage
SSI units coming up with the
manufacture of sophisticated items
by off-loading a portion of their
requirement to such items.

(i.i) Moratorium on Loans:

Moratorium on term loans as well
as interest should be for a minimum
period of five years gestation period
« small scale industries in general
being about five years; the expendi-
iure on account of various deposils
on scarce raw materials, tenders,
iooling, jig, fixtures, etc. should
be taken inte account for evaluating
total financial investment requiye-

ments by a gmall scale umt.

(iv) Declaration of Ancillary:

Guidelines be issued to the public
sector undertakings to the effect
ihat in cases wherever the Siate
Govprnment and  entrepreneurs
agreed, the parent industries could
declare them as ancillary for a
lesser percentage of workload as
against the official definition of the
ancillary wherein the parent indus-
triezs have to guarantee a minimum
of 50 per cent work-load of the
units capacity.

(b) These suggestions have been
recently received anq are being look-
ed into,

Applications pending with D.G.T.D.

8323. DR. KRUPASINDHU BHOI:
Will the Minister of INDUSTRY be

pleased to state:

(a) the number of applications pen-
ding with the D.G.T.D. for the import
of essential equipment required by
the coal companies whose mining
development programme is linked
with the super thermal stations;

(b) whether such equipment is
being produced within the country;
and

(c) if not, the reasonsg for the delay
in allowing the imports of the machi-

nery?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
No applications are pending with
D.G.T.D.

(b) The items of capital goods are
cleared for import only after these
have been cleared from indigenous
(non-availability) angle by D.G.T.D.

(¢) Two applications received from
M/s. Coal India Ltd., are awaiting
consideration and will shortly be con-
sidered. Another application from
Coal India is pending with the Office
of the Chief Controller of Imports &
Exports for issue of an Import
Licence, for wanti of certain informa-
from M/s. Singareni Collierieg Co.
the applicant. Another application
from M/s, Singaroni (ollieries Co.
Ltd., is pending with the Office of the
C.CI & E., as the application was not
supported with the requisite essential

documents,

Pension ang Grtuity of personnej of
formey Suket State

8324, SHRI DIGVIJAY SINH:; Will
the Minister of DEFENCE be pleased
to refer to reply given to Unstarred
Question No. 4940 dated 25th March,
1981 regarding pension and gratuity
of personnel of former Suket State
and state:

(a) whether the service records of
these ex-soldiers have been examined,
and if g0, how many of them have
completed 15 years service;

(b) the grounds which prompt the
Ministry to take a view that no gra-
tuity or pension should be paid to
them ag their claims should not be
considered as special cases;

(c) whether in view of the distin-
guished service and decorations
earned by these personnel, their
claims can be considered as special
cases; and
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(d) whether he is aware that many
of these ex-soldiers belong to the
Scheduled Castes and other backward
classes and if so, whether this fact
hag been taken into consideration?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Service records of ex-personnel of
erstwhile Suket State Forces (ISF
Units) whose cases were represented,
were checked and only 4 of them
were found having 15 years and more
service,

(b) As per the Suket State Forces
Rules only gratuity on completion of
15 years ore more confirmed and fit
service, wag permissible. The then
State authority granted the above 4
persons only gratulty as admissible
under the rules and did not consider
their cases as special for grant of
pension.

(c) Distinguished service and deco-
ration earned by the peronnel ara not
considered ag special cases for grant
ol pension.

(d) Government have no precise
information in this regard. However,
the rules on pension/gratuity are uni-
formally applicable to al] irrespective
of the class/caste considerations.

and Ammunitiong Snatched by
Unidentifieg Youths from Jawang of
Manipur Rifles

8325, SHRI B. V. DESAI: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether 3 rifleg alongwith 150
rounds of ammunitions were snatched
by 5 unidentified youths from Jawans
of the Manipur Rifles;

(b) if so, whether army combed
the southern part of Imphal following
the incident; and

(e) if so, the outcome thereof and
the action taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (¢) According~to information
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received from Government of Mani-
pur, armed miscreants managed to
snatch away 3 rifles and some rounds
of ammunition from 8 Jawang of
Manipur Rifles at gun point on March
11, 1981. Security forces combed the
area, but the miscreants could not be
traced. A case was registered, and
investigation is in progress.

Allotment of Chassis to Scheduled
Castes People

8326. SHRI ARJUN SETHI: Will
the Minister of INDUSTRY be plea-
sed to state:

(a) whether Government have con-
sidered the question of giving priority
in the allotment of chassis of buses,
trucks, matador vans to Scheduled
Castes and Scheduled Tribes people
for the purpose of self employment;
and

(b) if so, the details regarding the
scheme of Govrenmeng in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANJIT CHANANA): (a)
and (b) There is no control on the
sale and distribution of commercial
vehicles, However, Government have
advised the manufacturers to accord
priority; among others, to members of
Scheduled Castes and Scheduled Tri-
bes.

Overstaying of Pak and Bangladesh
National

8327. SHRI MADHAVRAQO SCIN-
DIA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of Pakistanis and
Bangldadesh nationals who visited
India in 1980 with valid travel docu-~
ments, but continue to over-stay in
different States or at unknown places
in the country; and

(b) what steps are being taken to.
comb out and deport such foreign
nationals?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Arrival and departure of Pakis-
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tanis and Bangladesh nationals iz a
continuous process. Therefore the
number of Pakistanis and Bangladesh
Nationals living in India vary from
day to day.

(b) Action is taken to send them
out of India whenever unauthorised
stay of Pakistanis and Bangladesh
Nationals is detected.

1llega; Entry of Bangladesh Nationals
in West Bengal

8328. SHRI HANNAN MOLLAH:
Will the Minister of HOME' AFFATIRS
be pleased to state:

(a) whethey it iz g fact that many
Bangladesh citizens came to West
Bengal with fake visas;

(b) whether the Government of
West Bengal approached the Central
Government several timeg to take
action against this; and

(¢) the action taken by the Cent-
ral Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). Yes, Sir.

A few cases of forged visa were
reported by the State Government
where they were asked to deport
them. In some cases we permitted
the State Government to allow them
to go back to Bangladesh by making
necessary leave India endorsements
on their passport and initiate action
to black list them.

(c) Necessary instructions have
beeen issued to the State Government
to indicate on the passport of the
Bangladesh National that he had en-
tered with a forged visa and such
persons should be taken in lots to
convenient border posts and handed
over to the Bangladesh authorities
with their passports. State Govern-
ment have also been advised to initiate
action to black list such Bangladesh
Nationalg and also alert the border
checkposts to be more vigilant.

Allocation for Dsvelopement of Tribal
Harlja, ang Backward Reseatch pns-
. tituteg in Karnataks ‘

8329. SHRI D, M. PUTTE GOWDA:
"‘SHRI H. N. NANJE GOWDA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the amount given by Central
Government to Karnataka State for
the development of Tribal, Harijan
and other backward research insti-
tutes in the State;

(b) whether there is any proposal
to allocate more funds for the deve-

lopment of the rescarch institutes;
and

(c) if so, how much and the details
in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c), No Central assistance has
been given by the Home Ministry to
Karnataka for the development of
Tribal, Harijan and other backward
research institutes, The State Govern-
ment hag not sent any proposal for
allocation of funds for the purpose.
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Grants tp Tribal and Harijan
Research Institutiong

CHINGWANG KON-

8331. SHRI
HOME

NAK: Will the Minister of
AFFAIRS be pleased to state:

(a) the amount of grants being gi-
ven by the Central Government for
various Tribal and Harijan Research
Institutions in the country;

(b) whether any evaluation had
been made of the research done 1In
these institutions; and
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(c) it so, the detaily thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):

(a) The Central assistance of the
Home Ministry for various Tribal Re-
search Institutes in the country
during 1980-81 has been of the order
of Rs. 45 lakhs. The provision for
1981-82 is Rs. 50 lakhs.

(b) and (c). A study Team consti-
tuted by the Planning Commission in
1969 made an appraisal of the work
done by the Institutes. The Ministry
of Home Affairs hold annual confe-
rence of Directors of Tribal Research
Institutes to review the work done by
them,

Punchase of Raw Film by U. P.
Government

8332. SHRT MOHAMMAD ASRAR
AHMAD: Will the Minister of
INDUSTRY be pleased to state:

(a) the total quantity of raw Film
purchased by U, P, Government, U. P.
Chalchitra Nigam from the Hindustan
Photo Film during the last five
calendar years; ard

(b) the purpose for which pur-
chases were made?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(Shri CHARANJIT CHANANA):
(a) The sale of raw films by Hindustan
Photo Films Manufacturing Co. Ltd
(HPF) directly to the consumers
started from October, 1977 as prior 1o
that HPF were selling their products
to the distributors. The total quan-
tity of raw films purchased by the
Education Expansion Officer, Allaha-
bad and U.P. Chalchitra Nigam,
Lucknow from HPF during the period
from 1-10-1977 to 31-12-1980 iz indi-
cated in the statement annexed.

(b) According to the information
given by HPF, Education Expansion
Officer, Allahabad and U.P. Chalchitra
Nigam, Lucknow, purchase the films
for use in their programme.
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Exiihitiog. of Jagaur

8333. SHR] ‘B, V. DESAI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether British Aerospace Ja-
guar agreement with India is gomng
ahead on schedule, according to the
British Aerospace industry;

(b) if so, whether British Aerospace
has organised a seminar and anp exhi-
bition in March in Delhi and in the

. ¢ week of March in Bangalore;

(c) whether 100 representatives of
28 renowned British companies have
briefed Indian Government officials
and representatives of the Indian Air-
lines and Industry on the recent tech-
nological agdvance. in Britaing Aeros-
pace agency;

(d) to what “#xtent, Jaguars at
HAL are on gchedule; and

(e) when the engineg with Indian
parts will be available for purhase
by the Aeropace from HAL?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
We do not have information on the
opinion of the British Aerospace on
the implementation of the Jaguar
Programme,

(b) The Society of British Aero-
nautical Companies had organised a
Semijnar and an exhibition in March n
Delhi and Bangalore, But this had
nothing to do with the Jaguar Pro-
gramime.

(c) The SBAC had extended invi-
tations to a number of persons, includ-
ing Government officials, interested in
aeronautical development to attend
the Seminar and to see the exhibits.
Government have no intormanion on
the number of representatives of Bri-
tish companies who participated in
the briefing during the Seminar.

(d) The production programme of
Jaguar at HAL is behind the gchedule
originally envisgged., It will not be
in public interest to disclose further
detaila,

4
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(e) British Aerospace has not so
far made any request for purchase of
engines from HAIL,

Talky with Gujarat Medjcos

8334. SHRI B. V. DESAI:
PROF. MADHU DANDA.-
VATE:
SHRI M. V., CHANDRASHE-
KARA MURTHY:
SHRI N. K. SHEJWALKAR:

Will the minister of HOME AF-
FAIRS be pleased to state:

(a) whether on the 24th March,
1981 two rounds of talks were held
by the agitating medicos from Guja-
rat with the Prime Minister;

(b) if so, whether any amicable solu-
tion of the problem was reached; and

() if so, the detuils thereof®

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI  YOGENDRA MAKWANA):
(a) to (c). Yes, Sir,

Following the setilement, the Medi-
cal students and the Junior Doclors
withdrew their agitation from the
13th April, 1981, The details of the
settlement are given in the attached
statement,

Statement

Detnilg of settlement arrived at with
the Leaders of the Agitation in Guju-
rat over Reservation issue

1. The Medical colleges and hostels
will be re-opened with immediate ef-
fect,

2, Orders of termunation of services
of Resident Doctors due to unautho-
rised absence will be cancelled.

3. The period of strike will be re-
gularised as follows:

(a) Fresh admissions|appointments
will be made effective from the com-
mencement of the current term and
the Deans will be authorised to make
necdssary Jlocal gdjustments go that



200 Written Answers VAISAKHA 2, 1908 (SAKA) Written Answers aro

loss of ;term doeg not occur tp Medi-
cal students, Internees and Resident
Jr, Doctors,

(b) Calculationg of stipenq to be
paid during the strike period will he
made asg follows:

(i) Accumulated unutilised week-
1y offs;

(ii) admissible unutilised casual
leave; and
(iii) Compensatory leave equal

to unutilised public holidays. Inter-
nees and Jr. Doctorg will also be
allowed to count shortage between
the strike period and the period of
stipend calculated as above by
counting unutilisedq weekly offs as
well as admissible unutilised casual
leave and compensatory leave for
unutilised public holidays during
the next one year.

4. Residency system will be made
applicable to the Medical Colleges of
Ahmedabad and Baroda effective from
the current term. The question of
appointment of Sr. Resident|Sr. Re-
gistrars will be decided by Govt. in
consultation wilh Teachers and stu-
dents.

5. Government has considered the
request for increase in stipend and
formal orders are being issued.

6. The number of seats of House-
men will be increased to the extent
such seats are utilised by candidates
belonging to SC|ST and B.C. other-
wise than on merits, so that students
on open merit get seats of Housemen
equal to the existing strength.

7. The Deans will be authorised to
make necessary adjustments of teach-
ing schedules so that there iz no loss
of term to Medizal students, internees
and Jr. Doctorg and the examination
are arranged with this objective in
view.

8. Regarding M.Sc. (Medical)
courses the guidelines prescribed by
the Medical Council of India will be
followed,.

9, Thé Government appreciates the
requirements of extenzion of Hostel
facilities for Under Graduate Students
(including Internees to the extent
they are posted at teaching Hospitals)
and Jr. Doctors. A phased program-
me will be undertaken to meet such
requirements. The need of married
Jr. Doctorg will also be kept in view.

10. Government will take gtepg to
fill all the vacant teaching posts.

11. Steps will be taken to improve
Library and Gymkhana facilities,

12 The agitating Medical students
and Jr, Doctors will not be victimised.

Special Wing for Commercia] Affore-
station for Paper Industry
8335. SHRI B. V. DESAI:
SHRI JAGDISH TYTLER;

Will the Minister of INDUSTRY
be pleased to state:

(a} whether Industry Ministry has
proposed to set up a special wing to
promote commercial afforestation wilh
a view to not only maintaining 1ihe
ecological balance but alsg in meeting
the growing requirement of the paper
mdustry;

(b) 1f so, whether it is also a fact
that Government have stateq that it
was even prepared to workout cer-
tain schemeg for providing institu-
tional finance for farmers to grow
forests;

(c) if so, whether it has been stated
that the development of non-conven-
tional sources of raw materials i>
necessary if the growing need fo:
paper was to be met withoul
endangering the life sustaining
forests;

(d) if so, whether Government arc
making various efforts to help the
paper industry in the country; and

(e) if so, what are the steps ¢hil
are proposed to be taken to improve
the paper indusiry in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
fa) It is proposed to sef up a special



211 Written Answers

wing in the Ministry of Industry for
resource development to meet the
requirements of forest based in-
dustries.

(b A Working Group has hecn
constituted to study the possibilities
of raising.-pulp woed plantations for
meeting the requirements of the paper
industry and proper utilisation of
forest resources, The terms of ve-
ference of the Working Group inter

alia include the study of the modalit-
ies of financing these plantations. ,

(¢) Government have been en-
couraging the use of unconventioaal
raw materia] such ag agricultural re-
sidues, bagasse, etc. for the manufac-
ture of paper, in order to conserve
primary forest raw material resourc-
es,

(d) and (e) Government have also
tuken up the question ot provision of
soft loans for™ modernisation of the
paper industry, and are also taking
steps to improve supply of power, coal
and other inputs.

Permanent]y seconded service
Officers in D.G.L

8336. SHRI MUKUNDA MANDAL:
Will the Minisler of DEFENCE be
pleased to state-

(a) whether it is a fact that per-
manently seconded service officers in
DGI ofganisation are under Army Act
but their promotiong hre gone by a
comnitiey of civilians;
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(b) if se, whether this committee
has been constituted as per relevant
provisions of Army Act;

(c) how many colonels, Lt. Cols.
and Majors were considered for pro-
motion by this committee during the
last three years and how many of
them were promoted to next higher
rank and how many were superseded
in each grade; and

(d) whether civilian officerg com-
plain that thege officers have inade-
quate technical knowledge and quali-
fication, if so, what action Govern-
ment are taking to rectify this situa-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) No, Sir. The Inspection Selec-
tion Board has been constituted under
an executive order issued by Govern-
ment of India.

(¢) The requisite informaton is

given in the enclosed statement,

(d) Yes, Sir. It is not correct that
Service officerg working in DGI Or-
ganisation have inadequate technical
knowledge and gqualification. Certain
minimum technical qualifications and
experience have been prescribed for
appointment of Service officerg in
DGI and all the Service officers work-
ing in D@1 organisation possess these
minimum techniecal qualifications and
experience. ' s
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Report on India Paper Pulp Company,
Hazinagar, West Bengal

B337. SHRI MOHAMMAD ISMAIL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have re-
ceived the report of Bureau of Indus-
trial Costs and Prices on the question
of rehabilitation of India Paper Pulp
Co., Hazinagar, West Bengal;

(b) if so, when the said report was
received;

(e) what is the nature of recom-
mendation of the BICP;

(d) the reasons for delay in tak-
ing a final decision on the question
of rehabilitation of India Paper Pulp
Company; and

(e) whether Government are con-
sidering to release more fundg for
payment of lay off period wages and
bonus to the employees of India
Paper Pulp Company for the period
beyond December, 19807

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). Yes, Sir. The Report
was received towards the end of
November 1980,

(¢) and (d) The Report relates to
a study of the financial and economie
viability of the rehabilitation of the
India Paper Pulp Co. Ltd. Various
aspects such as availability of raw
materials, requirement of power,
capital expenditure for rehabilitation,
manpower requirement, cost of pro-
duction, profitability, etc.,, have been
gone into. Government are consider-
ing these issdes.

(e) As the Company has been
wound up, Government are not con-
sidering the release of any further
funds for the Company at present.

Unemployment i, the Country

8338. SHR] ATAL BIHAR] VAJ-
PAYEE: Will the Minister of
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LABOUR be pled§®d-'to lay a state-
ment showing:

(a) the employment generated and
unemployment registered in the cur-
rent year and the two precediug
years;

(b) whether the backlog of un-
employment is increasing every yoar;
and

(¢) the backlog estimated as at the
end of the Sixth Plan?

THE MINIST™ER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) Available information relating to
the level of  Employment in the
Organised Sector and the number of
Jobseekers (all of whom are not
necessarily unemployed) on the Live
Register of Employment Exchanges
is furnished below:

(Figures in Milliors)

Employment Number on Live

ag at the end Register as at the

of March cnd of Decembiet
1978 21.48 12.68
1979 22.25 14.33
1980 22.9% 16.20

(Provisionaly

(b) Yes, Sir.

(c) On the basis of ‘Usual Staius,
Approach’ the backlog of unemploy-
ment in the age-group 15—59 years.
in 1980, js estimated to be of the
order of 11.31 millions. I{ is expect-
ed that fhere would be a net addition
of 31.27 milliong to the labour force
in this age group during the period
1980—385.

During the Sixth Plan period the
increase in employment in standard
person yearg is expected to be of the
order of 3428 milliong from 151.11
milliong in 1979-80 to 185,38 millions
in 1984-85. However, the actual
number of beneficiaries is likely to
be much more since every member of
the labour force may not be a full-
time worker during the entire year.
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Setting up of Mini Cement Plantg in
West Bengal and North Eastern States

8340. SHRI AJOY BISWAS: Wil
the Minister of INDUSTRY be pleased
to state:

(a) how many mini cement plants
are proposed to be set up in the coun-
try during the Sixth Five Year Plan,
State-wise details;

{b) whether there are any demands
for setting up mini cement plants from
‘West Bengal and Nortn Eastern States;
and

(c) whether it j5 g fact that infra-
structural, raw material and other
conditions are suitable for setting up
of mini cement plants in those States?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
A State-wise list of schemes of mini
cement plants (both in private and
public sector) approved by way of
grant of letters of intent or registration
with the Dte, General of Tecdanical
Development is laid on the Table of
the House [Place in Library. See No.
LT-2405/81].

(b) No applications for grant of
letters of intent or registration with

€. General of Technical Develop-
ment for setting up mini cement plants
in North-Eastern States have been
received so far. A Ten-Year Cement
Plan for North-Eastern Region which
includes suggestions for eastablishment
of mini cement plants in this region
prepared by the Nortn-Eastern Coun-
cil has, however, been submitted far
consideration of the Planning Commis-
sion, Two schemes for setting up of
mini cement plants in West Bengal
have been registered with the Dte.
General of Technical Development,

(¢) Known deposits of cement-
grade limestone in the State of West
Bengal have not been reported other
than very marginal deposits in Dist-

rict Puirulia. Hoéowevér, siich depbsite
are reported tp be available in North-
Eastern States,

Financial Assistance sought by Tripurs
for formation of g Third Armed
Police Battalion

'8341. SHRI AJOY BISWAS: Will
the Minister of HOME AFFAIRS be
pleased io state:

(a) whether the Government of Tri-
pura has approached the Central
Government for financial assistance to
form a Third Armed Police Battalion:
and

{b) if so, whether Government pro-
pose to accord sanction to it?

-THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) It has not been found possible
to accede to this request gnd the Gov-
ernment of Tripura has been apprised
of this decision.

Tria] of Apprehended Trawlers

8342, SHRI DIGVIJAY SINH: Will
the Minister of DEFENCE be pleased
to refer to the reply given to Unstar-
red Question No, 6203 on 30th July,
1980 regarding foreign fishing traw-
Iers Epprehended in India and state:

(a) what action hag been subse-
quently taken against the 115 appre-
hended trawlers;

(b) how many have been tried,
committed and fined and if so, for
what amount; and

{c) how many are awaiting trial?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) to
(c) The detailg agre . being gathered
and will be placed on the Table of the
House.
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Eemittanceg of Profily by Flavouring
Hounses

88344. SHRI K. LAKKAPPA: Will
the Minister of INDUSTRY be pleased
1o state:

(a) names of flavouring houses
which supply soft drink manufacturers
either bottlers or concentrate or be-
verage base manufacturers with im-
ported raw materials for yse in their
produets;

(b) how many of these flavouring
houses have foreign share-holders;

(¢) whether such companies are
permitted to remit profits, dividends,
royalties and head office charges to
their foreign parent companies or
share-holders;

(d) what, ig the extent of such re-
mittance; by each such company over
the last five years;

(e) whether any of these companies
are obliged to cover fneir foreign ex-
change remittances by export earnings
and if so, terms of such agreement;

(f) what is the value of import
Jicences 1ssued to such companies; and

(g) whether these companies are
obliged to cover the value of such im-
ports through export earnings and if
so, terms of such agreement?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (g) Such information is not
maintained centrally. Tae effort that
would be required in the collection of
information would not be commensu-
rate with the results sought to be
achieved,

Idemdification of Sick/Idle Industries
in States
8845, SHRI K. LAKKAPPA:
SHRI NAWAL KISHORE
SHARMA

Will the Ministey of INDUSTRY be
pleased to state:

(a) whether the sick industries lying
idle or not working to capacity in di-
ferent States have been identified;
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(b) if so, the detailg thereof; and

(c) the steps propased to remodel
those industries and make tem start

production to full capacity?

THE MINISTER OF STATE IN
THE MIN.STRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b) In accordance with itis
adopted definition of sickness, the Re-
serve Bank of India is compiling data,
State-wise, in relation to large indus-
trial units (i.e. those enjoying bank
credit of Rs. 1 crore and above). The
RBI has specially collected data, State
wise, for units in the small scale sec-
tor for 1979. The latest available
statistical data were furnished to the
Lok Sabha in reply to Unstarred Ques-
tion No. 5070 answered on 25th March,
1081.

(c) Banks and financial institutions
have set-up arrangements to detect
sickness in an undertaking at an early
stage so as to take appropriate correc-
tive action. They also prepare and
implement schemes to nurse and reha-
bilitate sick units which are potentially
viable. The Government alsg takes
necessary remedial action where re-
quired. It is the policy of the Govern-
ment to ensure that State GoVern-
ments, banks, financial institutions
and the labour cooperate effectively
for revival of sick units.

News-item ‘“Absent without leave
Captaip held”

8346. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of DEFENCE
be pleased to state:

(a) whether attention of Government
has been drawn to the news-item
published in Hindustan Times dated
20thh March, 1981, under the heading
“Absent withous leave Captain held”,
and

(b) reaction of Government there-
to?

.'THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE

(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) The officer was arrested ag he
had absented himself from duty with-
out proper authority/leave. A Court
of Inquiry has been ordered to inquire
into this incident. A Habeas-Corpus
petition has also been filed by the
wite of the officer in the Supreme
Court whicha is being contested by the
Government. The case is, therefore,
subjudice at present,

Manufacture of Economic
Cars

8347. SHRI VIJAY KUMAR YA-
DAV: Will the Minister of INDUS-
TRY be pleased t, state:

Passenger

(a) whether Government propose
finalising a plan for manufacturing
a most economic passenger car; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b) It is proposed to produce
in the public secter passenger cars of
contemporary design with better fuel
characteristics. The cost of the car
would depend on {tne model tg be
selected, investment made and other
relevant factors,

Post of Asst. Architects/Planners in
Municipal Corporation of Delhi

8348, SHRI KESHAORAO PAR-
DHI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number of sanctioned
and vacant posts of Assistant Archi-
tects/Planners in Engineering De-
partment of the Municipal Corpora-
tion of Delhi;

(b) the number of posts for Sche-
duled Castes and Scheduled Tribe
candidates as per roster of reserva-
tions out of them;

(c) what were roster of reserva-
tions for the post of Planning/Archi-
tect Assistant for direct recruitment
in 1976 and fer departmental promp-
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liang te the posts of Assistant Archi-
tects/Assistant Planners;

{(d) how many Scheduled Caste and
Scheduled Tribe candidates were given
departmental promotion to the posts
of Assistant Architects/Planners
from Planning/Architect Assistant in
November, 1880 and number of pro-
motions given in 1980; and

(e) whether the Municipal Corpora-
tion of Delhi made any discrimina-
tion amongst the Planning/Archaitect
Assistants, who entereq MCD’s service
directly on the post of Planning/
Architect Assistant dquring the depart-
mentsal promotions of Assistant Ar-
chitects/Planners in November, 1980?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
{a) to (e) The requsite informa-
tion is being collected from the Muni-
cipal Corporation of Delhj and will
be laid on the Table of the Lok
Sabha.

Absorption of Female Officers from
Manipur in LA.S.

8349. SHRI NGANGOM MOHEN-
DRA: Wnll the Minister of HOME
AFFAIRS be pleased to state:

(a) whetner any female cofficer
from Manipur has been absorbed 1n
the TAS (Nominated);

(b) if so, how many and particu-
lars thereof; and

(c) if not, the reason therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENTS OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) No
female officer has been appointed to
the I.A.S. by promotion from among
the State Civil Service officers or by
selection from among the non-State
Civil Service officers of Manipur,

(b) Does not arise in view of ans-
wer to (a) above.

(e) According to information fur-
wished by the State Government, there
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is no female officer in the Manipur
State Civil Service. There is also no
female officer in other Departments
of the State Government who fulfils
the required conditions of eligibility
for appointment ty the Indian Adml-
nistrative Service by selection.

Uniform wage policy for Handloom
Workerg in Kerala

8350. SHRI A, NEELALOHITHA-
DASAN NADAR: Will the Minister
of LABOUR be pleased to state:

(a) whether Government of India
are aware of the problem faced by
the Traditional Handloom Industry in
Kerala due to the lack of a unuform
wage policy in the Handloom Sector;

(b) whether Government of Kerala
has represented the matter before the
trovernment of India;

(c) if so, what action has been
taken by Government of India to
make the wages uniform in the State
of Kerala; and

(d) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
and (b) Yes, Sir.

(¢) and (d) The question of unifor-
mily in minimum wages was discus-
fed in detail in the 31st Session of
the State Labour Ministers’ Confer-
ence held on 19th and 20th July, 1980.
It was agreed in the Conference {hat
a Committee may be appointed by
ihe Central Government tq review the
eristing wage structure in Handloom
Industry and suggesting measures to
biing uniformity. A Commitiee has
since been constituted consisting of
Secretaries of Labour Departments of
four Southern States as memberg and
Additional Secretary, Ministry of
Labour as Chairman,

Setting up of Industries in Kerala

8351, SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of INDUSTRY be pleased to state:
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(a) whether Government are aware
of the fact that the two essential
things such ag man power and electrl-
city for starting of new industrics are
available in Kerala;

(b) if so, what is tne reasoa for
Governmant of India not taking much
interest in the industrialisation of
Kerala;

(¢) whether Government of India
are having any new proposal with
them regardirg the industrialisation
of Kerala; and

(d) if so, the details of the pre-
posal?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes.

(b) Does not arise.

(c) and (d) The Central investment
(value of Gross Block) in the Public
Sector Enterprises located in Kerala
has progressed from Rs. 137.10 crores
as on 31-3-1972 to Rs. 422.84 crores as
on 31-3-1980.

Various Central Sector Praojects in-
cluded in tne Drafi Sixth Five Year
Plan (1980-—-85) for locations in the
State of Kerala are listed below:—

(i) HMT Ltd.

(ii)  Cochin Sh'pyard Lid.

(iii)  Fertilisers & Chemicals Travancore Lid.

(iv) Hirdustan Organic CGhemical< Litd.
(v)  Balmerlawric & Qo. Ltd,

(vi) Indian Rarc Farths Lid.

(vii) Hindusthan Paper Corpn.

(viii) Cochin R “finerics Ltd.

Diversification & cxpension of Printing
Machinery Project at Kalamassery.

Conmpletion ol the original project and ex-
pansion.

Claprolactum project, *Cochin I & IT
*plants. pollution control measures ete,

Phenol Projret

Mnarine Freight Contaimners Project
Relocation/expansion of Alwaye Plant etc.
Kerala Newsprint Project

S-condary processing lacilities

p—— ——

(**Already commissioned residual investment only).

Besides, investments are also en-
visaged in Kerala during the Sixth
Five Year Plan in Instrumentation
Ltd., Hindusthan Insecticides and
Marine Products Export Develapment
Authorities ang Indian Telephone, In-
dustries, and an Aromatics Recovery
Plant.

For the development of small scale
industries in the State of Kerala, an
institutional net-work has been esta-
blished for praviding various kinds of
facilities and assistance to small scale

entrepreneurs. The Central Govern-
ment Institutiong include a Small In-
dustries Service Institute at Trichur,
Extension Centres at Alleppey, Attin-
gal, Calicut, Muvattupuzha and Sho-
ranur, Production Cenires at Ettu-
manur, Kottayam and Tiruvalla and
the Footwear Training Centre at Tri-
chur. These institutions provide assi-
stance and consultancy services in
Technical, Managerial and Economic
disciplines at all stages of production
and distribution for onsuring a steady
growth of smal] scale industries in
the State. District Indusiries Centres
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have been set up in all the Districts
of Kerala for providing necessary assi-
stance required by the small scale
units under one roof,

The new schemes proposed for the
development of small scale industries
during the Sixth Plan Period 1980—85
include Buffer Stocking of raw mate-
rials, Seed/Margin Money scheme for
revival of sick units and establish-
ment of Nucleus Plants in selected
Backward districts. The benefits of
these schemes will be equally available
to all the States including Kerala.

Applications for excess capacity
regularisation

8352. SHRI S, M. KRISHNA:
SHRI R. L. BHATIA:
SHR] SANAT KUMAR MAN-
DAL:

Will the Minister of INDUSTRY be
pleased tq state:

(a) the particulars of the applica-
tions received by his Ministry under
the excess capacity regularisation
scheme for 34 select industries an-
nounced some seven months ago by
Government for regularisation of
excess capacily;

(h) the stage at whicn the matter
stands; and

(¢) how many of them have since
been cleared?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1I CHARANJIT CHANANA):
(a) o (c) The last date for receipt of
applications for regularisation” of ex-
cess capacities was 31 January, 1981.
Ministries have set up Task Forces to
process the applications. This is an
ongoing endeavour and H js:too early
to state how many have been cleared
and for what capacities.

Utilization of retiring naval personnel

8353. SHRI RAJESH PILOT: Will
the Minister of DEFENCE be pleascd
to state:

(a) whether Goverriment have cnn-
sidered any plans to utilise retiring
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nevel personnel for (i) establishing
new water transpor{ services, (ii)
establishing coastal transport services,
(iii) auxiliary or special duty coastal
surveillance force; and

(b) if not, what is the reason that
such disciplined and trained personnel
are not being used to meet needed
ang vital services as mentioned
above?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V, PATIL): (a)
and (b) The newly set up Coast
Guard Organisation provides oppor-
tunities for re-employment to retired
Naval personnel. The question of
utilizing the servicegs of such per-
sonnel are also képt in view when
Government schemes are prepured
for establishing new water transport
services ang coastal transport services,
As it ig there is sizable demand for
the retired Naval personnel in mer-
chant shipping and other allied fields.
Therefore, generally, on their own,
they are able to secure gainful em-
ployment after retirement where their
training, experience and disciplined
manner of working are utilized {to
good advantage.

Licence for manufacture of Solar
Pump Set

8354. DR. KRUPASINDHU BHOI-
Will the Minister of INDUSTRY be
pleased to state:

fa) whether Government have
given any licence to any cumpany to
set up an industry in Orissa for the
manufacture of solar pump gets for
the benefit of farmers;

{(b) if so, whether the company has
since started production;

() whether Government propose
manufacturing such solar pump sets
in public sector; and

(d) if not the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANJIT CHANANA):
(a) No, Sir.
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{b) Does not arise,

(c) Ag part of the programme to
promote the wuse of solar energy,
Government have supported the de-
velopment and evaluation of techno.
logy for solar pumping. Central Elec-.
tronics Limiteq (CEL), a public sec-
tor undertaking under the Depart-
ment of Science and Technology, has
developed a 1|3rd H. P. solar photo-
voltaic pump which can deliver 30000
to 40000 litres of water per day under
bright sunshing conditions. A pre-
commercial pilot plant to produce
photovoltaic modules at an annual
rate of 1 MW by 1985 is to be set up
by CEL during the Sixth Plan. About
75—80 per cent of this production is
likely to be used for pump sets for
irrigation or drinking water supply.

(d) Does not arise.

Footnotes in the Annual Survey of
Industrieg

8355. SHRI RAM VILAS PASWAN:
Wil] the Minister of PLANNING be
pleased to state:

(a) whether it is a fact that a few
footnotes are visible in the Annual
Survey of Industries for the year
1977-78 for the first time;

(b) whether it is a fact that now
the scries has become uncomparable
for quoting in Parliament due to the
change of coverage of concept; and

(c) whether it is-also a fact that
the technical officers at the top level
have never bothered to look at what
the publication conveys?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes Sir. Some
footnotes have been added for the
first time to the Annual Survey of
Industrieg 1977-78 Summary Report
for the factory sector, to elucidate
and clarify ‘certain concepts and de-
finitions of the terms used in various
tables of the report.

(b) and (c) No Sir.

Discontentment of I.AS, cadre in
.Delhi Administration

8356. PROF. MADHU DANDA-
VATE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that there
is discontentment among the I[AS
officers of the Union Territory cadre
serving in the Delhi Admiinstration
because of the indiscriminate trans-
fers of some of the officers;

(b) if so, whether some of the IAS
officers have been threatened with
disciplinary action for their failure to
join their new places and posting out-
gside Delhi; and

(¢) whether Government will en-
sure strict enforcement of the general
guidelines regarding transfers and
avoid any discrimination that has
caused discontentment among the offi-
cers?

THE ‘MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK.
WANA): (@) No, Sir.

(b) Some IAS officers who did not
proceed to the Union Territory to
which they were transferred imme-
diately after the issue of their trans-
fer orders were informed that strict
departmental action would be taken
against them if they did not comply
with the transfer orders.

(c) Transfers are made as per pro-
redure governing different categories
of personnel.

Manufacture of light commercial
vehicles in Maruti

8357, SHRI CHINTAMANI JENA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Allwyn along with
other public sector industrial units in
the country are likely to be invelved
in the manufacture of light com-
mercial vehicles by Maruti;

(b) if so, whether some gther com-
panies have also applied for licences
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for manufacture of light vehicles in
collaboration with foreign firms; and

(c) if so, the details thereof and
the decision of Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY™ OF INDUSTRY
(SHR] CHARANJIT CHANANA):
(a) No formal proposal is under the
consideration of the Government
However, Marutj project will consider
such asSistance as may be appro.
priately offered to it by other existing
manufacturers.

(b) Besides Hydrabad Metal Al-
lwyn Works the following Companies
have applied for a letter of intent fov
the manufacture of light commercial
vehicles: — —

(i) M|s. Delhi Clath & General
Mills;

(ii) M/s. Eicher Tractorg Ltd.;

(iii) M|. Punjab State Industcial
Development Corporation.

All these firms propose to go in for
foreign collaboration to implement
the proposals.

(c) No decision has yet been taken
on these applications. It is not poss:.
ble to give details pending a final do.
cision on the applications.

Air Space violation by Pakistan on
28th March, 1981

8358. SHRI CHINTAMANT JENA:
Will the Minigter*of DEFENCE he
pPleased to state:

(a) whethéT it is a fact that two
Pakistani military aircraft on 28th
March, 1981 violated Indian Air
S;:!ace over the Gurez gector in Kash-
mir as per report of Patriot on 30th
March, 1981; ang

(b) ¥ s0, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY - OF DEFENCF
(SHRI SHIVRAJ V., PATIL): (a)
No, Sir.

(b) Yoes not arise,
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Association of Government employees
with activities of Anand Margig and
other organisations

8359. SHRI G. Y. KRISHNAN; Wil]
the Minister of HOME AFFAIRS he
pleased to state;

(a) whether it js a fact that Gov=-
ernment employees have recently
been prohibited from  associating
themselves with the activities of the
Anand Margis and some other organi-
satlons;

(b) if so, the details regarding such
organisations; and

{(c¢) the name of States in which
Central Government servants have
been found participating in such
organisations?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAITRS AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRT P. VENEKATASUBBAIAH):
(a) Yes, Sir.

(b) Orders prohibiting participation
by Government servants in the
organisations metioned below were
issued on the respective dates shown
against each:—

(i) RSSS, Jamaate-e-Islami—Ins-
tructiong issued on 30-11-1966 were
reiterated on 28-10-1980.

(ii) Apand Marg—Instructions
were issued on 31-12-1980.

(iii) Jai Gurudev Movement &
Door Darshi Party—Instructions
were jssued on 3-3-1981.

(¢) Government have not collected
information about Government ser-
vants participating, State-wise, in the
activities of the above organisations.

Diesel-run molor cycles and scooters

8360. SHRI G. Y. KRISHNAN: Will-
the Minister ot INDUSTRY be pleas-
*d to slate:

(a) the details regarding the wehi-
cles run with diesel in India at pre-
sent; and
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(b) what steps Government have
taken to produce diesel run mctor
cycles and scooters in India?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b) By and large commercial
vehicles in India are fitted with diesel
engines. M|s, Hindustan Motors have
been permitted to manufacture a
limited number of cars fitted with
diesel engines for trail and demons-
tration purposes in order to assSess
their performance. It is also reported
that some owners of passenger cails
have fitted diesel engines on themr
vehicles. Regarding Motor cysles and
scooters it is for the concerned manu-
facturers to develop diesel operated
vehicles having regard to the techno-
logical aspects. Scooters India is en-
gaged in developing a 3-wheeler
vehicale with a diesel engine,

Distribution of Meritorious gervice
Awards o offices of C.B.IL

8361. DR. VASANT KUMAR PON-
DIT: Will the Minister of 1lIOME
AFFAIRS be pleased to state:

(a) whether the Prime Minisler dis-
tributed awards for meritorious ser-
vice to senior officers of C.BI. in a
function arranged by the Directorate
of C.B.I in March, 1981;

(b) the names of the recepients of
these awards;

(¢) whether there is a move to
withdraw some of these awards; and

(d) if so, the reasong therefor?

THE MNISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND ;N THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH)

Yes, Sir.

(b) A statement indicating the
names of the officers is enclosed.

(¢) No decision in thig respect has
been taken so far.

(d) Do®s not arise.

Statement

List of the CBI Officers given Medais
for Distingflished Service on 23-3-1981

Sr. No. Name

Shri A. B. Chaudhuri
Shri I. 'V. Ratna Rao
Shri Dés Raj

Shri Hajinder Singh
Shri S. L. Sharma
Shri H. B, D. Baijal
Shri H. L. Ahuja
Shri Charanjiv Lal
Shri P. D. Ajmera.

S e B =R B R

. .Educated unemployment in India

8362, DR, VASANT KUMAR PAN-
DIT; Will the Minister of PLANNING

be pleased to state:

(a) whether the Planning Commis-
sion has recommended district level
surveys of manpower potential, local
employment schemes and decentralis-
ed production;

(b) what are the plans of the gov-
ernment to meet the challenge of
educated unemployed in the counfry;

(c) whether any targeils have been
fixed in the Sixth Plan to reduce
unemployment; and

(d) if so, the specitied schemes that
have been framed?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAVYAN
DATT TIWARI): (a) The Sixth Plan
has recommended a decentralised
strategy for manpower planning and
employment generation. For this pur-
pose it has been proposed to organise
District Manpower Planning and Em-
ployment Generation Councils in all
the districts in the country during the
Sixth Plan period. These Councils, on
the basis of data made available to
them from district level organisations
universities, Research Institutes and
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credit institutions will design a sul-
table employment strategy at the dis-
trict level.

(b) The employment strategy in
the new Plan 1980—85, including a
decentralised strategy for self-em-
ployment envisages a number of steps
to reduce unemployed among the edu-
cated unemployed and those have
been indicated in the Plan document.
All out efforts are being made through
Plan schemes to create job opporiu-
nities for educated unemployed.

{¢) It has been estimatedq that ad-
ditional employment in termsg of
standard person years in the Sixth
Plan period would be 34 million. As-
suming that in reality all the newly
employed can not be a full time
basis, there will be a greater absorp-
tion and the existing backlog of un-
employment will be reduced.

(d) Various  programmes under
different heads of development in-
cluded in the Sixth Plan are expected
to generate employment. Ip parti-
cular, the following programmes have
significant employment potential.

1. Integratedq Rural Development
Programme.

2. Operation Flood II Dairy De-
velopment programme.

3. Programme of Fish Farmers’
Development Agency.

4, Various programmes under
village and small scale industries
sector.

5. National Rural Employment
Programme.

6. Environmental sanitation, slum
improvement, three plantation,
construction of houses for the eco-
nomically handicapped people etc.
in the urban areas.

7. Minimum Needs Programme,

8. Special Programmes for
Scheduled Castes and Scheduled
Tribes for the creation of income
earning occupations.
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Nuclear power programme based on
Cando-type wveactory

8363. DR. VASANT KUMAR PAN-
DIT: Will the PRIME MINISTER
be pleased to state:

(a) whether it is a fact that the
Department of Atomic FEhergy has
embarked on Nuclear Power Pre-
gramme based on CANDO-Type reac-
tors ysing natural uranium as fuel;
and

(b) if so, the plans that have been
drawn for the mining and fabrica-
tion of jndigenous uranium in the
country?

THE MINISTER OF STATE [N THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P. N.
S NGH): (a) Yes, Sir.

(b) The Uranium Corporatioy of
India Limited has proposals open-
ing 3 additional uranium mines and
setting up 2 more uranium mills in
addition to expansion of the exist-
ing mil] at Jaduguda. Nuclear Fuel
Complex, Hyderabad also planis ex-
pansion tg meet the requirements
of thig Programme.

Undertaking of industrial project with
the assistance of foreign countries

8365. SHRI DAULAT _SINGH
JADEJA: Will the Minister of
PLANNING be pleased to state;

(a) whether there is any proposal
to undertake certain Industrial Pro-
jeets with the financial as well as
technological assistance of the foreign
countries during the Sixth Five Year
Plan; and

(b) if so, the details thereof?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI). (a) and (b) The
Balance of Payment projections for
the Sixth Plan assume a total inflow
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on external Capital Account at Rs.
11876 crores at 1979-80 prices. Of the
total, net aig is estimated at Rs. 5889
crores, other borrowings including
commerical borrowingg and other
capita] inflows at Rs. 5087 crores and
drawal on foreign exchange reserves
of Rs. 1000 crores.

Foreign assistance comes from wvar-
ious gources. The projects are selec-
ted on merit. In the nature of things
it is, therefore, not possible to list out
the projects which may eventually
get assisted from abroad during the
Sixth Five Year Plan,

Developmental projects pf Orissa
awaiting clearance from planning
commission

8366. SHRI ARJUN SETHI: Will
the Minister of PLANNING be pleas-
ed to state;

(a) the namesg of the developmen-
tal projects of Orissa awaiting clear-
ance from the Planning Commission
for which the State Government have
been pressing for implementation
during the Sixth Plan period;

(b) the total amount these pro-
jects require for their completion;
and .

(c) how soon the Planning Com-
mission is likely to give clearance for
their implementation for the econo-
mic development of the State?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (¢) In the
Sixth Plan 198085 of Orissa, only
one major Irrigation Scheme namely,
Samakoj Irrigation Scheme is pend-
ing clearance of Planning Commis-
sion, the cost of which is estimated
at Rs. 26.35 crores. Before itg ac-
ceptance is considered in Planning
Commission, it has to be cleared from
the environmental angle by the Union
Department of Environment.

Pilot projects under special component
plan in Sixth Plan

8367. SHRI ARJUN SETHI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of pilot projects
envisaged under Special Component
Plan of the Sixth Five Year Plan,
1980—85 with names thereof for the
State of Orissa;

(b) the amount envisaged under
this Plan to be spent during the
period; and

(c) the details of projects on which
the amount is to be spent for the
increase in the per capita income of
such people?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a) to (¢) According t; the concept
of the Special Component Plan for
the Scheduled Castes, schemes/pro-
grammes relevant to the develop-
ment of the Scheduleq Castes in each
sector of the State Plan/Central Plan
should be identified and formulated,
the planned flow of benefits to the
Scheduled Castes quantifieq ang out-
lays earnmarked. Thus, in the case
o0, States, their Special Component
Plans which are part of their respec-
tive gtate Plans, do not compromise
projects and programmeg only for the
Scheduled Castes, rather they repre-
sent the flow to the Scheduled Castes
from programmes and schemes in the
State Plans. It would, therefore, not
be quite appropriate to consider the
Special Component Plan as compris-
ing pilot projects for the Scheduled
Castes. Like other States, Govern-
ment of Orissa have also formulated
a draft Special Component Plan for
Sixth Five Year Plan period 1980—85.
This is to be discussed and finalised
very shortly in the Planning Commis-
sion. One of the programmes rele-
vant with reference to the increase
in per capita incorne of the Sche-
duled Castes is the scheme for the
Economic Rehabilitation of Rural
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Poor (ERRP); under this 5 lakhs of
the poorest familieg arp proposed to
be assisted to raise their per capita
income in the Sixth Plan period
1080—85. The State Government
have indicated that a substantial pro-
portion of these families will be from
the Scheduled Castes.

Grantg under gpecial component pian
for educational institutiong

8368, SHRI ARJUN SETHI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether grants under the Spe-

cial Component Plan for creating
permanent assets in secondary
schools, colleges and other institu-

tiong for Scheduleq Castes have been
stopped by the Centre;

(b) if so, the reasons thereof;

(¢) whether State Governments,
especially the State Government of
Orissa, have resented against the de-
cision in view of the continuance of
such grant-system under the Tribal
sub-Plans; gnd

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE [N THE
MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKWANA)-
(a) to (d) According to the concept
of Special Component Plan for Sche-
duleq Castes, each sector/depariment
is expected to scrutinise the wvarious
schemes in the Plan, identify the
planned flow of benefits to Schedul-
ed Casteg from each such scheme and
earmark outlays on that ba#ss, In
the case of the Special Componeni
Plans prepared by the State Govern-
ments this process has to be under-
taken by each State Sector/depart-
ment with reference to its part of
the State Plan. Thus, in itg Special
Component Plan which is part of the
State Plan each Government is free
to include State Plan Scheme for the
creation of permanent assets for
secondary schools, colleges and other
institutiors for the Scheduled Castes,
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provided that and to the extent that
these are relevant to, and are of
direct benefit to the Scheduled
Castes.

To supplement the funds thus
flowing to the Special Component
Plang of the States from the State
Plans, the Government of India has
introduced Special Central Assis-
tance. This is an additive to the
State Plan and programmes for the
Scheduleq Castes and is not released
for specific schemes, on a schematic
basis. However, there is one im-
portant condition jn regard ty the
Special Centra] Assistance, namely
that the additionality of funds accru-
ing irom the Special Central Assist-
ance should be utilised by the States
only for programmes of economi2
development. While both the Sche-
duleq Castes and Scheduled Tribes
are similar ;n being disadvantaged,
there is one difference jn their situa-
tion. Unlike the Scheduled Castes,
the bulk of the Scheduled Tribes
live in remote areas deficient in in-
frastructure. Therefore, in the cas2
of Tribal sub-plans, the State Gov-
ernments were permittedq to utilise
the additionality of funds from the
Special Central Assistance for infra-
structure builq up, like schools etc.
The Scheduled Castes live in the
same areas as the rest of the commu-
nity, share the same infra-structure
and therefore infra-struciural build
up is not the main thrust here. The
thrust here has to be to see that in-
dividual families get developmenta’
benefit from the common infre-
structure in each area with focus on
the economic development of the
Scheduled Caste familities and
groups. This is naturally reflected in
the utilization pattern of the Speeial
Central Assistance for the ‘Tribhal
sub-plan and the 8Special Central
Assistance for the Special Compon-
ent Plan,

In view of the above facts, the
question of stoppage of grants and
consequent resentment does not arise.
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Setting up of a Minj Cement Plant in
Alway

8371, SHRI RAM SINGH YADAV:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether 1t is proposed to instal
a mini cement plant at Alwar, Rajas-
than, keeping in view that the place
possesses the required facilities;

(b) if so, when the mini cement
plant is planned to be set up; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c). No application for grant
of industrial licence or Iregistration
with Directorate General, Technical
Development for setting up a mini
cement p'ant at Alwar has been re-
ceived. The State Government of
Rajasthan have reported that the
limestone deposits in Alwar District
are not gufficient to sustain a cement

plant,
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Extension of minimum wages to .in-
dustries

8372, SHRI BAGUN SUMBRUI:
SHR] S. B. SINDAL:
SHRI CHITTA BASU:

Will the Minister of LABOUR be
pleased to state;

(a) the number of industries hav-
ing the application of minimum wages;

(b) whether it is proposed to ex-
tend the Minimum Wages Act to other
industries;

(c) if so, the details thereof;

(d) whether it is also proposed to
ralse minimum wages; and

(e) if so, when and the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) to (c). As provided for in Sec-
tion 27 of the Minimum Wages Act,
both the Central Government as well
as the State Governments have been
adding new employments to the
Schedule of the Minimum Wages Act
fram time to time. The Central Gov-
ernment has so far added 29 employ-
ments as shown in the Statement at-
tached. The process of addition of
new employments to the schedule is
continuing. A Committee is alsg he-
ing constituted to prepare a commaon
list of various employments for con- .
sideration of the Minimum Wages
Advisory Boardg for inclusion in the
Schedule to the Minimum Wageg Act.

(d) and (e) The Central Govern-
ment have revised the minimum rates
of wages in respect of employments
which were in the Schedule to Mini-
mum Wages Act prior to 1978. The
Government have also fixed minimum
wages in respect of 4 employments
which were added to the schedule
during the year 1978, Proposals are
now under consideration for fixing
the minimum wages for 3 moare em-
ployments which have been added to
the schedule and also to revive mini-
mum wages in respect of other em-
ployments, o
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Statement

Employments added lo the Scheduled subsequently

PARTI
Year of addition
1. Employment in Gypsum mines 15-12-1g62
2. Emplcyment in Barytes mines 15-12-1g62
3. Employment in Bauxite mines 15-12-1962
4. Employment in Manganese mines 11-11-1967
5. Employment in maintenance of buildings
6. Employment in the construction and maintenance of runways } 8-6-1968
7. Employment in China clay mines 14-2-1970
8. Employment in Kyanite mines 14-2-1970
9. Employment in Copper mines 28-2-1970
10. Employment in Clay mines 28-2-1970
11. Employment in Mugnesite mines N . . . . . 11-%-1970
12. Employment in Stone mines . . . . . 23-10-1971
13. Employment it White Clay mines . . . 23-10-1971
14. Employmentin Ochre mines . . . . . . . 21-10-1972
15. Employmentin Steatite (including Soapstone and talc) mines . 21-10-19%2
16. Employment in Asbestos min~s . . . . . . . 21-10-1972
17. Employment in Fire clay mines . . . . . . 2-6-1973
18. Employment in Chromite mines . . . . . . . 19-7-1975
19. Employment in Quartzite mines . B . . . . 21-2-1976
20. Employment in Quartz mines . . . . . . . 21-2-1976
21. Employmentin Silica mines . . . . . . . 21-2-19476
22. Employmentin Graphite mines . . . . . . 12-2-1977
23. Employment in Felspar mines . . . . . . . 24-6-1978
24. Employmentin Laterite mines . . . . . . . 7-10-1978
25. Employmentin Dolomite mines . . . . . . . 7-10-1978
26. Employmentin Redoxide mines . . . . . . . 11-11-1978
27. Employment in Wolfram mines . . . . . . . 23-12-1978
28. Employment in Granite mines . . . . . . . 8-g-198o

2g. Employment in Iron Ore mines . . . . . . . 28-6-1980
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Increase/decrease in tribal population

8373. SHRI BHEEKHABHAI: Wil
the Minister of HOME AFFAIRS be
pleased to state

(a) the names and number of Adi-
vasi Districts in the country;

(b) the names and number of
Tehsils whaith have gat 40 per cent of
tribal population;

(¢) the increase/decrease in per-
centage of population in each district
during the last decade;

(d) how this increase/decrease in
percentage rcompakes with that of
State in which that district is located;
and

(e) how this percentage compares
with that of State and national in-
creage?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Districts mentioned in Annexure.
1 flaid on the Table of the Houre.
Placed in liberary. (See No. LT- 2406/
81)] have, according to 1971 Census,
more than 50 per cent Scheduled
Tribe Population.

(b) Such Tehsily are given in An-
nexure. II [laid on the Table of the
House Placed in library (see No. LT-

2406/81]

(e) to (e), Data based on 1881
Census are not yet available. Hence,
the comparisan can not be made.

Bquipments in chest clinic Auranga-
bad, West Bengal

8374. SHRI ZAINAL ABEDIN: Will
the Minister of LABOUR be pleased
to state: .

(a) whether il ig a fact that there
is a chest clinic at Aurangabad in
West Bengal run by the Labour Wel-
fare Department, Government of India;

(b) it so, whether there is any
specialist, Radiologist, X.Ray machine
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and othér necessary equipments in
that chest clinic;

(¢) if not, the reasons therefor; and

(d) whether Government pﬁpase
to equip tae clinic with necessary
equipments for smooth running of the
same?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI P. VENKATA REDDY): (a)
Yes, Sir.

(b) and (c¢). The chest clinic at
Aurangabad has following staff;

(i) Medical Officer one
(ii) Nurse one
(iii) Compounder one
(iv) X-Ray technician one
(v) Dresser-cum-attendant one
(vi) Driver one

Besides, the above staff, there is
an X-Ray machine and a mebile medi-
cal unit. This chest elinic was trans-
ferred to Beedi Workers Welfare Fund
with effect from 1-2-1979 by the State
Government of West Bengal, In the
absence of Cess collection for Beedi
Workers Welfare Fund, it 'nas not been
possible tq further expand the activi-
ties of the chest clinic or procure fur-
ther equipment and appoint additional
staff.

(d) Further strengthening of the
clinie will be considered when the fund
position improves.

Non-Payment of last instalment of
C.D.S. by M/s. Dalmia Dadri Cement
Limited, Charkhi Dadri (Haryana)

8375, SHRI INDRAJIT GUPTA:
Will the Minister of LABOUR be
pleased tq state:

(a) whether Government gre aware
that last instelmenf§ of Compulsory
Deposit Scheme of the workerg of
M/s. Dalmia Dadri Cement Limited,
Charkhi Dadri (Haryana) has not been
paid to them;

(b) if so, the reasons therefor; and
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(¢) the steps being taken to pay
the same to the woarkers as the factory
:as been closed since 18th March,
19807

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) and b). Yes, Sir. The Employees
Provident Fund authorities have inti-
mated that the claim for refund of
last instalment of Compullsory Depo-
sit amount to the workers of M/s.
Dalmia Dadri Cement Limited, Char-
khi Dadri (Haryana), was submitted
by the Deputy Official Liquidator in
the middle of September, 1980. Since
the claim was incomplete, it was
returned o Deputy Official Liquidator
on lst November, 1980 with instruc-
tions to resubmit the claim alongwith
certain necessary documents. The
claim has not yet been received back
by the Regional Provident Fund Com.
missioner.

(¢) The area, Provident Fund Ins-
pector visited the .establishment on
22-1-1981 in this connectioan and found
the establishment lying closed. A
senior Inspector has been instructed
to contact the Deputy Official Liqui-
dator to secure the claim with all the
documents for early settlement of the
claim.

Removal of Upper age Limit for
joining Govt. Services

8376. SHRI ERA, ANBARASU:
SHRI V. N. GADGIL:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether a number of enemploy-
ed educated persons could not join
Government service as they had
crossed the upper age limit prescribed
for entering Government services;

(b) whether Government propose
to remove the upper age limit;

(c) if not, what measures Govern-
ment propose to take to remedy the
situation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF

PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) Evi-
dently those persons who could not
enter Government Service within the
prescribed age limit and ‘nave become
overage would be ineligible. However,
no such data ig colleetkd by the Gov-
ernment.

(b) No, Sir,

(c) The Government has prescribed
age limits for entry intq Government
Service in various posts keeping in
view all relevant factors and such
persons who cross the age limit with-
cut getting a Government job will
have to look for the job in other sec-
tors There is no proposal to raise the
upper age limit for entry into tae gov-
€ernment service.

Licences issued {0 Brooke Bond India
Ltd, for diversificalion of trade

8377. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Brooke Bond India
Lid, a foreign multi-national Com-
pany cngaged in packet tea trading
has been allawed to deversify its trad-
ing and industrial activities, during
the past few years, in a number of
non-traditional consumer goods item
like manufacture and domestic sale of
nlades, manufacture of paper and
finished leather and their export, etc.,
and

(b) if s0, detajls of the industrial
licences given to Brooke Bond Indin
Ltd. during the period 1975 to 1980,
Year-wise and item-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI .  CHARANJIT CHANANA):
(a) and (b). M/s. Brooke Bond India
Limited were granted two Industrial
Licences during 1975 to 1980. A state-
ment showing the details of thesa
licences {5 enclosed. (Statement)
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Statement
Deiails of Indusirial Licences issued to M]|s, Brooke Bond India Lid, during 1975 te 1980

Name of the Party Location

975
M}s Brooke Bond India Aurangabad,
Maharas

htra =10,740M. Tons.

Item of manufacture and

—— -

Remarks
capacity

Corned Meat (Main Producte Implemented except

item semi fnished/
finished leather
which is in the
process  of imple-

mentation.

éx}’:mdmcb

tiacts= 440 M.T.
Soup Stock= 1,230
Medium M.T.
Bone Meal= 2,040 M.T.
Tallow=2,120 M.T.

Semi-finished and finished
leather (out of own raw
Materinl]

L per cmditwn of the
cence, the entire produc-
tion of corned meat, extracts
and finished leather shuukl

be exported)

977
O.T.5. Canes= 36,000,000

Nos. (No. cans will be sold
in the domestic market)

M;/s. Brooke Bond India Aurangabad, Implemented

Ltd. Maharashtra

Plant-wise Production of Passenger
Cars

8378. SHR1I JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased to state:

(a) total installed capacity and ac-
tual production of passenger cars in
the country, plant-wise from 1976-77
to 1979-80, year-wise;

(b) what steps have been or are
being tdken to improve capacity uti-
lisation of the exi.sting plants; and

(c) the detafm :i e ' offers re-
ceived by foreign a obile compan-
ies for collaboration with Maruti Ltd.?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

(a) A statement furnishing the details
as reported by the manufacturers of
passenger cars, is enclosed.

(b) It ig for the concerned unit to
take necessary action for improving
tae capacity utilisation. Government
have granted approvals to M/s, Hin-
dustan Motors and M/s. Premier Auto-
mobiles for import of technical know-
how, designs, drawings and body dies
for the upgradation of the carg manu-
factured by them. In respect of
Standard Motors permissjon has been
accorded to the Company to manu-
facture Commercial Vehicleg als0
against their licensed capacity for the
manufacture of passenger cars.

(c) Proposals for foreign collabora-
tion have so far been received from the
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following companiegs and are being
evaluated; ]

1. Peugeot, France.
2. Renault, France,

3. Volkswagen, West Germany.
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4. M.AN,, West Germany.
5. Ford, Australia.

It will not be possible to indicate de-
tails of the proposals pending a decl-
sion on the offers.

Statement

Tustalled Giba.aty and Artual Production of passenger Cars from 14976-77 to 1979-80).

(In Numbers)
Name of Manufactuicts Y E A R S
1976-77 1977-78 1978-79 1979-80
Capaci- Produ- Capaci- Produc- Capaci Produc- Capaci- P >duc-
ty ction ty tion ty tion ty t'on
1 2 3 4 5 6 7 8 9
M/s. Hindustan Motors 30,000 19,551 30,000 20,440 30,000 20,524 30,000 17,471
M/s Premier Auto-
mobiles Litd. 14,000 16,850 14,000 13,618 1B,000 12,698 18,000 15,469
M/s. Standard Motors 3,400 89 3,400 157 3,400 78 3,400 44
M/s. Sunrise Auto 1,000 76 1,000 211 1,000 287 1,000 89

Loss in Cement Factories

8379. SHRI CHIRANJI LAL
SHARMA: Will the Minister of IN-
DUSTRY be pleased to state:

{(a) thhe extent of loss of production
of cement caused by the recent power
and coal crisis, factory-wise;

(b) the factories which have been
most affected by the crisis and short-
age of supply of power and coal; and

(c) the steps taken or proposed to
be taken to overcome the crisis?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

(a) and (b). It is difficult to pre-
cisely quantify the loss production of
cement only on account of shortage
of power and coal. However, the loss
of production during the quarter
January-March, 1981 on account of
these two factors as reported by the
affected cement factorieg ig given in
the statement attached,

(c) Every effort is being made to
make available these inputs to the
cement factories to maintgin its pro-
duction at optimum level.
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Statement

Estimated Loss of production of Cement during Fanuary-March 1981 on Account of shortage of power and coal
as reported by the affected Cement Faclories

(In tennes)

SL No. Region State/Factory

Quantity Quantity
lost due lost due
to power to coal

10

14
15
16
17
18
19

20

NORTH
A.C.C. Ltd Bhupendra
U.P. Cement Corpn. Churk
A.C.C,, Lid., Lakheri

. .

Jaipur Udyog Ltd., Sawaimadhopur
Birla Jute Mfg. Co., Chittorgarh

J.K. Cement Works, Nimbahera

EAST
Cement Corpn. of India, Bokajan
A.C.C,, Ltd., Chaibasa
Ashoka Cement, Rohtes
Kalyanpur Lime & Cement works Banjari
Sone Valley Portland Cement Co., Japle
Durgapur Cement works, Durgapur

WEST
A.C.C. Lid., Dwarka .
A.C.C. Ltd., Sevalia .
A.C.C.. Lid. Porbandar
A.C.C. Ltd., Jamul

Satna Cement works, Satna

. - -

Century Cement Til a

Cement Corpn. of India, Mandhar
Maihar Cement, Maihar

. .

3 4
. . 22071 535
. . . . 5000 4128

3778 35926

. . . . 109390 1010
. . . . 20025
. . . . 33621
ToravL : . . . 193805 41599
. . . . 1637
55033
. . . . 74728
e 3173
11913
. . . . 46623
TorAL @ . . . 171194 11913
.. 084 14278
. . . . 2723 566
. . . . 1506
. . . . 22045 .
. . . . dooo 5000
. . . . 4990
. 9359
. . . . 21301 e

TOTAL © . . . 63928 54834

——— ——
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1 2 - - 3 4
SOUTH

21 ACC Lid., Mancherial 4333

22 Ramakrishna Cement Mecherla. . 13z
23 Panyam Ceracnt & Mineral Inds. 15079

24 ACC Ltd., Madukkarai 6oo 4812
25 Dalm!a Cement (Bharat) Ltd., Dalmiapuram 4228

26 India Cement Ltd., Talaivuthu 5633 40025
27 Tamil Nadu Cements, Alangulam . 5070 19008
28 India Cement Ltd., Sanksridrug 18703
29 Tamilnadu Cements Ltd., Ariyalur 2993

go ACC, Ltd,, Shahabad 32118 3946
3t ACCLtd, Wadi . 65599

32 Mpysore Cements Ltd., Ammasandra

Granp ToraL @

10273 15249
145926 11ty4
576933

ToTAL : .

22022 0

Career prospects of_employees of De_-:
fence Landg and Cantonment Service

8380. SHRI N. GOUZAGIN: 'will
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that the
career prospects of personnel belong-
ing to Defence Lands and Cantonment
Services cadre are not as good as
that of personnel in other organised
Central Services; and

(b) if so, what steps Government
have taken to improve their career
prospects?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b).
Lack of promoiional appo -tunities in
the Defence Lands and Cantonment
Service as compared to other Central
Services has been brought to the notice
of Government, With a view to im-
proving the carcer prospects of this
Service, a cadre review was carried
out in 1980 and 5 posts of Selection
Grade in the Junior Administrative
Grade were introduced. Government

are also examining certain other pro-
posals which are aimed at improving
the career prospects of this Service.

Out of turn allotmeng of Government
accommodation on medical grounds

8381. SHRI BHEEKHABHAI: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 5976 on the
1st April, 1981 regarding out of turn
allotment of Government accommoda-
tion on medical grounds and state:

(a) the names of those 9 applicants
whose applications were forwarded by
the Lok Nayak Jai Prakash Narayan
Hospital to Delhi Administration for
out of turn allotment of Government
accommodation; and

(b) the names of 8 employees stated
to have been nllotted Government ac-
commodation on medical grounds with
dates of such allatment?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(8HRI YOGENDRA MAKWANA):
(a) and (b). A statement is attached.
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Statement

The names of officials whose appli-
were forwarded by Lok Nayak

Jai Parkash Narayan Hospital and
those who have been allotted out of
turn residences on medical grounds,

(a) Names af officials whose appli-
cations were forwarded by the LN.
J.P. Hospital:

1. Shri Maha Singh, Lower Divl-
sion Clerk,

2. Mrs. E. M. Bysack Nurse.
3. Shri 8. P. Malik, Assistant,

4, Shri B. L. Bhargava, Stenogra-
pher.

APRIL, 22, 1881
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5. Shri Sushil Kumar, Lower Di-
vision Clerk.

6. Shri M. R. Chauhan, Technical
Assistant,

7. Shri Ramesh Prasad, Sr. Assis-
tant,

8. Smt. Mornj
(Ward Aiyah)

Devi, Class. IV

9. Shri U. S. Negi, Nursing Or-
derly.

(b) Names of 8 employees who hava
been allotted Government accommo-
dation on medical grounds with dates
of such allotment.

S1. No. Name of the Official

Datc of allotinent
letter issued.

1 Shri Maha Singh, Lower Division Clerk.
2 Smt. E.M., Bysack, Nurse . . .
g Shri S.P. Malik, Assistant .

4 Shri B.L. Bhargava, Stenographer

5 Shri Sushil Kumar, Lower Division, Clerk

6 Shri M.R. Chauhan, Tech, Asstt.
% Smt. Morni Devi Class IV {Ward Aiyah)

8 Shri U.S. Negi, Nursing Orderly .

2-5-1980
15-5-1980
18-12-1980
29-g-1900
18-6-1980
23-7-1980

. . . . 28-5-1979

8-2-1978

Finalisation of Annual Plan of Goa

8382. SHRI EDUARDO FALEIRO:
Will the Minister of PLANNING be
pleased to state:

Government of Goa
their draft annual

(a) whether
have submitted
plan for 1981-82;

(b) it so, what are the proposed
outlays and targets in different sec-
tors of econom and sopial welfare

ammes including  FEducation,
Health, Housing eto.;

—— — e s e e —————

(c) whether the Planning Commis-
sian and the Central Government have
accorded their approval to the same;
and

(d) if not, the modifications sug-
gested by them?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir.

(b) The Goa, Daman and Diu Ad-
ministration proposed an outlay of
Rs. 40,07 crores for their draft Annual
Plan 1081-82, The relevant informa-
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tion is placed on the Table of the
House, (Statement-I).

(¢) As g recult of discussion bet-
ween Chief Minister, Goa, Daman &
Diu and Planning Commission, the
Plan size of the Unjon Territory for
1981-82 was agreed to at Rs. 34.50
crores,

Statement—1

(d) The sectoral break-up of the
proposed outlay and agreed outlay is
indicated in the Statement-II placed
on the Table of the House. Targets
proposed by the Administration are
not likely to be much affected as a
result of the modifications in the out-

lays proposed,

1981-Ba—Outlay~Goa, Daman and Diu

———

Head of Developraent As proposed by  As agreed toin
the Administra-{ discussion bet-
tion " ween Planmning
Commission and
Chicf Minister,
Goa.
I. Agrizulture & Athed Services . 610 460
II Coo»eration 8o 70
ITI. Irrigation and Fleod Control 651 656
IV. Powser 525 350
V. Industries and M.nerasls 197 150
VI. Traisport and Communy’ cations 553 521
VII. Sociil and Community Services—of whjch R . 1369 1223
(a) Education (including Technical) 322 315
(b) Health 449 311
(c) Housing (including Police Ho 1sing) 150 130
VIII. Economic Services 19 18
IX. General Services 3 2

Grand Tot:1

4007 3450

p A e —————
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Statement—I11
1981-82—Physical Targets—Goa, Daman Diu

Item Unit As Proposed by
Goa Adminis-
tration

Production of foodgrains 000 lonnes 124 50
Fertilizer consumption

(a) Nitrogenous (N) 000 tonnes 2: 70

(b) Phosphatic ((P;Og) » 175

(c) Potassic (R20) » 1" 50
Electricity sold MU 415
Electrification of villages No. 6
Pumpsets to be energised No. 150
State highways Kms. b
District Roads Kms 24
Elementary Education

{a) Enrolment Age 5-8 o000 143 70

(b) Enrolment Age g-11 » 815

(c) Enrolment Age 12-16 » 39-30
Beds in Urban hospitals No. 25
Beds in Rural hospitals No. 25
Primary health sub-centres No. 12
Middle Income Group liouses No. 25
Village Housing Prugramme (fumilies) No. 50

Non-filling of senior posts in Goa

8383. SHRI] EDUARDO FALEIRO:
Will the Minister of HOME AFFAIRS
be pleased to stale:

(a) whether Governmenti are aware
that administrative efficiency and de-
velopment programmes in (Goa are
affected due to non-filling up of senior
posts which partially paralyses the
functioning of administration; and

(b) if so, the measures praposed to
be taken to remedy the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). The IAS cadre of the
Union Territories includes 11 senior
prosts under the Government of Goa,
Daman & Diu. Against these, 10 offi-
cers are actually posted at present.
The charge of the remaining eleventn
post of Secretary (Planning)-cum De-
velopment Commissioner under the
Government of Goa, Daman & Diu is
held by the Chief Secretary, Govern-
ment of Goa, Daman & Diu in addition
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10 his own duties for some time, In
September, 1980, thig Ministry issued
aorders for the posting of an IAS offi-
cer as Development Commissioner,
Government of Goa, Daman & Diu.
The oflicer proceeded on leave. He
has intimated that he will report for
duty towards tne end of April 1981,

Meteor Fireball

8384. PROF. AJIT KUMAR MEHTA:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased tq state:

(a) whether it is g fact that a
Meteor fireball was sighted by the
Electronic and Space Research Labo-
ratory, Nagpur University; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY, ELECTRONICg
AND ENVIRONMENTS (SHRI C.P.N.
SINGH): (a) ang (b). The Eleciro-
nicg and Space Research Laboratory,
Nagpur University sighted a meteor
fall at 0235 IST on 1st April, 1981,
As reported the above meteor appear-
ed to have burnt aut in the atmosphere
and no debris reached the suriace.
Such meteor fall is a frequent natural
phenomenon and in most of the cases
ihey are burnt out in the atmosphere
aloft.

e prey

STATEMENT CORRECTING REPLY
TO U.S. Q. NO. 4149 DT, 17-12-80
REGARDING SALT RATES

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
In Annexure II attached to the reply
to Unstarred Question No. 4149 [with
reference to part (b) thereof] asked
in the Lok Sabha on 17th December,
1980 giving figures of exports of sait
to foreign countries from different
States during the _ years, 1978, 1979,
1980 (upto October), against exports
from Tamil Nadu during 1980 (upto
October) the figure of “5.2” shown
under Column 9 (for Bangladesh)
thereof may be deleted and the figure

“5.2" be incorporated in column 7
thereof (for Singapore).

REASONS FOR DELAY

The figures of exports of salt to
foreign countries are maintained by
the office of the Salt Commissioner,
Jaipur and that office furnished in-
formation for answering the question.
A copy of tne question and reply
given thereto on 17th December, 1980
was foarwarded to Salt Commissioner
for information as a matter of routine
after the question wag ajswered. On
rechecking, he found that a typogra-
phical mistake had crept in while fur-
nishing the figures of exports which
resulted in an inaccuracy in answer
given. Action was initiated to correct
the answer as soon as tnis wag brought
to the notice of the Ministry.

STATEMENT CORRECTING REPLY

TO U.S.Q. NO. 3162 DT. 11-3-81 RE-

GARDING GADGIL FORMULA ON
CENTRAL ASSISTANCE

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DUTT TIWARI): Part (a) of the Lok
Sabha Unstarred Question No. 3162
was replied in the negative on 11-3-
1981. The State Government wag re-
quested, vide Telex message dated
7-3-1881 to confirm whether a nega-
iive reply could be given to part (a)
of the Question mentioned above.
Having received no communication,
ihe State Government was requested
on phone on the morning of March
9, 1981, to confirm tne position indica-
ted in the Telex message dated 7-3-
1981, No reply was received from
the State Government til]l the morning
of 11-3-1981 and accordingly, the part
(a) of the Question was replied in the
negative on that date.

2. In g Telex message received sub-
sequently, the State Government point-
ed out that the State Chief Minister,
West Bengal in the meeting of the
Sub-Committee of the National De-
velopment Council Teld in August
1978, had expressed the opinion ihat
the Gadgil Formula had outlived its
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utility and the State Government had
subsequently stressed the neeq for
improving the formula in order to al-
leviate the regionial imbmlances in
development. The position was check-
ed up carefully on the basig of re-
levant old records available in the
Planning Commissian and it took some
time to do so. It fas been found tihat
in the meeting of the Sub-Committee
of National Development Council held
in August 1978 itself, the Chief Minis-
ter also ohserved that the principal
issue was not the determination of
optimum allocation of resources as
between the States or the re-appraisal
of the Gadgil formula; the crisis afflic-
ting the Indian fiscal system stems
basically not from imperfections of the
formula, or from the inter se alloca-
tion as between the States. Further,
in the NDC meeting held in February
1979, the Chief Minister supported
the retention of the Gadgil for-
mula for the time being. In the sub-
sequent two meetings of the National
Development Council held in August
1880 and February 1981, in connection
with the formulation of the Sixth Five
Year Plan, the State Chief Minister
did not mention tnat Gadgil formula
had failed to remove the regional ira-
belances in the country.

3. In view of the position now taken
by the State Government, reply to
part (a) of the Question is stated as
follows: —

The Chief Minister, in the meeting
of the Sub-Committee of the NDC
held on 22nd August, 1978, had stated
that the Gadgil Formula had out-
lived its usefulness. At the same
time, he observed that the principal
issue was not the determination of
optimum allocation of resources as
between the States or the re-apprai-
sal of the Gadgil Formula; the crisis
afflicting the Indian fiscal system
stemmed basically not fram imper-
fections of the formula or from the

inter se allocation ag between the
States,

In the subsequent meeting of the
National Development Council held in
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February 1979, the State Government
favoured the retention af the Gadgil
formvla, In the two subsequent
meetings of the National Development
Council held in August, 1980 and Feb-~
ruary 1981, the State Government did
not specifically suggest, in order to
remove regiong] imbalances in the
country, any change in the ariginal
Gadg 1 formula or the modiied Gadgil
Formiila evolved in the Nstional De-
velopment Couricil meeting held in
August, 1930.

------

STATEMENT CORRECTING REPLY

T0 U.S.Q. NO. 5862 DH, 1-4-81 RE-

GARING STAGNATICN OF CIVILIAN
STORTKEEPERS

THE MINISTER OF STATE IN
THE MINISTRY OF LEFEMNCE (SHR1
SHIVRAJ V. PATIL): In 'ne answer
given to Unstarred Question No. 5862
in the Lok Sabha on 1st April. 1981
regarding “Staznaticn of Civilian
Storekeepers” an inailvertent mistake
had crept in the reply to Part (a)
of th> Quest on.. The correct answer
to Part (a) of the Question is as under
which may be replaced fcr the ans-
wer ziven on 1st Ap.il 1931:—

pur): How can I speal.?... (Interrup-

“(a) Recrnitment of Airmen
(Equipment Assistaits) snd Civilian
Sterekeepers helonging t> the same
trade is done tg maintain the esta-
blishment in the ratio of 80:20 in
Static Units, There are five grades
in thig cadre and the percentages of
posts in diff2rent grades are as

under: —
Senior Store Superintendent . .10
Store Siperint:ndent . ..15
Senior Storckezpsr . ..8%0
Storekeeper . . . . ..80
Assistant Storckeeper . N £ 1
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In addition, the Civilian Storekeepers
are also being promoted to Group A
& B posts which are gazetted posts.
Thus, there are adeguate promotional
avenues for Civilian Storekeepers in
IAF and they compare favourably vis-
a-vis the Airmen and Civilians belong-
ing to other trades in IAF".

2. Action for correction was initiated
as soon as the mistake came to notice,

12 hrs,

RE ADJOURNMENT MOTIONS
SHRIX JYOTIRMOY BOSU:
(Diamond Harbour): I seek your

permission. .. (Interruptions)

MR. DEPUTY-SPEAKER: I will
make some observation,

(Interruptions)

SHRI JYOTIRMOY BOSU:
I have to make a submission, (Inter-
ruptions)

MR.DEPUTY-SPEAKER: 1 have
received notices of a number Gl
Adjournment Motions from Shri
Chandrajit Yadav, Shrimati Geeta
Mukherjee, Shri Ramavatar Shastri,
Shrimaii Pramila Dandavate and
S|Shri Chitta Basu, Jyotirmoy Bosu
and Ram Vilag Paswan, on the sub-
ject of the reported failure of the
Central Government {0 implement the
Supreme Court decision regarding
payment of Dearnesg Allowance and
Bonus to LIC employees and having
instead got made a reference to the
Supreme Court for reconsideration.

(Interruptions)**

MR. DEPUTY-SPEAKER: This
will not go on record.

We have also received a number of
Call Attention Notices etc. on the
subject.

I agree that it is a matter of public

importance and 1 also understand the
anxiety of the Members about this

VAISAKHA 2, 1008 (SAKA)
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matter. I have called for a factual
note urgently, On receipt of this I
shall take a decision about the,..

SHRI CHANDRAJIT YADAV (Az-
amgarh): To-day is the last date
(Interruptions)

MR. DEPUTY-SPEAKER;: . . .
appropriate manner in which the
matter could be brought before the
House. As already intimated to the
Member, concerned, I have withheld
consent t.\\ the noticeg of adjournment
motion,

(Interruptions) **

MR. DEPUTY-3PEAKER: Noth-
ing will go on record. I am not per-
mitting any ona on that. I gm not
answering.  N)thing will go on re-
cord.

(Interruptions) **

MR. DEPUTY-SPEAKER: I have
made an observation. You must give
some time,

(Interruptiong) **

MR. DEPUTY-SPEAKER:
ing will go on record.

(Interruptions) **

MR. DEPUTY-SPEAKER: I am not
permitting.
(Interruptions) **
MR. DEPUTY-SPEAKER: No. I
have made my observations. You
must give me some time.

(Interruptions)

MR. DEPUTY-SPEAKER: You
must give me some time.
(Interruptions) **
MR. DEPUTY-SPEAKER: You

must give me some time.
(Interruptions) **

Noth-

MR. DEPUTY-SPEAKER: I have

made my observation. You must
give me some time
(Interruptions) **

-

**Not recorder.
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SHRI JYOTIRMOY BOSU: 1 seek
your permission... (Interruptions)

MR. DEPUTY-SPEAKER: I go
to the next jtem.—Papers to be laid
on the Table.

12.04 hre.

PAPERS LAID ON THE TABLE

Half-yearly Report on Coir Board
and on working of the Coir Industry
Act and Annual Report of National
.. Institute of Design for 1979-80

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANJIT CHANANA). I
beg to lay on the Table;

(1) A copy of the Half-yearly
Report (Hindi and English versions)
for the period from 1st April, 1980
to 30th September, 1980 on the acti-
vities of the Coir Board, Ernaku-
lam, Cochin and the working of
the Coir Indu-iry Aect, 1953, under
sub-section (1) of section 19 of
the Coir Industry  Act, 1953.
[Placed in Library. See No. LT-
2395/811.

(2) (i) A copy of the Annual
Report (Hindi and  English ver-
sions) of the National Institute of
Design, Ahmedabad, for the year
1979-80, along with Auditeg Acco-
unts.

(ii) A statement (Hindi and
English versions) regarding Rewview
by the Government on the work-
ing of the National Ins'itute of
Design Ahmedabad, ior the year
1979-80.

[Placed in Library. See No LT-
2396/81}.

NOTIFICATION UNDER Cus‘l'oms Act

THE MINISTER OF FINANCE
(SHRI H. VENKATARAMAN): I

APRIL 22, 1981
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beg to lay on the Table a copy each
of Notification Nes. G5R 287(E) and
288(E) (Hindi and English versions)
published in Gazette of India dated
the 10th April, 1981 icgether with an
explanatory memorandum regarding
exemption from the whole of the
basic and sdditicnal dutieg of customs
and auxiliary duty leviable on the
photograph.c filming, sound record-
ing and radio equipment, raw films
video tapes and sound-recording tapes
of foreign origin, when re-imported
into India, after having been export-
ed therefrom for certain purposes, ap-
proved by the External Publicity Di-
vision of the Ministry of External
Affairs, under section 159 of the Cus-
toms Act, 1962. [Placed in Library.
See No. LT-2397/81].

12.06 hrs,

ARREST OF MEMBER

MR. DEPUTY-SPEAKER: I have
got another anncuncerient to make.

I have to inform the House that the
following wireless message dated 21
April, 1981, addressed 1o the Speaker,
Lok Sabha, hag been received from
the Commissioner of Police, Calcutiu.
today.—

“Swami :ndervesh, Member, Lok
Sabha along wita others wag arrest-
ed on Rani Rashmom: Avenue, Cal-
cutta; at 16.15 hours cn 21-4-1981 for
violating Prohisitory Orders in
force there.”

12.07 hrs.

COMMITTEE ON PR.VATE MEM-
BERS’' BILLS AND RESOLUTIONS

Twenty-second Report

SHRI Y. S. MAHAJAN (Jalgaon):
I beg to presen. the Twenty-second
Report of the Commitiee on Privaie
Members' Bills and Resolutions.
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power crises
12,08 hrs,

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

Seventh, Eighth and Thirteenth Re-
ports angd Reports of Study Tour of
Study Groups

SHRI R. R. BHOLE
South Central): I beg to present the
following Reports of ithe Committee
on the Wellare of Scheduled Castes
and Scheduled Tribes:—

(i) Seventh Report (Hindi and
English version;) on action taken
by Government on the recommen-
dations contained in the  Thirty-
ninth Report of the Committee
(Sixth Lok Sabha) on the Ministry
of Home Affairs—Disturbances 1n
Marathwada (Maharashtra).

(ii) Eighth Report (Hindi and
English versions) on action taken
by Government on the recommen-
dations contained in the  Thirty-
ninth Report of the Committee
(Sixth Lok Sabha) on the Ministry
of Home Affairs—Atrocities on
Scheduleq Castes and Scheduled
Tribes.

(iii) Thirteenth Report (Hindi
and English versions)y on  Action
iaken by Government on the re-
commendations contained in the
Twenty-ninth Report of the Com-
mittee (Sixth Lok Sabha) on the
Ministry of Works and Housing
(Works Division)—Reservations for
and employment of  Scheduled
Castes and Scheduled Tribes in
Central Public Works Department,

(iv) Tour Report of Study Tour
of Study Group I of the Committee
on itg visit to Calcutta, Behrampur
Phulbani, Koraput, Visakhapatnam
and Bhubaneswar during January,
1981,

(v) Tour Report of the Study
Tour of Study Group II of the
Committee on itg visit to Bombay,
Nagpur, Vijayawada and Hydera-
bad during January, 1981.

(Bombay

12.10 hrs. .. .

STATEMENT RE BREAKDOWN OF
POWER SUPPLY IN DELHI ON
APRiIL 21, 1981

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRIL
VIKRAM MAHAJAN): §ir, before
we take up g discussion on the power
supply position in Rajasthan, about
which I would like to assure the
Hon’ble Members that the best pos-
sible is being done, I would like to
briefly apprise the House about the
unexpected breakdown in power sup-
ply that took place last night, affect-
ing many areas in the Northern Re-
gion. The breakdown in power sup-
Ply was due to g tripping of the 400
KV line from Dehar to Panipat. This
is an important line that brings bulk
power from the generating stations
of the Beas System. Any failure of
this line would naturally affect the
consuming areas en route, as the
States in the Northern Region operate
in parallel most of the time. Nor-
mally, a failure of thig nalure are
rare but, unfortunately, a. tripping
took place last night. While the
supply was restored in the ghortest
possible time the Ministry ig anxious
to know the reasons for the failure,
and the measures: that are required
to ensure that such failures do not
occur in the future. I have consti-
tuted an Enguiry Committee, com-
prising the Chairman and Member in
charge of Transmission in the Central
Electricily Authority, to go into It
and give a detailed report within a
fortnight and suggest remedial mea-
sures 1o avoid recurrence of such
happenings.

1212 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED SERIOUS POWER CRISI3 IN
RajastHAN

W1 gEe mAaa  (SNEge) ¢

qreas AER, § Wi A wAFfQ |



275 Reported serious APRIL 22, 1881

power criseg

wfagmAa Wi wgaw & fawa-
fea fama N wix b "GN *
arr wafeg @ § WR I
AT FEr gfeag WIS
s ]t

“Trawar g wika  afear
R 9w WX agege  faedr
v & fawsli 1 whalve asmd &
FO ToRdT & faast & iR
g% A "

(Interruptions) **

MR. DEPUTY-SPEAKER: Noth-
ing is going on record.

(Interruptions)*

[Shri Ram Vilas Paswan, Shri
Rasheed Masood, Shri R. N. Rakesh,
Shri Ram Awadh, Shri Rajesh Kumar
Singh, Prof. Ajit Kumar Mehta, Dr,
A. U. Azmi, and Shri Jagpal Singh
then came and sat down on the floor
of the House near the Table].

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRL
VIKRAM MAHAJAN): Mr. Spea-
ker, Sir.

I fully share the anxiety and con-
cern expressed by the Hon'ble Mem-
bers through thig Calling Attention
Motion on the shortage of power in
Rajasthan during the last few days.
Power requirements of Rajasthan are
normally met by generation from
RAPP and Rajasthan’s share in
Chambal Hyde] and Bhekra Beas
Hydel complexes. However, due to
early withdrawal of monsoon last
year, there was a shortfall of genera-
tion from Bhakra-Beag hydel com-
plex resulting in reduced availability
of power to Rajasthan. Position gets
aggravateg whenever units at Rajas-
than Atomic Power Station are on
forced outage. Rajasthan was hav-
ing a comfortable power supply posi-
tion in the begiuning of April, 1981 &

*No! vecorded.
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the power cuts/restrictions imposed
earlier were lifted frovh 30th March,
1981. The energy requirements in
Rajasthan was about 130 lakh per
day, which wag fully met during the
first fortnight of April, 1981,

The Rajasthan Atomic Power
Project has two units of 220 MW eacu.
The IInd umt of the project was
recently commissioned and it was
generating at the level of 100 to 110
MW. However, on 12th April, 1981,
the RAPP unit No, II of 220 MW went
on forced outage. Even then Rajas-
than could manage its power supply
position  without any restrictions
partly by overdrawing from Bhakra-
Beas gystem and, partly by getling
supplies from Badarpur & U.P. when-
ever they coulg afford to give assis-
tance. On 16th April Unit No. I at
RAPP went out on forced outage
resulting in acute power ghortage in
the State, Unit No. II of RAPP was
recommissioned on 19th April 1981
but it went into outage due to grid
disturbance yesterday night. The
power supply position in Rajasthan
is expected to improve considerably
when the RAPP Unit No. I is recom-
missioned in a few days.

Ag a long term measure to improve
the power availability in the State,
addilional generating capacity of
the order of 360 MW ig scheduleq to
be added during the period 1980—85
and from joint and central sector
Rajasthan’s share will be approxima-
tely 260 MW. In addition, Rajasthan
will also get share from  Dulhasti,
Nathpa, Jhakri ang Chamera hydel
power projects being executed by the
Nationa] Hydro-electric Power Cor-
poration in the Northern Region.

Before I conclude, I would like to
add that the present shortage in
Rajasthan ig a {emporary phenomenon
on account of forced outage of hoth
the units of RAPP. The power sup-
ply position will certainly become
comfortable after the recommission-
ing of RAPP unit I in a few days.
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oY qave AT ;. IJIrsAA AN,
wacqrr faay v vl § waFc fasral
a6 ¥ qex gar g wr o frex ad
frq ov= & graw dar gg & § fwdl
¥ fo¥ afi § | faqeli d6¢ F ag gad
dar w7 fad fr faarat w5 waer & -
Zrzd ¥ fas 5-6 77 & faordt g
gt fag & W wad T g 9f
I ¥ 100 gfaay fasray & FAd
FT AACH T a1 9T W AR
T & T, 3qq TH F1-FIGH 9
2% & gard v a1 § aag w1 frer
fzar war TAT ISATIT THIA T gY 74T |
HIW TN FT T FF FH67 T4 g1 A
¥ qAq 9 4T AT qfewd g 4T |
¥ ¥ T arced ag § 5 fawey
52 A TAEATT A4 BY AF-qTEqT FY
frad & af ¥ FaT FT QT T FAIE
Far dai & a4rg oy w1 Aq 7 ar
wYNfrw K7 g, e frear ==y 91
W AFAF ATFLAFE I qAqH
TF IFT F EFE T AW AGHT T S1aA
HET-eqET HT T1AT § | SARIT fawm
T AT FQ A ag gaR w2y frAar
f§ Tqax fawAt  faay &  FrOw
qzadl & merwal ® fafeear &1
JT AMRAT &R Ay § | gLl
Frqedi & 10 4w g w1 § oF
g ¥ 9% AT FAFAT AT
¥ fA7 W% 2@ Faar I TGN,
T AEATT 5 GFE ¥ ITT ALY qFIT

Reported serious  VAISAKHA 32, 1008 (SAKA) in Rajasthan (C.A) 278

e ¥ afrwdt faat F—arg
AT G AT FITAL, IqUEAT Y AT
faigY, areft @ ar sk §—7 St
weqfe § wgr agd sew wE I 99w
guT &\ qaY g § o7 fawredy #7 we
Rarg A e T wwm AT aT E 7w
fad agl 9 FT I9TT JFT FATIT TTAT
§ aifs O & oY #) g oE-Ew
T7T g1 ot § forg & agr ®Y JAar §
TETHRIT AT AT § 1

& wradg FAT WA ot & qear
TEar § 5 U Y St q4e §
918 & fax wq F " F=T oAy
¥ ? Fd9a | SY 950 AATATT FY AT
%, ag #fw sy I ¥ 757 gq fazarz
F1 25T gT ANNA AT 9T ¥ 3000
qarare 21 1 @Y § 7R 37 Arawsar
1 qft F fa wweara gl @
* qTg FIE AT TGN € |

fodt T@a USE F 3T ]
ArAmEAT § g wfafea sar
giar «v, fad ag gEy woat w1 avarg
KA I | AfHT T, 1979-80 ¥
faaT 9z 9t 30 sfaaa & 100 sfawa
T FT T, T 7 agF T AT &AT ¥
FAT q1E 47 | Twedrd s fafady o
& movdy o At & fad faselY &y Soarfey
F ot AT wd g, 9 ¥ mw N
HATT FAAT ATEAT §

1980-81 1981-82 1982—83 1983-84 1984-85

1. QIYTT 125 #qr0 125 d0re  125Filc 125FMo  125HTo
2. T qEA - — 110 ,, 220 ,, 430 ,,
3. Tgadel, —— — - 124 ,, 212 ,,
4. X ‘ 193 ,, 193 ,, 193 , 193 , 193 ,,
5. WSt 168 ,, 168 , 168 ,, 168 , 168 ,,
8. 2gY 132 ,, 132 ,, 132 ,, 198 ,, 198 ,,
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1980-81 1981-82  1982-83 1983-84 1984-85
7. QT 140 ,, 140 ,; 140 ,, 175 , 210 ,,
8. gzifgs Atz 400 , 400 ,, 400 , 400 ,, 400 ,,
T HAfa) 1158 ,, 1158 ,, 1268 ,, 1603 ,, 1936 ,,
siwifas feqror 1140 ,, 1420 ,, 1664 ,, 1862 ,, 2028 ,,
Bfwfaz (xferma) — 22.6 31.7 16.2 5.1
¥ qura feng I feafe € & o1 #Y Y A dreww, Tefafefadr aafe

aft 7% AT AT QLG AT 740
guX weat ¥ faed amar fgar sax
A AT RN W F AT A
oHTEE FOAT T ST I a-faw v
X qqT Gt FIEEN ATRACH F FAT
of@rs & g 79t Y ) G 999 qrae
wEE B AT F |G ¥ fawar
@)

FIT THT AT AT F 70 § 75
sfrwe @ fafae-as g & @ &1
Traere & Famd ot e STy €, 3%
IqwT Y GFT IH & AlHT T AAAL
e e & fax fay gaafa ft s
2, Toeam (oSG8 F 9 F9=%4
Frapgfmysgem i@
fawsr 21 ast § fasrely ¥ FAY F a9
¥ faarelt 18 1 ey oY w4 W,
iy T% «ie & w9 1982 § QU
£ & s )

T TE ¥ AT G AT W
Exdteer qaaw o s & A W
@a g 2t Ay # 51 F fa¥ gaafa
HY AT A4 gAT & | § ST AT
g fr tg aoT ¥ QU AW ¥ AR F
sy 7 FT faaT< & P g ag ¥ Ay
ETEEW ST w7 T WY T AT
HUEE FY FAT A T9g § T FH A
A qr @ | F Ay WY ST AT
g i ste T o o e 200 AAATT

—

FT HSY g8 ¢ I FY #refy st a%
ST AR gE 2 ) F9 F AR F wT Y
T AT 8 7

AT WIHEr FJIISA @H A
Trayg § TSI WY A ATUFT & FF
T @ & 9 fewar I faww qrar g7
g WY ATAT I F AGT AG qHAT
FqifE WY T F T NAaT F qEaey
F o difer foeelt & g€ % w@ H
quegra ® wafas G oo
qr |

qIeqT™M Fr qqA  feafa &1
e Wy §T ¥ A wEwT ¥ 3%
qUAT AMEAT §—

1. Q9T A e & J1y &
FTH F M1 A1 8 7 99 g
FrerT ¥ 58 & ol wren #ui e
oy ?

2. ToregT ¥ faga @5 WY g
¥ TEX U FAT ATHTT ¥ A B 79
dgz A1 X 7 & fay W Forar
g ¢ 7

3. w1 weacredry fawiet IameR
F1 faaTy quT IAEA FET TR
WX g # Ay ?

4o*ﬁ‘m wimr
Aaifer dzg A F fa¥ T AW
#fqzer a7 afewdt 3 & qAT §
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TAT RAT TTOTT T & JATEA FY H -0
Wy wrdare g ?

5. YT s qrat oae
qGT qIGL AL AT FT GEAT greret
1 G & fad aea < AT fraam W
o @ g’

6. % ara fawdT o # eraaT
R AT OFIR faoly dfa # serg
ey ?

st faswn wgrIT : Star Y oy
Eedr § g g—faoelt &Y ag
FUT TF SPTE-HT & | AT FY
mrawasar # 9fa mia & gz qaarE §
Fawar g &Y @Y oY, AT 12 wiw
FT AT CIFAF qrax i § gfae
Fo 2F TN AT HEHA FAT HT S )
16 gfT M gfaea = 1 oY av2 v v |
afer afae o 2 Y 19 7T ¥
=1 #< faar mar & faw ¥ 130 s
gz Y ATAREFTT F qFTEA 90 AT
gfras A AragEsar #1 g 1 @
gz do 1 MAF I QE QA I
TQ AT HT FHIA H FTHY 7ag fronfr
e &1 wiasy # sqrgeE wiw g
Gaer Y faorelt frady amelrg aar
fqfza afved & St fawsl fRmf——
g7 & afgsy & W @d  sravaw A7y
qfr g ¥

oY waa fear wat  (3tar)
IqTLAA WEIET, A F GTE AN EIrE
i FY farlt & famr a3t qfewaa &
JE IR 9 X E | AA 92 § fn
gaT FaeY g & A0y TroreaTa S e
Ffeq & &1 guax 7 wATy W o Q@
§—O% U W& ATHT AT 937 gAT
g @0 mw fawdlt &1 T §
ARG F T FT qrey A faw @r

** Net recorded.

T | ¥ wgn qarw 9 fawc A ¥ G
R fadeft a9 & Wi agt wRma
® F TT AT F AT I WY
FLFTT FT SqT7 ATHGT & T J79)
dar s @ &

TTo o Hlo ¥ HMA H
SRl ®S & FATT FAAMAT @7
AT g FqwaAT §, I@ TORA™ H
fasslt &1 ot war=w §, a7 @@ 9%
AT & 1 AT § A 5% seqra
W HGfTe Iamed @l 3w &
FIOT A ST @G 1. (mEue )+
JATEqE AGIEA, ¥ A€ wF @I 9T
& a7 3w A ga ¥ fawd
go Wil ¥ & & 1 zufao 2w &
AT aF Y VW@ F qATE N HF
fastet wh agT Wew AT T
gata & fyed oF @ A goeE™
¥ fawrer w1 wafas swa <@r
€ 1 3za & gfumees a@gr &
FIC@MAT & IATEA W q@F &0
¥ gemew, Wi iy &

(Interruptions) **

MR. DEPUTY-SPEAKER: Hon.
Members... (Interruptions) You do
not want me 1o speak. That is all
right. Mr. Nawal Kishore Sharma,
you may continue.

ot A5« fem wat :  sAnge
qgten, § ag oA w1 @ gt fr
uFegid w fawedr F1 oqwe o=@
EH qAT | A IH AT AT @g
2 & g ematadw swarm &
waTd ¥ HaAr HWaglew A 9 Iu< famy
g, I8 ¥Fam wwar § fF& oIE@
AT Y TR F NEEE B@
T T| ST gy frarg
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A WEET A g wAqq T FE
g v goeym & faoelt v feafy
fogqt WY ®IE A% H T4 9
/i o &7 faady ®7 s
ad O Y & A 1| F s ww
¥ W@ AR A @ AW WAV
gt §

¥T A WEEE, g TS A
For fr qseam § faorelt #Y
AT ¥ WrEwgEEr 950 RUTATE
? % fedve T w®r § W
AT9 FY | ¥ qg GEr @
ToregqTd ¥ W1 fawelt ® Y wravmear
& ag 950 A=A § ? wv wg
oy 7 ¢ v uwerw # o fasr
mit fra 1 § 98 50 Tfaww §
A g ! 1 ag | g g fFoume
ard Ayl §, USGEAE A T AN
gefeaga geqrg {15 Tz fawey
N Fgaa TP AW 20 W THN-
weaT & fwu o® sgar ! oA
feafs & |7 1985 TF UTEAH
# fag faadl & mrEwsaw 3
AT AWiETE ¥ FH Ag gEr
AT A& AEIRA A St aFdem fRar
§ va Hafas s a9 awt W
85 aAF TIEEME FI 250 HATATE
fasret fAedY | FaT a8 250 WETHTE
fawdr sra arg awl F qoegE ]
HIAFEFIAT HT gO FL gHAr !

X

IqreRw WEgRT, ¥ war wERy
®T &A1 TW @ &1 A AT
Tigar § fF w9eww w1 a1 ag
uifar qrae wiw B a8 v fam
AEET § | T AT A FATA AV
FIT FO fr faed o w9 § g
fran fea ==m WX foaw fom  dq
@t ? (oream)
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MR. DEPUTY-SPEAKER: I will
make an appeal to all of you to
please take your seats

(Interruptions)

SHRI DHANIK LAL. MANDAL
(Jhanjharpur): Sir, you can listen
to our point of order,

MR. DEPUTY-SPAEKER: Hon.
Members you all know that we shall
not transform this Parliameni into
an agitational forum.

(Interruptions)

MR. DEPUTY-SPEAKER: Please
listen. There ig some decorum. The
decorum of the House shall have to
be maintained at any cost. We have
a very hoary tradition as far as our
Parliament is concerned. Today I
have made my  observationgs with
regard to the LIC and I have called

for some facts from the Finance
Minister. And we are thinking
aloud,.

SHRI CHANDRAJIT YADAV

(Azamgarh): There can be a public
agitation also.

MR. DEPUTY-SPEAKER: 1
have made my observations. 1 have
understood the feelings of the Mem-
bers. This wag received only today
by me. I have called for the facts.
You see, anything and everything
cannot be done immediately. And
therefore I have called for the facts.
And I may ask them to send their
facts to us immediately, in a short
period.

So also, with regard to Scheduled
Castes and Scheduled Tribes and
Adivasis, we are ascertaining the
faets. As far ag this matter ijs con-
cerned, let me say this: T am one
who belongs to the backward class. T
am more interested in Scheduled
Caste, Scheduled Tribes and Adivasis
than any one of you. I request you
to maintain proper decorum in the
House. If anybody is not satizfled
with my decision, he can come gnd
meet me in my chamber. We are
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going to adjourn the House at 1 O’clock

and you can come and meet me in my
chamber. All leaders who may like
to come may come and meet me in
my chamber.

(Interruptions)

MR. DEPUTY-SPEAKER: This
cannot go on. You can come and

meet me in my chamber. Shri
Nowal Kishore Sharma. Please
continue.
st qa@ femc wat : F Ty
AT ¥ g AT AT WY ar R
. .« (TtasT)
MR, DEPUTY SPEAKER: I am

listening to you. Please carry on.

st R femc wat : s g
# foaTt w@ar faset &7 SwrEw
gz gmr 7. .. (ewEerA) . .,

FT g JT Y W & fF
UNeqrA ®Y fawdAr FY  graemEwar
Fawr 60 wfowa qir g€ & 1+ WAv
HXo To YTo Yo I IWTIA Y
feg™ @l § oA wEwsar ¥
FHEY W @r g | ¥ g Y StrAaT
argar fF gager ¥ IR ST AN
30 @@ gfre wfafm  faad
afgg—ar @@ frw @ g 7
qET AF AN FEHTY § owALET F
faawr arey fasret forer & worerm
F1T wrerg wfawa fgemr & gwEy
wer WRw ¥ g fadm @ @
et ¥ faoelt 1 Wawe wwTr
g 1 qEY grw W owager v fawen
st frw wre gfve sfafer @ @
Iq g #Y feemw & fag w4y
fiew w1 #E ArEEE G ?
# Toed  ®  wTIEwarst
WA gu T qE FIEA AT
qraT cwiEE A FE awy

EEY

E

Worar 7 X F wroor faorelr  #Y
Y Y AT FHTC AT ?
qIRAT FgAr A 9T grafawar &
w93 faodt SearEew w1 Fraww
w7 wfewrw @ fEar sicar ¢
g9 & A WX T gHT qrEx}
=iE® q¢ faasr & Jeqrgm F foo
MHAT ¥ *FEH IIT FT THG *
TR TR QU F& U FT
wraggaret &7 gfg ww #r fawr
¥ W4T F31QT FrOq 7

AT AHL F AqATAS H YN
1 faweft w1 fewar faaar afegg
ag 9% ®@g F [ § fF dore,
fearaer ot g woa &t
Sawr feer W A AR g
T TTHIT ST § USEF &1 IEHT
feerr fee¥ F7 waew FOT 6K
gy oAl ¥ 9w Iy faor
R FX & AR ¥ w2 A ?
g AT Fo @A E |

4
%43

st fawr wgmea ;. F
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St @t # sEige WX
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g7 fagm st SEET T
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(Interruptions)

MR. DEPUTY-SPEAKER: I am
sorry. That is not the proper way.
That is not proper. You are being
watched by the public.

(Interruptions)
MR. DEPUTY-SPEAKER: Shri
Satish Agarwal.
(Interruptions)
SHRI SATISH AGRAWAL (Jaipur)

How can I
tions)

MR. DEPUTY-SPEAKER: Shri
Krishna Kumar Goyal,

(Interruptions)

SHRI KRISHNA KUMAR GOYAL
(Kota): I seek your protection....

speak?...... (Interrup-

(Interruptions)

MR. DEPUTY-SPEAKER: I make
another appeal to the hon. Members
of the opposition. All my friends,
including Shri Paswan, may please
go to their seats, and on behalf of
the entire opposition, one of you may
please gel up and tell me what you
want to say.

(Interruptions)

You don’t want that. Please listen to
me. On behalf of the opposition, any
one of you can speak and tall me
what you want,

(Interruptions)

On behalf of all the opposition, I can
allow one of you I will not allow
everybody. That is all right, if you
do not ungree to that. '

(Interruptions)
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Shri Bheekhabhai....
here.

1 have already made an ap-
peal; on behalf of the entire opposi-
tion, one hon. Member can speak
and tell me what they want.

(Interruptions)

MR. DEPUTY-SPEAKER: On be-
half of the entire opposition, I c¢an
allow only one Member to speak.

(Interruptions)

On behalf of the entire opposition,
only one leader can speak, so that I
can hear. I will not allow every-
body.

He ig not

(Interruptions) **

MR. DEPUTY-SPEAKER: I make
an appeal to the hon. Members: they
may meet me in the Chamber at
1 pm.—afler 1 pm. when I adjourn
the House after 1 p.m. Yes. I am
going adjourn the House, They can
meet me in the Chamber.

(Interruptions) **

MR. DEPUTY-SPEAKER: I make
an appeal to the hon. leaders of the
parties in the Opposition to come and
meet me aftre 1 p.m.

The House stands adjourned for
Iunch, and to meet at 2 p.m.

13 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

THE LOK SABHA REASSAMBLES
AFTER LUNCH AT THREE MINU-
TES PAST FOURTEEN OF THE
CLOCK

[Mr, DEPUTY SPEAKER in the Chair]
RE ADJOURNMENT MOTIONS—
—contd.
(Interruptions)
SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): I am on a point of
order,

(Interruptions)

**Not recorded.

= — — —— —_— .
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MR. DEPUTY-SPEAKER: He is
un a point of order.

(Interruptions)

MR. DEPUTY-SPEAKER: One
minute. I will make some observa-
tions.

(Interruptions)

SHRI GEORGE FERNANDES
(Muzaffarpur): Please listen to my
point of order also. There is a no-
confidence motion  against you.
(Interruptions) I have a point of
order.

SHRI JYOTIRMOY BOSU: My
submission is that notice of a motion
hag been given under Article 94(c)
(c) for the removal of the Deputy
Speaker (Interruptions) Therefore
the Deputy Speaker should not sit in
the Chair....

MR. DEPUTY-SPEAKER: I will
make some observations and then T
will hear you. .

SHRI GEORGE FERNANDES:
We have given notice for the removal
of the Depuly Speaker under the
Constitution and for that the date has
to be fixed. We are also concerned
how the House is going to be run.
After the experience of this morning.
at least those who have signed that
motion—I think the leaders of seve-
ral parties have signed that motion—
have given that motion to you under
Article 94(c) (c) of the Constitution.
We would like to make a submission
that, in these circumstances, whether
it is fair that the Deputy Speaker
should preside over the proceedings
of the House particularly when the
House has now reached a point, where
nobody knows. I came into the
House when there were still 10 minu-
tes to go for the lunch. W found
that you were neither conducting the
House, nor were you in a position to
give a decision about what was hap-
pening in the House. No indication
(Interruptions) All of us have res-
ponsibility. Yours is the greatest
responsibility. (Interruptions)
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MR. DEPUTY-SPEAKER: That
notice is a separate thing. It hag no-
thing to do with the proceedings of
the House. d

SHRI GEORGE FERNANDES:
It is not a geparate thing. It is re-
lated to it. (Interruptions)

MR. DEPUTY-SPEAKER: Now,
I have got to make some observe-
tions. Please, please.

(Interruptions)

SHRI JYOTIRMOY BOSU:
There is a provizion under the rules.

SHRI GEORGE FERNANDES: I
am on a point of order.

MR. DEPUTY-SPEAKER: Am 1
to listen to you, or to him?

SHRI JYOTIRMOY BOSU:
You have to listen to me.

MR. DEPUTY-SPEAKER: I will

make my observations,
(Interruptions)

MR. DEPUTY-SPEAKER: I am

making some observations. Please
listen. Then you can,
(Interruptions)
MR. DEPUTY-SPEAKER: Please
listen.
SHRI JYOTIRMOY BOSU:

I want to say one thing. The conven-
tion is that when the Chair is under
a cloud he should not preside. (Inter-
ruptions) In all fairness, the leader
of the House ghould come to the
House and rescue the House from the
stalemate. We have lost confidence
with you, many of the Opposition
leaders and parties. Therefore,
somebody else has to be in the Chair.
(Interruptions)

MR. DEPUTY-SPEAKER: Hon.
Members, I understand the anxiety
on the part of my friends about the
reported loss of lives of Adivasis in
Andhra Pradesh. I have called for
factual information so that we can
decide the gappropriate manner in
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which this subject can be brought
vefore the House.

(Interruptions)

8HRI GEORGE FERNANDES:
There is an adjournment motion on
‘he killing of the Adivasis.

MR. DEPUTY-SPEAKER: 1 have
already said only on that,

(Interruptions)

SHRI GEORGE FERNANDES:
What does the adjournment motion
say?

MR. DEPUTY-SPEAKER: I have
already read out what I have said in
the morning with regard to Adivasis.
The notice is a different thing.

“Hon. Members, I understand the
anxiety on the part of my friends
about the reported loss of lives of
Adivasis in Andhra Pradesh, I have
called for factual information so
that we can decide the appropriate
manner in which the subject can
be discussed.”

(Interruptions)

AN HON, MEMBER: What is the
adjournment motion who has given it?

SHRI GEORGE FERNANDES:
Who has given the adjournment mo-
tion?

MR. DEPUTY-SPEAKER: Shri
Chitta Basu, Shri Jai Pal Singh
Kashyap, Shri Harikesh Bahadur,
Shri Mani Ram Bagri, Shri Jagpal
Bingh, Shri Mukunda Mandal, Shri
Rajesh Kumar Singh, Shri Balanan-
dan, Shri Ramavatar Shastri, Shri
Ram Vilas Paswan, Shrimati Geeta
Mukerjee, Shri Niren Ghosh, Prof.
Ajit Kumar Mehta, Shri Krishna
Chandra Halder, Shri Dhanik Lal
Mandal, and Shri Amar Roy Pradhan.
Receiveg at 10 hours—Excesses per-
petrated upon the tribals by Police at
Indravalli village in Adilabad Dis-
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trict of Andhrs Pradesh on April,
21, 1981, resulting in the loss of life
of 13 tribals and injurieg to many.
And I had already observed ag I
have just now observed, in the
morning I have already called for
facts.
(Interruptions)

MR. DEPUTY-SPEAKER: 1 gaid
it twice. You did not hear it in the
noise.

(Interruptions)

MR. DEPUTY-SPEAKER: One of
you or two of you may speak.

Wt wiow st (fraie)
feedt e sEw Wi DDAy
fifay fe mex gaesfedo. . .

MR. DEPUTY-SPEAKER: About
LIC, I have already made my obser-
vations.

W wfltm Wt 0 woA
QR oW oo & qIY W wygr AT ¥w
I H g vy )

MR. DEPUTY-SPEAKER: About
LIC, I have already made my obser-
vations,

(Interruptions)

MR. DEPUTY-SPEAKER: About
this also, I have made my observa-
tions. You did not hear it. It iz on
the record.

In the noice you did not hear it.

(Interruptionsg)

AN HON. MEMBER: You did not
say anything about it.

ot wrewm anft - Forld frwrer
Tt XfwT |

MR. DEPUTY-SPEAKER: It is on
the record.

(Interruptions)
SHRI DHANIK LAL MANDAL:

The Home Minister is here. He may
make a statement. (Interruptions).
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MR, DEPUTY-SPEAKER: It iz for
the Home Minister.

(Interruptions)
MR. DEPUTY-SPEAKER:
explain the matter.
(Interruptions)
MR. DEPUTY-SPEAKER: I will

explain the matter, I have called for
the facts.

I will

(Interruptions)

MR. DEPUTY-SPEAKER: One by
one. Only if you speak one by one,
I can also hear.

(Interruptions)

MR. DEPUTY-SPEAKER: To the
hon. members who are sitting here, I
make a personal request to take their
seats.

SHRI RAM VILAS (PASWAN
(Hajipur): Tell us whether you are
going to admit the motion or not on
the killing of adivasis,

MR, DEPUTY-SPEAKER: 1t is
under consideration. The matter is
under consideration. I have called
for facts. (Interruptions). I said,
it i under consideration. (Inferrup-
tions). I am calling for facts and I
have explained the matter. What else
you want? You go ta your seais.
Paswanji, you go to your seat and I
will allow you to speak from there.
(Interruptions).

SHRI RASHEED MASOOD
(Saharanpur): Give an assurance
that you are going to admit any motion
on this.

MR. DEPUTY-SPEAKER: 1 have
told you. My sympathies are with
those people. Why do you worry
about it? I am calling for the facts.

SHRI RAM VILAS PASWAN:
Either calling attention or any motion
under rule 193 or 194 or any motion
you admit and fix a date.

MR, DEPUTY-SPEAKER:
noted what you have said.

(Interruptions)

I have
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SHRI RASHEED MASQOOQOD: There
is a calling attention. You can ad-
mit jt.

MR. DEPUTY-SPEAKER: I have
calleq for facts. I have told you.
What else can I do? Mr. George,
you are a leader of the Lok Dal. You
can tell them.

SHRI GEORGE FERNANDES: All
that we want is that you admit ane
motion or the other—either calling
attention or any other motion on this.

MR. DEPUTY-SPEAKER: Ag soon
as the sitting is over. Let them come
and meet me I require time also. (In-
terruptions). You can come and meet
me,

SHRI JYOTIRMOY BOSU: Calling
attention js in your hands. Kindly
admit it.

MR. DEPUTY-SPEAKER: Mr.
George, I cannot make any commit-
ment. You come and see me.

SHRI GEORGE FERNANDES: Do
I take it that the House will discuss
this issue?

MR. DEPUTY-SPEAKER: We can
decide the appropriate manner. You
come to my chamber. Then we will
decide the appropriate manner.

SHRI GEORGE FERNANDES: Do
I take it that the House will discuss
this issue?

MR. DEPUTY-SPEAKER: Don't
put a leading question, With regard
to adjournment motion or anything, I
cannot give a commilment. I have
already said that we can decide the
appropriate manner in which the sub-
ject can be brought before the House.
I ask you to come to my chamber. I
have already said it. I said it this
morning jtself. I have said already,
‘. . so that we can decide the ap-
propriate manner in which this sub-
ject can be brought before the House.”

SHRI INDRAJIT GUPTA (Basir-
hat): I understood you to say a little
earlier that you are ascertaining the
facts. Now you are saying that we
will only find out the appropriate
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form by which this matter can be
brought before the House, This
second observation of yours—doeg it
mean that it is no conditional on your
ascertaining the facts?

MR. DEPUTY-SPEAKER: No no.
This is what I stated in the morning
itself when it was raised. But ihere
was a big Ttise. I said:

“Hon. Members, I understand the
anxiety of my friends about the re-
ported Joss of life of adivasis in
Andhra Pradesh. T have called for

factual information on the subject
so that we can decide the appro-
priate manner in which this sub-
ject can be brought before the
House.”

SHRI INDRAJIT GUPTA: The
facts should be collected.

MR. DEPUTY-SPEAKER: You
give me some time. Otherwise, how
will T proceed with this?

(Interruptions)

MR. DEPUTY-SPEAKER: That is
why I am asking Mr. George to come
and meet me or, I will leave the
Chair and go to my Chamber and let
him come and meet me now.

(Interruptions)

MR. DEPUTY-SPEAKER: Whether
it is Calling Aftention or Adjourn-
ment motion, T was tell'ng Mr. George
that you can meet me and we can
decide.

SHRI JYOTIRMOY BOSU: Unless
you get a notice, under rule 193 jou
cannot spell out your decision to have
= discussion. Unless you ge, a

otice, under rule 184 you cannot
llow a discussion on a substantive
~otion. For the Calling Attention, if
the notice is already there in your
hands, you can say “yes, the Calling
Attention is admitted” . . . (later-
Tuptions).

MR. DEPUTY-SPEAKER: That js
what I am saying. T have to take a
decision about the proper methced. I
have asked Mr. George ‘you can come
and meet me’,

(Interruptions)
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SHRI JYOTIRMOY BOSU: Sup-
pose you admit the Calling Attention.
The Minister will have full right and
freedom and time to reply and re-
fute whatever was said in the report.

(Interruptions)

MR. DEPUTY-SPEAKER: You
leave it to me; you leave it to me,

SHRI HARIKESH BAHADUR
(Gorakhpur): When there is a prima
facie fact that 15 persons have al-
ready been killed, and they are adi-
vasis, tribals, then what is the diffi-
culty in accepting any motion, which
we had already moved? We have
already moved several tiypes of
motions, like adjournmen{ motion ani
calling attention.

MR. DEPUTY-SPEAKER: I am
only following the procedure follow-
ed in the House. Without facts im-
mediately we cannot admit it. There~
fore, we have to wait for some facts.
You must give me some time, T have
said, to consider the ‘“apprcpriate
manner in which it can be discussed.”

SHRI NIREN GHOSH: What is the
appropriate form?
(Interruptions)

MR. DEPUTY-SPEAKER: 1 nave
made my observation in the morning
with regard to the LIC:

“1 have received notices of a
number of Adjournment Motions
from Shrj Chandrajit Yadav,
Shrimatji Geeta Mukherjee, Shri
Ramavtar Shahtri, Shrimati Pram:la
Dandavate, Shri Chitta Basu, Shri
Jyotirmoy Bosu and Shri Ram
Vilag Paswan on the subject of the
reported failure of the  Central
Government to  implement the
Supreme Court decision regarding
payment of Dearness Allowance and
bonus to LIC employees and hav-
ing instead got made a reference to
the Supreme Court for reconsidera-
tion.”

“We have alsp received a num-
ber of Call Attention Notices. I
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agree that it is @ matter 6f public
importance and-¥ also understand
the anxiety of the Member about
this mafter. I have called for a
factual note urgently.”

—underline ‘“urgently”—

“On receipt of this, I shall take a
decision about the appropriate
manner in which the matter could
be brought before the House. As
already intimated to the Members
concerned, I have withheld con-
sent to the notices of Adjournment
Motion.”

SHRIMATI GEETA MUKHERJEE:
(Panskura): We want to know the
decision today . . .(Interruplions).

SHRI BAPUSHEB PARULEKAR
(Ratnagiri): Sir, on a point of order.

(Interruptions)

MR. DEPUTY-SPEAKER: Shn
Parulekar is on a point of order. If
anybody arises on a point of order,
the others will have to sit down.
Shrimati Geeta Mukherjee, you will
have to sit down. Shrj Parulekar is
on a point of order.

SHRI BAPUSAHER PARULEKAR:
Sir, you have jusf now observed that
the LIC issue ig a matter of urgent
public importance. That is what you
have observed. 1 invite your atten-
tion again to rule 197, which we have
repeatedly read. It mentions:

“A member may, with the pre-
vious permission of the Speaker,
call the atfention of a Minister to
any matter of urgent public im-
portance . . .

If you are satisfied that it is a matte:
of urgent public importance, it is
enough, because fhat is the only thing
which you have to consider.

MR. DEPUTY-SPEAKER: 1 have
not said “urgent’. I have said “pub-
lice importance”; I have not said
“urgent”, Please see the reconds,

(Interruptions)

SHRI BAPUSAHEB PARULEKAR.
The Supreme Court has again de-
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cided in favour of the employees. Is
it not a matter of urgent public im-
portance? It is shameful on the part
of the Government to repudiate its
obligations; half an hour ago, the
Supreme Court has decided it and you
sgy it is not urgent. Then what is
urgent? You should go according to
rules . ., . (Interruptions).

MR. DEPUTY-SPEAKER: 1 am
collecting facts, Mr, Paruleka, and
I have already said, we are taking up.

(Interruptions)

MR. DEPUTY-SPEAKER:
said ‘public importance’.

SHRI BAPUSAHEB PARULEKAR:
That is your ruling, but that iz an
urgent matter of public importance.

MR. DEPUTY-SPEAKER: Because
you said ‘urgent public importance’
quoting the rules, I said only ‘public
importance’.

{(Interruptions)

MR. DEPUTY-SPEAKER: The rule
says “urgent public importance”,
(Interruptions)

SHRI CHITTA BASU (Barasal):
Sir, ] am on a point of order.
(Interruptions)

MR. DEPUTY-SPEAKER: Yes, ycu
are on a point of order.

SHRI CHITTA BASU: Sir, T am on
a point of order. Please refer to Rule
197. There is no provision for as-
certaining factual information. Sir,
the rule does not provide that thing.
(Interruptions)., The rule does not
provide that a Call Attention Motion
can be accepted only on the basis of
facts submitted by Government. The
condition of admission of Calling At-
tention is urgency and importance.

(Interruptiong)

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): May
I help you? . .

MR. DEPUTY-SPEAKER: He wantg '
to help you. g '

SHRI CHITTA BASU: Sir, 1 will
finish first. It is an urgent issue and

I think you would respond to me
The Supreme Court today has given

1 have
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anothiér directive to make payment
today.

(Interruptions)

SHR! R. VENKATARAMAN: I am
ready to answel this Calling Atten-
tion notice tomorrow. I{Tan be ad-
mitted. I have no objection.

(Interruptions)

MR. DEPUTY-SPEAKER: No, I
have walled for the facts, An ad-
journment motion was given and also
Call Attention notice was given on
that. Therefore, I have calleq for
facts and now the Finance Minister
himself came forward. Utherwise he
would have told me after I left the
House. Now he himself comes and
openly tells you that he is prepared.

SHR] R. VENKATARAMAN: To
avoid all this no.se.

SHRI GEORGE FERNANDES: The
Home Minister is here . . .

(Interruptions)

MR. DEPUTY-SPEAKER: You
must be satisfied.

st wfaw qEd g fafaes
|IET AT 9D wa g 1 A d fog
T T WTIRT WAHTT & | ATIWG | WY
"ITAE )

(Interruptions)

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BFISHMA
NARAIN SINGH): I do not agree
We talk and decide something there.
(Interruptions). Now he comes here
and thinks that™under pressure it will
be done. Mr, Deputy-Speaker said ..
(Interruptions). We are not going to
say anything. we are not going to
commit anything on this.

(Interruptions)

|t AW WG ;WG §IT W/
WIRTA FAT TR E |

SHR] GEORGE FERNANDES. All

that we are saying ig that you tell us
that the Calling Attention Motion
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will be admitted. (Interruptions) We
are not asking for anything. We are
not applying any pressure.

(Interruptions)

SHRI DANIK LAL MANDAL:
You have admitted a Calling Attention
motion regarding LIC. May 1 ask
whether. ..

(Interruptions)

MR. DEPUTY-SPEAKER: You
meet m2, I will tell you,

(Interruptions)

SHR1 DHANIK LAI., MANDAL:
Sir, I am on a point of order. Proviso
to Rule 60 says:

“Provided further that where the
Speaker ig not in possession of full
facts about the matter mentioned
therein, he may before giving or
refusing his consent read the nofice
of the motion and hear from the
Ministe, and/or Memberg concerned
a brief statement of facts and then
give his decision on the admissibi-
lity of the motion.”

As you have said, you are nrt in
vossession of factg and you have call-
ed for the facts. Now, the rule says
that there are two alternatives open:
Either you can call for the facts from
the Minister, ¢ may make a state-
ment thereon, he may make a state-
ment here and now, or he may take
time or you may ask the Member,

Here you have also been authorised
to hear the Member:

“Provideq further that where the
Speaker ig not in possession of full
facts about the matter mentioned
therein, he may before giving ar re-
fusing hig consznt read the notice
of the motion and hear from the
Minister and/or Members..."”

MR. DEPUTY-SPEAKER: I think
vou are on Adjournment Motion,

SHR] DHANIK LAL MANDAL:
Yes. It is regarding killing of adivasis
in Andhra Pradesh,

Rule 60, proviso two.
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You have said that the matter jg of
public impertance. The matter |s
specific, The mattey jg serious. PBut
th.m!ythin‘lath&tyo“nrenotln
possession of full facts, Now you have
called for full facts. We want to know
from the Home Minister, will he make
a statement? If not, we may be adiow-
ed. It hag been mentioneq in the rule
“heay from the Members”.

(Interruptions)

MR, DEPUTY-SPEAKER: Please
read the statement.

{Interrupbions)

MR. DEPUTY-SPEAKER. Paswanji
said. ..
(Interruptions)

wt afrw wrw weaw : fipdt 7
wgr ¥

ot oW s fedt ¥ AE
wr

MR. DEPUTY-SPEAKER: I have
made my observation,

sitafes s wower : W TE-HAT
W X AT wig A gara wek frdy
adf & Afwa qure & TT AT AW IHT
wgw | (weremey)

ot afire wrw weger e firgwr
wr ag & Fraw & e w2 g
(vamen«)

MR DEPUTY-SPEAKER: [ am

telling the facts, I have heard from
Shri Paswan. I have already read...
(Interruptions)
MR. DEPUTY-SPEAKER: 1 have
made my observations please.
(Interruptions)
MR. DEPUTY-SPEAKER: 1 will

make ap appeal.
(Interruptions)

MR. DEPUTY-SPEAKER: If any
Gne of you wanis to say something
more | will permit. Pleage go to your
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seat and from your seat you cag Say
what you want,

(Interruptions)

SEVERAL HON, MEMBERS: No,
no,

MR. DEPUTY SPEAKER: I cannet
tell the House...

(Interruptions)

Mr. George, 1 have already mnde a
rqumtothemuutﬂuycangoto
their geats if they want to make any
suggestion to me.

SHRI EDUARDO FALEIRO (Mor-
mugao): No.

MR. DEPUTY-SPEAKER: Let
them go te their geats if they want to
make any suggestion. Let them make.

(Interruptions) ’

MR, DEPUTY-SPEAKER. Let them
go to their seats, If they want to
make g statement, they can make.

(Interruptions)

MR. DEPUTY-SPEAKER: You
know the rule.

{Interruptions)

MR, DEPUTY-SPEAKER: 1 have
calleg for factg from the Minister and
the Minister was good enough to
comg and say it here

(Interruptions)
MR. DEPUTY-SPEAKER: Unlesg I

get these things. I have said, “appro-
priate manner in which...”

(Interruplions)

MR. DEPUTY-SPEAKER:. ] have
understood, I have understood. Thank
you,

(Interruptions)
SHRI K. ©P. UNNIKRISHNAN
(Badagara): May I seek a clarifica-

tion? To-day whatever has happened,
it is very unfortunate, I must also

point out that jt is in unfortunste cir-
cumstanceg that you had to preside to-
day when we had expected and right-
lyw.thepremutmrsm
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After all Speaker ig also a creature of
the Constitution and he ig also bound
to follow the ruleg and practice of
the House...

SHR] SUBHASH CHANDRA BOSE
ALLURj (Narasapur): And the Mem-
berg also.

SHR1 K. P. UNNIKRISHNAN: And
the practice has been that the Speaker
never goes abroad during the session,
It is very unfortunate that during the
Session the Presiding Officer should go
abroad, I do not want to agpportion
blame or anything right now. What-
ever has happeneq ijs unfortunate. But
on Call Attention, Motion, T do not
know hoiw you have developed this
practice that you want to seek g state-
ment first. Nowhere in the rules you
find any such thing, It is upto you.
It is up to your judgment, judgment
of the Speaker and you now exer-
cising your judgment. You have to
use your discretion and judgment as
to where an issue is of importance,
it has nofhing 10 do with the Govern-
ment to make a gtatement.

MR. DEPUTY-SPEAKER: This
observafion ig only o Adjournment
Motion.

SHR]I K. P. UNNIKRISHNAN. It ig
wel] within the jurisdiction of the
House. If you think that this can be
discussed, then it ig up-to you. You
cannot fall back on the Government
or anybody else ang say that I am
ascertaining the facts, It ig upto you.

MR, DEPUTY-SPEAKER: I have
said only with regard {o adjournment
motions,

SHRI K. P. UNNIKRISHNAN:
There are Calling Attention Motions
pending We must end this impasse.
Woulg you please consider the advisa-
bility of having a Calling Attention
Motion? It is upto you to decide, not
for the Government or the Oppositign.
It is entirely upto you. ant ron

MR. DEPUTY-SPEAKER: That is
what I have observed, I said, “the
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appropriate manner in which the mat-
ter can be brought before the House.”
You cannot force me to give a decision
here in the H9uge and through this
method. It is not proper. (Interrup-
tiong) I do not want to make a wrong
precedent. This is not proper. (In-
terruptions) I have told you to please
meet me in my chamber. I do not
want to create a wrong precedent.

SHRI GEORGE FERNANDES:
What is the wrong procedure? There
is an issue... (Interruptions)

MR. DEPUTY-SPEAKER. You
Please meet me in my chamber,

SHRI GEORGER FERNANDES:
Your ruling just now is on an adjourn-
ment motion. .. (Interruptions)

MR. DEPUTY-SPEAKER-:
made an observation.

I have

1 am making a request to my collea-
gues here to {uke their geats. You
meet me in my chamber It is my
request to you. Thig is a very wrong
procedure. I have not known that in
thig House guch a thing has happened,
Not only that, Slogans were raised.
They are my colleagues; they are my
brothers. I am not worried about it.

The point is, I wag told, th&t some
tiffin was also taken. ]t js not proper,
The decorum of the House hag got to
be maintained by every member ‘of
the House. I make it very clear, I
ask Mr, George Fernandeg whether he
encourages this... (Interruptions)

SHRI GEORGE FERNANDES:

The family wembers of one of the
memberg were brought in the House. ..

(Interruptions) You have forgatten
contemporary history... (Interrup-
tions)

SHR1 JYOTIRMOY BOSU; The
members of the other House came in-
gide the House.

SHRI GEORGE FERNANDES:
The family meinbers came inside the
House.

MR. DEPUTY-SPEAKER: I am only
saying, to maintain the decorum of the
House, it is the responsibility of every
membe, including myself, The deco-
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rum of the House has to be maintain-
ed.

Now, I make a special appea]l to
my colleagues here to take their seats
and whatever they want, would be
definitely considered. I am as much
worried gbout the deathg of Adivasis
as you are all. You must allow the
proceedings. ... (Interruptions)

SHRI GEORGE FERNANDES;
Whatever you have saig just now will
not mean that 3 debate will be allow-
ed on this issue?

MR, DEPUTY-SPEAKER: 1 have
told wou,

SHRI GEORGE FERNANDES:
I would like to assure myself that
whatever you have said will not pre-
empt a debate in the House on this
issue?

MR. DEPUTY-SPEAKER: Don’t

compel me; don’t compel the Chair
to give a decision,

SHRI GEORGE FERNANDES:
I am not compelling. I have to assure
myself. ..

MR, DEPUTY-SPEAKER: ] have
said, “the appropriate manner in
which the matter can be brought be-
fore the House”,

SHR] GEORGE FERNANDES:
Don’t read that again and again. I
am only making g submission that you
will not pre-empt a deabtg on th.s
issue in the House.

MR. DEPUTY-SPEAKER: Am I to
pre-empt any discussion on an issue?
I have an open mind,

SHR1 GEORGE FERNANDES:
Al] presiding officers have an open
mind, Your “open mind” may be to
that side, not to this side.

MR. DEPUTY-SPEAKER: You are
all my colleagues.

SHRI GEORGE FERNANDES:
Do I take it that a discussion omr'the
issue. ..

MR, DEPUTY-SPEAKER: Don't
compel me.
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SHRI GEORGE FERNANDES:
I am not comp elling you. I am ask-
ing a simple question.

MR, DEPUTY-SPEAKER. If you
want, I will reag it again.

SHRI GEORGE FERNANDES:
Please don’t read that. (Interruptions)

 RATR AT SIS NERA,
g St AT &, sAar & g
STAT FAT ATEGT § | T TF AT
& USTEAT Fi g1 gE oA, 9 I
LT gFH g Agr 98w &1 EYY
®#T fRur av | wan wifamn gham
AT X B TFET F @FT MFT WA
ot wrwe gat wrer, T & =
qret & o AT 7 F R awE w792
FO | 489 Fr oo 7o fonr waur
et qrEt & foofiw & aver ot & wear
£, 38T H1a & v 7 T g w7
ST F foar v, siw I T7Y ATHAT
FT &I T o7, gAY g I aF TGl 9T
fr 5& TEAE FO W/ TN qGE WY
WA FEAT | T Gl & W9 T
X & 57 Fege &0 1w W A
F @ wrds W w@r vz, wfe-
aifgdl o sgi agg g | £8 A
FOT ? (Smww™) FgE gEIT, WOES
T ATHAT | FqG i F3 |

(sawa)

PROF. N, G. RANGA (Guntur):
How can you? (Interruptions).

MR. DEPUTY-SPEAKER: Order,
order, order please,
Wt "Aqw R s 2fed,

g o 9T & folr adf aQ, 7€ wer-
qcfz & o /Y &< | s we {r
#1 wfgd w fr forw 0% & fosr wel
' #g fmr—mf ow TWr—dr a7
e o #qt T @ & P omar wmif
Togh F 4T ? F AN A ofi dwie
g | TNT F q@P FL T W, UK
qefay & 3T A 1 (wwrewr)
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MR. DEPUTY-SPEAKER; Please,
please,

SHRI HARIKESH BAHADUR
(Gorkhpur): He has said a different
thing altogether. My point is...

{(Interruptions)

MR, DEPUTY-SPEAKER. It is not
proper. If this js allowed to continue,
you must al]l excuse me. I do not want
that the decorum of the House ig in
question. Therefore, 1 wil] not allow
these 'things hereafter, From this
time onwards, I will not allow. I am
telling you. I will not allow,

st YW fasm amam (Bdige) -
gx arge fasaar sa s

SHR1 SATISH AGARWAL: Mr.
Deputy-Speaker, I have got one hum-
ble submission to make  The call
attention notice on the LIC issue has
been admitted. The Supreme Court
has ordered the Government to
pay bonus within 24 hours and
that is a shame for the Gov-
ernment, they gaould implemrent
the decision. Now, the other issue is
a very sensitive issue, Now objection
is being taken that if is 'a State gub-
ject. But we have been discussing in
this House atrocities on Harijans,
Under what rules, in what manner,
what calling attention, rule 193 or
rule 184, whatever it is, that particu-
lar point only remains to be sorted
out, I would humbly request you to
sort out that point. Whether it is
rule 183, 184 up calling attention,
whatever it is, That you do.

Mr George Fernandes, pleast don't
aggravate the citiation.

SHRI GEORGE . FEENANDES:
You must make your observation.

MR. DEPUTY-SPEAKER: I made
my observation, I will not. go back on
my observation, Mr George Fernan-
des.

N wATW AT : WY "R
grifagad § ryaea v as §?
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MR. DEPUTY-SPEAKER: I make
it very clear that thig coercive me-
thod adopted by some of the Hon.
Memberg is highly objectionable,

1 will not allow it, Mr, George, this
coercion. (Interruptions).

g% WA AYeq : 0¥ w7 el
T1g< fmrsr oy

(vawem)

MR, DEPUTY-SPEAKER. Hon,
Members, I make an appea] to Mr.
George. (Interruptions) Please stop
that. I make an appeal to Mr. George,
I have made my observations with re-
gard to this. I make an appeal to you,
Mr. George, to tell your colleagues to
take their seats ~ Appropriate action
will be taken if they meet me in the
Chamber. If they continue this, then
we wil] have 10 go according to the
rules, we will have to abide by the
rules.

(Interruptions)

MR. DEPUTY-SPEAKER: 1 have
made my observations. (Interruptions)
Please ask your colleagues. I do not
want to make any wrong precedent,

(Interruptions)

MR. DEPUTY-SPEAKER: Order,
please, Please =it down. Mr. Samar
Mukherjee wants to say something.
Mr. Samar Mukherjee,

SHRT SAMAR MUKHERJEE (How-
rah): From the morning we have
felt mortified in the way we have
been treated unfortunately by you...
(Interruptions)

MR. DEPUTY-SPEAKER; Let him
say.

SHR] SAMAR MUKHERJEE: We
made a suggestion... (Interruptions)
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MR. DEPUTY-SPEAKER: Please
sit down, Order, please. Mr Samar
Mukherjee ig on his legs.

(Interruptions) **

MR. DEPUTY-SPEAKER: Any-
thing said without my permission will
not go on record,

(Interruptions)™*

MR. DEPUTY-SPEAKER: All of
you please sit down, Mr. Samar
Mukherjee... (Interruptions) Pleaze
sit down. You hear him . . . (In-
terruptions). Let us hear him.

SHRI EDUARDO FALEIRO: You
must ask those Members to go away
from there. This is not the way . .
(Interruptions)

SHRI ARIF MOHAMMAD KHAN
(Kanpur): Sir, there is a limit to
everything They cannot hold the
House to ransom in this manner. We
want to hear the Minister and we
want to ask questions,

MR. DEPUTY-SPEAKER: We will
hear you. Please sit down . . . (In-
terrupt:-ms). Now please hear him.

SE. ‘AMAR MUKHERJEE. Issues
involl ... gre connected with emotions,
passions and feelings. Yoy have ad-
mitted that. For a proper discussion,
an atmosphere 1g necessary, That is
why we suggested that at least you
adjourn the House and call us...

PROF, N. G. RANGA (Guntur):
We have adjourned for one hour.

SHRI SAMAR MUGERJEE ... and
we will find some way out... (Inter-
ruptions).

MR, DEPUTY-SPEAKER: I called
vou,

SHR] SAMAR MUKHERJEE. Un-
fortunately, our eppeal hag been re-
jected.” You did not seek our co-
operation to create that atmosphere.
So you waiteq til] 1 O’clock though we
repeatedly requested you to adjourn
and call us,
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SHRI MRUTYUNJAYA NAYAK
(Phulbani): Is it a request or imsist-
ence? That ig uot a request,

SHR; SAMAR MUKHERJEE: I am
not going to reply to them...

MR. DEPUTY-SPEAKER:
don’t interrupt him.

SHR] SAMAR MUKHERJEE. We
do not want that thig atmosphere
should remain, We want that ap at-
mosphere should be created where a
proper discussion can take place,

Please

So, the suggestion we are now mak-
ing ig that tomorrow you admit some
form of a giscussion and to-day you
allow them to raise the issue one by
one...

SOME HON, MEMBERS:. No, no...
(Interruptions)

SHR] SUBHASH CHANDRA BOSE
ALLURI: In the normal way you can
do jt, but not by bringing pressure
like this.

MR. DEPUTY-SPEAKER: 1 have
told them already. They are not
going...

SHR; SAMAR MUKHERJEE. To-
morrow you allow a discussion,

MR. DEPUTY-SPEAKER: 7] have
told them already. Let them go to
their seats, If they have any grievance,
I will hear,

SHRI SAMAR MUKHERJEE: To-
morrow there will be a discussion.

SOME HON. MEMBERS. No, no...
(Interruptions)

MR, DEPUTY-SPEAKER: I made
those observations. ] told you that 1
cannot go back.... (Interruptions)
Now, thig js not the method...(Inter-
ruptions)

Now, Mr. George and other Mem-
bers ... (Interruptions). Mr. Harikesh
Bahadur, please sit down, when I am
on my legs.

;‘ﬁ;t recorded,

e — e e = ———
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[Mr, Deputy Speaker].

Calling attention and adjournment
motions are forced op this House, They
cannot be forced on the House...

SHRI HARIKESH BAHADUR:
There are precadentg when two call
attention motions were discussed on
the same day.

MR. DEPUTY-SPEAKER: Now, 1
would ask Mr, George, has there been
any occasion when a decision hag been
compelled on the House and the Spea-
ker gave a decision? Thig is not pro-
per, I would appeal to Mr. Mukher-
jee, Mr. George and the leaders of all
Parties whether a  decision can be
taken in the House by compulsion,

SHRI HARIKESH BAHADUR: We
are not compelling You are mistaken.

SHRI SATISH AGARWAL: I do not
want to involve myself. 1 only Say
that we are making a humble request
to you. (Interruptions). Nobody is
compelling you,

MR. DEPUTY-SPEAKER: Mr, Hari-
kesh Bahadur, you wanted to say
something.

SHR] HARIKESH BAHADUR:
There ig a precedent that two call at-
tention motions are discusseq on the
same day, Several timeg it has hap-
pened that two calling attention mo-
tions are being discussed and, in the
rules, it hag also been provided.
Therefore, there is no difficulty for
tomorrow to have two calling atten-
tion motiong heing discussed. We are
not compelling you.

MR, DEPUTY-SPEAKER. Mr.
Ravindra Varma. You wanted to
say something.

SHRI RAVINDRA VARMA (Bom-
bay North): Mr. Deputy-Speaker,
Sir, I rise with considerable distress
and trepidation to make a request
through you to the hon. Members of
thig House. I do not want to rake up
what happened after Question Hour
to-day; but, T am sure that every
hon. Member here feels that such
thingg should not have happened. 1
do not want to say who cast the first
stone and, in what measure, who was
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responsible.  But, g]1 of ug feel that
we must find a way consistent with
the dignity of the House, the dignity
of the Chair and the privilegeg and
rights of the hon. Members, to see
that the business in the House is con-
ducted ag it should be conducted.

Sir, you are well aware that pas-
siong were roused on an issue of
public imporfancé. Every day we
read reporis in newspaperg about fir-
ing in which people die. And, as you
very rightly said that this is a matter
of deep concern, So, some hon. Mem-
bers felt thai when they had given
notice of an ad)ournment motion, you,
Sir, ghould have made some reference
to the substance of the motion and
given your gbservations.

Unfortunately, however, in the din,
an impression wag created that you
had not referrod to it and, therefore,
there was some discrimination. But,
that hag now been cleared and, my
hon, friends here are anxioug that a
discussion on this important subject
of urgent public importance which has
caused anguish and concern tp every
hon. Member shoulq not be pre-emp-
ted on technical grounds. I know that
your gympathies are with them, gnd
we do not want you to pre-empt the
discussions merely on  technical
grounds. I wculd, therefore, urge
upon you as well ag other hon. Mem-
bers on this side, as well as on the
other side of the House, not to take
technicalities into account, but find
some way in which this matter can
be discusseq according to the rules,

Sir, ] quite agree with you that we
should not give the impression that
we are trying to coerce tue Chair.
terruptions).

MR, DEPUTY-SPEAKER: Order,

please.

SHR1 RAVINDRA VARMA: I am
very sorry that my hon. frienq s not
appreciating the spirit in which I am
making this appeal.

You sfated in your wisdom that you
did not want anyone to have the im-
pression that you pre-empted the dis-
cussion and that you would be willing
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to find out the appropriate form in
which this matter can be raised in
the House tomorrow or at any other
time, I suggest that since this mis-
understanding can now be regarded
as cleared and closed, you find the
appropriate form and the time in
which this matter can be raised. That
would be my request to you,  You
will kindly give the impression to
the House that thig is your view too.
1 think now my hon. friends can b2
requested to go back to their seats to
find in which appropriate form this
matter can be raised, a matter which
is causing a deep concern to all of us.

MR. DEPUTY-SPEAKER; I
reciprocate your feelings, I have nnt
pre-empted any discussion. The point
ig this. You were Minister for Parlia-
mentary Affairs jn the Janatag Gov-
ernment, Would you agree with this
method of functioning in the Parlia-
ment by raising slogans and then sit-
ting before the Chair and the com-
pelling the Chaiyr to take g decision?
Do you agree with this method?

SHRI RAVINDRA VARMA: Mr.
Deputy-Speaker. Sir, I am very sorry
that you have asked me this question.
All that I have said . .

MR. DEPUTY-SPEAKER: You also
condemn this. You must openly ccme
out and condemn it.

(Interruptions)

SHR] RAVINDRA VARMA: Mr.
Deputy Speaker, two hands are neces-
sary to clap. I have been in this
House long enough to know the situa-
tions that have developed and who
has contributed and in what measure.
I do not think 1 will be contributing
to creating conditions conducive to
improving the situation here by ans-
wering your question.

(Interruptions)

MR. DEPUTY-SPEAKER:
wanted to know.

SHRI RAVINDRA VARMA: Then I
have to cite other instances. Would
you like me to . ..

MR. DEPUTY-SPEAKER: Now, I
make an appeal to my hon. colleagues

I only
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who have been sitting here that 1
have already made my observations
and requested Mr. Fernandes...

SHRI GEORGE FERNANDES: Sir,
Mr. Ravindra Varmg has made a
suggestion. What he has said is that
you must make it clear that a discus-
sion on this subject is not pre-empt-
ed. Do we take it .

MR. DEPUTY-SPEAKER: I have
said that I have not pre-empted any
discussion. That is what T have told.

SHRI GEORGE FERNANDES: If
the discussion is not pre-empted then
the only question is when the ais-
cussion is to take place. (Interrup-
tions) 1 am not asking you to fix
the time now. You are not allowing
me to complete.

MR. DEPUTY-SPEAKER: I have
said that I have not pre-empted any
discussion.

SHRI GEORGE FERNANDES: All
that I am saying is that if the discus-
sion ig nol pre-empted then it is only
the question of fixing time. So, 1
would request my colleagues to go
back to their seats so that we can
subsequently fix a date.

[Shri Ram Vilas Paswan, Shri
Rasheed Masood, Dr. A, U. Axmi,
Shri Ram Awadh, Shri Rajesh Kumar
Singh, Prof. Ajit Kumar Mehta. Shri
R. N. Rakesh gnd Shri Jagpal Singh
then went back to their seats.]

MR. DEPUTY-SPEAKER: It is
over. All rightt I am very much
thankful to Paswanji ang all the
other colleagues. Thank you. Thank
you for at least vacating the place
now.

Now, we take Call Attention, Mr.
Satish Agarwal .

SHRI HARIKESH BAHADUR:
Where is the concerned Minister?

MR. DEPUTY-SPEAKER: He is
busy with Call Attention in the other
House. He has taken my permission.
So, we will take up Call Attention at
4 O'clock. He may be available at
4 O’clock.



315 Re. Adj.

SHRI SATISH AGARWAL: I have
no objection in accommodating the
Minister if he is busy in the other
House.

14.59 hrs.

DISTURBED AREAS (SPECIAL
COURTS) BILL—Contd.

MR. DEPUTY-SPEAKER: Now the
House will take up further considera-
tion of the following motion moved
by Giani Zail Singh on the 21st April,
1981, namely: —

“That leave be granted to intro-
duce a Bill to amend the Disturbed
Areas (Special Courts) Act, 1976.”

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I rise to oppose
the introduction of this Bill on
grounds of legislative incompetence
and other areas which obstruct its in-
troduction. Under Article 246 List I
Union List setting up of a special
court js not provided for. Therelore,
it hag furnished a very serious legis-
lative incompetence at the first ins-
tance. Under Artile 246. List II
(State List), the following is stated:

“Public order but not includ-
ing . . .”

15 hrs.

This came during the 1976 2mer-
gency . . .

“Public order but not including
the use of any nava], military or
Air Force or any other armed force
of the Union or of any other force,
subject {5 the control of the Unilon
or of any contingent of unit there-
af. e »”

Sir, this came when authoritarianism
was ruling high over the country
during the time of emergency,—

i

in the aid of the civil
power.”

Now, Sir, certain amendments were
made in the 42nd Amendment of the
Constitution in 1976 during emergency
which T have already indicated before,
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Under Article 246, List III is the
Concurrent list. And there is stated
as follows; —

“Criminal law, including all
matters Included in the Indian
Penal Code at the commencement
of this Constitution but excluding
offences against laws with respect
to any of the matterg specified in
List I or List IT and excluding the
use of naval, military or air force
or any other armed forces of the
Union in aid of the civil power.”

1501 hrs,

[SHRI GULSHER AHMED in the
Chair]

In the same Seventh Schedule,
List III, in para 11-A this provision
has been inserted by the Constitution
Amendment Act during emergency,
with effect from 3-1-1977. I quote:

“Administration of justice, cons-
titution and organisation of all
Courts, except the Supreme Court
and the High Courts.

MR. CHAIRMAN; You are a
lawyer, and you understang tihese
matters,

SHRI JYOTIRMOY BOSU: The
word ‘courts’ clearly mean ‘Courts as
established under the ordinary law
of the land’ There is no mention
about the Special Court at all.

It is therefore, my submission, Mr.
Chairman, that thig Bill suffers from
serious legislative incompetence. This
is being brought forward before the
House in ap attempt to bring Law
and Order in the Concurrent list.
This is the attempt which they are
making Sir.

Sir, it ig known to everybady that
normal administration of judiciary is
a State subject. The disabling points
in respect of legislative incompetence
have already been elaborated by me.

The  Union Government has
miserably failed to control the serious
law and order situation in its own
area, in the Union territories,
especially the Uniop Territory of
Delhi, which is the seat of power,
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Even a Minister's gunman was
shot dead the other day. Sir, go far
even the culprits have not Leen
traced,

Sir, it is more than a year notw
since Nirankari Baba was murdered
brutally. Still no one has been ar-
rested so far.

Sir, the Government is only trying
to muzzle the Judiciary. Now what
has happened? The Bombay High
Court has restrained the unlawful
Law Minister in the matter of trans-
fer of judges outside the State.

Sir, even the Chief Justice of India
has got serious differences of gpinion
in this matter. This is a serious cons-
piracy to make the judiciary subser-
vient to the Executive and to enable
the Union Government to use its
stick to beat the States which are
run by other parties.

Even in the matter of appointments
relating to the Judicial Reforms Com-
mission,—I am very sorry to point
this out,—~a Judge has been nominated
by the Central Government without
the approval of the Chief Justice of
India. (Interruptions)  Sir, their
ultimate object is to prevent people
from getting proper justice in a de-
maqcratic manner. Facts will reveal
the present state of affairs. Sir, we
know that 80 vacancies are heing
kept pending in various High Courts
since Shrimati Indira Gandhi has
come to power. They are desparately
searching for Judges who will take
orders from the Executive. I want
to know whether the Chief Justice of
India was consulted with regarq to
this Bill. I request Giani ji to take
the House into confidence and tel] us
about the correct position in this re-
gard. Sir, may I know whether the
Chief Justice of India was consulted
in the matter of this particular Bill
which i now being sought to be
introduced? In Shrimati Indira
Gandhi’s own party Governments in
the States where the Governments
carry out her wishes, her mandate
and directions, the law and order
situation hasg assumed serious pro-
portions, It could not deteriorate any
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further. Mr, Chairman, the hon.
Home Minister is not hearing me.
Kindly tell him to listen to me.

MR. CHAIRMAN: He ig listening to
you.

SHRI JYOTIRMOY BOSU: I am
thankful to you, Sir. Sir, there were
riots in Moradabad and other places.
There were mass murders by dacoits
and repression ang killing of Sche-
duled Castes and Scheduled Tribes
has become a daily feature nowadays.
The whole House js so upset today to
know about the killing of tribalg in
Andhra Pradesh. These are all with-
in the Centre’s reponsibility and they
have miserably fafled. Now, they
want to increase the area of jurisdic-
tion furthering their political missious
and aspirations.

Sir, the riots in Moradabad had
taken place in August, 1980 ana the
hon. Home Minister on the floor of
this House had promised to appoint
a Commission of Inquiry headed by a
High Court Judge. Eight months
have passed as on 1st April. They
have confirmed that nothing has been
done so far. No Commission of In-
quiry has been constituted. It has
not been constituted because Mrs.
Gandhi does not want it. It will in-
convenience her because it will ex-
pose the involvement of her own
party men. That is why this Com-
mission of Inquiry has not been cons-
tituted so far.

Now. the Bill talks about caste
conflict. What is the present situa-
tion in Gujarat? American money is
flowing in like water there. Amu] is
the post office and I hear the Amul
Headman who is on American stoocge
has recently been indicated by the
Union Minister for Law.

MR. CHAIRMAN: You are tra-
velling too far.

SHR] JYOTIRMOY BOSU: Sir, the
vacancies in the High Courts have
added up about 27 in a year. The
pending cases against the Companies
and other officers were 10,875 in 1979.
In 1080, it had gone up to 13,632
From April to September 19880, out
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of 16950 cases, only 3,165 cases had
been decided. The present Prime
Minister wants the judiciary under
control because she had to pay very
heavily in the hands of independent
judges like Justice J. M. L. Sinha who
is the glory of Indian Judiciary, whom
she tried to purchase through in-
ducement, but Shrimatj Gandhi failed
But now it has come in the press tha:
a Central Minister, may be the Home
Minister himself, had met the
leaders of the Khalisthan Movement
(an independent Sikh home land) at
a place near about Delhi. We would
like him to deny it categorically.

Sir, the Union Government har
miserably failed {o fulfil the condi-
tions enshrined under article 246,
in List III, Concurrent List—Items
Economic and Social Planning, Soclal
gecurity and social insurance, em-
ployment and unemployment. But
they are clamouring for more powers.
This Bill is the result of that. The
overall responsibility to maintain law
and order is strictly a State subject
and nowhere the guthorg of the Cons-
titution have contemplated the same
to be changed. Naturally the Special
Courts of the Ceniral Government
are manned by the Judges who are
to be appointed by the Centiral Gov-
ernment. We would like to know
how they propose to appoint those
Judges and under whose coritro] those
judges would work. This, in brief, is
the sum and substance of the situa-
tion and you, Sir. being in the legal
profession would appreciate that. I
am sure, you also fee] alarmed at the
attempts that have been made and
which are completely going to sub-
vert the judiciary and make it sup-
servient to the executive. Today, I
must congratulate the Supreme Court
which has struck down the objections
against the LJIC. employees and
passed orders that within twenty-
four hours, the bonus should pe paid
to them.

With these few words, I oppose the
introduction of this Bill lock, stock
and banel.
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SHRI CHITTA BASU (Barasat):
Mr. Chairman, Sir, I rise to oppose
the introduction of the Disturbed
Areas (Special Courts) Amendment
Bill both on the grounds of constitu-
tional competence and other grounds,
Sir, permit me to deal with the cons-
titutional grounds first on *which 1
oppose the introduction of the Bill.

1 think, the Homg Minister is well
aware that in our Constitution, there
are three Lists in the Seventh Sche-
dule, demarcating the jurisdiction of
the State Government, the Central
Government and indicating certain
subjects which are to be dealt with
concurrently both by the States and
the Centre. List II, which is the
State List, gives entry 1, public order
and entry 2, police. This is excluslve-
ly within the jurisdiction of the
States. The Concurrent List, List ITI
of the Seventh Schedule, entry 1 is
criminal law, entry 2 is criminal pro-
cedure and entry 3 is preventive de-
tention ete. Now, these, apart from
some others, are the subjects which
are regarded as concurrent subjects
on which both the Centre and the
States can legislate. My first argu-
ment is, that the parent Act realised
thig constitutional demareation, under-
stood this demarcation and, there-
fore, the authority to declarg an area
as a disturbed area wag delegated to
the State Government, because that
comes within the purview of entry 1
and entry 2 of the State List, namely
public order and police.

In the Statement of Objects and
Reasons of this Bill, jt is stated:

“,...it is thought desirable that
the power to declare an area as
disturbed is available alsg to the
Central Government in addition to
the State Government.

This Bill, therefore, seeks 1to
amend the Disturbed Areas
(Special Courts) Act, 1976 to con-
fer concurrent powers on the Cen-
tral Government . . .»

You would agree with me that the
power to declare an area as disturb-
ed area is vested with the State Gov-
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ernment, Now, the Central Govern-
ment wants that the power to deciare
an aree as disturbed area should also
vest in the Central Government. The
Central Government cannat make
that claim, having regard to the fact
that the Concurrent List only includes
three items; one is criminal law, the
other is criminsl procedure and the

right of the State Government and
encroach upon the right of the State
Government. It is not permitted by
the Constitution. If you want to have
that concurrent right, you will have
to amend the Tth Schedule of the
Constitution.

MR. CHAIRMAN: Are you not dis-
cussing a legal point in this House?

SHRTI CHITTA BASU: Am I saying
samething illegal?

MR. CHAIRMAN. Do you want a
decision here on the legal and consti-
tutional points?

SHRI CHITTA BASU: On what am
I speaking? I don’t know what you
are saying. What I am saying is that
the Government hag no legal and
constitutional competence

SHRI K. P. UNNIKRISHNAN
(Badagara): B8ir, I am on a peint of
aorder. You are a very distinguished
Parliamentarian with a long record
May I point out to you that in 1958
and in 1963 there have been several
precedents.  While normally the
Speaker does not talk about the
matter, the House js competent to
discuss jt. There 13 always a full-
scale discussion on legislative com-
petence. 1 also distinctly recall
several occasions in 1958 and 1063
when there have been decisiong by
the Speaker. So, let ug notko to
that point.

MR. CHAIRMAN: The decision by
the Speaker on legal points?
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wanted to. Normally not. [
not go into thig point.

SHRI CHITTA BASU: What ig your
objection? Sir, I have not under-
stood the objection.

MR. CHAIRMAN: My objection is
this. The Bill which is before the
House, may be Constitutional or not,
but you want to say that it is not
legal, that it is not according to the
law. Then you want a ruling from
the Chair that it is not according to
the law.

SHRI CHITTA BASU:; Sir, 1 do
not ask for your ruling. Sir, you are
mistaken.

MR. CHAIRMAN: You are making
an illegal objection in this House

SHRI CHITTA BASU: I am not
standing here on a point of order. I
am standing here for a ruling. 1 am
here to oppose the introduction of the
Bill. The Central Government has
got no jurisdiction to bring in a Bill
of this nature.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Chairman, Sir, may
I invite your attention to the proviso
to Rule 72(2), which mentions:

“Provideqd that when a Motion is
opposed on the ground that the Bill
initiates legislation outside the
legislative competence of the
HOuSe.ll

Sir, it will be necessary for us to

convince this August House that this
Bill which is sought to be introduced,
is outside the legislative competence.

SHRI CHITTA BASBU: And in that
connection, Sir, I have to make the
submission. This is what 1 want to
say.

MR. CHAIRMAN: All right.

SHRI CHITTA BASU: Sir, my con-
tention is that thjs House hag not got
the legislative competence to consider
this Bill, because the Central Gov-
ernment has got no right to lelio!aie
on a subject which is completely
within the jurisdiction of the State,
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mine the scope of the State Goverh-
ment. Thtarelire, Sir, T da not want
to repeat what I have already raid.

My second point ig in regard to the
Coricurrduit fowér. Actimily the Bill
claimis to hdve the Coitcurrent power.
On tHat ground also I oppbse, because
it is not witHin the Concurrent List.
You are a genior Parliamentarian. The
Confutrent List is fléo thére. Let us
examine for the time being the en-
tries in the Concurrent List which
engble the Central Government to
bring in a Bill of this nature. The
Concurrent List ntry 1, Entry 2,
entry 3 mention Criminal Law, Cri-
minal Procedure ang Preventive De-~
tention. Sir, now the objective of
the Bill is not covered by either of
the three Entries. Therefore, it is
not within the competence of the
Centrdl Government to bring in a
legislation of that nature. 1t 1s noc
within the Concurrent List. There-
fore, this House has got no legisla-
tive competence to consider it.

Thirdly, a point has been mentjon-
ed in the Statement of Objects and
Reasons of thig Bfll that tie Central
Government has got the overall res-
ponsibility for law and order all over
the country . . .

AN HON. MEMBER: Not for legis-
lature,

SHRI CHITTA BASU: ...and that
the Central Government does not
possess that power to legislate for
the entire country at present. They
might have the responsibility anq in
aorder to cover that vesponeibility,
there is Entry 2A of the Union List,
i.e. List No. 1 of the Seventh Sche-
dule. Kindly look into it, if you
like, If you want, I can reaq 2A.
The Central Govérnment’s overall yes-
ponsibility for law and order in the
entire‘ country is alone taken care of

2A of List I, i.e.the Uhnion
L it also is not for that

bZry 2A of List I is not cavm

this Bill. It ig not within the jurisdic-
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w ;Es b § §0t no compe-
terice to ct 'rh I oppose
the Bil. h{s is my ‘Frdound on the

basis of the donshhxtion

THerg are political grounds also.
(Interroptions). There sre other
grounds also. Now I enter imto other
grounss. (Interruptions) This has
got a big and significant political re-
perctssion. Our Constitution bas de-
lineated the powers of the States and
the Cenire after mature thought anc
deliberation, having regard 1o the
historical and socio-ecomomic eondi-
tions prevailing in our country. And a
balanced relation between the Centre
amd the States has been cregted by
the founhding fatherg of the Constitu-
tion. There is a balanced relation as
per the existing provisions of the
Constitution, and this is very delicate.

My objection on this ground. that
the Bill will disturb the delicate
balance as visualized by the Consti-
tution of the country. It is not only
going to disturb it, but T am sure that
if the Central Government moves in
this direction, it will damage the
very delicate Centre-State relation
which has been built up by the Cons-
titution i.e. after mature though: by
the founding fathers of the Consti-
tution of this great country.

MR. CHAIRMAN: May I ask a

question: Are the courts in this
country  established under the
Cr. P. C.?

AN HON. MEMBER: They arc.

MR CHAIRMAN: Then I diaw

your attention to the Concurrent List
No. 2. (Interruptions).

SHRI G. M. BANATWALLA
(Ponnani): Don’t damage his speech.
What are you doing Sir?

MR. CHAIRMAN: You are raising
a lega]l point. T am a law-knowing
person. I want to discuss law.

SHRI CAYITA BASU: What is
your point, Sir?
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1! ' Ay ‘o
‘ X emgdwe, including all
ma ing in the Code of Cri-
mmuth at the commence-
ment of the Constitution. .

SHRI CHITTA BASU: T am sorty,
Sir. You are a lawyer, but you have
not gorle through the Bill. The object
of the Bill iz not only to set up the
court but alsc to declare some areas
asg disturbed areas. (Interruptions).
You may be a very important legal
man. You can have a special court
where a disturbed area has already
been declared. You cannot put the
cart before the horse. The first phuse
is to declare an area as a disturbed
area. Once an area is declared as a
disturbeq area, then the questicn of
constituting a special court may come.
Therefore, the first question is: who
has got the authority to declare an
area as a disturbed area. The parent
Act was very specific. The State
Governments are authorised to de-
clare an areg as a disturbed area and
the State Governmentg can also cons-
titute special courts in that aree I
am gorry I have to disturb yon

MR. CHAIRMAN: That 1s a law
point.

SHRI CHITTA BASU: This is not
a legal point here.

MR. CHAIRMAN: You have vyour
opinion. I have my opinion

SHRI CHITTA BASU: 1 am soiry
I have disturbed you. Therefcre, this
point bas to be noted that the autho-
rity to declare an area as a disturbed
area is vested in the Stale Govern-
ments. Now the Central Govern-
ment wants to have that power. To
deglare an area ag a disturbed area
comes within the purview of eptry of
public order, police which js in the
State Jdst. As you are aware having
pegarding to all these things, the
Constitution has delineated the powers
between the States, Centre and the
Concusrent List. This very move
wpuld npt only, distort, as J sald
egrlier, but yltimately damige this
very delicately built up Centre-State
relation by the Constitution makers
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of our country. This is a dangerous
tm:ad and, therefore, I oppose it.

Tha objegt of the Govergment is
malafide. , You may say, no. But I say
that, the object of the Government is
malpfide. (Interruptions), The Gov-
eroment wants to have.the powers of
the States and make them politically
subservient, rather vassal entifies,
they want to make all the States
politically subservient to the Central
Government. They want to give no
right to the State Governments. They
want to give no autonomy to the
State Governments, not gven jn those
areas which have already been de-
marcated by the Constitution, under
the jurisdiction of the States. Already
the area of jurisdiction of the Stutc
Governments js very limited ang 1t
has to be expanded. I declare that
the area of jurisdiction of the Statcs
should be further expanded. On the
contrary, it is being reduced, There-
fore, it is a very dangerous peolitical
trend which has tp be opposed and
that trend is reflected in this Bill

I apprehend a grave political mis-
chief. What is that? Earlier under
Arlicle 352 of the Constitution of our
country the Central Government was
empowered to declare internal emer-
gency on the ground of internal dis-
turbances The 44th Amendment Ac!
wubstituted the words ‘internal dis-
turbances’ by the words ‘armed 1ebe
lion’. Therefoie, the Government hi
got no power today as they hag
1975 to declare an emergency on the
ground of internal disturbances. That
mstrument is ng longer with you bul
you want to retain that power, ¥You
want to have the right to declare an
internal emergency on the ground
of internal disturbances. As I told
you earlier, the intention of the
Government is malafide. They want
to circumvent the Forty-fourth
Amendment Act and declare an
Emergency. How is it posgible? The
Central Government, by this law, is
competent to declare a part of a
State—or a number of States—to
djsturbed areas. All the nineteen
States can be declared as disturbed
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areas simultaneously. And the Cen-
tral Government’s authority would be
there to have these courts ang other
powérs, and virtually an internal
emergency would be declared, Thiy is
the political mischief. This is the
intention, which is not bona fide, but
which is a mala fide intention, There-
fore, this is a grave danger to demo-
Tracy in our country.

Lastly, I conclude by saying that
this Bill is a pernicious BilL It is am
evil portent of the danger that is
ahead. It is the beginning of the end
of the rights of the States to main-
tain law and order in the States
which the Constitution has authorised
them, It is a bid of the Centre to
encroach upon the rights of the States
and to do away with the federal
principle enshrined in the Constitu-
tion of our country. It is a bid to set
up a unitary form of Government. It
is g mala fide intention tg declare an
emergency under the cover of this
black Bill. Therefore, on constitu-
tional grounds, on political grounds,
having regard to the future of demo-
cracy in our country, in order to
preserve the very federal gtructure of
our country which has built up the
unity and integrity of the country. I
oppose this Bil] tooth and nail and

I urge upon the House to gppese this
Bill.

MR, CHAIRMAN: Shri Bapusaheb
Parulekar.

SHRI BAPUSAHEB PARULFKAR
(Ratnagir): Mr. Chairman, I rise to
oppose the introduction of this Bil!
on grounds of impropriety and on
the other ground, namely that it is
putside the legislative competence of
this House. In doing go, I fully
endorse the submissions made by my
esteemed colleague, Shri Chitta Basu.
I will not repeat them. But I would
like to add a few points and I would
request the hon, Home Minister,
through you, to consider that if this
Bill is passed, it may be that he will
be indulging in doing some unconsti-
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tutional things. Therefore, my hon.
friends', should be convinced prima
facie that my opposition to the intro-
duction of thiy Bill which is going
be passed into an Act is against
proviso to Rule 72, as he may be
committing an unconstitutional act.
I would like to make an important
statement about thig Bill to which my
hon. friend Shri Basu had referred.
The original Bill wag introduced, I
may say, on the recommendation of
the National Integration Couucil and
the recommendation was that the
Special Courts should be constitufed
to deal with gffences connected with
communal disturbances, This was the
actua] cause for which the courts were
directed to be established by this
particular Council. However, in the
year 1976 during the Emergency
after about eight or nine years of this
recommendation, this Act came to
be introduced and the scope was en-
larged. We find that this Act of 1976
came to be enacted with reference to
the religious, racial, language, regional
groups, castes and communities. That
would show that the Government at
that time wanted to enlarge the scope
of the recommendations to have »
broader legislation. An effort is being
made now by this particulay Bill to
enlarge the scope, which is very
dangerous. Three things emerge if
you kindly read this Bill. It is not
only for the establishment of couris
so as to attract Entry 1, of he Con-
current List of the seventh schedule.
The firsi thing is that the Bill
defines “appropriate Government” tg
mean the State Governments and the
Central Government. That is one
amendment which is sought to be
made, The second amendment to
which reference was made by Shri
Chitta Basu was that the Central Gov-
ernment get a right to declare a parti-
cular area as a disturbed area, which
right under the 1876 Act was solely
given to the State Government, The
thirg and more mischievous provision
is that if the Central Government
makes a notification, the State Gov-
ernment has no right to make any
change. Kindly refer to claugse 3 (a)
(ii):

Eg
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“The following provisg shall be
inserted at the end, namely:—

‘Provided that—

(a) where a notification has
been issued under this gub-section
by the Central Government in
relation to any period specified
therein with respect to any area
in a State, the State Government
shall not issue any aotification in
relation to the whole or any
part‘ ar

Yet ug take a concrele case of the
State Government of Jammu and
Kashmir or West Bengal or Kerala:
The Central Government can declare
the entire area of the State as a dis-
turbed area and to that extent the
power which was given tg the State
Government under the 1976 Act has
been usurped or could be usurped if
thig particular Bill is passed. What
will be the position? The ;elations
between the Centre and the States
will be affected to a considerable ex-
tent. Day in and day out, since this
Government came to power, they
have expressed their allergy towards
special courts. But instead of scrap-
ping this particular Act, they are
introducing this Bill, On thig ground
and on the grounds submitted by Shri
Chitta Basu, on the ground of pro-
priety, 1 oppose this introduction.

My second ground of opposition is
the unconstitutionality of it. I am
very happy that you, Sir, a member
of the Bar and a person with legal
acumen, are in the Chai; when we
are debating this issue. The Act to
which the amendmentg are sought to
be made is not in existence tnday
which feel has been lost sight of, pro-
vided you agree with me that this is
a State subject, a subject in the State
list. A reference is made in the
State list to public order. The ques-
tion of declaring an areg as disturbed
area and to issue a notiflcation and
all other things, except establishment
of courts, is governed by the words
‘public order’ ‘public order’ has not
been defined in our Constitution, but
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our Supreme Court had occasion to
define what is public order, ag defined
in serial number 1, in the State List
ang that has been repoited in AIR
1950 Supreme Court at page 124 It
says:

“The expression ‘public order® in
this entry has not been defined in
any statute or the Constitution. It
is an expression of wider comuiotla-
tion and signifieg the state of
tranquility prevailing among the
members of, sociely as a result of
internal regulation enforced by th:
Government which they have inst
tuted.”

1 am saying this because if you -
the Bill all the provisions relatc
thig particular interpretation given
the highest tribunal, except as yo.
rightly observed, the establishment ol
the courts. This is the position, whe-
ther the Centre has a right to legis-
late for the State subject. In this
connectlion, it would be necessary to
refer to articles 246 to 250. Article
245 speaks of ‘Exteni of laws made
by Parliament and by the Legislatures
of States’, That means, Parliament
can legislate with reference to List I
and State Legislatures with reference
1o List I in Seventh Schedule.
Article 248 ig very important. Sub-
clause (1) of that article says:

“(1) Notwithstanding anything in
clauses (2) and (3), Parliament has
exclusive power to make lawg with
respect to any of the matters

enumerated in List I in the Seventh
Schedule. .. .”

Then ] come to sub-clause (2):

“(2) Notwithstanding anything in
clause (3), Parliament, and, gubject
to clause (1), the Legislature o
any State also, have power i
make laws with respect to any of
the matters enumerated in List IIL
in the Seventh Schedule . . |

(3) Subject to clauses (1) and
(2), the Legislature of any State
has exclusive power to make laws
for such State or any part thereof
with respect to any of the matters
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enumerated ip List II in the Sevenh
Schedule . . . 7

Article 247 is of no yse, but one has
to réfer t& article 248; which says:

“Pa.rlmment has exclumve power

to make any law with respect to

matter not 'enumerated in  the
Cohctirrent List or State List.”

The most important articles with
which we are concerned are articles
249 and 250. Parliament has a right to
enact with reference to the subje.ts
mentioned in the State List only if it
1s in the national interest and the
Rajya Sabha passes a resolution
with two-thirds majority, so thai the
Lok Sabha c¢an pass a law with
referérice to the items mentioned in
the State List. That is a tcondition
m‘ecédéunt So, unless and until the
Ra;ya Qabha passés a resqlution that
the Lok Stbha should passes law with
referénce to the subjecty mentioned
in the State List, the Lok Sabha has
no right tp say in legal terminology
has no jurisdiction, to pass any law
with referefice to any State subject.
With this background, 1 would re-
quest you to kindly read article 249:

“(1) Notwithstanding anything in
the foregoing provisions of this
Chapter,”

—that is, with reference io article
248—
“If the Counci] of States has

declared by resolution supported by
not less than two-thirds of the
members present and voting that it
ig necessary or expedient in the
national interest that Parliament
should make laws with respcet to
any ‘matter enumerated in the State
st specified in the resolution, it
shall be lawful for Parliament to
make lawg for the whole or any
part” of the ferritory of India with
respect to that matter while the
resolution remaing in force.”

We do not ind anywhere that such a
resolufion has been passed by the
Rejya Sabha. You asked a periinent
uestion to Shri Chitfa Basu on this
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point. Unlesg law and order is made
a Concurrent subject, the Home
Minister here will hiive no jurisdic-
tion. Therefore. ag far #s this legis-
lation is concerned, it is within the
exclusive jurisdiction of the State
Governments.

Therefore, 1 say that this is an act
of a legislative incompetence, because
the condifion precent that js neces-
sary to be fulfilled, what is, the pass-
ing of the Resolution by the Rajya
Sabha, has not been done. So, Par-
liament hag no jurisdiction. Other-
wise, you will ask me how is it that
in the year 1976, without such a
resclution, this Act came to be enact-
ed. The exemption is given in arti-
cle 250, When there i an Emergency,
even without such a resolution legis-
lation with respect to State subjects
can be enacted. Article 250 says:

*(1) Notwithstanding arything in
this Chapter, Parliament shall,
while a Proclamation of Emergency
is in operation, have power to make
laws for the whole or any part of
the territory of India with respect
to any of the matters enumerated
in the State List.”

So, exercising the powerg given in
250(1), the Government was compe-
tent to pass that legislation, even
though the conditions laig down in
article 249 were not fulfilied, There-
fore, there is legislative jncompetence,
so far as this is concerned.

As I said at the beginning, the Act
to which we are making thig parti-
culdr ¥mendment is no existing law
because sub-clause (2) of article 250
says:

“A law made by Parliament
which Parliament would not but for
the issue of a Proclamation of
Emergency have been competent to
make shall, to the extent of the
incompetency, cease to have effect
on the ex',piration of a period of six
mon‘,ths .

The Emergency was lifted on the 27th
January 1977. So, now this Act is
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not in force. Therefore to an Act
which js not in force, this Govern-
ment; the Government and thi$ gugust
Hoube, are going to amend.

In my regpectful submission, these
are the importint points. There is a
constifutional infringment, a breach
of some of these articles, Therefore,
prima facie, this is a case where the
provisions of Rule 372 are attracted.
I may be right, I may not be right
but, prima facie, 1 am convinced that
this is the position. Therefore, I op-
pose the introduction on the ground
of impropriety, an4d on the ground of
legislative in competence. I would
request all hon. Memberg that in
order to see that we did not indulge
in doing an uncemstitutional thing in
the sovereign body of this particular
country, let us have a debate and,
till then, the hon. Home Minister
should not introduce thig partictlar
Bill, so that we may not do anything
unconstitutional

SHRI HARIKESH BAHADUR
{Gorakhpur): Mr. Chairman, Sir, 1
oppose the introduction of the Dis-
turbed Areas (Special Court) Amend-
ment Bill. I oppose its introductjon
on the ground that this Bill is un-
constitutional. Several hon. Members
have pleaded that thiz Bil] is un-
constitutional, and just now the hon.
Member, Shri Parulekar gaid that
since no resolution has been passed
by the other House, this Bill cannot
be discussed here, Therefore, it is
beyond the legislative competence of
this Bill. Such an unconstitutional
Bill, has been brought before the
House. It iz very difficult to under-
stand what the intention of he Gov-
ernment is. In my opinion this Bilj is
an interference with the autonomy of
the States because law and order is
exclusively a State subject. This has
been said in so many words in the
Constitution of India, but this Gov-
ernment, which does not have any
respect for the Comstitution is doing
like that. Every State Government
has got the right to declare any area
ag disturbed areg and they can consti-
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tute a Special Court also for the pur-
pose, But the Central Government
wants to interfere in this mmtter "be-
cause wherever there i3 a "Gévern-
ment of tHe Opposition " they
want to create problems for that. As
some Members have already poihted
out, T would like to know whether
those Stateg of U.P. Karnataka and
Andhra where there are gevera) cases
in which miiny people have been mur-

dt_ared or killeqd will be declared as

Disturbed Areas if this Bil] is adopted.

No, that will not be done., But wher-

ever there are governmentg by Op-

position Parties, thoge State Govern-

ments will be put to some trouble

and difficulty. With this intention

this Bill has been brought before this

House. Thig Bill, in my opinion, is

another step towardg erosion of de-

mocratic values and also to establish

authoritarianism in this country. The

Government is already talking of

changing this parliamentary gystem

and bringing in the presidential =ys-

tem. Sometimes the Prime Minister

sayg that there are some things which

must be replaced in our parliamentary

system. All such typeg of thingg arc

coming from the Government gide. 1t

means, it ig a step in that girection to

fulfil the ambition of authoritari-

anism.

Sir, the Central Government wants
to control and pressurise the State
Governmentg through thig legislation
That is why I can gay that the inten-
tion of the Government is mala fide
and this Bil] must be opposed and T
oppose thig Bill with all the emphasis
at my command and I want that it
ghould be rejected 1look, stock and
barrel.

SHR] KRISHNA CHANDRA HAIL.-
DER (Durgapur): Mr. Chairman, ]
oppose the introduction of the Dis-
turbed Areas (Special Courts) Amend-
ment Bill,

Sir, Mr, Jyotirmoy Bosu, Mr. Chitta
Basu and Mr. Parulekar have put
forwarq constitutiona] and  legal
constraintg and discussed in detail I
do not want to take much of the time
of the House, You know that the law
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and opdey is ¥ State subject, Under
the provisiong of the Disturbeq Areas
(Special Courts) Bill, 1876, only the
Stale Governmenty are empowered to
declare an grea as Disturbed Area
when Specia] Courtg be constitut-
ed. So, under this, State Govern-
ments are empowered to declare one
of the areas ag Disturbed Area 4
constitute the Special Courts. Now, in
bringing this Bill, the Central Gov-
ernment . . .

(Interruptions)

MR. CHAIRMAN: Mr, Chitta Basu
you are disturbing your colleagues,

SHR! KRISHNA CHANDRA HAL-
DER: I can say that the Central Gov-
ernment has no confidence or hag lost
confidence in ithe Siate Governments.
They have lost confidence in their
ability to run the States properly. So,
I think, this is an attack on the State
Governments. It is nething but an
attack on the very root of the federal
structure of our Constitution. The
powerg of the Centre and the Staze
Governments have beep properly
defined in our Constitution, Theie
must be co-operation ang co-ordina-
tion between the Centre and the
States. There must not be any con-
frontation between the Centre and the
States,

I am opposing the ntroduction of
thisg Billl In miny States Congress
(I) Governmentg are there. In
Kashmir, there is National Confereice.
In Tamilnady, it is ADMEK. You know
about West Bengal and Tripura. In
West Bengal and Tripura, Left front
Governments are there. In Kerala
there is Left Front Democratic Gov-
ernment, So, you can use thig in a
politically motivateg way at places
where there is no Congress (I) Gov-
ernment, Actually you want to pres-
surise the State Governments to toe
your line in thore States

You have passed the National Secu-
rity Act., You passéd an Act for
rationalisdtion of the ‘wages of LIC
employees, The Supreme Court has
upheld the righty of the LIC emp-
loyees. Without declaring emergency,
you have created an atmosphere of
emergency. So, you have brought
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undemocratic, urconstitutiona; and
illegal Bill. If this Bil] is passed you
can use it in a politically motivated
way against those State Governments
which are neot run by the Congress
(I). To run the Government in g pro-
per way in thig country, you shouid
not take such & measure which is
undemocratic. You have to have Lae
confidence in the people. You should
have confiflence in the State Govern-
ments. It may be that the other
parties may form the Government
and they are running the Government
in some States. Intellectua] and
sober peaple say that the West Bengal
Government is the best administered
Government at thig time. If you pass
this Bill you will declare, ag Shn
Parulekar hag said, the whole of the
State of West Bengal as a disturbed
areg and the power of the State will
be taken away. Similarly, you will
take away the powers of the States of
Kerala and Kashmir If you run the
Government in thig way, then I say
this Government headed by Shrimat:
Indira Gandhj jg running the Govern-
ment in an autocratic way. Authorita-
rianism is now on the increase. So
I want to oppose it. | appeal to all
the democratic people of our country
to rise, to form g national front, irres-
pective of party affiliations, and to
oppose authoritarianism and this tyre
of undemocratic and unconstitutional
Bills,

With these words, I oppose this
Bil] strongly, as far ag I can.

MR. CHAIRMAN:. Hon, Members,
the Deputy-Speaker had made an an-
nouncement that the Calling Atten-
tion motion will be taken up at 4 O
Clock. It is now nearly 4 Q' Clock.
I want to know the sense of the
House, whether thig motion should
continue or the Calling Attention
motion should Le taken up.

SHR] K, P. UNNIKRISHNAN: Let
this be finisheq and then you may
take up the Calling Attention motion.

MR. CHAIRMAN: Is it the sense of
the House?

HON, MEMBERS; Yes.



MR. CHAIRMAN: I do not know
about that, Shri Unnikrishnan,

SI_iRI K. P, UNNIKRISHNAN: Mr.
Chairman, Sir, it woulg have been
better if the Law Minister had been
here to clear many of the objections
that have been raised. Not that 1
have any disrespect; I hold my distin-
guished Home Minister in great res-
pect and 1 have also considerable
affection for him ag also for the
charming naivete with which he ex-
presses himself jin the House while
discussing the serious questiong of
the day.

The point ig that yesterday, in a
sentence or two, he tried to make out,
after all, this wag a very innocent
exercise, a very simple Bill amend-
ing the 1976 Act, and that there was
not much to be gaid. Bug that is
exactly why I say, it would have been
better if the Law Minister had been
here. Possibly, he hag been led to
live by the people—I am not ques-
tioning hig competence—that it is a
very simple operation,

T just want to invite your attention
to the Statement of Objects and Rea-
sons of this amending Bill. It says:

“While the law and order ig a
State subject, the overall responsi-
bility—mark the words “overall
responsibility”—continues to be
with the Centre.”

And again 1 quote:

“In the event of a serioug law
ang order situation developing in a
State, timely action is necessary.”

That is a very unexceplionable ob-
jective; I have no quarrel with the
objective ag such, But the whole
question is, whether, what you are
trying to do in thi; House today is
constitutional. Ig it within the legis-
lative competence and jurisdiction of
this House? That iy why I wanted
to invite your attention to the State-
ment of Objects and Reasons.
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The concept of ‘“overay responsibi-.-
lity”, I submit, has to be constitutio-
nal. We have a written Constitution.
This Parliament iy not sovereign like
the Parliament of the Uniteq King-
dom, Al} the limbs of the State are
subjecty to and shall be subjected
to the provisions of Constitution as
well ag their respective jurisdiction.
That is why I say, this overal] res.
ponsibility that he claimg in the State-
ment of Objects anq Reasong hag to be
4 constitutional responsibility, Then
he talkg about 3 serioug Jaw and orde:
situation developing in a State. What
is he contemplating?

16 hrs.

In our Constitution, que to histeric
reasons—thig can be explained by
Kamalapatiji, Shri Brahmanandu
Reddy and Shri Venkataraman he-~
cause they were associateq with the
Constituent Assembly and I know
only through records—it hag been
declared that we shall have a Union
of States, This concept of Union of
States, I woulq contend, has a very
important meaning, It has a crucial
significance. It jg because of this fea_
ture that we can clearly delineate the
federal features of our Constitution.

We have a clear three-fold division
of legislative powers which are also
basically competing legislative powers.
A harmenioug construction has to be
built into it so that the Constitution
can remain supreme. We decided not
to go in for a process of gver-centra-
lisation nor can uniformity work in
thig great land of diversity. Thut is
why we want an amicable union.

It ig at the roots of thig constitu-
tiona] safeguards ang concept that
today thig Bill iy committing an open
assault. In 1972, when thig Bil] was
brought up on the recommendation of
the then National Integration Coun.
cil when we had communal distur-
bances in the States and it was
for speedy disposal of criminal cases
arising from these disturbances, this
Bill was placeg during the Fifth Lok
Sabha in thig House, This power was
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Ewetl:b.?thevﬁry.amnﬂuuaetothe
Sta QOvemnent and, rightly so, as
law and order is essentially a Siate
subject,

But now this very Act, the original
purpose of which was asserted and
approved by thiz House is sought to
be amended, tg run counter t9 the
origina] purpose of thiy, legislation
and in open and unambiguous infrin-
gement of the rightg of the States

No Minister mention in the aimg ang
objectg activities of anti.social ele-
mentg that bhe iy aeeing all around
and, under the guise wants tip have
a right under the Act to declare what
are known ag ‘disturbeq areas’. Essen-
tially what is being sought from
thig House is the right to declare ‘dis-
turbed areas’. So, he wiil have his
. own enclaves of ‘disturbeq areas’ in
the States or wherever he chooses to
have. That ig why I say that if the
Law Minister had been here—I am not
questioning the competence of the
Home Minister as Minister in-charge
of the Bill—it would have been
better,

This ig a clear case of what is known
ag colourable legislation that is to say
.under the guise or pretence or in the
form of exercise of its own powers,
io carry out an object, which is be-
yond itg powerg and—trespass gn the
true powerg of legislation which be-
long to some other body or bodies.
That is what ig happening in thig case
and that is why I am questioning the
legislative competence of Lok Sabha
to enact thig legislation which sub-
veris thg Constitution, infringes the
Constitufion and ag an amending Bill,
perveris ang subverts the original
Bill itself.

Lok Sabha cannot clothe itself with
legislative authority inconsistent with
the Constitution which gave it itg birth
and sanction.

Under the Constitution, the legis-
lative powers are specifically distri-
buted. It ig impossible Yor you to do
s0. Thereiore 1 gemand that you as
a guardian of the Constitution can
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alsomvanrulmgasitha,

happen.
eq—-a}mmt?_ 8 !gth:t.rthe mro;:::g
ang say
amendment g unconsﬁtutiong, But,
ordinarily Hon. Speal®rd say not go
into thé question of vires, What T am
trying to point out is, to help and aid
the Houwe, the man {g tompe-
tent to give his own view,

Using legislative powers, ordinary
legislative powers—ag distinct from
constitutent powers with which we
are endowed for subverting tiie pro-
cesses—is another crime that is being
committed, If he really wanted to
take over thege powers, gg has been
pointeq out by my friends, Shri Chitta
Basu and Shri Bapusaheb Parulekar,
be shoulg have gone to the Rajya
Sabha under article 249 and got a
Resolutiop adopted or he should have
come forwarg with a straightforward
Constitutiona] Amendment ang sought
a change in the Schedule itself; then
I could have 'understood it, if the
siluation so warranted. But, as I said,
it ig a colourable legislation; under
the guise and pretence of something
else, he comes before the House, which
has no legislative competenca to eract
thig Bill, and tries to subvert the
Cons'titution.

That is where I woulg suggest to
you and through you to this House
that we would like to hear the Attor-
ney-Genera] on thig guestion because
important questions of Constitution
have been raised; we would like te
hear the Law Minister and we would
like the Attorney-General to address
this House, sp that we can be satis.
fieq that what we are attempting to
do doeg not infringe on the rights of
the States. He may feebly rest him-
self on the crutches of item 11A of
the Concurrent List. But there iz a
long list of ceses—which probably
Mr Venkataraman will recall—both
in Canada and Australia which have
been followed by our Supreme Court.
In the Supreme Court itself there
have been the ease of State of Bihar
vs. Kameswar and Gajapati vs. State
of Orissa where it has been held that



341 Re. Adj.

the substance ang content of the Act,
if it ‘ruhs counter to legislative com-
petence, shall be void. That i why,
in gll humility, I would request the
hon. Minister to withdraw thig Bill
and to come forward with a Consti-
tutional Amendment or go to the
Rajya Sabha seeking a Reselution
under article 249 and bring forward
a Bill in a proper form, sg that people
would know what he really wants to
do, and not try to arm himself by
infringing on the legislative compe-
tence of the Stateg by pursuing with
this legislation. Sir, on what is a
forbidden subject, something you
cannot enact; if you do so it shall be
a fraug on the Constitution; I hope
that will not be perpetrated. I¥ he
stil] insistg on introducing thig Bill,
I stand here to oppose the introduction
of the Bill,

SHRI MUKUNDA MANDAL
(Mathurapur): Mr. Chairman, Sir, 1
rise to oppose the introduction of this
black Bill, the Disturbed Areas
(Special Courts) Amendment Bill. As
my colleagueg have rightly gaid ear-
lier, it ig an attack on the federal
structure of our country. I would say
that it is a Constitutional law that the
Government is going to enact. In ghe
federal structure, we have certain
features. One important feature Iis
that we have a Constitution which is
written and which ig rigid. Another
important feature is the Division of
Powers. That ‘division of powers’ has
been enumerated ipn our Constitution
in the Seventh Schedule where List-1
is the Union List, on which the Union
Government hag got the powers;
List-II ig the State List, ogn which the
Stateg have got the powers. In
List III, the concurrent powers have
been enumerated, But there ig no
provision—my colleagues have al-
ready saiq that—there is no expressed
provision in the Constitution that the
Centra] Government has got the au-
thority or that the Parliament has got
the authority to encroach upon the
State subjects and State powers. It
iy absolutely written and given in
List 1T that law and order is the State
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subject anq our hon, Home Minister
has rightly said that while law and
order ig a State subject, the ‘ovefall
responsipility continueg to be that of
the Centre.

Here I rember a gtory—the story of
a school boy who only committed to
memory an essay about the cremation
ground. But in the examination hall,
he got the question to write an essay
on a cow. So he beging by writing
that cow is an animal, ultimately it
hag to dig and after ity death, it is
brought to the cremation ground.
And, thereafter, he reproduces what
all he hag committed to memory
about the cremation ground
In the sanT® way, the Minister began
by saying that law ang order is a
State subject and then be gsays—but
the overal] authority is of the Central
Government and ‘so we are going to
enact thig law.’ etc.. qte. So, I oppose
the introduction of thig black Bill.

Thig Bill is aimeg at abolishing the
democratic set up of the country and
the Centre.State relationship. The
State Governments are demanding
that it should be improved. The State
Governments are seeking more
powers -—

At that stage, our Home Miinster
has brought this type of Bill,

It thig Bill is enacted, what would
be the effect? The effect would be
that it woulg act like an incubator
machine which will produce some
gansterg and some goondag who will
create a law and order problem in
non-Congresg (I} ruled States, and,
thereafter, the Central Government
and our Home Minister will say that
the law and order gituation has gone
down and ‘so that State ghould be
treated as a disturbed State and

Specia] Courtg should be set up.’....

MR, CHAIRMAN: The Home Min-
ister hag not imputed any motive to
you or to your Party: but you are im-
puting all sorts of motives.

SHRI MUKUNDA MANDAL: My
submission' is that...

MR. CHATRMAN: Submission can-
not be proof.
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. SHRI MUKUNDA MANDAL. My
doubt is...

SHRI SAMAR MUKHERJEE:
(Howrah): That ig our experience,

MR, CHAIRMAN: Anyway you
go on gpeaking in your gwn way.

SHRI MUKUNDA MANDAL: Our
doubt is that Molotov cocktails will
be produced by thig Bill. This law
will produce Molotov cocktail thro-
wery and they will create a law and
order gituation in the non-Congresg (I)
ruled States. That ig my doubt.

MR. CHAIRMAN: What ig this
Molotov Cocktail?

SHRI MUKUNDA MANDAL: That
is the petrol bomb.

SHRI G, M. BANATWALLA (Pon-
nani): That you will no undervstand.
They only understand.

SHRI MUKUNDA MANDAL. So,
Sir, this is an anti-people Bill. This is
an anti-working people Bill. I think
this Bill is intended to perpetuate the
hegemony of a draconiap administra-
tion, So, this Bil] iy unconstitutional
immoral and is meant for the punish-
ment of peace.loving people. So 1
oppose the introduction of thig Bill.

ot T feormm qremmr (FfigR) ¢
aarafa wiEw, ¥ qoft a foeedr W
quAT TR |

awrafe wgvew : we W oy
wrar 3 aiferd, # www @ g

st TN faere wRrATA ;. AwTafE
wgreT, wge ar # faepew S (fade
narra) dmaw fadaw, 1981 ¥
ww 2 forepew & a1 § FgAm e
g w gl & age s § 0
“fewzsd” w1 wqe “frape”’ Y &
T, ag aer gw At & fewvr ® oA
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At § 1 wEo ¥ wey ¥ “fewe”
A fgdr & wgd § “faepw” | frew
3i® AT T

o} TTATRATT AT (YEAT) ¢ 3R
Tt TS g

it Trt fapeniet qreror : faepsw a7
“qu” m H;n.qowll g"‘l,ﬁ.] .a. '

awrefy wiew ;o wWrT qw F o
Frager ?

Y R fawre qreew :oER &)
@ fadas & faegs Ay & 1 s
1976 ¥ 2g FTAT IA7 IA 9T, A
B9 0T T G ¥, A% ¥ A, I 7y
it g7 T™a s o

avmafa wERw : waw WY
g @Y §

o THTERT wTEEY © a8 C'wene
wg” grar wfegm |

=t TR fasve qiemns o Cwene
A A S grawar & 1 A “Foegaw”
g femmr & aff mar &)

¥ famt & 33wl § wE T § o—

“gafr fafa w7 sAAedT TN W
faaz & aqf Fv @1 Fqiedk
IARGeT Ia7 @ar g, WK I9
faeae a% FEm AT 11 TN
gL ¥ vawifadt § oz
T g & 1

IaF ITE TG AT § —

“ror ¥ woire fafy Wi st
# feqfa Srw 7 o Ay &
N Frdard T waaw § "

AT WG, oW gW A ¥,
AT T TF FEAL T AN A
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wwrefer g
wr A A g 7

N e faore AT 7g AE
(L

TF BT FeAT ¥ & A FY
FarTe < faar Sar 97 | JEd qIERT
¥ @i fF 99% M7 § o7 7 fwne
FR I AT ATRT A A T
pT T ¢ SoFT 0 BOv 97 ¥
T FLETE )

Tq fadas & Sewal & Fe1 T &
fe s faefy arsq & wgwrsy gRMT, AT
¥ TR q8 gEaaT iﬁi‘tﬁ |
gYT W FR @ ¥ TG TS
@ﬁ,aﬁqu@sﬁiﬁm
STyt P & ATeE qrenw & FEA1 A
g f& ¥=fiw goeTT vgd wWed ATHEi
FT AT ST FLA, WR 3@ FF ogr w0
e g—afme e #, =@
Fara giwe @1 wA oA §
T

A @ae, = faw oag, s
qEAF WX 5 WeF qILE T Fredi-
WA qE & wATar efrfenT ww
W I & A T 8 v owmw
Trdrfewa Aifea g 1 @ anw
F1 AT g o o & B ag fadaw
Tiomfrn wewm &Y oft ¥ fam A
war &1

Tq fagas ¥ 379l H @@ o
W E -

“faeger &7 (P FvTeE)
sfufgw, 1976 ¥ Swaesi ¥
sl Faw Tow FIETT o et
Sfa = “faeew da’’ wifvd T
Ffrcgaw § swsgdaFiag
faw w ey wfe far &1 TF

gV

. R ATl
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1976 ¥ 9¥ IF FTAF FTAT WA
qT, I T g2 2w § yyia ain g
oY, e #7 Sy w1 sefwere @ ar,
& i X ¥ I 4, WY, S
HIAATY ey, sy qeuFe, ¥ ¥gr d, 39
o3 99 fax F1 Usgewr F off o
T HT T L 9L, DG AF qar
FIAF qrg a7 fom qr ) 1976
¥ T Gr9-HAa FT JIFE A oA
¥ AT, AfFe Iw FTE ¥ o A
 dgfes 7 @ @ ¥ 1 gy dn
AR AT 1976 F F1+ F W qfmrdr are
7T fadeflt ¥ 1 M@ wEA W@ A
T |

TR F AT H T IT & —

“wi, a% fedww, fedt &a
%1 wfufigr & mfty Fregen
da’ ufen & & fau  #
“fagpw qa”’ ¥ fyo oo wfqom
fafafee =it ¥ srvaed & oftey
fraor 1 J9T77 T TAAT
T oo fagiw =yrarerat 1 757 FEA
sifsar sqra wer F fore Faregaw
aa  (faota =imvag) sfufia,

1976 T qwrgs AT &1

fq aral ¥ fau faue array
*Y syagEar &7 o7 W &, 7 7A@ A
NI qve AfgAT A g7 153% H
€ af

JOETT (1) # FETAGTE i~
ua:‘ ﬂﬁf-—-

() aver o 4 faq o el grer
gr AFAt IO AT IIA =l
zra v st fafaw o,
wor-AWry v Wi wqEi @
qrﬁrq’: a1 gRDAT F S WA
qT qUT FYAIAN 7, A,



347 Re. Adj.

mﬁrmm%
mmﬁm:wrmﬁsm
qET 9+ AMEfda sl
T e Wy FT owHer
WG, AN

() #1§ dar & FT, ST
fafaer ofers, wwasia o

“quEl g sifEl A1 ENEREl &
& A I T I N AT ST
FT & ST ST A wmfer § faeq
Traan & av fagq gas fasv oz
ararer 31, s’

foe (w) & ag7 fear & fas%
o7 ¥ FE 2

“ag wrvng T ey gufa
dA ad q= & A FHAT, g1 q(Eiy @,
7t FET 7, gfeer fear sroar

ag QT W T TATHI A5 T
a1 Zfege drver ¥ F arga faerr gt
%1 fwe 113(=") o ofgo, ag @
Y@ F ag wg @ ar fFag
9T F1 0 Lfegw qiam a7 F g
afgwre & fagr w1 @ 1 feezds ufem
sifeq #t7 gom ? stfasiwr gt #
st & Yier AR § o {7 Tat
T GE FT | AT WA AY AL WL F
Aag@rgd « AW g Aw oo
WIFE T ATAT ¥E TR q”T WY
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st it firer vt <ror & g & v
wéve, W wrw §, fagre & e W
o g ? g A F femer Tw g ?
S F WY g, € §
¥ TvTe §, Wy e o § w6
IE  ATAE WY WG GHEAT FT TA WX
g¥ a1 ‘t%%a’imwmﬁw?cafmug
FIA ¥ AN far @t Wy
AR J@-7 dfagrw F dwwa ¥H
I AT AT 9T FTE A0AGT 7 T Agy
a1 gwd | gafee ¥ g wgAT £ E
TTHT T TE T FTHA § Tt T
T Zare vt & W W & ouk
AR Yud gt @ fF Sl sed fa<
g7 fads fam ofnTdz w1 fewde
gfar sifsg &< famr s 5 g
AR FT ARy 0w & fEm AW 7w
faar s 1 ¥ fear snaw 5 awd
fexed= ofar & mar 1 sEr wEE
fas #1€ ST 77 feeeds nfar @
STgar

T ATIY FT IO AIA-HGAT G
T SHT &, TR TORTX X7 AT H
M 2, F% @I AT g | 1 §,
g ifer ®aW e, ..

quwfe wia : oaT A fam
srer Y SrEf & FE AE w7 qwar 4
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& ot fioirm witier :  fiee
far ag oY ST a femy o

-

(vawem) . . T AW @R AT &
Mf*qmaﬁfaﬁr%ﬁﬁ far
for ag oY fom q< = Fo agi @
W WG R . (s .
g, . (swEEm). ..

SHRI G. M. BANATWALLA: That
sentence, that reference must be
struck off the record. We have tole-
rated enough of it. During the speech
also, he makey mention of it. It is
top much,

MR. CHAIRMAN: I haye under-

stoog the implication; you are quite
correct.

AT $9T F F 7g qT99 FLAAT |

st Tw fesiq qwww @1 T
AP @ 1 W § S 83 faatr a7 aF
A gua wg frar | (swwwne) .

SHRI C. T. DHANDAPANI (Polla-
chi). Sir, I would like to say that
when some of these Members are pre-
sent in the House, then it becomeg a
disturbed House.

SHRI G, M. BANATWALLA; Why
do you want to cast aspersions?
MR. CHAIRMAN:

oy sufed ¥ Frarag T AR
Fg @9 |

That portion may be expunged,
oft T fawtw Qe . WY A
wg faar, # faagr s faar 1 afea
wreve seer qgT AT s WY T
fareqamdr &) R e afear & A 77
e o wAn e g ? () -
& oy T avr fgedy ot &Y AWAT ®3 )
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n¥ F1 W@ 7 FAHT ¥ a7 w17 A8
AT |

Aaeft wghea o W i #
FHE I § WAy 1

st v faera artan : & 37 v
¥ ff awwR Fedtsgee wie fag famr
B A g wwET ¥ G § A
FErSYIA AT T T E R | A
TR famT Treiwit & &Y wweeE A
Jredy g 1 TEifan o 3z g w0
Feq g ag famga & wadaifaw § o
9 dfgam § USy A qraR AN
3, BT AR Fx w1 o1 FAwT § @5
Ay arer § W ag wddadas &
g afew @@ & A Wiy zEw
m-“@%»i'ﬂfm q z2a®r faoy
FAr § o

SHRI NARAYAN CHO‘?J.'BEY (Mid-
napore): Sir, I gppose the very intro.
duction of thig Bill. We have a Con-
stitution and the law and order ig a
State subject all throughout, Sir, the
federal siructure of our Constitution
enjoing upon the Stateg and States
alone to look to the question of law
ang order, During the year 1975,
during the time of emergency, the
parent Bill was passed which has en-
joined upon the Stateg the authority
to declare anp aréa ag ‘disturbed
area'. It is the Statey alone which
are competent to do it. But now, Sir,
in a very innocent manner, they have
brought forward this Bill to amend
that parent Bill. Sir, it is not so inno-

— —
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gent as it lookg on the gurface if | threat iy there in view of the US
may say so. In our opinion, it ig an 4rmg aid to Pakisten, Bpt, 8ir, is that
infringement of the rights of the the resson why thig Bill has been
States, You take gway these rights brought Yorward? :

introduction of the Bill ig entirely
motivated. Government should with
draw the Bill. What gre the reasons
for the Government to bring forward
such a Bill, Sir? What ig the present
socio-economic atmosphere i the
country? 1Is the Government appre.
hensive that any large scale distur-
bance in any State will take place
for which they have to be armed with
legislative powers and go they have
come forward with this Bill? Sir, thig
is not the case. Already they have
#ot enough power to combat such
activities. Therefore, I ggo not know
what is the real gbjective of the
Government., I disagree with - the
arguments put forward by the Gov-
ernment. They gay, we are heading
towardg a big crisis and so on, Al
this showg that the Government has
bad intentions. This Government ha:
been in power for about a year and
4 months ang still it has not solved
any of the burning problemg of the
people.

MR. CHAIRMAN. Mr. Choubey, the
crisis, almost enveloping crisis, ap-
pears to be there. Even Mr, Charan
Singh hag gaid external aggression
cannot be ruled out.

SHRI NARAYAN CHOUBEY: 7
am stating the position, Sir, There
are reasons for what I say. I go not
know why all of a sudden the Gov-
ernment hag become a supporter of
the argument of Charan Singh.

MR. CHAIRMAN: But who so
ever speaks out thg truth, based on
facts —to him we have to listen and

lend our support. Do you agree or
not?

SHRI NARAYAN CHOUBEY: 1 do
agree with you, Sir, and what Charan
Singh sid on external aggression has
got walidity. mxternal aggression

MR, CHAIRMAN: I am nojgpere to
answer that. -

SHRI NARAYAN CHOUBEY: That
does not cancern this Bill, My feeling
ip that the Government itself iy feel-
ing ‘disturbed’. The Government is
not able to come to any conclusion
what they should do or what they
should not do. On the LIC matter,
the Supreme Court gave a verdict.
Government, did not abide by it They
forced the employees to go on a strike.
Government promised the Supreme
Court that they will pay shese
amounts to LIC employees, But they
did not abide by that assurance also.
So the present gituation has been
brought forward when the President
has to resort{ to make reference to
the Supreme Court! So, this ig the
attitude of the GoOvernment. I feel
that the Government hag become com.
pletely pervous to face the people, A
date wag fixed, namely, 17th of May,
for holding elections to certain State
Assembly geat; and Parliamentary
constituencies. But suddenly no noti-
fication was issued; election; were
postponed. All thiy showg that the
Government ig apprehensive of the
people. They can't solve any of the
people’s demands or meet their as-
pirations. That iz why t are
bringing in such types of , to
attack such Government; which do
not abide by their anti-people policies
of the Centre. Sir, I oppbse the in-
troduction of the Bill and I appeal %o
the Government to withdraw the Bill
Thank you.

MR. CHAIRMAN: Shri
Kumar Goyal.

SHRI JAGANNATH RAO (Ber-
hampur): Sir, all points which have
been mentioned earlier are being re.
peated by the hon. Members. re-
fore, I would request you to consider
for calling upon the hon. Minister te
reply. '

Krighna
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MR, CHAIRMAN; The nameg have
already been sent up and -the Mem-
bers have indicated that they would
Iike to have their say, Well, at this
stage, I cannot refuse permission, As
I came, I did not knoy what other
hon. Members had already spoken
and repetition, to some extent, has
generally become permissible,

st Fex AR WK (F320):
qarefe wgize, § @ fagas &1
... (w%ewm) .. afe sie feeed
A Fw A e gw wT M
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ey st =df fAawmwFaT &1 T
gqg HA(dfy ofear v wE qroes
F1 91X wifeseq &1 Ieaq faar qar
EH SRl FAIFT F F¥AT T
®eY SYET  eAret wrwtaa FIATAFAT
f@ 249 wfeda T AT IAET
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FN FT A gfawe woF Fi famr
TAT AT, T AOSAT A IH FIAH &
Sugiw  wgr AT 1 sqT W &y
SAX W_w, fagre ar wgw ¥
wg foway 27?7 F wwwmar g
T WT FHiE frwiaa wg 2
gr for I & ¥ usw & a®
feagar wsz & 1| uw aTE WI——
WAL WY ®( g8 a7 & % wE
UST  WWIEH T T g g av
T Fi A gEufasc & &
I GIHTT Hl AT T3 HIT a5 ¥
uY 99 Afgwr FTwdar o s
MAE I FWAFAF wedi By o
gammY www fRard) S ag
sgeqr gar fEe s few s
93 T #4 wiusre w1 a=1 ARAE )

356
Ll
T

# a€t wArT¥ @ W ¥ag
faggw aaTagaT §—aw @dufs
gty #Y d@d gU W T FA
= ax F fag a 5T 1 fmw
72 & ¥ g @quifew
AT @, @ T NET? (A ST
wTsfgek Afi g, wak fugae
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fram 72 % odfm g5 s w9
gt wrfed

ot omarw fog (gfar) @ wwr
qfe ft, ¥ wz FH T faduw
# fatta st § 1 wdwfow gfie
& wAF wwAT  wIEEr X
#1 ey frar §, |fea & fgrgeas
™ wgfad T gfe ¥ w oW
fada awar £t mE & fog
R & wRL ASHANGE A/,
feeidt @ H, ag Tgw W
wi<gr & frfeggea § wiaw (w)
1 fadefwror @iwr Sifgd 1 ¥
® g # gwlt  swrEr awr (9nw)
g g wifgd & T gw
W HYY  WTEE R F AAT G |
1976 § W S« 717 GIFI qferyt-
d7 Hgw fadgs w1 @€ €,
g T Ig Yt @ fagas W
S e S 3 S ' R 4 I
wifs R fegmm #  oew
4 SR oFed U FUE  yTEl
F AR Fog G1Ef § o e
gfgar «idt TSy asd 411 99
vt WY AwE G@@r W@ o wie e
Wi = ewafe whe et Ak
IEFT Wura qdr  siEer wfeer air
FT Y IR BT & wRY §, DA
W2HT T BT FT THST I TR & ¥
wET &1 argd yuww ¥ A wwT
;F & wrfeaaRmi e R
f& 3 ¥ waTe FTEAA A@
qEAT ATIQ W HERW AE qAT |
yafg we § & & w5 @ fadig wafed
FXWE fr Sl & faq ag weetr
gqrfy TsEl *SEIET & SHIET §9AT
N Sy, w Faw TG AWK 7 Alew
fasie wmE § TeET w0 SuIET
war faadr wrfge wifie 9 wwd s
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¥ o ¥ www W W% | /few
T T WY q09T ST I & 9 Ay
Faar S FT wEx | awe
AW s W oS oo §,
T S Aawm H@e
Ffefrad ¥ ad St w7 -
gfee M N o wfowr o
Naqqf 2ol I@ot e &
waay g fr qfefuad & o da
T WRT ¥ WUTIT QI UR-
wfeawr & s 0 ¥ ogg oW
Wvﬂ qT § ff qvmw 3 &
Az # WM X gy wEr

There will be a Central Government
or the State Government.

W g¥wa 4 o™ sg@ dfw
SEqg AAAT T, A QN T aud -
R TW 1 FAGT F@T 1 ar
ot 7 seifremms & 1 o owmw
Tt fewrm st o § d=a -
e #IX €T y@due ¥ qe §, v
AR ‘aNifrge’ oF wed Hg | w1 §
@t & ag #dY Y ¥ gy geAr
TJgeT g f/ad wnl w1 W
gwe fadt @g &1 fewesd  ofan
T smTr afkat Radar wd ¥
fag darr +f & sy wsw g
& W, 9 I§  AF T AT A9
sawt feeese ufeaT fesaax &G
gfere ®R wie & agt w9 %
fewesd  ofwar  (esque #77 0
@ dar wwaw g & fvogAie
dfvar ¥ 9t &z chaw § S
g & URAS gma’!m'aﬁq;ﬁ
%ncﬁw%tﬁwm AW ST FY
W &) wfeg & zg  wE
TigaT g fw weor  ug g fv ooy
e WA &, se N wn feweg
7 w7, fewee® ufwrdm A &F
fag €z @ g =N fewd =
1 g w4 wwdg whw



359 Re. Adj.

[t rterer ferg]

oF FeAk ¥ omg Al e
wga7 wigm fa oW faw v
wRIT § N WA TR FEAEH
g§fr wvgaw Imew €W IT IR
afge 9T wrg @i, 97 ¥ fmar
W A § RO { GWAT  ATEar
gl @ g ¥ o9 ¥ qEEE
TR TG F JIC A Fgr 47
fr gr wfefmra  ramd sFd
Afps oo aF g SFAE @ gE |
gt wTT At gfaw Y gomdt ST Ay
qrr fRareA gfeaat &t aga ard
SEl X AT wAT R, AFE A WA
aF W X FgY 9 W fefraa sxawdy
aff FE AR g AT FRET G
FAE T\ AR T F ATARC Y,
1§ gfega 0eq &, 77§ A
AF T 1 W AT FEF TE
T § | T@ ®r @ar wI9T 92
gfr =@ ol WX g avER
fegeatt § @Ay ¥ Ied 99
7T TAR FHag wEOwEm
GNEfrga & HH ALARE AT SN
AFMIAN FFE AEANITTGEE
TN fqar HAow FIHZ 1
far & 3o orfady FwEr g "
getr e g 5 ww 3@ ama
qa gy fergeaw A SWvEe,
fergeara &Y wfefugd, sy oY,
qIT H qew Wt § W ag
s W F gt HF @
wWfag & o § w09 F@T E
WX ot 9w F@r § e fewg-
T A FFEFEa F TER @
Ffag wrq o FI74 F) FIG A7)

SHRI CHANDRAJIT YADAV
(Azamgarh): Mr. Caairman, Sir, I
think that this Bill, which is being
brought here, is unwarranted and is
against the spirit of the Constitution
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and also against the very established
principles of 3 Federal Government.
The Government, if it accepts the
principles of Federalism then it must
express it in its behaviour also. Not
that, the Government should go on
saying we are a federal government,
but in its action the Government is
totally a unitary type of Government.
Sir, the first Article of our Constitu-
tion really says that: ‘India i.e.
Bharat will be the Union of States.’
The very first Article of the Constitu-
tion says this. It means that we start
from this very well accepted principle
that the Government of India will
function as g Union of States, and
that the real powers in matters direct-
ly connected with the day-to-day
activities of the people will rest with
the State Governments. (Interrup-
tion) I am saying that if you read
the very first Article of the Constitu-
tion, you will find that it says: “India,
that is Bharat, shall be a Union of
States.,” Therefore, it is nat a unitary
type of Government. You may hold
a different opinion. We may differ on
this. It is g federal structure, and
Government must be very realistic,
As the Indian democracy becomes
more and more mature, people will
choose the Governments of their
choice. They will choose the colour of
the Government—which they like; and
the Government will have to live
with that, and that is the strength of
democracy. If the Central Govern-
ment wants to muzzle it, it will be a
mistaken notian, Wherever the Gov-
ernment hag tried to do that, it has
not worked. In this kind of tactics,
Government has failed.

The first power tnat the Govern-
ment of India gets is with regard to
the defence of the country. The frst,
second and third powers which State
Governments get are with regard to
public order, police and courts. These
are the first three most important
powers resting with the States. Now,
the introduction of this Bill is an
attack on one of the most important
powers of State Governments. If you
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want to bring it on the Concurrent
List, you may recall that even during
the Emergency an attempt was made
to bring Education on the Concur-
rent List. There was g lot of opposi-
tion from the State Governments, And
the Gavernment of India very right-
ly, later agreed to the wishes of the
State Governments. And that subject
was left with the State Governments.

May I know from the Home Mini-
ster whether he has taken the trouble
of ascertaining the views of the State
Chief Ministers before bringing this
Bill, or whether he ‘nas sought the
advice of the Chiefr Justice of 1he
Supreme Court?

Only last night, the President has
made a reference to the Supreme
Court in a case where there was no
justification to do it—where the Sup-
reme Court hag given a verdict. a
judgement. Even if the Supreme Court
gives its opinion, that will not be
binding. It will not take the place of
law, while the judgemenis given by
the Supreme Courl Judgeg have al-
ready become the law of the land, It
1s binding. In that case, Govern-
ment is acling against the interests of
the working class; against the Class
IIl and Class IV employees of LIC
they ave sought the opinion of the
Supreme Court.

Here, in the preseni Bill where the
entire country is directly involved, the
State Governments are involved and
the principle of federalism is involved,
I would like to know from the Home
Minijster whether he has taken the
trouble of inviting the oplnion of, or
whether he has called a meeting of,
the Chief Ministers i.e. on this very
vital issue, I am sure he has not. I
think this is not a correct approach in
a federal structure.

Now they say there may be com-
munal riots, there may be caste con-
flicts and there may be certain ten-
sions; and then the Central Govern-
ment will have the right to intervene,
1 am asking a question: Shri Kamala-
pati Tripathi wag the Chief Minist_er
of U.P. He is one of the very senior
leaders of our country. There was a
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PAC revolt; and the Prime Minister
and the Government here saw to it
that Shri Kamalapatj Tripathi was
removed from Chief Ministership, He
wag removed. The Moradabad inci-
dents have occurred. Is the Govern-
ment very serious where hundreds of
People belonging to the minority
community have been killed? [s Mr.
Vishwanath  Pratap Singh a more
powerful Chijef Minister than Shri
Kamalapati Tripathi was? Has Mr.
Vishwanath Pratap Singh not listened
to the Hame Minister? Can they say
that he has refused to set up a special
court and, therefore, the Home Mini-
ster, the Prime Minister and the Gov-
ernment of India are compelled to do
this? If there had been any reason, I
can understand this. Can the Home
Minister cite g single example? Can
he cite an example who are the Chlef
Ministers? Before the Bill be allowed
ta be introduced, let the Home Mini-
ster take the House into confidence
and place the entire list of those oc-
currences, communal riots, caste con-
flicts, other types of riots where the
Central Government thought it pro-
per tq establish special courts but
the Chief Ministers redused to do so.
Can he produce the list of that? It
there is an element of honesty, then
the Home Minister must take the
House into confidence before bringing
forward an important Bill. He is
making a clear encroachment an the
powers of the State Governments.

Now I am coming to a specific issue,
As far ag the Tripura Government is
concerned, when  disturbances took
place there, the Tripura Government
was the first Government to approach
the Central Goavernment for an im-
mediate help. At that time, the Cen-
tral Government failed to provide an
immediate help. They cannot blame
the Tripura Government. It was the
responsibility of the Central Govern-
ment also to help them. Did the Prime
Minister or the Home Minister or the
Central Government suggest to the
Tripura Government that they should
do such and such thing and the Tii-
pura Government faileq to do that?
Dig they suggest anything to Mr, Jyoti
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Basu that there were communal riots
or caste riots and they should do such
and such thing and he failed to do
that? Digd they suggest anything to the
Kerala Government about it? That
is why I want to understand all this,

Today, they are in a very fortunate
position that the Congress I Party is
ruling at the Centre and in almost all
the States except 3-4 States in the
country. It means that the authority
of the Congress I leadership at the
Centre is being eroded. The Chiet
Ministerg are refusing to listen to their
leaders at the Centre. Will anybody
believe it? Will anybody believe that
the Prime Minister has 1ost her politi-
cal authority and the Chief Ministers
are trying to defy the Prime Minister?
All the Congress I Chief Ministers are
the creation of the Prime Minister.
They are not the creation of the Legis-
lature Party in the State. (Interrup-
tions) They are not elected even by
their own parties in their own legis-
latures. Will they dare tg say any-
thing and for what?

If the suspicion comes to the mind
of some hon. members that there is
some doubt that the Central Govern-
ment hag got some ulterior motive to
intervene unnecessarily into the in-
ternal affairs of the State Govern-
ments particularly where non-Con-
gress I Governments are functioning,
then they will be fully justified.
Therefore, I am charging the Home
Minister. The Home Minister is a
very gentle person. I have a great re-
gard for him. I know that he is a
very simple and gentle person. He
should not be misguided by his offi-
cers and by the bureaucracy which
has always a tendency to take the
entire power into their hands. They
want centralisation of the entire
power. They want to rule from
Delhi. Now those days are gOne.
I¢ anybody thinks that he can rule
from Delhi, it is not correct. What is
the real tragedy of the Indian Parlia-
mentary democracy today? The real
tragedy ig that there is centralisation
of power. Even the political power,
the administrative power, the entire
powers are concentrated today in the
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be impossible to rule such g big coun-
try. I am saying about anybody. He
may be g very great person; he may
be a very genius person; he may be a
very able and compefent person, but
for a single person to rule such a big
country is impossible, and that is the
real trouble that the people who can
help, the_people who can share the
responsibility and power are not even
taken into confidence.

16.54 hrs

[MR. DEPUTY-SPEAKER in the
Chair].

The Home Minister can say, it is
all right, the Seventh Scheduled js
there and the Sixth Schedule ig also
there. Therefore, an amendment can
be brought by this Parliament. It js
not unconstitutional. I know the ar-
guments which you are going to put
forward. I am fully aware of your
arguments. But it is not only the
arguments. It is the spirit. It is the
decision, it is the objective, it is the
total perspective in which the Consti-
tution was really framed in this coun-
try and under which the Governments
are functioning in this country.
Therefore, I will request the Home
Minister to please reconsider and hot
to rush and I will also warn that un-
necessarily he should not take 21l the
responsibility on his head. Why are
you going to take all the responsibili-
ties? If there is a riot and if the State
Governments are not able to control
the riots, if they are not able 1o create
communal harmony and if they fail
to perform their duties you can cxer-
cise the other powers which the Con-
stitution gives you. Why are you com-
ing in a way which is slightly and
gradually making an encroachment?
It ig like a very clever person who
makes trespasses from one plare to
another in a very clever manner, he
does not jump at, but g very clever
manner, goes on making encroach-
ment and after some time this ten-
dency will go and then one day the
Home Minister will say that the entire
responsibility of law and order and
keeping the Police and judiciary
should come on the Central List, To-
day it is being taken on the Concur-

hands of a few individuals and it will rent Lisf. Tomorrow you will say
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that it should be on the Central List.
It is a dictatorial measure. This will
not strengthen democracy and there-
fore I am saying that it is a question
that we are passing through a very
critical period. Now, India being a
very great country and a big coun-
try as Pandit Jawaharlal Nehru used
i say, is a great country with great
many problems. We have so many
problems. We know that we are at
a very early stage of our democracy
though our people time and again
have shown maturity-—political matu-
rity. It is the people who have given
all the strength and support to de-
mocracy in thig country but it is the
leaders who are failing. Therefcre at
this stage, tne traditions, precedents,
certain respect to values, certain res-
pect to the structure, they are also
very important factors and therefore
all the time—whether it was the DMK
Government in Tamil Nadu or the
ADMK Government no in Tamil
Nadu—they have alsp been all the
time saying that the States should be
given more powers. There should be
no unnecessary encroachment on the
States’ powers. They have been de-
manding more and more powers. In
this House so many important de-
bates took place, where I must say
that the consensus of the House was
always that the State Governments
shoulqd be given as much power as pos-
sible and the Central Governmenf
should have as minimum powers as
may be necessary. Thig Bill is against
the whole spirit. Therefore, I oppcse
the introduction of this Bill and I
request the Home Minister to give
serious thought and to reconsider. If
o situation arises when any State
Government defies, then he can come
before the House as the Constitution
makes provision for it. You have all
those rights here. Thevefore, ihe
Home Minister should do so.

MR. DEPUTY-SPEAKER: Now,
before I call upon Prof. Ajit Kumar
Mehta, Mr. R. Venkataraman, the
Minister of Finance will make a state-
ment.
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THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): It is
not yet ready. It will take a few
minutes more. Two minutes or so.

MR. DEPUTY-SPEAKER: All
right. Prof. Ajit Kumar Mehta.

o wfw FrTe Agan (waeiqy) ¢
T fadas o gdurfar & a ¥ oFf
FRTH T oY FO FFT ¢ IGEHT AN
% 78 FrE 7om A € 1 ST W@ s
g v o= ¥ g fafre agm o o
Efrafema A anT 250 v € &4
WU F A ¥ 6w W
fadns wmT  waduattw € wwar &0
Fiasfi e iggaman &g fw
AX HIGTPTS &7 & Fre 3w F &

AT, FF AN A FEFTIF TG
T QU & 1 g TET FIE 17 TG FEAT
wifgg, fored 3 D97 oF gEX F wfk-
gl g1 51 | 58 ) f5a5F wmar war g,
IG5 T QI g areT & fe & gwk 3w
¥ {q wred fe R S &7 @y & Wi
FE SAT UG} FT F & whwre-aa
TET | gH A% s=«r =;nfge

17 hrs.

w fadas & gl Al o A
5 & g T @ i g fr ag fdaw
USE FLHEA X wfaward F w0 §
w7t war @ | 7 frde AT gt g
fa wsa gt W sA-afafafaat &
g1 gifqafas s ¥ 1T AT WA
rat & 1z g s g 9 O e
T &, A o FfAvETH UK THIT 9
& w8, va T o WY §, fawy o
w-sfafafadl & 7 8 | T h www
¥ i wrar § 5 ag fawr aaceh gd=ge
T gifeegT AT TS TEIT T AT
STW|TE |

qT srwra @ T 2w § Fedrawor
wafa @ @ € | W fnaw ¥ W a
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# oe gfic Pdt ¢ v Wt wEw
IR AfEFA T Fex T F 71T 1 77
W § fo ag fados 7 ¥« dfggm
X wraaTHT F Nfane € g, T A B
far o qfawd F gaT &1 9w T
T §—HIT NTAT HIATFHIR 6T W 197
or § 1 TR IO ¥ F % frdaw W
" g arew ¥ frdw ww@T

SHRI SATISH AGARWAL (Jai-
pur): Today seems to be a very
amusual day, right from the beginn-

ing. The calling attention hag been
broken up...

MR. DEPUTY-SPEAKER: Every
one of us is responsibe for it.

wt waqre fag seoq (wiger)
FYTETET AT, X fadas & g @I
T qg T &6 A 9 Arfge v g
fe Teat & wfasredd o2 |9AET v
ZrET S | ER foo #§ sud wewww
F faw F& ¥ fegasrgar g

T fadas ®1 ITW g T T
2 & giwifas, Srdr 37 997 F We—wrEt
F Frew Er W qU9 g, S¥ §d w1
fegess cf@r Sifaw w3 F agt faww
TIATAFTY FC TATAT F ANY W CHY
qYow F BT HiEwT Feu @I
% faar st1Q | Sk oF T fadaw ¥
FEW FT JATH §, I T G ¥ AT
2 )W EER T 3T F o 91 @ @
T F) GETH N FIwW AT T T@C
I A it @x =g e w §, WY
T A aaear g, 7 =
aw ¥ arewarfywar, sdmar w5 aol-
QT FT AT SR &, IUHT e faar
arre WY fafrm oot & & ot =@ =
e foar ST | O S O Faw W
aqra & Frferer v @& & v wrd afe
TP 9T § | 1T |

FfrardY e ) wg § f arwariasar,
STRFAT  HYT T F WE-WIT w1 fY
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Forear se, $% Ty 3w 7 fafirw ywenwy
|1 HHTEA g1 ) XfeT o ¥ sw fawr
H Yo 7 ¥ IJwwagarg &
7L FEY Zq g1 T, T T¥ g ¥ 5
oo wavsrd Fw ) sng 1w F A
arofrguE uafEl @ g, B e &
T R qiers W 90 U d FTAT SR
@I & 94 ¥ @i sirfgs gwr € f gdwn
Q¥ FRIY Y TR 5% walwa F 6w g,
THEATT TREN, e g gicer W sfaardy
R E, Tiag et e AR &, Mg
fagra wergz W &Y, @ * ww # gfew
¥ A1, e & W I F qd F www
#E I, WO F12Y § nofagfen unfd
€Y qAT AT Honw g g1 B AR agy
B o F At ;T afew & F oAwv
X WTQH AR F o< a0 | S
forg oo & 1€ syaear 7€ #i @ | wWET-
Az FT &7, A €, SATGIET HITHTNA
A Weqse FEEw s A9 gE  wear,
el I W A e W AT F FAar &
g § WIT &) WehAafen ea i sq
TET & ASIF F @ & | F W o7
uq A1 AEI FZAT ATZAT § |

W W UF & AT FEAT AT g
faF ST i1 HTY T TGT § T H WIS WY
g ¢ gfew wEt # 7 B a A
T T w el ) w9 faw F v
o+ ¥ agf F oF g & g andi
&, oy §f T9TaT § 1 gfeE aHy ¥ ou Ay
HETT ATFA & | SiA-diT faw aF Ia
AT TR H A { a7 T & | qEut
FdT 7 oY 72 uE fow & faeme
feaa Y a1 A=Ar AT | g WA
stTfa SR gHY A gE R | T FT WG
FTE FaT AEY fEwar &

&R wa & surar fow Hrax G
a8 ug & fo wit frowr fat smvamaw
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fearar e < off gy wxwmT § FEeTY
Twr fipg St 99 W e gl F Hm
Y iererT sigoft 1 gors s § T o
Afre AT ForeT B W § 1 W AW Ay
HE & wastr § fear § A AT wiw
TR FTRE 1w & ey v A A
7& &y fF T g wrEtEw € el
¥ 3 w1 Wi faw fgd § s A F
o a¥ | T Aol & faar Fwar g

o KA FrOvgy © | S AT

i AT | |

SHRI NIREN GHOSH (Dum Dum):
Sir, I oppose the introduction of this
Bill on the constitutional, political and
other grounds. This Bill, gs far ag 1
can see, is one of the most dangerous
Bills, as far as the future of India is
concerned. It may spell disaster for
our country in the future. The consti-
tutianal arguments given by Shr
Chitta Basu and Shri Bapusaheb are
generally valid. But I think even if
the Rajya Sabha passes a resolution to
this effect, the Government has no
constitutional authority to introduce
such a Bill, because it is beyond the
purview of the Rajya Sabha to allow
such a resoluticn, which can pave the
way for the introduction of such a
Bill.

As correctly pointed out by Shri
Chandrajit Yadav India is a Union of
States. This basic concept or feature
of the Constitution cannot be lequi-
dated by this Bill.

Now an Emergency cannot be de-
clared unlesg there is internal armed
rebellion. Since they cannot declare
an internal Emergency, this is a ruse
to introduce internal emergency in
parts thereof and ultimately through-
out the country, It is a dengeraus
thing, which wag undone during the
Janata regime. Now {hrough the
backdoor they want to have Emer-
gency, without a formal declaration
of Emergency which is a most dan-
gerous thing they are trying at.

Sir, in the Statement of Objects and
Reasong it has been said that States
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have not generally taken advantage of
the power given to them to dweelare
certain areas as Disturbed Area. Since
it is stated like that jn the Statement
of Objects and Reasons, the Home
Minister owes it to the country and
to the House tq declare which States
have not taken advantage of it and
why, which areag in which States
should have been declared as Disturb-
ed Areas and at what time or when
they have not taken advantage of the
powers given to the States to declare
any area ag Disturbed Area and to set
up Special Courts. He should say
about that.

Then, Sir, I should say that the most
fundamental feature of the Constitu-
tion Iis ag regards the Centre-State
relations. The most fundamcntal and
the basic feature, according to me, is
tae power given to the States to main-
tain public order, police and caurts
in the respective States. This is the
most fundamental feature of the
Constitution ag regards the Centre-
States distribution of powers. Once
this is taken away, once it 53 put on
the Concurrent List, then you do
‘away with ane of the most basic fea-
tures of the Constitution, which the
Parliament is not competient to do
because the Supreme Court as already
said that whatever law the Parliament
can pass, they cannot tamper with or
tinker with the basic featuras of the
Constitution. It is one of the most
basic features as far as the Centre-
State relations are concerned. Once
the law and order is put on the Con-
current List as it seeks to do, then
States go away. The States become so
many districts of India. There are na
States. There will be so many dis-
tricts, you can say that India is com-
posed of thousand districts, Bul India
is said to be composed of the States
of Indian Union. So, by intraducing
thig feature Yyou demolish tnhe Statss
altogether. The most basic function,
the serious function that has heen
given to them in this Constiivtion,
will be taken away. This is the secOhc
point that I would like to make. The
result will be that it spells disaster
for India in future because in a vast
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[Shri Niren Ghosh]
country like ours composed for tihe
States which are of different linguistic
varieties, not like America where there
is one linguistic variety, whatever
powers the States have within the
federal structure which constitute the
‘basic and fundamental feature, if you
take them away, then you suppress
all the linguistic groupg in this coun-
try. The result may be an explasion
in future and that would be disruptive
of the unity and stability of India. It
runs counter to the policy of national
integration. This is a Bill taken to-
‘wards national disintegration. That
is what I want to say, to putl it most
humbly and seriously before this House
as far as the future is concerned. By
and by many States will come to feel
that their rights have been taken
away. They have been suppressed.
They have been denied a place in
India. What is happening in North
Eastern States, Jammu and Kashmir,
here and there? Do you want that
situation throughout India? Yonu want
to break India. I charge, by introduc-
tion, if you pass this Bill, you will be
held responsible in future for the
breaking up of the unity of India and
national infegration of India. You do
not know what a dangerous step you
are taking! It will run counter to the
fundamental policy. You say casual-
ly that certain caste riots, communal
riotg are the reasan for that. But
actually you are responsible for that.
You have ruled for thirty three years.
If you have not been able to eradicate
those things, put that question to
yourself instead of putting a blame an
others. We make bolg to say, if de-
mocratic forces or socialist forces
could have been in the control of the
country, within five years these evils
can be liquidated throughout India.
You should put that question to your-
self as to why the problems could not
e solved. So, I would request the
Home Minister to withdraw it. T am
astound that such a measure ha< been
approved by the Cabinet and the
Prime Minister! I would request the
Home Minister and the Prime Mini-
ster let it not be written down in his-
tory that Prime Minister Shrimati
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Indira Gandhj wag responsible for
disintegration of India. You should
think on it hundred times. I would
request you to withdraw this measure.
If there are communal riots, etc,
generally it has got to be tackled in
a democratic manner on a poltical
understanding. ‘This socio-economic
set up has been gaing on. Even if
we have reservation for ‘fifty years
more, unless socio-economic funda-
mental reforms are brought about, thig
caste conflict will go on. A section of
Muslims feel that they are in g Hindu
country. They have to look tuv them
for protection. That is what they
think, That is the culture that wyou
have brought about in India. You have
to bring about fundamental re-orien-
tation of the policy and cultural out-
look in India. If this Bill is passed it
will tentamount to wiping out the
States of India. Indig will be cam-
posed of thousands of districts. States
will go. Dark days will be in for us
in future. I request the Home Mini-
ster and also tne Prime Minister, on
this vital issue they should think hun-
dred times, Even at this lasy mo-
ment, they should withdraw it and
wnot to bring this measure,

17.18 hrs.
STATEMENT RE GOVERNMENT'S
DECISION ON L.I.C. BONUS ISSUE

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): I
wish to make a statement regarding
the LIC bonus.

The hon. Members are aware that
there has been a long and chequered
litigation with regard to the liability °
of the LIC to pay bonus to its emplo-
yees, Recently, Parliament enacted
the LIC (Amendment) Act 1081 em-
powering the Central Government to
frame rules with regard to the service
conditions of the employeeg and agents
of the Corporation. In pursuance of
these powers Government framed, on
2.2.1981, the Life Insurance Corpora-
tion of ndia Class IIT and IV Emplo-
yees (Bonus & D.A. Rules) 1881 plac-
ing a ceiling on the payment of bonus
in the interest of policy holders and
more economical administration of the
Corporation.
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As hon. Members are aware proceed-
ings were initiated in the Supreme
Court by a section of the employees
of the Corporation challenging the
validity of the said Act and the Rules
and the Supreme Court thereupon
passed an order staying the implemen-
tation of the aforesaid Rules.

The LIC was willing to pay bonus
to’ its employees in aecordance with
the termg of 1974 settlement upto
30th June, 1979 and, thereafler, in
accardance with the provision cf the
said Rules, but this was stayed by
the Supreme Court.

On 15th April, 1981 1he Supreme
Court was pleased to pass an interim
order directing payment of bonus ac-
cording to 1974 agreement.

The Government was. adviscd that
this Order in so far as it amnunted to
a direction to pay bonus in contra-
vention of the provision of law which
has not been declared inval:d was not
legal. The order also rai~ed far reacn-
ing issues of general importance as to
the scope of the judicial power to sus-
pend operation of a law and to issue
a mandamus to make payments ir
contravention of the provisioa of a
valid law.

In view of these doubts, {he Presi-
dent of India was pleased on 21-4-81
to make a reference to the Supremsa
Court under article 143 of the Consti-
tution on the several issues raised in
the reference. In view of this refer-
ence and the resulting uncertainty as
to whether it is open to the Corpora-
tion to make the payment, the
Supreme Court was moved by the
Corporation and by the Government
for suspension and/or vacation of the
interim order of 15-4-81. These peti-
tions were rejected by the Supreme
Court today.

Although the Government enter-
taing doubts as to the correctness of
the interim order of 15-4-81 which has
necessitated a Presidential reference
under article 143 of the Constitution,
the Government, in order to uphold
the rule of law, has advised the LIC

to make payment of bonus in accord-
ance with the Court’'s arder. This
payment will be for the fiscal ‘years
1978-79 and 1979-80.

MR. DEPUTY-SPEAKER: Shri
Vijay Kumar Yadav.
SHRI JYOTIRMOY BOSU (Dia-

mand Harbour): Sir, I am geeking
a clarification from the hon. Finance
Minister. . .

MR. DEPUTY-SPEAKER: You
have got a Calling Attention to-
morrow. (Interruptions). No please;
I do not allow. There is a Calling
Attention tomorrow,

SHRT JYOTIRMOY BOSU: You
shut out everybody.

MR. DEPUTY-SPEAKER: That is
your opinion. No Clarification can be
sought from the Minister on a state-
ment made by him. That ijs the rule.

SHRI JYOTIRMOY BOSU: I can
show you umpteen instances....
(Interruptions).

MR. DEPUTY-SPEAKER: No
please. Shri Vijay Kumar Yadav.

17.23 hrs.

DISTURBED AREAS (SPECIAL
COURTS) BILL—Contd.

T
=t oo R 19 ¢ (AET) ¢
SqreaE  WEEW, W W faw &
wedygs 71 iy F3a1 § 1 =@ fam
F oy & aga ey /duafaw aTq
FR ST A § | Tagawmar § &
ag fas moq 9 sga & gIH
usdifas 9389 w@ar {1 S|
sqRwt @ afa # fau ag faw agf
AraT T g0

IHRi SATISH AGARWAL: On a
point of order, Sir,
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[Shri Satish Agarwal]

According to the List of Business
and conventions and practices of the
House, the Calling Attention ig tp be
disposed of first. But, as you desired
me to agree to postponement because
the Minister was busy in the other
House, I agreed to that. It was fixed
at 4 O’clock. Again, this particular
businesg has started. I am again sit-
ting for that particular purpose. We
have got another busines; at  5.30
P.M. Tomorrow morning I am leav-
ing for Cochin. 1 will not be here for
three or four days. I will be return-
ing on Monday. What will happen
to the Calling Attention Motion? It
is half-way through. I cannot ask
questions later on, Either the Half-
an-Hour discussion has to be taken
up at 6 O’Clock or this particular
debate may be postponed to to-
morrow. The Calling Attention Mo-
tion cannot be postponed.

MR. DEPUTY-SPEAKER: 1 have
to ascertain the wishes of the House.
After this discussion, we can take up
the Calling Attention,

SHRI JYOTIRMOY BOSU: No, Sir,
I am on a point of order. Sir, the List
of Business is under the Speaker’s
orders. Therefore, for him to de-
viate constantly and to deviate from
assurances given from the Chair,
makes it a very uncomfortable posi-
tion. The question is after the com-
rade hag finished his Speaking, you
should take up the Call Attention
and then the Half-an-Hour discus-
sion will be taken up immediately.

MR. DEPUTY-SPEAKER: It is
not deviation.

SHRI JYOTIRMOY BOSU: It is
deviation.

MR. DEPUTY-SPEAKER: When
I called, there was some confusion.
Therefore, Mr. Satish Agarwal could
not speak. We have to go ahead.
We have to make some arrangements.
It is for the House to decide. Now
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this is to be disposed of. You see
this is fo be disposed of. About Call
Attention, I will ascertain the views
of the House, Now Mr, Yadav. He
cannot be stopped.

= fawm AR e ;3w fam
¥ 9Ewm F 3} arw &1 faw fear
g W T F 9gX 1976 W
g FEF FAET TGT 47, 9§ &
ag g €7 & faq ofcfeufaay
fee ofwr #1 mure  ofwr
Nfyg e stomr HI Aww T2
&1 wsq fvar Strowr 1 97 H W)
¥ =TT 75 ¥, AN wewEew
SqEal, WA duNi WX wETAieE
FrgFaat wify $1 9=t 7 75 9O
sgr 9% ¥ gwaar § 5 fegew
Q:m‘rvﬁtrwa,aar?r@q’tirm

T
Y
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M YER T AGT & AT GOA-
afgwar &t 7@ faemr =SEd
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F T FATAT JrE @y | oy gty
¥ afcfeafaal & aoiimT &1 |
W g wigwrd §1 sy ¥ oAew
g # AX W A qAn A ogw-
m’rg,mﬁﬁﬂamﬁmﬁa
Smaﬁwﬁ&qﬁwa.w%
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ag @r a1 @r &y oz fedddifaw
T ¥ woA wr gElow wT @
& AT AF-AF T AT FT IAA-
w0 Aifr waar @ &0 @
A N T AT BT SA EAT
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MR DEPUTY-SPEAKER: At 5.30
we have to take up half-an-hour dis-
cussion, Now he is the last speaker
to oppose the introduction of the Bill.
Then Calling Attention is also there.
We cannot postpene this. Is it the
sense of the House....

SHRI SATISH AGARWAL: Sir,
he has to make hig speech. Then the

Minister has to reply. There will be
voting; most likely there will be a
division on this, ag 1 anticipate; and
maybe, a walk-out later. Anyway,
in view pf all this, this businesg will
take not less than 20 to 25 minutes;
it may take about half an hour. It
cannot be disposed of today. Afier
all this discussion ig a lively discus-
sion. Let it be continueg tomorrow
and let jt be disposed of tomorrow.
That does not make any difference
because the whole business has peen
upset. Therefore, Sir, my Calling
Attention may be disposed of first.
After that, the Half-an-Hour discus-
sion may be taken up or if any of
these itwo other itemg can be post-
poned. . . (Interruptions)

MR. DEPUTY-SPEAKER: Is it the
sense of the House that we take up
immediately the Half-an-Hour Dis-
cussion. Mr. Vijay Kumar Yadav
will continue tomorroy, and the
Minister will reply tomorrow....
(Interruptions) Now, we take up
the Half-an-Hour Discussion and then
the Calling Attention..

SHRI SATISH AGARWAL: No,
Sir. Calling Attention first; then 377
fixed up for today. They could be
disposeq of and then any other busi-
ness. ...

SHRI JYOTIRMOY BOSU: 377 may
be postponed till tomorrow....

AN HON. MEMBER: No, no.

5t N fasr@a qraam : Sorsger
Weled, A UF YW § | AT @
9T a9 § | "Ig 9T I9 grw A
wige ferpga faar srar gqv ar Iy
w3 | «fag, IFqF qE FIfAT
wiwAd @ «fwT | 193 F W
F97 FA F Aforg

SHRI SATISH AGARWAL. Half-
an-Hour discussion is not important.
(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Yadav does not agree.
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SHRI SATISH AGARWAL. Calling
Attention, then 3877, then Half-an-
Hour,

MR. DEPUTY-SPEAKER: Now,
Half-an-Hour can be completed with-
in half an hour.

SHRI RAM VILAS PASWAN:
Half-an-Hour and Calling Attention
today; and 193 tomorrow.

MR, DEPUTY-SPEAKER: Mr.

Mani Ram Bagri and the Home Minis-
ter must agree to that. Mr. Bagri is
the mover.

W AAOR qErE o S g
afes {0 377 @ ;7 A

SHRI JYOTIRMOY BOSU: In any
case it does not affect the business
because it is to be taken up at 6.00/.
Therefore, it can be shifted for to-
morrow,

MR. DEPUTY-SPEAKER Now, we
take yp Calling Attention. It will
take only 15 to 20 minutes; then the
Half-an-Hour Discussion.

st WA FWE . JIT 377 @
X AT

SHRI RAM VILAS PASWAN: Dis-
cussion ynder 193 tomorrow?

MR. DEPUTY-SPEAKER: Yes, 1
think, Mr. Bagri has agreed. We murt
complete the Calling Attantion in 20
minutes.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): 1Is the discussion
under 193 being postponed for to-
morrow?

MR, DEPUTY-SPEAKER. Yes.
They are agreeable. (Interruptions).
So, first Calling Attention, then the
Half-an-Hour Discussion and then
377.

SHRy BHISHMA NARAIN SINGH:
What about the introduction of this
Bill? Will it be taken up tomorrow?
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MR. DEPUTY-SPEAKER. To-
morrow morning, we ghall dispose ot
that.

SHRI BHISHMA NARAIN SINGH:
The hon. Member was about to con-
clude. The Minister would take only

five minutes or so. It coulg be dis-
posed of today....

MR. DEPUTY-SPEAKER: Let him
reply tomorrow morning. We shall
take up the Calling Attention. Mr.
Vijay Kumar Yadav, have you con-
cluded your speech on the Bill?

SHRI VIJAY KUMAR YADAYV:
No, Sir.

MR. DEPUTY-SPEAKER‘ Then,
Mr, Vijay Kumar Yadav can continue
and conclude his speech in two or
three minutes. Then the Minister
will reply tomorrow.

Mr. Vijay Kumar Yadav,

st fawa w7iT TEw . U
wERu, f ug T @ A1 & @
ek qgT fame 1 gMR AEw &F
WY AgA qE I FEEd g W
aga Vg A w@EpfeAr § 1 TE W
qGA G AV WISIC SlGA FIA AW
g 1 zd wEIT ¥ AR & wad-
T4l THEYTd F | IA QEIH @l
¥t @ gu fgegara &1 ) |@faww
g g ag d@feuym devsw FAT § AR
¥z ®I dgd H AIEE fqu o
g afsa os o1 gmd gudr 7@
gfaart 1 & &, 91w dfage
¥ fasfew fear war § wsEi A0
g 3] #1, T@ FAT F wiko
W X pIME fwar Ssr @ §
"X 9% wiee 1 as §F wiare
a9 ¥ AFT I WY T F J9 AT
W | Sued Agen, # wfeT
Tt fr 0w g W w ¥
wio, @ faw & wfw, 159 @
@ aweng § I W@ W gEw
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1737 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE—Contd.

Reported Serious power crisis in
Rajasthan—Contd,

MR. DEPUTY-SPEAKER: Now we
continue the Calling Attention. Shri
Satish Agarwal.

SHR; SATISH AGARWAL. Look-
ing to the paucity of time, I shall try
to be very brief in my observations
with regard to, the calling attention
notice regarding power shortage in
Rajasthan.

I have got two statements with re-
gard to this call attention notice made
available by the hon, Minister for
Energy. The first one we got in the
morning and a little later we got the
revised statement from the hon.
Minister, Probably some facts came
to his notice later on gnd that is why
some amendments have been made.

I am really thankful to the Minis-
ter for the anxiety and concern that
he hag shown for the power shorfage
in Rajasthan ang the implied assur-

ance that he has given in hig stale-
ment for the early solution gf this
problem. But I am gorry to say that
Rajasthan is being given a very step-
motherly treatment and whatever
necessary is not being done to help
Rajasthan and to bail out Rajasthan
from this power crisis. You have
mentioned in your statement that the
problem has arisen very recently,
that the power position was quite
comfortable in the first fortnight of
April and that it will take just a few
days to restore normalcy so far as
power supply is concerned.

1 am sorry to say that eifher ful!
facts have not been brought to your
notice or either full facts have not
been brought to the notice of the
Government gr they try tp conceal
those facts...

SHRI NAWAL KISHORE SHARMA
(Dausa): On a point of order, Sir.
1 was listening to the call attention
notice and though I made my sub-
missions, my questions were not re-
plieq to or at least I could not hear
them. I am sure the Chair also did
not hear the reply. I think if Mr
Satish Agarwal could be given that
opportunity of being called again—
I have no objection to it—and gllow-
ed to put questions, I should also
be allowed.

MR. DEPUTY-SPEAKER: After
Mr, Agarwal finishes and the Minis-
ter's reply, I shall allow you.

SHR] KRISHNA CHANDEA
HALDER (Durgapur): Under what
rule are you allowing this?

MR. DEPUTY-SPEAKER. Under
the residuary powers pf rule 389.

SHRI SATISH AGARWAL: Mr.
Deputy-Speaker, Sir, it was some-
where in the month of February—the
date is 8th February 1981—when a
huge conference of Power Engineers
wag held in Jaipur wherein practi-
cally 300 power engineers from the
Northern Grid area participated and,
at that particular conference. these
engineers warned the State Govern-
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ment as well as the Central Govern-
ment that Rajasthan was going tc
face an acute power crisis hereafter
I would like to know from the hon.
Minister as fo what effective steps
were taken in view of this warning
to prevent the power crisis from
overtaking Rajasthan?

There are certain paper cuttings
with me and in all the paper cuttings,
right from December 1980 upto the
month of April, 1981, for fhe Ilast
three fo four months since 18th
December, 1980, power cut was ap-
plied in Rajasthan. It wag practi-
cally 60 per cent, 70 per cent
or 80 per cent but for the
large-scale and medium scale in-
dustries, it was hundred per cent.
Even, for agriculture, power was
not made available. For the small
scale gectors too no power was avait-
able. For domestic consumption, due
to power failure, in Jaipur City, right
from the morning till late in the
evening, we had ng electricity what-
soever and Shri Nawal Kishore
Sharma would vouch for this state-
ment I make. Since 18th December,
1980 Rajasthan has been facing an
acute power crisis. I am sorry to
say that the Central Government did
not come to the aid of the State Gov-
ernment, parlicularly, in view of the
fact that Rajasthan Chief Minister
does not enjoy that much confidence
to be able to deliver the goods. This
is the position, Sir, in Rajasthan.
Unfortunately, Rajasthan is a drought
affected area, Rajasthan is also
economically a backwarg State with a
population of five per cent of tke
total of the country and it has not
got that much of industrialisation.

In view of famine conditions that
prevail in Rajasthan as also its
economic backwardnesg and its less
industrially advanced stage, it is
urgently necessary that the Central
‘Government should have come to the
aid of Rajasthan.

In this connection, I am disputing
all the figures which the hon. Minis-
ter has stated in his statement. He
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saig that the requirement of Rajas-
than is 130 lakhs units g day. Accord-
ing to my information and according
to official sources the daily requive-
ment of power is 180 lakhg units a
day. In view of this, the average
availability is 80 lakhs units a day
according to my statistics and figures
Only 75 lakhs units a day for the last
three or four months js given to It
It has even gong down in certain
weeks to 65 lakhs units a day.
This is the power position in Rajas-
than. So, the requirement is 80 lakh
units a day whereas 75 lakhs units
a day is available to it which is Jesw
than 50 per cent or so. Naturally.
the large-scale industry has no
power; medium-stale jndustry has no
power and for agriculture there Is
no power. For domestic consump-
tion, partial supply is there. In view
of this, a large number of industries
have been closed down. TLook at
Western Rajasthan, particularly, the
places like Jodhpur, Barmar, Jaisal-
mer, Nagour or even Udaipur, Alwar.
etc. In these areas, when there is no
power supply, naturally, industries
had to be closed down. The labour
has been dislocated; people had been
rendered jobless. Th view of the
very great problem having arisen in
Rajasthan, I dy not know, how fto
cope with the situation there. ‘This
has resulted in a loss of industrial
production s well ag excise duty loss
to the tune of Rs. 20 crores. Also this
has resulted in the loss to the tune
of Rs. 20 crores in sales tax and Rs. §
crores losg to the Rajasthan State
Electricity Board and, ultimately, it
resulted in a loss to the State Gov-
ernment as well, People were ren-
dered jobless and industries had
been closed down. Industrial pro-
duction jeopardised. In thig parti-
cular gituation, T would request the
hon, Minister to tell me as tg what
is happening to the Nathpa~Jhalkri
proiect. You have not rmentioned
anvthing about this particular pro-
ject., Rajasthan unfortunately has
got only two per cent investment in
the Central sector. So far as all-
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India figure is concerned, we have
g0t only two per cent jn the ¢entral
sector. So far as Rajasthan is con-
cerned, I want to know what you are
going to do with regard to Jhakri
project. Why don’t you help Raias-
than in the matter of approval of
this project? Rajasthin Government
has represented to you. When did
the Chiet Minister write to ycu?
When did they take up the issue?
When dig you discuss the issue? Why
didn’t you decide about this project?
Why are you prepared to give
Rajasthan 16,5 per cent in this
particular project? You are giv-
ing 50 per cent to MHaryana and
25 per cent to Punjab. I do not want
io dispute but Rajasthan which is
such a vast and backward State Je-
serves only 10 per cenl. Then you
have earmarked 20 per cent for Uttar
Pradesh. What about Rajasthan!
You have not indicateq about the
share so far as this particular pro-
ject is concerned as to how much
Rajasthan is going 1o get ouy of it.
So, I would like to ask the hon.
Minister as to what particular share
out of this Nathpa-Jhakri project
Rajasthan is going to got. By what
time will you decide? Why don’t
you give from Haryana’s share be-
cause Haryana hag got three times
more per capita consumption than in
Rajasthan? TI,ooking to all these
facts 1 would earnesily request par-
ticularly with regard to thermal
power project Pallana. What hap-~
pened to this? Rajasthan is not in a
position to execute all these projects.
Things are lying in railway godowns.
They are not able to get them releas-
cd. So financial assistance has to ke
provided to the Rajasthan Govern-
ment, Meanwhilce till these problems
are solved I would request the hon.
Minister to intervene in the maiter
and urge upon the Government of
Madhya Pradesh, Haryana, Punjab
and Gujarat to make available fo
Rajasthan the additional power

that they have so that Rajasthan’s
problems are golved. Sir, I would
particularly like to know Rajasthan’s

share in the Nathpa-Jhakri project.
I Would also like to know ahout
development of solar energy from
desert and about Pallana lignite
power project and availability from
neighbouring States. What effective
steps are you going to take and by
what lime will this problem be sal-
ved? I want a categorical reply and
assurance on these matters,

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): Mr. Deputy-
Speaker, Sir, the Central Government
ig concerned about the present power
situation in Rajasthan but our assess-
ment is that it is a temporary phase.
The situation in Rajasthan hag been
improving as compared to 1979. I
have got the figures. The require-
ment of Rajasthan varieg in different
months. When the agriculture de-
mand is high the requirement goes up
and when the agriculfure demand is
not there then the requirement comes
down. For example, in April 1980
the requirement was 12.50 inillion
units whereas this year April our
assessment is 13 million wunits.
In May last year the require-
ment was only 11 million units and
in June it wag 10 million units. So,
it is not that the requirement is the
same throughout the year. It varies
from month to month. In my state-
ment I have given the factual infor-
mation. The position had considera-
bly improved in March and Rajas-
than Government withdrew all the
powercuts because of the improve-
ment in the situation. I have speci-
fically said in my statement;

“Rajasthan was having a com-
fortable power <upply position in
ihe beginning of April 1981 and the
powercutis|restrictiong imposed
earlier were lifted from 30th
March, 1981.”

That wag the situation at the end of
March. In April I have gpecifically
said:

“The energy reduirement, in
Rajasthan was about 130 lakh per
dav which wag fullv met during

the first fortnight of April 1981.”
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So, improvement in power supply
position has been there.

But, ag the House Knows, we don'i
have cushion in some of these States,
So, it is no use blaming A or B State.
During the last 4 or 5 years, I can
name a number of power units which
we have got, which have been feed-
ing Rajasthan. But not 5 single addi-
tion unit has come up in Rajasthan.
This position is well-known to the
hon. Member also. We are making
varioug effortg to raise the generation
capacity. Our efforts are two-fold:
One is short-term and the other is
long-term. Whenever there is deficit
in any State, it hag to be met by ad-
ditional supply from  neighbouring
State. Whenever Rajasthan faceg any
difficully we iry to help them from
Badarpur or from Bhakra, Actually
Rajasthan has drawn more  poOower
from Bhakra than what il is entitled.
This is how we are giving all help {o
Rajasthan, In November or Decem-
ber last, we did load-shedding in
Delhi to help the farmers of Rajas-
than, We are irying to raise the capa-
city of the mechines at Bhakra.
Instead of 90 M.W. they will here-
after generate 120 MW, We are
thus trying to raise the existing capa-
<ity also, and we are making provi-
sion in this regard. We hope that
the country would become surplus
in energy position in 1984-85. Rajas-
than's deficit will be met. As I have
already stated in my  statement,
‘Rajasthan will also get share from
Dulhasti, Nathpa Jhakri and Cha-
mera hydel power projects’ in addi-
tion to Singrauli which will come
into production zometime next year.
We are going to give more power o
Rajasthan and we hope that by 1984-
85 we will meet fully the require-
ments of Rajasthan. As far as agri-
cg‘ltural sector is concerned we have
given power to the ggricultural gector
all over the counfry. There is 5
directive of the Prime Minister. If
any State does not follow the direc-
tive, it will be penalised. Just as we
can give assistance, so0 also, we ecan
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withdraw the assistance. With the
help of various directives and various
firm measures taken, the agricultural
sector has been provided with suffi-
cient power and we have not receiv-
ed any complaint from the agricul-
tural sector about non-availabijlity of
power. Qur couniry now is poised
to beat all previous recordg of food
production because of the wvarious
efforts made by the Government and
by the farmers, helped by God's
kindness. So far as Jathpa-Jhakri
is concerned, the hon. Member has
conceded the point. We have tried
to help Rajasthan, and we have given
them share of power. There are
many projects where the Central
Government invests money. They
will get the benefit of power. That
is the advantage we are giving to
Rajasthan and Rajasthan should e
grateful for that.

SHRI SATISH AGARWAL: Rajas-
than Government has represenied to
be a partne:r in this projeet Iz it
not g fact?

SHRI VIKRAM MAHAJAN: Lef
me complete, Ag the hon. Member
has conceded the point.

SHRI SATISH AGARWAL: [ have
not conceded.

SHRI VIKRAM MAHAJAN: You
said, they have no funds to invest in
the power sector., That poinl you
raised. We know the financial posi-
tion of each State. We want to
help Rajasthan. When the Central
Governmeni invests its money in
varijous projects, naturally, the bene-
fit will go o  Rajasthan. Sir, the
mangoes are important andg not the
trees. So far as the question
of quantum of share is concerned, we
have asked the Member, Planning, and
whatever the Member, Planning de-
cides, will be implemented. This is
a minor matter. They will get a
reasonable share in power and let it
be clear to the House that Rajasthan
is not given 5 step-motherly treat-
ment. Tt is a favoured child of the
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Central Government and whatever be
the requirements of Rajasthan, we
will see that they are met. Therefore,
" my humble submission is that thig
is a temporary phase. We are not in
a position to help them at present
but the help can be given from out-
side if the atomic power goes out of
order for g short time. Thig is only
a temporary phase and it will be
solved shortly and the entire pro-
blem will be over.

MR. DEPUTY-SPEAKER: Ac-
cording to the gense to the House
taken earlier today, the Home Minis-
ter will reply to the debale on the
motion for leave to introduce the
Disturbed Arecas (Special Courts)
Amendment Bill, 1981. Item regard-
ing matters under Rule 377 will be
taken up afier disposal of the Call-
ing Attention today.

SHRI R. P. YADAV: (Madhe-
pura): How have you come to this
decision? You have said previously
that Half-an-Hour discussion will be
taken up after the Calling Attention
is over and the matterg under Rule
377 will be taken up thereafter.

MR. DEPUTY-SPEAKER: After
Matters under Rule 377, Half-an-
Hour discussion will be taken. After
Half-an-Hour discussion, the Finance
Minister will have the Motion for
consideration of the Finance Bill and
make a speech. The discussion will
be resumed tomorrow. The discus-
sion fixed under Rule 193 will be put
down at 6 p.m. tomorrow.

W PR AR WEe (7))
AT Sarsgd wgeg, & I faor
97 g WEY F T FH FO STA-
FTO @97 g 5 o Wl wEEw
I IsEArs g7 wer wgw feamn g
ag wH frw g2 gwws o feafa
ooy FTW@ g 7 oA ogw A §
O AW g, ¥ SwAT AEAT

fmmaﬁsﬁmitw

gaww';qu’rtﬂ'ﬁam
ﬁ.mﬂwﬁﬁ?mqq
T & Twizmt & 1 uw s
Tl g & & owy 1977 ¥
T F uE"T SHH war e
F TIE EU 1 1978 H IHAT
afie ¥ ww wiw § FE A
fawr § ®S95 W | 1979 H me
U T g W gt afe W ouw we
80 fea #F =TEW QT | WIS Wt
fafa ag ™ swx g o & & v
TEE T B AT g WR Afe
FT AT B ATHN—TERT W WY
gHT SRl &

YT ARRY, WY TR IS
FW war f& ot 33 @ N wEe
st ¥ wer f5 owie & @l Ty
fam wm & mwx T DA w R
famr o & wsediR & et
yrae Seire &t feafy @or § sady
& FY¥ A wHFmAl § mv @A fuv
FAFT HT AT & ST | GIAT T@e-
Yz & s fewr @ SER R
FaaAmT § & s1¢ wow §t # Sy
afie 7o (2) & :

44 %D 3
£ 1]

3

& .

“Unii II of RAPP was commissio-
ned on 19th April, 1981 and it is at
present generating at the level of
100 to 100 MW”

4g & GEAT TIWT 4T | 9T

q1T BN @FT TS BN fF wg T
& wf @ g5 wHz ® qA IR
Fg faur

“Unit No. II of RAPP was re-

commissioned on 19-4-81 but it
wen{ into grid disturbance yester-

day night.”

gz ferfy “” & & 1 {g AN IAT
gfael Fadfer-Hafedt w7 dagAe
#T ¥ 99 WY 4T GHE [F TO9AN
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W qrEereaar o gt 9@ ¥ W
IM—A T T T E

18 hrs.

sy #Y feafe ag @ & =qr
9 9T FT AN THFIR FH & T
¥ oFt 78 ¥ | w7 gz feafw § o
AGT wuar o X wgr fw wreqra
# HlgIT FEEFAT 1 FTAT 60
Arg gfaEa A - ¥ wrmr
dt & gFdr & o Fa O & Fwd
T @™ W g ww R FN
ww wirsy & fad agy ama-a2
eA(R TAT ¥ &, B3 WEX W @A
# 597 T, IF 9T ZA AR F AgH
w7 /4 AfPT W gOR FEA
#ifan @Erwa & w7 9z 5 Torew
A FEET F o2 gAT &, T F ww
ox-fagr Towars ¥ faager weA
3 wgr 9T faaga faad a@f g
AR FREEl ¥ AT e
T fear war g—3@ *HT I £
gt ? & g SwmEr wgar g fe
wSr A fawdt f fagar
REEFIAT ¥ I« F AFEA  I¥
fpat faaslt faa & & 2
F4iF A W X S @eHz
faar § S ® g & fp—
At present the availability is only

about ¢0 lakhs against the requirement
of 130 lakhs units per day.

98 3 HY F §3 F N I9 f
W # dyve gfaz = g w oy |
dfed 99 ¥ am fo7 wg a= @
wg, 9T HW T IF A& ATy
fe woreqrr Y I8 & I X &
e fradt fasdr fag <& &
RAT AT T HiFS F wLAT & F
g @ 1 FAT 30 AT gfhew
gt fea & wE@EST TR QY
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qrA, At ww Y '™ oaede feafy
& [T [oqrA w1 g e
faorsft & @ &1 & 71 75 o Fgw
gt § @ oww o ogx @ fedwe
FT F FAFAT ATEGA aY UseArA ]
AW w g TE F oFEy
g

3T g & ¥ g W srAAar
@rgdT § 5 5 wgi-wgi ¥ ferdy
faselt Irqew wU @ & 1 @I
oy ¥ feadt T g & fardy &
It =g s fEe AT ¥
fax < & 1 aqgx o TIqET ¥
fezdr faar v & war w77 T ¥
frady fag & & 7 F37 gaadt
featd ¥ & w8 7l =AY )
RGN 9T WIT @A P W &
qT ® yer HAT 9T AN T §
F T F IGH B F &, OHAA
fedt #r ww a8 =T § S€
wIx I 9T @S AT AT & )
qT T qAF W Iqq & fF ToqrT
F g 99 F w4 &, § 3z F@Am
argtt g fr Irwara @ faaqr dar
fastedt & fod 9T 1 =1fgq =7
9g F T F fad fa & oW
rT FT @A A4 IR )

* W Y g AR W Tmar
g B ®Er s o qdw 9r3e Saee
g, g #v &7 1981 ¥ Feim=A
QITey PI AT NfET W, 98 wIH
as 91 aff gar =@ =ww & fear-
5% UEEINTH F WPIR 4§ 1983
H OAAT W47 § 1 TH FT A4T AT
ElmwmFrFra gz e F I F
fad dar =fi & | o e W
F 5 FAT F WA “drear”’
@By 97 F gIq N F FEO,
g4 FT AT A T F owOr, o
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gf § oW ST W wmr  dWw
wr o g0 g ar  fefaer
FEgEwa ' N A F—F ST
am ot IGEATHT AEAT-—qHo o
o #@o for & gmw oy w1 as
g ‘foaw ww % fog F arg Fa-
fafeenr oiv ae gew F7 oas @,
7g 3@ ¢ 7 sl i @R
gC o wrs T owmA 97 fF e
TS A S, FF F G FT F
99T 72 £ 1 T@ FT aion ag § fF
qiT 7T S @ g4 1981 A
FHYTT AT AT, T8 T7 FT FHr ¥
FTW G4 1983 ¥ W =14 & W,
@ I ¢ ot qF ™ @ )

e § & Fae I AT ATEAT Fro
qin-=q arfadr & q F av e o
AGT FI AT EHAT 8, AT g g ¥ sgrar
HrawEFal AN, 7, A A JAEH
S qF AT AGYITE W TH A ¥ Ay
SoiFeE # a7 WL A, ST 99T aF
LT F AN HAFT GHe QAT—
st #Y feafa § oo #Y graTEar 9
QU FET T8 F——Fraa-feas gfrea
Fgi-vgl ¥ G FL F AT A
WIHTAFAT F1 HE FEAT 97Y § | AT
TS & AT F F2< T L, F2f
F FT art A & 1 s foorey Ay
fasly &Y & 7 HY TEAMT FTEAT
AT QY 7 e & 930, wa oY o &
WM § qOT-AIT FT A, Hifw agh
& % ¢ aga TEL &, FacrelY F wrra F qrey
FAT TG W/ FHAT | T 7 ToreAT™
Y T GEEAT 9 AT F ara fq=qre
A a97 Tez I AfqA 1

ot oo wgTee - 8 o) Se-edede
faar & 59 ¥ aodieT § Sowrar §
T FTIZATETE E FETHRITGRY
& ¢ | gAraoEfAE qrER CAtE T gfae
Fo 1 AR AT Har Py aTAT Y

I q TR T & a7 | gt %
WTES FT AT § A T foreer qrer ¥,
o & A€ TR ATE ], XA Fwiwd
§ fr foraeir-fenaelt wdsr @ &1 faey
I @ & 3 qede wEs f, W
H 1.7 @ o, faama< ¥ 5. o qede
oY, graifs Ara-gfeear ¥ 9 & wmv
T | wgE< ¥ 6. 7 T A, qqv_
¥ 2. 3 ¢@AT N—e7 @@ T wET
_E— . . .

=t dfm s : fageae g
S # fraay & ?

=t far wgrem : g e g
@ &, 97 roafas gz e gy g
g, TE gHT TSEAT I GFe AT § o
T a Al @ 39 ¥ wrar fF gfae
FYES-HTI S ¥ I17AT | g7 A forq wog
F9 FTHE TWEHR dATX FT 4T @
gug g 2" 9w @ 9T, afww o
QAT & QI SHEATES fShaT o
gag ¥ gr<r fawew fars war, fow
FT gorg & fawelt #7 fewfa ot s«
€ “Ca 2" W FErT | oow guT
99 Y I qAmE @ g7 wud
TR  F1  AZHAT QT |
qro 19 w1 T IFfae =1 g waAv
qr fagq @ o fafvar gfves aoeqm
F1 fas 7@ 9 W ST FY 70
q@w e Qi 2 @
Troeaia w1 13 fafeaw gfew @
ferarA= | ¥ 6.5 fafaaw gfa-
TH ] 97 T} & ATAT 50 qEE= AV
afr & &

# ™ AT B AT FT G
fr ag &m0 wew @ W W
feafr aga w8t Wt | wiw 15 ww
feafr wga weEr <@, dfFT IEw
R gfe s auEg & feafa famry
¥ Iwie w7 § Q@ w17 fev F ghe
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1 ¥ = QoA ¥ oreare w5y Fefe-
Fedr T & FTAA

FET aF JIET FT AT KT FAM
T oaw 7 T Afuw ey § AT |
UFEAIT F1 Fig a9 7 § afww
BT AT gw FIIqRT F T[T F
Tt gF W@ & IfF A awa &
¥ fedh¥T 437 AN, IF T IAE ¥
TG, TFANET ¥ Iug feafa g
g af IaF qI H A7 gag €e-
Rez fzar qr, IT & FET F I
Zfaar gy @ gar, 4fF s@ TFa WK
g1 W@T AT, GEWT § AZT ¥ HAAG
gITAT F I¥FI AL gAT AT TG
qF IEA B AT E 1| WH W IA
¥ :1E Gy AN, 9T at qEF Ay
AIFRI FT FT o) FA L T F
fad sifaw 37 § & fBa F1 a6-
AE T g, IFR  qET AT
¥ frevrgaassadsgrarfs gw
X faeely ¥ wre-gifew Y qamar 6
feare # arfs aaEgra S wITFISATC o
# qg qarar qrgar g v ga azge ¥
9TaX T @ § TOAATT Fl ST Y Ar*r
faerar & oY ¥ rg §9+Y eE¥Tizy &
ﬁ?a‘:tg‘t@rg:r%‘mwﬁwmér LY
CHEL, AT

lzih' RAANT AIeq ; fargar dy 7

oY faww wgra : § 93 W g 4
wRqE< # &, qavay, fagay, awad,
FEA AT AT § €Y ) g7 9 937 A
FIYR & qUEx & grifE wsear w1
SAT G AT | FTH TITHS FIAT T
? EX E3T FY 9T X T T WY IA+T

D FEE T 1 T I T X qrEITATT Y
qIEe &1 99T fawar ®r w9 SR
YT 31 WY fFar ) 37 F Foreatad s
‘& st Qe }§ e wd & forw ¥ Wy
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WTY AT AEIAT H AFAD g7 | 9ISy agy
FHY Erir &Y 9f7 § gnir 91 & gwmar
g fir TroreuT T AET e 7T § oy
3 =TT | gATR T Sy food wrd §
ag a8 2 % % A€ arsaw #2faw
QT a9 § 7 g%, ¥ U9 [} AY
fammriza 7€ w1 97 &1 & 3 gw
A2 F3 AT TAFT 59 AT {IGST &
oY grae faad @ & 1| g9 Y Fifre
#r g o fagre 7 SrodYodlo ¥ W §8
qra¥ faar wrQ AfeT ag fae fede &
zafag qfewa & a1 e Igh F A
T

sigt a® fagree agqer a4 A &,
gATR qr9 &t e E, 9 Hatfaw
gh geie g frow gfve wErd 1981-
82 ¥ FIA ¥ HrAAT I AT U
afre dr 1982-83 H FIT 15w &
ZT HIT SATZT § AT Z7 T8T 7T 23
T FTT FTEE

oft FEw FTAR Ma" : 68 AMF
e A @ E I TAFRTIT-ATFATE 7
fwraar aggge 1 &, fFTar qaqsT &0
& A fraar AT F1E ?

it fao wgiaT : 74 81 FrAF-
AT § AfwT w0 F 59T F HA8 A
ara 7Y & 1 3 & 707 F qra fasrar gy

=it qiga = gafear (s7@ys) ¢
# mra & i< ag sraar arga & 7o
Fag Fg & Arogr WA & fau
AT FHIAT WA T F{AC | A0
aF WAL FT ST AT @7
g ag wrfan sdlgw & S
fafrer dafaa e aogar g vasgm
& T AR A1 §Y, AMY AL g,
fafre & afve 9T & gAT & | FIEA -
froas oEwTE & qrA A QY T
wHIa d@ar g Afwa go grre § retfa
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FHII & AT H e 7 Fargraegsar
gz € & | Fafre T H ga dy a8 dard
Y gaqe A gaR fraw AR
ITH USEATAFC 15, 599X 1 safag
g ¥ W g 4 8 wWraar g |

A T1 43 & fF Rreafewas o
¥ AR FUMTIFE | TS RS IAFIJATT
g, qdfig ¥z w<¥ % A g, ar
fez 1§ wawrsr 7Y giar Irfgg, JfeT
" Aifore fis o ag a7 a<d & e €2
BT 15. 5 Gg< fagr STroaT, a7 IT 77
qTEH Ff ZWT, 9T 31 9T 4T 9rze
Frgnn | frarzg & s glagm,
. Fodro HrT fgars w3or w1 fa==y faery,
IHT ITEH T AEITH 1 4T ST T QS
qTIAT 912H &1 HaT & fAnfrdz s
FY AT IO | T F I ITTHT 9T
F 1 T 9 7 a2 WY fadga weg &
I FT HIT TFQIET €51 7 497 1 FE
9 ¥ AT T odTo FF AT HFATAT
TZI], IADIEAMH @A U HAFTAA
f& 31 7 wywfar w0 gvar =rfeo

7} farmm |gTSTA ;ST TF Ao
frodYo T TFNfAT FT HIMT §, T WA
qZ TP FIATAT7Z1 8 | HIAAIT qgeq
T gz g s & @ f§ 1977
# 200, 2503741, 1978 Fag 200
¥ SUIRT 2AT AT 1979 § F7 AT |
AAT R 1980 FwE E AT 14
a%T 74T & A1 f5 Y #1€ 90 ¥ 597
& 1 AT gL A AT @ WA $HIT Wl
ST Tgr § WX g7 Ieare § o fora asfr
§, fra T A7 THT QG
W A A QW WIT FH qHAIR

gAY TEEY a9g A |

gt a® AT AR HI HATH
g § zad aefim W A ST
qEgaT | "waT ¥ OITAAr &g
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=rgarg e fgarae w2w & o ghamom
¥ wqar  girAee fRar gt faw @
F IR ATTIA TIIAT FATE SHHT
gF gHT g fF ag srgasa #T AWK
Arqg § wiwZ &), fRdr A |
F A9 A ®T | gafaq I
witRz fFar 1 WA S99 FEr R
AT Fr AT €l F A TS
aw 3 g &Y sy Far fE we
graczqe F QAfyw | g Afew
iRz fgarae A gfamm @R
F & | W Al IR oq WIF
ST gAY w3T o mmr =l wr Wy
Az faa®t sSrfem 1 Far Sewr
gF §dgd W AT FLAFA § |

Swgi @F &9 T @I §,
AAEFTH F AT SHI I 9T qUAR
Y St fstg Tz 9T go dto HY &

ST &

18.16 hrs,
MATTERS UNDER RULE 377

(i) Power failure in Delhi on April
21, 1981,

Nt wAttm Gy (fge )
ITeAE  Sf, fREAT wka &@r TomTEY
g @i fastelY  Sitaq &1 O Sty 5T
g1 TSl ¥ 21-4-81 F A
9-55 faqe  ox faset &9 gf Wk
2 g0 g% fawdr T =T @, faed
gyl faedt &1 @ gEA W g
faeRrer & Fz mar | IANWE T A
G FAQ FATE Ieq gAY enq
g% P I, H@A (AT
BT @ a% | wegarew Wi &
g AT ISG a8 gra ST faw wiar
&1 fasrelt @@ A e e
g Wik g g@e Jad fa¥
g s Fow B frgwa foor o,
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g g ay  wigwfal & faws
gyfen sday @ od, faed
wfrsr & g gFC F1 ANT  wEAQ
9q: AT TR |

18.17 hrs.

[SHRI K. RAJAMALLU in the
Chair]

Faf darwa W wew Hat (s
faxw wgwa) : FAE AWAA,
area, ¥4 faedy @ faselt s ¥ e
¥ox w®ede Ifemm g W =g
gamr § fwoag SFersw IR E
qregs  argw HoF fefar sy asg &
gATAT | Jg TF JIAIEE ATZA § oY
f& asma, fgwmas w3w, o do, fasedy
qdY F FHFE wwdr € 1 g
qulqe & I UF IFAiaA (ehae
TAT Iaar Fwg ¥ faeeht ¥ q@F
qFET AT I AT 415 T awaT | &
8 FANFOS ¥ fedae a1 X &
fasreft =1 T F frar

i % feeely # grac fagoww
T ATeqd g faeelt # arax fadqumw
foesd feal ¥ aga w=@r Wrg 1 wre,
1979 A waf¥ T T 9y
¥ faw | afsq  gor s=fs =
oo U fawr oy 7Y goar . Wi, 1979 %
Safs sTRr g @1 v few e
dfen g ™ o FE AW A
AT\ FF AT gWT IR F9g fuw
# feRaz g1 4T | gHY THT AT
#frg 1 g fyan SFfwr Az
€ § zowr qarEmE fRag Seaie
¥ g1 | gg W@ AW Rewe ¥
# Wag ¢ @ a@ F 5 qar
s o1 @1 ¢ 6 agi T Sadwe
feamwew s 6 Too =7
fefrdtmr A T ag Qe Sadfiwa
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qwEr €1 aggd ¥ S@The
oY qaravg o

W RAOR s frad
FCHTT Fol FL AT ATTRY |1 FCH T
#r ozt § ? e fred g R
qrq  fwar aF #ar Gw Y 9 w3 7
st fogd TR F T T @ W
fawelt gy wdr  ar w9 w5 WY
¥ foqg wrer A s ? ozEd
fae smoaY @R fawEie @,
foeelt a@re fomgere =€) | fasdy
g@Te g 9r zafeq ww WY
TU g AR § 7

(ii) HARMFUL EFFECTS OF INDISCRIMI-
NATE USE OF POISONOUS CHEMICAL
PESTICIDES

*SHRI RASABEHARI BEHERA
(Kalahandi): Efforts are being made
all over the country for increasing
agricultural production and with that
end in view the newly developed
high yielding varieties of cropg have
been introduced extensively. Addi-
tional quanti ijes of  fertilizers and
chemical pesticides are necessarily
used in the fields where such high
yielding varieties of geeds are sown.
Proper instructions are always writ=
ten on the cover of the packets and
tin containerg of these chemical pes-
ticides about the method of their use
in the fields. But the Indian farmers
who are generally illiterate, find it
extremely difficult to understand these
written instructions.

A few vears hack one of the re-
search organisations of San Francisco
of USA had cautioned the farmers all
over the country about the harmful
effects of the use of chemical pestici-
des 1n farming. Thig organisation
was of the view that the indiserimi-
nate use of chemical pesticides was
the root cause of a large number of
new diseases and deaths caused there-

*The original speech was delivered in Oriya.
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by. In view of the above mentioned
dangers inherent in the use of such
pesticides, the Government of India
should send circulars to the farming
communitees warning them not to use
the chemical pesticides without proper
precaution and care, If may be re-
called that the former USA President
had banned tne export of chemical
pesticides by the various trading com-
panies of USA which were harmful
and poisonous. He had cautioned the
farmers all over the world against the
use of those pesticides. In view of
this, I request that the Government of
India should take every precautionary
measure for not using sudnh harmiful
and poisonous chemical pesticides.

Even water kept in the clean tins
and plastic packets earlier used for
containing pesticides has been found
to be contaminated. Since most of
the farmers are illiterate the Govern-
ment should immediately impose res-
trictions on u:e of such  poisonous
chemical pesticides. I demand that
the Government should set up a re-
search laboratory in each State and
these chemical pesticides should be
examined thoroughly in the laboratory
before sending to the fields.

{iii) NEED TO ACCORD TRADE UNION
RIGHTS TQO THE WORKERS WORKING IN
THE INDUSTRIAL BELT OF Mirzarur, U.P,

SHR] NARAYAN CHOUBEY (Mid-
napore): In the industrial belt of
Mirzapur in Uttar Pradesh in places
like Renukut, Benusagar, Saktinagar,
big factorieg like Hindalco exist and
also big power plants are being cons-
tructed, and big coal mineg are func-
tioning. These power projects be-
long to the public sector and belong
to the Central Government as well as
the State Government. The cnal
mines are owned by the Central Gov-
ernment. In this areg there is abso-
lutely no right for the workers to
function and organise their trade
unjons. In the entire belt Section 144
ig enforced for more than 16 months
at a stretch, The wunion specially
cannot hold any public meeting or
demonstration since permission is
rarely granted to them. Restrictions
on meetingg and demonstrations - are
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projects in collusion with the local
administration. Even ordinary gate-
meetings are not allowed to be held
at the gates of Hindalco and Renusagay
Power Projects. The loca) administra-
tion ig controlled by the management
ang in factories ang project; at thei
behest the police openly terrorise the
workers and very often beat them and
start false caseg against them. The
Centra] Government ghould imme-
diately enquire irto the whole matter
and gee that rule of law prevails there
and industrial workers are not treated
as bonded labourers and glaveg aa
they are also employeeg of the public

sector belonging to the Central Gov-
ernment.

(iv) Neeq to provide coal and lig-

nite to brick kiln manufacturers of
Gujarat,

ot wWat wf wWie WA
(Fgamar ) : AwI@ X EE N
Ffau &7 w19 ok faradz a1
fawd frasg ¥z s F Wy
Htae WTE g fO mgmeEe WY
o Srrad # 40 gfawa 7 w4 Y
g g1 FLéE T AWM F-
g (we2) dT g g § faes
f& 15% 208X A9ZT IFIA
g § A9l ST P AT g
faeit  #WlR wEE & =ew
ard  Fr@E ¥ WY s &y
e et & ag wreTaY ST QE
¥ g ¥ wnlt @ Afew awdr gf
€& & 9 FY F@T gU gy UE
qaie AET # §2 9w I ST
w1 a8 faw Y& 1 @ Yy 7iv SaATRY
TRFF W W H 2y 3
T aFgrdfe S gfme &
Fww NTa® | §1 faw -
faad CHIfGUAA ¥ qIT 1% WTU
Fgfraoem dw=e & a1t -
e Faw Afaw w@ryE g &
saw %1 fegr oo iR o W
faear Agt § wic fammrie o afr
fowr @V 1 W& WAgA WY /X ave
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Fa@t acfy Fwey €2 @ Iy
# famargz  #ik ©@F &1 3T T
I@  gAEq WK €4 NaEg § 49
o fogd fo& € FHr "@r
¥ImT @ ad "I I wagel
&Y & faa aan

(v) NEED FOR FINANCIAL ASSISTANCE TO
RAJASTHAN TO MEET FAMINE CONDITIONS

SHRI SATISHI AGARWAL  (Jai-
pur): Rajasthan continucs to be in the
g1ip of the worst famine that L.
every visited the State. While this
stituation prevailing in the State con-
tinucs to be grim, the avnilablljty of
the fundg with relief department s
rather depressing. The Government
of India had sanctioned Rs, 7.74 crores
for the financial year 1980-81, Most of
this money has already been expend-
ed for meeting the liabilitieg of the
famine work undertaken by the Stat:
Government for the previoug year and
virtually no funds were available to
meet the exiguncies of the current
famine. During the first week of
November, 1980 an allocation of Rs. 3
croreg wag, made by the State Gov-
ernment but this too hag hcen fully
utilised for mes=ling the expenditu.e
on test-relief work, paymeny of wages
for the previoug famine work. making
arrangements for transporting drinkirg
water and fodder to the remote arcas.
The net result today jg that the Slwe
Government's coffer is totally empty
and the gituation continueg to be grim
and a sustained relief operation is the
need of the hour. Most of the test
relief work starleq in the districts
are npearing completion and this must
be followed up by regular relief works.
Nearly 62,926 labourers are engaged
in relief work in 431 test relief centres
and all these persons will be thrawn
out of employment unlesg Central
asgistance ig forthcoming 1o meet their
wage bills. The Ceniral Study Teams
visited the State from 27th to 30th
November, 1980. Susequently, the
team sought some information which
wag submifted immediately. In a
memorandum suhmitted to the Gov-
ernment of India on 15-11-1980, the
State Government had asked for an
assistance of Rs. 174 crores foy varioug
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relief measureg but til] today no in-
formation about the Central allocation
of funds to the State Government has
been furnished,

The State Government have in anti-
cipation of the Central assistance,
sanctioned a sum of Rs, 16 croreg for
the current year, ¢o that no worker 1s
retrenched and no relief work is stop-
ped. The State Government have also
taken a decision that all the rclief
work, there were continuing on 31st
of March, 1981 should continue and
where the work hag been completed,
the 1abour force working there should
be transferred to other places. The
Centre would have to realise that the
aforesaid commitments of the Govern-
ment, which are jus, and necessary to
meet g difficult situation cannot conti-
nue unless immediate Central assis-
tance is rushed to the State Govern-
ment, It ig indeed strange that al-
though the Minister of Agriculture hag
assured this House that he would give
all possible assistance to the State of
Rajasihan to meet the difficult situa-
tion, tne Ceniral assistance is yet to
reach the State Government, although
all the necessary information and
break-up of the utilisation of the
money sought from the Centre has
already been furnished as late as
December, 1980. Centre has already
iaken three months to consider this
issue and any further delay to give
assistance 10 the Slate will hamper ail
developmental activities and plan pro-
gramme, because ihe State will have
to give top priorily to meet the famine
condiliong in the State and diveri all
fundg earmarkeq for developmental
activities for this purpose. I hooe
and trust that the Central Government
would realise the gravity of the situa-
tion and act exveditiously.

MR. CHAIRMAN: We shall now take
up the hali-hour discussion.

SHR1 SATISH AGARWAL: 1 hope
the Finance Bill will be only movad
for consideration today.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): ¥You
know more than anybody else that
the Finance Bil] has got to be muve_d
on the day it ig set down, because it
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containg certain provisions, Otherwise,
there may be leakages ang all that.
Therefore, 1 will have tg move it to-

day etself.
18.30 hrs.
HALF-AN-HOUR DISCUSSION

Compensatio, 10 passengerg for jate

ruaning of trains

Y TIHT T T (AGYIT) -
# mas) geAarg T drgar g fw
T wgeaqn fawa 9T A ¥ W
52 Y F91 & ¥ Har &7 F
R }W H & 9@ woy wfaw §
Fom F& & TE WOy qre H
M 3@ w9t & fau gwg foar g
Fasr fatiw fvg iz § aff <@
gaar g |

T faux Y wgar &1 TAT A
AT g, AT qEF JraEar g | "7
A I AT TE AT A qA
q3 wEY wWadr g | 9r gfassr qret
aifeat &8 UL, Sreww ar
¥q o uFeSy afsar § 9w
gHg 9 A0 w9ar §, qéW}
arfedt & AT H v FA7 & FAT |
ATHETT 3OS FRaAr wgar @ &
THY AT THT & quA g9q g
f& X Adr SY gIT ¥ aEr §
Tsg HAY St dHe & "I St
fecdy fafaezaga &3 a1 #7 #T,
AfFT FX, we ARGy ] T
Aty & At F;r $T 7 qF I 9
AT AT § |

gag 9T wfeAr ad w9 &
FITU AT FT dgT AFGE AT g
FE AT 9T FWAATT qG  TGHA
qEat & WX IEEl g TR
I & o A "ot A ¥ gy
giaT qgar g fFE w1 oW aEed
# et F@ F fag srar ar
T ahh ¥ = Aty gEg 9T A

of trains (H.A.H. Dis.)

gt & @Y ag wEEw @ gy
T ®T qEr § A gre Srar &,
dY SE4T St AFEA gaT ¥ IHET
AT AT AT FPQ g | W
AFTIA W F_r FT OF  OWIAT
WIHET 1 &T T &, gEerd ST
Jar & AR a8 A & 5 fewe
g7 FT 43 FT AT A I
AIFT F1 FTAAT TR FW & |
g FiigT a7 QX AT & 9 gAA
qT G&a *1 fafzee wyra 9T ogsar
fear <@ gAT 9T A ggEAN
¥ Y9 3W FigAT F AF HW &
WL IRAT ¥ T FW I IART
GETST FY FEGFAF [T T0MREA

737 ¥ aga arx fafas  wqy
¥ sz < owre s 9T 9=i g
W & 1 I AT T owgy W OF
fe ax arx I gfwT g@r g,
I[EAT AT FIA SAFEAT HoST  TEY
g, zafag wmifear 3= =@dr &
FA WX AT A AR TE walr
¥ w3 fr o AR saTeaT A
gAq ASr g B o+ q@ AT Ay
qg 3% g, AT A IAF T 1 &
&F &, § A srwar g, afew &
qraar g e wg #er &% & 1 3|
37 A a9 A Fr% J97 g5, Frg
fewiz =TT, o1 Fgr MWAT fF SreaT
¥ 98 A FWR F WG grog
Fgga< 91, gAY IGFI TEEF tEHFT
g | %7 wawg ag gAT fF ager
¥ @ F gaw Jagfan F
grag AW g FIax d9r A}
g Was IFT TIOEd fegr
AR IFIETHT F qIE T8 AT &

# quar 9 § f5 s w5
AR FAT FaTEy B WX @R
ar ag 3&9 5 aifeat aaa 9 9§«
A5 | g gar af f& . e
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W™ ¥ owwy § ar Ay, afew ew
gy ¥ fogw off avr ¥ & wwer
o § A wAwa & f& wfext
2, AT, 979, A 92 AT w FAr
@ IE ¥, d Wt § =R
wg omar g fs & @y ax Sy
[ &

Fdr WEEw ¥ T O HET
Y ara FE | WAL IEAT ¥ 47 ¢F
WET FT AL g AT, a7 AN
mfeat 3% 7 I AWA WA |
e S ¥ WA A AT FeA@r
§ @ W waErfEl & ferd g
, GYC IO q18 ATEY OF gHT 9

i d

AR faEr _
¥ a9y F IO W@ ST §
WY AERw WY IAEr gEwrd
et =ifgy, Y F FaTan SR
§ | 9@« sror ar ag § &
oIS qEIEA wY AR & A€ §
Wt wEw wga € f5 wr e
smifcdfer grgFreeh get wfeg
grr Tw famr & s W@
vgw Wt #YE | Afww g qEAT WER
g frwar AN Fawr faoAm wrgR
@ & ar gew w1 g 2o
W | T aewd ag § foowee
FER 1 W At § | FaAw
4@ ¥ ghewor ¥nfiwmmid W
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agdaw 99 Ffewion & W weTER
arer fred gu wwnit # I Ay
ey g wrgt ¥ I W Arvwar
¥Rufas oF @ @I AE
feed g Wi W st g Wi
7wt & )

dAfrr HelY wERT F SIS X
serefrmay e sy oq 4@ ¥
gagax fifae samacag=mm g
gurfas Irface § 1 @ fex wely
Wy e T§ fF IS g o
sorEf #At 3X E gAw dar g fF
dw Wl owedw omiem e
WA & AR e I I &
fage st §1 WA o weee§,
ot WA TO GAQAT ST T
T IO TFGIWT FAT FIOT - AY
AT TR AWy feur® — Swer
dgar =ifen fw ddex  mfsdi ¥
qE FTO Iq-war A«ew Far sl
wix gar T far sdwr, @ &
g ARaT g frady 3@ fawwr @
gt W@l W™ o ag gt
wW@ EfF M e gwm T Tw@D
Raradl

Tews W ¥@ qew A awfyat -
TRIIAT T 79 @27 § 1| § o) wgea
F1 HIET FTAT ATGAT§ (% A8 AWAL
FE AV HTAET § W wraR
TAA FATIRS § 1 I Herera
¥ a9 ¥ g & 41X w7 a7 fip W
Wi AR 9Eo fFg W sy w1
Faga Afeww ¥ 11.40 %@ TTAT
frdm ffer A a@ awe wwwr
FAdl Aew AT qedeE fewa
Wl FaW & ara wd w1 swfaE
Y | ANE TAAT T qTET
TEATR ! A W AT @
X qER W I qoAC AR E
ITHT WL wote AT wifgg )
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qIAL FIX S7F Q0 AL DA AV
WISl TN Y ASLT F SN AT
BAX *Y Tt ALY ANIT F WAV
fo wadr g€ 1+ Afre g7 wiw 78
A 77T F AT FA TSI
FE FA QAN AITA ¥ (A
® roeer gE TR % gEdwd
Wai AYe $ *1 pe AL f7ar

v a =a7r 3% T 00qar
HE X K HOE FRIART § |
T4 77T 37 Aqa0 7efRq v 72 AHa
FTageE FHa nd 139 Tw F
ag 730 T390 E 5 a8 i 3Ty war
fFga oAy qEx Frq Hgvdr
qifaist gf § ArAgr 378 TG AT
Hiqg F0 AT & fr a8 9
fe fag It srid ¥ fag s
frarar, ar =r Y, =TI I
A WM AWl ¥ W, I8 2@ET
TR I IGA AT AT |

R FEO A AT qAT T H
ARG § 78 & AL W madOw)
RS qr7frr T FAAZT wAqsE
2 I@FA A FRAT ¥ ow
Freor drwg gfF s ww AwET
e 44T P T fRowivg Fate
SATE FEIF FTATE §ITHIEY
FIFIT FrTE F) WEOIGT AT
H 16 TSWAT ST TH [T ¥ T4T
ICT 1GTIAFZ T3r T YU A
agr rFt draarey ¥ gw g
OF TiT FAT (T X7 H AITIT Gl
war wT g 3§ fw TiAr Q-
FAT FIAE | A AT & AAF
g fs NNTgwewe  TeSfufregad g1,
g’ Aafg g4 W TR g TS
glag ararw g afeafl &
qN T4 F1 HifeTAq  qraras ge
fead fparstg AT IAF0 ZIIFL
F AT BT ¥ FA FE §
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gd @i Bt w Awa @ifvg
TifF WHFEAAE T HFAILASA-
FRUE R CTL AT

T WO wEaw wrag g fe
s TEAEF § wafesdus waowdfy
2,087 HAFATE | QU 9 ¥ w5y
qXmrEr  gr o wHEfE ey
qTr o SfET sy St gy
& gg FTFIE surA A far o
HHaT | ATATHT AT O e Aver
TN M T A I F AT T
Ay afag o & sawa gafag
frrarge fear st g fe ahifesz 2w
gfaas Wz F @gF TN =®
QAIEww FI@ FEI UAT Iq, W
F FE FHAET Jf FE@  wW
75 ey dfex e WY sw WAy
qimm fraT AT &1 S A wrer
Ffeqr TGS TFATES  FIFHSTA
Fd & FAAQTA ag 19T
Afs W F A Tra frar
HIT AGEU W fF AT THEA
#Y FELG L UL TR (A I FT HIYAT
IsTATAE HTfaar | & FFAT AIGAT
g fr 39 o®@ & ard 7 g, w0
gaaT wALs freed g zzem
sz o ad & fF I & wg=fort
¥ e A w9 Waw o, afk sy
Tgd & % swdr ga-gfaar
i Bf dr 39 W TH W€ &«
FIHATET % FX o IrOC gl T TR
I HAFTT TFH GTT T wd W
UIT HY 4T HIT AW Y &g WIGAT T8
St % du Aaw  w (eafa § & AW A
Fa€ wWT wET & e ¥ ww
HTH W9 HT B (7 [EHAT HGATE

TE gIFAR GI€w Ay
FIT HW Fargw
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W T S8 TN ;g wg
Wy (ewwww) ...

Frger FTOr N F ATATE 7
7g & 5 g8 f89 § f1aq a4
FT T 9T 727 & 6 TN OF FAR
fredrt § W wwlfag mfgat gag
9T g JT G5 | 98+,
g F FA gEIe gfaT ¥ fag,
w2 A9 Wit € 1 e adr
97 & WaT Afedw FIT o
g1 @ wrraiy swrow § g9 WY
stgd aifs fax sroof § 7 afear
A4 waar § 99 A g7 frarsrad

#dr WERA ¥ UF I Fgr fF
g 7@ § wifear gaa ov Iy A |
o ag O TEr qw@ I ImgE fw
WIH TSR WIFAT D A QAR
AaT AwgrfE e ¥ wodN BN Ay
g frarg fv st srfas €9
wrere ¥ FaT AT ag O F@ArfEw
TF WEAT AT AT | T I
gawe FT AW ¥ wEd fEar
qr fau @@ TEE a8 aww=w fear
qr f& T AHT § mfeat aug g3
THN AN | AT TF AT AT
THIY gATES 7€ &1 W awm
FS [ A& qrar | Tx W M
§AY T A AF 4T @ T gafaw
W W AR AIGATAMEY | Faw
e I ¥ ff T Ig vy
A Ax g JIZ W AT S Sy
foimw & sew &dft 9 g ar fix
qiw ad  Fgw wgm€ gx =%
9 Wi g gy & UMY T}
FIIN 1 ITH AR T yT I
qf TEAT T AT ST TH &y
W o TS W A <gAr g7
afeqar AT FE AT ARE
afg dar T AT T FTowww
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¥ e § arfE wiewg ¥ i
IUT T AT |

o ¥ § g9 gEm ¥ WX
g Fenr v afe g7 @y 9%
s frarsra a arfewr wwa a)
wF ¥a@ g v (1) wEw qur
g 29 ¥ Ificdt T ey w4
fr i Paq swmime AT
) & afex wwnfew wifam W
ST g |

(2) a9Igy + ag AT FIAT
SR fF LI 37 A qrfag 7AOT A
N JAT Faar MifTAFHEFA A
Aagt @ dfefedes e gfaum
wfgsrd & swavia w9 - qT
fafazares af faar s o

(3) as feeg =t =fe@
dar & Fogw FF S Awd ®@
Fgrelt M gAFT Tw  frog v
Tifgr 5 srma § s fEaAr
A {sarg 1| afead fear §
@ g7 Wffaas aelwa 9%
frad wrafg o

(4) agtas Fwd T A N
Fw § IqAAEm Fgiar g %
Fgar T @ @f T s Wi gAet
fafrees & s # ar § w8 Jafw
@ 7 ¢\ wifEx sg s aifew
¥ 2 o9 wEI oY Wt EMT
=fgq | g a3 97 DNAIT § FH
o AT qEl ¥ 1 A O G
9T DAY FIT D G IT A1 FY
Afgar w3, {&w WX wwwn
Q=T Y 5w Afgar 3T qifs gwa 63T
mfear w=€ Qg |

(5) agf ax (wfrwx «fEw
frtag X @ a=d ¥ wadfg
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giasdar st W wgmife qAr
qSEgm Mfs g gmd AT T
€ ddaga fawrr R 7y ¥, 9@
gra gasial Agrdfe W SR
IF Faq g FArE | Fwgar argar
g 9% 5q41 OF FH  FIX FT
ArAFT AT 1 § g AT 7@ &Y &9
a5 2@d ¥ fw 40-50 ST wg @Yol
wifegat § @z Fwa 97 W9 W g
ar aff | =T T FeFHEE ¥
AN T T AT FT 997 TR A0
q5d | wUA JWFAEE & IAC AT
Frq 3re fear § o g § ag I
& =t Al &) ITTREH AT AR
AT W FTAH FIF W g | AW
gus N T Mg f& 40-50
it wgeagur wifear &ag @wa v
9 § AT A@ FAAr £ | WATIRT
Fadl waqr § av ged fag +T
Teqrifaga € 7 ag wigdr @Al

=rfge |

ag ard s Hy Farg §, @ @
@ e §7 Y faET &R w7
T

Tw HATHA W I WA (o wiewaw
oA): AT FIET FT N TZ FAT §
fr o> 37w AT 9X TG I WG &
ag w4 & AfeT T ArAm @I A
g ¥ w0 € 5 Ew {few @
qradf 3} gar sHATfET §F owaaw
¥ ®r7or q&r 1 w1 &, q A A
2 | FATFET ¥ w1 Car W@
grq & § | sHwfEt F e F
fag G@R R T WA TF ¥
qur WueT FIN {1 St B wTA
g &g Ay § B 3w & wfew
feafer @1 WY g7 | T@AT Tfgw 1 AW
#t wifgs feafr & qafaair & fag
TEW e & qaaee F el §
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g o & anwar § e @Y @3 #
qEGT TN SIS NI |

A F A A oG wOX G,
wd 71 7w T & F ey "l
AT F1 VT ¥ 79 F a@AIT
WA AT Fvw A wAvEFAr gy §
afer faw N g =g 1 Mfew
gt &, fora® ¥ g g Waw & fao
1455 777 AT &, GYT YT MALT T
FT ¥, HIT I VEEIT F F9TN H
7w FQ & 9% & Sftww e
& #IT o< qoeEd § 1 Star fr "
gIeq X w@d W wgr g fF odwd
gug § sfeziwa o og=mr WY
staga® g | el o FToor ¥ F
T & IAFI A W & AT 7w A 0}
&g Y I« 0 a T fawwa ST &
@ greg § § Fgm sgm B 3=
AT A F T FTOU @A g foaw
daeTe o ) aFar & Wi wmrH S gfen
AP wadr &1 F g ax FE 3
&% SN & AT NS T WA aveAy 3H AT
&F Wt § | g Sw-gfer g A
29 # Tdre W F9 F AW AR fw
o1 TiE fOF-a9 FE& T 57 ST
) WA@Y OF 97 gfer e &
29 WGl 9T T N F gEATE
AN FITWINF IR
& Y STST S I THIC ENT § | ST
fe wadim Gesw 7 gma fauw &, S
argew 92 faae & @ F4, s
W@ @ |l gFafedt & oy ¥
faars FT @ & 1 ST AT [ H qEC
FQ &, 998 /¥ WY I qFAT IFF
€ SuF fag gn} 1@ @ waefar
X WTEN ST 7T & 1 45 Tqw & AT
¥ WAy gae |rer @ ¥, afow e
TIHT G TN AT TR § g, SAHY
Feqol a0% ¥ g9 9T TEEIT T AASH
FREN
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! WY Ty qTew : fafreet-
AT T FAT A1 § &1 gy 7

st wfewanfw : ag 3w § fo
fafreet @ga ¥ WY A wEA T
deqafaet & Tk & Fg v 1 7 A-
ARA AT AT /A F AT AEI g, TIN
W g faid o § § = ¥

T TwEET gy & 1 fafaedy Jaw
< g7 O Arfaefor s v frfuw
F § AT W S HIT 1 g I
& Yae o< gDt  SeSrorg 7w & 97
it qrfaefor g Wr g | & Y=-mifeqy
T QAT 9T AT TATAT 9T qgATA
* A qf wa& F4 )

SHRI MUKUNDA MANDAL (Mat-
Aurapur): Mr. Chairman, Sir, I have
heard the statement of the hon.
Minister and the suggestiong given hy
my hon friend, Shri R P. Yadav.

My point is that there ig an addi-
ilonal charge for the super fast train
because of its super fast gpeed and
lesser time consumption to reach the
destination. The question ig not that
the Government will not be in a posi-
tion to give compensgation. But my
point is, when g passenger getg into
the train with a proper ticket it is
the dquty of the railway administra-
iion to bring him to his destination in
iime. It is an implied contract. If
ihe train does not run or it does not
reach the desinalion in time or it con-
sumes more time than the scheduled
time, then it is nothing but a breach
of contract. If a passenger fails to pay
the fare for his journey, he will be
dealt with according to the law of the
land. So, the railways are taking
money from the passenger and saying
inat he will reach the destination
within such and such a time. If they
are not in a position to do their duty,
they should pay a penalty for that.

The Indian Airlines is @ member of
the IATA where it is the custom that
if the journey is delayed by one hour
or more, the full ticket value is refund-
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ed to the passenger. I want to know
whether thig can be done in the case
of railways also. I want to ask the
hon, Minister to think over this,

SHRI G. M. PANATWALLA (Po-
nani): He is accepling the suggestion.

SHR] MUKUNDA MANDAL. Well
and good; ] welcome that,

Another Chairman of the Railway
Boarq has communicated in a recent
letter to our Chief Whip Mr, Jyotir-
moy Bosu that 60 per cent of the traing
are running punctually. That is, punc-
tuality is 60 per cent. So, what about
the 40 per cent? They are compelled
to pay extra money. This ig illegal
and immoral, I say.

My point ig that the railway passen-
gers should be refunded on the spot
if the train rung more than half-an-
hour late.

Unless thig is done and unlegg the
cdmpensation is paid, the concerned
officials responsible for this delay
cannot be detected, They will remain
unspotted.

The next point js that it ig necessary
to get incentives to employeeg also.
You are not listening to the demands
of the loco-running staff. They are
to work more than 14 hours, even
some times 16 hcurs, 20 hours. They
are treated inhumanly. In no modern
country, more than 6 hours are to be
worked by the loco-staff, the firemen
or the drivers. But, if they are not
properly treated, if their demands are
not met by the Government how can
the Government expect the train to
rup properly, punctually and effi-
ciently?

My point ig that it is due tp lale
running of trains that there is loss of
revenue. There is prolonged track
occupation and dislocation of conti-
nuoug movement. Consequently,
nationa] loss ig taking place every day,
So, the primary task of the Govern-
ment ig to fully ensure the punctusl
running of the train and should charge
that much of fare only which is legiti-
mate,
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The suburban trajn serviceg arc feerfir
very important. The suburban train was ¢, ot @ 2w wY W a

service must be punctual. I would YT |

like to-know what stepg are going ¢ . .
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*Moved with the recommendation of the President.
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1903 hrs,
FINANCE BILL, 1981

Mit. CHAIRMAN: The hon, Finance
Minister.

THE MINISTER OF FINANCE
(SHRT R. VENKATARAMAN). Sir,
1 bg to mavey:

[N

“That the Bilj to give effect to the
financia]l proposalg of the Central
Government for the financial year
1981-82, be taken into consideration.”

Sir, I had outlined the main features
of the proposals embodied in the Bill
in my Budget Speech, The Explana-
tory Memorandum circulated to hon.
Members, along with the Budget
paperg spell out jp greatey detail
these proposals. ] do not, therefore,
wish to take the time of the House in
covering the same ground,

It is over sevun weeky since I jntro-
duced the Finance Bill in the House.
During the Genera] Debate on the
Budget, hon. Members had, amon:
other things, made several guggestions
in regard to the provisiong contained
in the Bill,

I have also received a number of
representationg from memberg of the
publie, Chambers of Commerce, pro-
fessionaj associations and economists
on the pro%oals centained in the Bill.
While there have been the usual pleas
for further concersion; and reliefs, I
am heartened by the general welcome
accorded {0 the Budget by all sections
of the peonle. 1 am grateful ta Ul
those who have made constructive
suggestions for further improvement
of the Bill

I am glad that my proposalg in re-
garq to Direct Taxes have in particu-
lar been welcomed by all sections of
the society.
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Tae raising of the exemption limit in
the case of the generality of non-
corporate taxpsyers from Rs. 12,600
to Rs. 15000, as giso the reduction of
Income-tax liability in the case of
taxpayerg with faxable jncome uple
Rs. 30,000 will give considerable relief
to middle classeg in ‘these diTicult
times. The reduction of the rate of
surcharge on income-tax in the case
of companies from 7.5 per cem to 2.5
per cent has been welcomed by in-
dustry. The other proposal; in the
Bill 'nave also generally been appre-
ciated. I do not, therefore, propose
to make any modifications 1n these
proposals.

1 shall now briefly explain the
principal changes that are proposed
to be made in the pravisions of the
Finance Bill.

To encourage the establishment of
export-oriented industries in the Free
Trade Zomes, the Bill contains a pro-
vision to allow compleiz tax holiday
in respect of units set up in these
zones for an initial peviod of five
years® in lieu of other congessions. As
hon. Members are gware. the Income-
tax Act containg several provisions
for encouraging the establishment of
new industries, such ag investment al-
lowance, partial tax hotiday, export
markets development allowance and
special concessions in the case of new
industries set up in backward areas.
It has been represented that the new
Scheme may prove to be less advania-
geous in the case of some capital-
intensive units with long gestation
period as compared io the benefils
available in the case nf new indust-
rial undertakings in the rest of India
I accordingly propose io glve an op-
tion to tax-payers deriving income
from industrial undertakings in the
Free Trade Zohes fo choose belween
the complete tax holiday proposed in
the Bill and the existing tax conces-
sions, whichever they find more at
tractive.

At present, resident individuals and
Hindu Vndivided Families incurring
expenditure on medical treatment of
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handicapped dependents are entitlcd
to z deduction of a specified amount
in tae computation of their taxable
income, The deduction speeified m
this behalf is Rs. 2,20Q in a casz where
such dependent hag becn hospitalised
for not less than 182 days during the
previous year and Rs. 600 in any other
case, The Finance Bil] secks to raise
the monetary limits from Rs. 2,400 to
Rs. 4,800 and from Rs. 6800 to Rs. 1,200.
The Bill does not, however, cnvisage
any modification of the existing con-
ditions that the quantum of dedve-
tion would be reduced by the incoine
of the handicapped dependent in the
previous year and that ihe deduction
will be admissible only with reference
to one chosen handicapped dependent
in a case where the tax-payer has to
maintain more {nan one such depen-
dent. I propose 1o liberalise the
provision in order to securr that the
guantum of deduction for medical
treatment of handicapped dependent
will not be reduced by the income of
such dependent and the expenditure
for hospitalisation of all physically
handicapped dependents will be ad-
missible as deduction. In the -Bill I
have provided for one person,/ If
there are more laan nn2 person, they
will also be enlitled to deduction.
Under a provision made in the Bill,
the Central Government has been
empowered to relax ov modify the
provisions of the Income-tax Act with
a view to enablinggthe Government to
make on exemption, reduction in rate
or other modification in respect of in-
come-tax in favour of certain classes
of persons including thoie rendering
technical services in connection with
any business cansisting of the prus-
pecting for or extraction or produc-
tion of mineral oils carried on by that
Government or any person specified
that Government in thiz bchalf by
notification in the Official Gazette.

1t was originally considered that
the activities of the persons im con-
nection with the business of prospec-
ting for or extraction or production
of mineral oils in the off-share areas
partake of the character of techmical
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services, It hag now beea brought to
the notice of the Government that
some of the services rendered by them
will not fall within the well under-
stoad connotation of the expression
‘Technical Services’. Since it iz in-
tended to make the provision appli-
cable to all types of contracts entered
intp with the authorised perscns ope-
rating in the off-shore areas, it is pro-
posed tq extend the scops of tae rele-
vant provision in the Bill so as to
cover persons providing any services
_or facilities or supplying any ship,
aircraft, machinery or plant, whether
by way of sale or hire, in connection
with the business consisting of pros-
pecting for or production of mineral
oils carried on by the Central Gov-
ernment Oor any person specified by
that Government in tlus behalf by
Notification in the Official Gazette,
A similar amendment ig also pruposed
to be made in the provision relating
to the Companies (Profits) Surtax
Act, 1964.

On many occasions hon. Members
have voiced their concern about the
problem of black money and its in-
vestment in immovable property. The
Income Tax Act already contains pro-
visions empowering the Cential Gov-
ernment {o acquire immovable pro-
pertieg in certain cases of transfer to
counteract evasi of tax, These
provisions are, hdWever, applicable
only in cases of transier of immovable
properties by way of sale or exchange
and do not cover cas®s of ather types
of transfer, It js provused to iniro-
duce a Bill to extend these provisions
to cover transfer of flats ar premises
owned through the meédium of ca-
operative societies and companies,
agreements of sale follawed by part
performance ag visualised in Section

. B3A aof the Transfer of Property Act,
1882 and long-term leases. Sir, I
understand that copies of the Bill have
already been placed on the Publica-
tions Counter for cirulation to the
hon. Members. These provisions will
curb the widespread practice of
understating the value of immovable
properties in case of transfer with the
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purposg of avoiding proper tax linbi-
iity and check the circutation af black
mouney. I

As regards Indirect Taxes, as hon,
Members will recall we had not vir-
significani
ehange in the excise duty structure
for raising revenue, I{ has been
sought to mobilise resources mainly
through increased levy of auxiliary
duties of customs. In framing our
proposals we had kept uppermost in
our mind the imperative need to avoid
hardship to the middle and paorer
sections of society and to proviae a
largemeasure of relief ta the small
scale sector of our industry.

Tae levy of 15 per cent custom duty
on newsprint has understandaply ai-
tracted a good deal of comment both
within the House and outside, As it
has been explained in the Budget
Speech, this levy ig intended to pro-
mote g measure of restraint in the
consumption of imported newsprint
and thus help in conserving foreign
exchange, In the light of the obser-
vations made by the hon. Members in
the course of the General Debate on
the Budget I had =assured the House
that I would try to work out a scheme
of providing relief to small and me-
dium newspapergs about which Mem-
bers had voiced their special concern.
We have now worked out the modali-
ties of a scheme for affording relief
to small and medium newspapers.
Under thig Scheme, the State Trading
Corporation would sell imported
newsprint to small newspaperg at a
price which would not include any
amoupnt; relatable to impart duty,
Medium newspapers will get their
newsprint at a price which would in-
clude an amount relatable tp import
duty of 5 per cent ad valorem, BIS
newspapers would, however, pay
price which will reflect the full duty
burden of 15 per cent ad valorem.
There is a definition of small medjum
and big newspapers in the Press
Council. At the mament the present
definition is that those which have a
circulation of 15,000 or less are classi-

fled as small; those with a circulation
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of more than 15,000 but less than
50,000 are classified as medium and
those with a circulation of over §0,000
are called big newspapers. There-
fore, the small newspapers with a
circulation of 15,000 and less will not
pay any customs duty; those with a
circulation between 15,000 and 50,000
will pay customs duty of 5 per cent
and with .a circulation of over 50,000
will pay 15 per cent. Suitable finan-
cial arrangements will be worked out
as between Government and the State
Trading Corporation to enablg the
8TC tg give effect ty these conces-
sions, As hon. Members are aware,
the categorisation of newspapers as
small, medium and big in terms of
circulation is already well understood
in tne industry and is being followed
by the Ministry of Information and
Broadcasting for purposes of deter-
mining initial allocation of newsprint
and for setiing the rates of growth of
consumption of newspring by various
newspapers from yeay to year. The
State Trading Corparation will, for
_purposes of the present scheme, follow
the same categorisation of newspapers
into small, medium and big. These
arrangements will, in effect, provide
a relief of about Rs. 5.86 crores to
small and medium newspapers.

As parg of the Budget proposals,
we had sought to bring into the Ex-
cise Duty net units producing gocds
assessable to duty under Item 68 of
the Central Excise Tariff if they did
not come within the purview of the
Factories Act when their production
exceeded the exemption limit of
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Rs. 30 lakhs ptr yvear. In response to
representations made to Gavernment
against the change, Government have,
with g view to avolding any hardship
to the small entrepreneur,
to restore the position as obtaining
prior tq the Presentztion of the Brmm
get. In otner words, unity produtssus
goods of classifiable under Item &
which do not fall within the defini+
tion of Factories under the Factories
gcub will not have to pay any Excise .
oy tyn

The changes, bath substaniive and
procedural, which we have made in
the proposalg outlines in the Budget,
should demonstrate that Government
is responsive to @ll reasonable de-
mands and would be ever ready to
redress genuine grievances. I request
Hon, Members to lend their suppart
to the Finance Bill with the raodifi-
cations now proposed.

Sir, I move:
MR. CHAIRMAN:; Motion moved:

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 1981-82, be taken into consi-
deration.”

19.16 hrs.

The House standg adjourned to meet
tomorrow at 11 AM.

The Lok Sabha adjourned till Ele-
ven of the Clock on Thursday, April
23, 1981/Vaisokha 3, 1903 (Saka).
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